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INTRODUCTION 

1 | the Chairperson of the Public Accounts Committee having been authorized by 

the Commuttee ॥1 thus behalf present this Seventieth Report on the Reports of the Comptrolier 
and Auditer General of India for the year ended 31१ March 2009 (Civil & Revenue Recelpts) 

2  The Reports of the Comptroller and Auditor General of India for the years ended 

31? March 2009 (Civil & Revenue Receipts) were 1810 on the Table of the House on 16" 

March 2010 

3  The Committee examined the Reports of the Comptroller and Auditor General of 
India for the years ended 315 March 2009(Civil & Revenue Receipts) and also conducted the 

oral examination of the representatives of the concerned departments 

4  The Committee considered and approved this Report at its sitting held on 

18" February 2014 

5  Abnefrecord of the proceedings of the meetings of the Cammitiee has been kept 
in the Haryana Vidhan Sabha Secretariat 

6 The Committee place on record their appreciation of the assistance rendered to 

them by the Principal Accountant General (Audit) Haryana and his officers The Committee 

would like to express their thanks to the Principal Secretary to Government Haryana Finance 

Department and other officers of Finance Department and the representatives of the various 

departments who appeared for oral evidence befare them for the co-operation in giving information 
to the Committee 

7  The Committee 15 also thankful to the Secretary Additional Secretary and officrais 

of the Haryana Vidhan Sabha for the whole hearted co operation and assistance given by 
them to the Committee 

Chandigarh Prof SAMPAT SINGH 

The 18" February 2014 CHAIRPERSON
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REPORT 

GENERAL 

1 The Committee for the year 2013 2014 was nominated on 2nd May 2013 

by the Honble Speaker i pursuance of motion moved and passed by the Haryana 

Vidhan Sabha In 15 sitting held on 26th February 2013 authonzing him to nominate the 

Members of the Committee on Public Accounts for the year 2013 2014 

" 2 The Committee held 69 meetings ॥1 all at Chandigarh and other places upto 

18" February 2014
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HEALTH DEPARTMENT 

[3] 117 Financial Management 

Funds are released by the Central Government to the States through two separate channels 1e through State Finance Department and direct to the different health societies The funds routed through the State Finance Department were required 
to be released quarterly depending on the norms prescribed for various activities under 
these schemes based on Infrastructure available ॥ा the States The position of opening balance funds recewed from GO! expenditure mcurred thereagainst and closing balance for the period 2005 09 15 tabulated below 

(Rupees in crore) 

Years Opening Funds State Total Expenditure Closing 
Balance received share Incurred  Balance 

from GOI 

2005 06 352 108 50 112 02 8092 3110 

2006 07 3110 161 04 192 14 97 27 94 87 

2007 08 94 87 151 63 24 29 270 89 11200 158 69 

2008 09 158 69 211 59 0 370 28 24477 12551 

otal 632 66 24 29 534 96 

About 19 per cent of total available funds of Rs 660 47 crore remained unutlised 
during 2005 09 

The funds remained unspent as the budget was prepared by SHFWS without any 
input from DHFWSs and Sub Distnict Health Centers 85 these societies/centers had not prepared therr annual budget Even the districts and blocks were not informed about 
availability of funds for vanious activities well पा advance for planning The funds 10 the distncts and blocks were allocated on receipt of sanctions from GOl as per State PIP However the Mission Drrector stated (July 2009) that at the beginning of the Mission a number of steps were required to be taken पा terms of infrastructure manpower and 
capacity bullding therefore the expenditure was less during this period The reply 15 not 
convincing as during the year 2005 06 and 2006 07 the process of decentralisation 
which includes planning implementation and monttoring up to village level had not been 
completed 

The department in its written reply stated 35 under 
L4 € 

The factual financral position for the year 2005 06 10 2008 09



(Rs in Crores) 

Year Opening Grant State Total Expenditure Closing Balance Received | Share (excluding Balance 
DCPs) 

2005 06 519 3539 40 58 1126 17 01* 

2006 07 17 01 86 40 - 103 41 2502 7725 

2007 08 77 25 6152 2428 | 16305 4110 117 38 

2008 09 117 38 160 32 2480 | 30250 13278 168 63* 

2009 10 169 98 175 11 2400 | 36909 271 55 63 66 
(unaudited) 

* Including National Disease Control Programme 
* Closing balance amount shown above represents after transferrng Rs 12 31 crores Rs 457 crores and Rs 33 34 crores funng 2005 06 2007 08 and 2009 10 respectively and refund of Rs 1 14 crores Rs 109 crores and 0 54 crores during the year 2006 07 2008 09 and 2009 10 respectively to the GOJ on completion of particular activity 

Initially there have been the following marn reasons of law expenditure 
1 Non utilization of funds for creating Infrastructure by PWD B & R Haryana well In time 

2 Some Schemes could not be implemented as scheduled due 10 time Involved पा managing man power developing infrastructure and capacity building paucty of specialist doctors and paramedical staff strengthening the traming infrastructure for capacity building 1dentification and training of ASHAs It was gradual process 
In order to increase the pace of expenditure the following steps have been initiated 
a) The matter was placed before the Hon ble Chief Mintstry Haryana cum Chairman State Health Mission to create an independent wing within the aegis of Haryana Roads and Bridges Development Corporation for Health Department 
b) A number of innovative schemes such as Surgery Package Programme Free supply of medicines Fixed Indoor Charges Jhacha Bachha Scheme Cash less Indoor/outdoor Treatment and Surgery Programme Servicas to the BPL Famiies 24x7 PHCs change in recruttment of doctors through Departmental Committee and Referral Transport Services have been intfroduced Besides funds flow system fo the field functionaries strengthened trough E banking Distnct Health Family Welfare Society
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All these above steps results an expenditure amounting to Rs 271 55 crores (136%) during 2009 10 against the expenditure of Rs 199 18 crores during the 2008 09 
Ministry while prepanng budget for NRHM keeps prowvision of 15% for over planning which 15 only indicative and never released to the State So overall our utilization 

over the year has been satisfactory 

As regards budget formulation under State PIP for each year it was prepared in 
assoctation with field functionaries after holding a number of meetings at District level 
where Civil Surgeons District Programme Officers PMOs SMOs MOs of health facilities 
concerned where involved In indentifying the gaps in terms of manpower nfrastructures 
capacity butlding and service facilities Keeping in view the existing health indicators and 
goals 10 be achieved as per approved activites under NRHM the financial liabilities 
under each programme/activity were worked out in consultation with them Thereafter the 
provisions in the State PIP were accordingly made for them Thus they were very well 
aware of fhe tasks (0 be undertaken targets to be achieved and provisions of funds 
under various programmesf/activites in State PIPs well पा advance before the final 
approval of the State PIPs by the Govt of India for advance planning to achieve the 
desrred results In this way the budget formulaton and implementation there of 
Uninterrupted supply of funds was maintamned 

The Committee desired the department to reconcile with PAG Office and 
settle the matter under intimation to the Committee - 

4] 11 8 2 Shortage of staff at CHC and PHC level 

The manpower position पा respect of CHCs test checked with reference to norms 
of Indtan Public Health Standards (IPHS) 15 depicted पा Appendix Il An analysis of the 
data revealed that against the requirement of 90 doctors (including specialists) only 35 
doctors were पा position indicating shortage of 55 doctors (61 per cenf) Simifarly against 
the norm of 375 posts of Staff Nurses Technicians Dressers Sweepers Ward Boys 
etc only 186 were In position indicating shortage of 189 posts (50 per cent) Thus there 
was substantial shortage of doctors and other staff in CHCs test checked Audit further 
observed that there was no doctor or specialist avatlable n CHC Kairu and Jhojukalan in 
district Bhiwani and CHC Bhattukalan in district Fatehabad during the review period 

The position of manpower requirement as per IPHS men in positon and 
shortage In respect of PHCs test checked 15 depicted पा Appendix Il Aganst the 
requirement of 60 doctors cnly 34 were ॥1 position leaving a shortage of 26 doctors (43 
per cenf) Similary agamnst the requirement of 480 staff only 150 were पा position 
indicating shortage of 330 staff members (69 per cent) 

The Mission Director stated (July 2009) that tn order to 8४०10 shortage of doctors 
and to reduce the time taken by Haryana Public Service Commission in selecting the 
doctors the State Government had evolved the departmental appointment process of 
doctors which has enabled to recrut 825 doctors (out of which 525 specialists) during 
November 2008 to May 2009 

The department पा its written reply stated as under 

15 agreed that there was shortage at CHCs and PHCs level The NRHM was 
started with the objective of filling of gaps था rural health structures To fulfili the shortage
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The Committee observed that there 15 an acute shortage of Para medical staff पा the Health Department which affects the health services of the common people Therefore the Committee recommends that recruitment of the Para medical staff be made as early as possible and 8 letter थे) this regard may also be sent to the Health Minister 85 well 85 the Finance Minister Haryana 
[5] 21 Fraudlmlsapproprlatlonlembezzlementllosseslover payments 

211 (a) Health and Medial Education Department 
1] Scrutiny of records (September 2008) of Civil Surgeon (CS) Jind revealed that an amount of Rs 3 88 485 was drawn (between August 2007 and March 2008) from treasury under Devi Rupak Yojana (DRY) and Janani Suraksha Yojana (JSY) for payment to the Community Health Centres (CHC) and for payment of house tax to Municipal Committee Jind Out of this an amount of Rs 162 185 was shown as disbursed (October 2007 and March 2008) पा the cash book but thare were no proper receipts 10 confirm these disbursements Further Rs 1 80 500 were nerther disbursed nor deposited in treasury till 2 September 2008 though the amount had been drawn five to twelve months in advance Thus these amounts were misappropnated by the cashier On being pointed out during audit (03 September 2008) the CS Jind recovered the amount from the cashier and the amounts were disbursed and deposited in the treasury as detailled In Appendix XVI Farlure of the 000 to check and aftest the entries in the cash book with the actual payee receipts and non verification of cash balance with cash 0000 at the end of the month faciltated the suspected misappropniation of Rs 342685 The Direztor General Health Services stated (January 2009) that the departmental disciplinary action was being taken against the defaulter but the final outcome was awaited (May 2009) 

(1)  Similarly scrutiny of records (January/February 2009) of Pandit Bhagwat Dayal Sharma Post Graduate insttute of Medical Sciences Rohtak (PGIMS) which was upgraded as Pandit Bhagwat‘ Dayal Sharma
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University of Health Sciences Rohtak (University) vide Haryana Act 26 of 
2008 dated 02 June 2008 revealed that cash was being collected by the 
cashier from patients against receipts ॥ the radiology department of 
PGIMS/University on account of head scan whole body scan ultra sound 
etc As no cash book was being maintained ॥ the radiology department 
the amount so collected was deposited in the cash branch of 
PGIMS/Universtty for crediting the same to the Government account upto 
20 July 2008 and thereafter in the bank account of the University Further 
scrutiny of daily recaipt books and cash receipt registers as maintained by 
the radiology department revealed that there was a suspected 
misappropriation of Rs 2 58 235 wherein Rs 1 64 405 from October 2007 
to 20 July 2008 and Rs 93 830 from 21 July 2008 to 16 January 2009 due 
to short/non accountat of receipts in daily cash receipt registers including 
totaling errors शाप carrying forward of incorrect balances Failure of the 
DDO to check the entries made in the cash receipt registers and to verify 
the totalling of the dally cash receipt registers facilitated the suspected 
misappropriation of Rs 2 58 235 

On being pointed out dunng audit {(February 2009) the department conducted the 
internal audit and worked out the misappropriated amount as Rs 2 94 955 The Financial 
Commissioner and Principal Secretary to Government of Haryana Health and Medical 
Education Department stated (July 2009) that the total misappropriated amount of 
Rs 2 94 955 has been recovered (May 2009) from the cashier and deposited (May 2009) 
पा the University Bank Account The then cashier of radiology department had been 
placed under suspension and charge sheet was being 1ssued However final outcome of 
the case was awaited (June 2009) 

The department n its written reply stated as under 

It 1s informed to you about the financral year 2008 09 report of audit para 
No 2 11 (a) of finance Department 18 that displinary action has been taken against the 
defaulter Sh Anii Kumar Cashier 00 Civil Surgeon Jind and a warning has been given to 
him not to do this type of work in future DDO Power of Dr Dhan Kumar Dy Civil Surgeon 
Jind has been withdrawn and 8 wamning has been grven to him not to do this type of work 
in future (attached photo copy) The Audit party of Accountant General Haryana has 
dropped the audit para No 211 (व) (Attached photo copy) The amounts of JSY 
DRY and House Tax with interest has been disbursed by Sh Aml Kumar Cashier 0/0 
Civil Surgeon Jind As per letter No E 2 10/279 dated 26 03 2010 छापा Surgeon Jind 
informed that Dr Dhan Kumar Ex D D O Jind 1s fully fare as Sh Anil Sharma Cashier 
kept him in dark about the disbursing of above said amount and Mr Amil Sharma Cashier 
was at fault in this case 

As per the above all facts | am in the opinion that this case may 96 dropped and 
field 

The Committee desired the department to re-open the case and make the 
rules for taking strict action against such erring employees 

The Committee also desired the department to re open the case and 
conduct an enquiry पा this case and its report be submitted to the Committee 
accordingly
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[6] 2 2 2 Unfruitful expenditure on purchase of food testing equipment 
The Government of India (GOI) Ministry of Health and Family Welfare proposed 

(December 1999) a Capacity Building Project on Food Safety and Quahty Control of 
Drugs In Food and Drug sectors with the Warld Bank assistance The objective of the 
project was to ensure high standards of qualty safety and efficiency of food and drugs 
enhancing capacity and capability of laboratories mn the Centre and States The Project 
was the first systematic and comprehensive attempt 10 upgrade the infrastructure of food 
and drug laboratories of the States and for effective Implamentation of Prevention of Food 
Adulteration Act 1954 and Drug Act 1940 

Scrutiny of records (July 2008) of Government Analyst Haryana Chandigarh 
revealed that a comprehensive proposal under this project for supply of 
instruments/equipments for testing of food and drug samples was sent (March 2003) by 
the Director General Health Services to the Financial Commrssioner and Principal 
Secretary to Government of Haryana Health Department for submission 1 GO! for 
acceptance The proposal to acquire the equipments included the High Performance 
Thin Layer Chromatograph (HPTLC) The equipment purchased at a cost of Rs 17 90 
lakh was receved (September 2005) by the State Drug Laboratory Chandigarh and was 
installed पा March 2006 It was further noticed dunng audit that the equipment was lying 
idle and had not been used for any useful purpose since its nstallation lts warranty 
pencd of two years had also expired पा March 2008 

On being pointed out by audit the Government Analyst Haryana while admitting 
the facts intimated (between July 2008 and April 2009) the following reasons for not 
utilising the equipment 

The equipment was demanded by the then Government Analyst without 
consulting other Government Analysts and technical staff 
The testing of drug samples by the instrument was not in accordance with 
official methods prescnbed m  the pharmacopoeta 1e Indian 
Pharmacopoera (IP) Briish Pharmacopoela (BP) and United States 
Pharmacopoela (USP) which was the standard for testing samples ॥ the 
laboratory 

Operational cost of the equipment was very high and the funds provided for 
this were significantly less and 

Shortage of trained staff as the existing staff was not sufficient for testing 
the routine drug samples received पा the laboratory 

It was therefore ewident that the equipment had been demanded without 
assessing its applicability utiity and capacity Further the equipment was not able to 
meet the standards of pharmacopoeia followed ॥ India The operational cost of the 
equipment should have been kept under consideration before finalising the purchase 
Further the laboratory also did not have suffictent staff to carry out its routine testing 
therefore it was unlikely that the laboratory would get trained staff to operate this 
equipment effectively 

Thus finalising the purchase of equipment without examining its operational 
applica 3I|Jty and capacity for testing of drug samples res.lted In unfrugful expenditure of 
Rs 17 90 lakh
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The Financia! Commissioner and Pnncipal Secretary to Government of Haryana 

Health Department while admitting the facts stated (August 2009) that the instrument 

would be shifted in some other Government institution for research and development 

work 

The department पा (5 written reply stated as under 

1 HPTLC (High Performance Thin Layer Chromatography) was received था 

this laboratory under Capacity Building Project 1n 2005 and installed in this laboratory in 

2006 The equipment was Teceived In the Laboratory ॥ 2005 and was installed in 2006 

Additional staff (20 S O & | S S 0) were also required to be give under this project but 

where nof provided 

2  Assay testing cannot be done by HPTLC as it 1s not prescribed in any 

pharmacopoeia (IP BP or USP) Testing of Drug samples (Assay) by this instrument 

do not fall under official methods prescribed in the pharmacopoeia The Instrument 

requires full tme Analyst specially on this Instrument Existing staff 15 already short (only 

seven Analyst against the sanctioned 15 posts ) 

3 Cost of running the istrument 1s very high as expensive chemicals TLC 

plates etc are required Funds given are insufficient quantity Additional funds were 

demanded for running of HPTLC instruments Every year Budget demanded 15 high but 

the 'ab gets very less budget 

4 It 1s pertinent to mention that the instrument 1$ हा working condition hence 

there has been no financial loss 

5 Efforts were made to shift the instrument to some other Govt Institution for 

research and development work Letters were written to following Organisations of the 

state Govt 

| The Inchare Central Instrumentation Laboratory HAU Hisar (vide letter 

No 288/11510) 

Il The Director of Research HAU Hisar (vide letter No 289/11 5 10) 

॥ TheVC KU KKR {vide letter No 290/11 5 10) 

IV TheVC MDU Rohtak (wide letter No 281/11 5 10) 

6 MDU Rohtak vide letter dated 21 5 2010 informed the said instrument 15 

extremely useful to the pharmacy students & research scholars and requested to supply 

the same free of cost 

7  Kurukshetra University KKR vide letter dated 03 06 2010 also intimated 

that they shall be glad to accept the instrument free of cost 

8 Financial Commussioner & Pnncipal Secretary to Govt Haryana Health 

Department was requested vide letter No 363 dated 24 06 2010 about the whole 

position and requested to grant permission 10 handover HPTLC equipment to any of the 

Universities 

9 On 1972012 Government Analyst Haryana Drugs‘lab Chantigarh.has 

informed that HPTLC equipment 18 handed over to Kurukshetra University Kurukshetra
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In view of above HPTLC equipment stand transferred to Kurukshetra Unwversity Kurukshetra for research & development work Hence para may be dropped 

The Commuttee recommends that the shortage of Para medical staff be met out and its proposal for sanction of these posts be sent to the Government 

The Committee further desired that an enquiry be made as to why this machine remained idle for six years and responsibility needs to be fixed under intimatron to the Committee 

[71 3 § Misappropniations losses defalcations etc 

Rule 2 33 of the Punjab Financial Rules as applicable to Haryana stipulates that every Government employee should realise that he would be held personaily responsible for any loss sustatned by Government through fraud or negligence on his part or any loss ansing from fraud or negligence on the part of any other Government employee to the extent that he contributed to the loss by his own action or negligence Further as per rule 234 ind ८8565 of defaications and losses are required to be reported to the Principal Accountant General 

State Government reported 219 cases of misappropriation defalcation efc involving Government money amounting to Rs 180 crore on which final action was pending as of June 2009 The department wise break up of pending cases and age wise analysis 1s given in Appendix 3 5 घाव nature of these cases 15 given in Appendix 3 6 The age profile of the pending cases and the number of cases pending in each category theft misappropnation loss etc 15 summarised पा Table 3 4 

Table 34 Profile of misappropriations losses defalcations etc 

Age profile of pending cases Nature of pending cases 
Range in Number Amount Nature/charactenstics | Number of Amount involved years of cases involved of cases (Rupees पा [akh) (Rupees i lakh) the cases 

05 47 43 53 Theft 136 87 03 
5 10 60 85 84 

10 15 23 1373 Misappropration/ loss 83 92 57 
of matemnal 

15 20 41 2158 

20 25 30 844 Total 219 179 60 
25 and above 18 648 Cases of losses wnitten Nil Nil 

off duning the year 

Total 219 179 60 Total pending cases 219 179 60 

Reasons for pendency of the cases are listed in Table 35 

L
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Table 3 5 
Reasons for outstanding cases of misappropriation loss, defalcation etc 

Reasons for the delays in finalisation of Number of Amount 
pending cases cases {Rupees पा lakh) 

Departmental action initiated but not 

u finalised 141 84 22 

m Awaiting orders for recovery or wnte off n 5570 

m Pending पा the courts of law n 3963 

Total m 179 60 

(00 of the total loss cases 62 per cent cases related to theft of Government 
money/stores which Indicates that appropnate steps for the safety of Govemment 
property/cash etc as prescribed in the rules had not been taken by the departments 
Further ॥ respect of 64 per cent cases of losses departmental action had not been 
finahsed and 27 per cent cases were outstanding simply for want of orders of the 
competent authonty for recovery or wnte off of the losses It was further noticed that out 
of 219 cases of losses due to theft/misappropriation etc 172 cases were more than five 
years old of which 18 cases were more than 25 years old The lackadaisical approach of 
the departments in finalisation of these cases had not only caused loss to the State 
exchequer but also prevented timely actton against the officers/officials at fault 

The department in its written reply stated as under 

As per the report of CAG for the year 2008 09 (State Finance) 7 cases of 
misappropniations defalcations etc have been shown following five cases were settled 
by the Public Accounts Committee in ॥5 meetng held on 27 01 2001 17 04 2007 

29 04 2008 and 04 09 2012 

5 1 Defalcations/ Ant Reservations Rs 26 000/ (EST) 

2  Loss ए Govt Rs 11 66 228 62p dunng भा! reservations period (Sirsa) 

3 Loss/Shortage of Store Rs 15007011 Sh Sat Parkash Goyal 

Storekeeper Ambala 

4 Theft पा PHC Naultha (Panipat) 

5  Theft of typewnter from Distt Malana Officer Panipat 

Now the following Two cases are outstanding against the Health Department 

6  Theft in CHC Ujhana (Jind) Rs 202656/ 

7  Theft of portable Generator in CHC Samalkha 

Latest position ॥ regard 10 these paras 15 as under
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Theft था CHC Ujhana (Jind) Rs 202656/ 

In PAC meeting held on 04 09 2012 ॥ has been desired by the committee that 
para shall be dropped after wnte off of loss of Rs 2 02 256/ process of writing off the 
loss for said amount 15 going on The case to write off this amount has been sent to Govt 
vide this office letter No 24/15 3 Const 11/16 dated 26 02 2013 आएं reminder has been 
issued on dated 20 05 2013 The matter 15 under consideration with the Government 

The Committee desired the department to inform the Committee 85 well 85 
or the PAG office after the amount m question written off by the Govt
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HOME DEPARTMENT 

[8] 1 2 7 Financial Management 

1271 The funds under the modernisation scheme were 10 be shared ॥ the ratio of 
6040 dunng 2004 05 and 7525 thereafter between the Central and the State 
Governments respectively Year wise approved plan central assistance released the 
amounts released by State Government and expenditure shown as incurred thereagainst 
are given पा the table below 

(Rupees in crore) 

Year | Approved Central State Total Total Expenditure | Total Expenditure 
Plan Assistance Releases| Funds as per Finance shown as per UC 

available Accounts 
m Released 

2004 05 44 25 | 2655 55 2122 1770 m g2 24178 45 44 

2005 06 37 47 28 10 | 1589 89 937 m 26 1371 m 95 

20086 07 m 86 17 14 19 14 572 24 86 m 05 m 82 

2007 08 3033 22 75 3575 7 58 4333 33 30 3114 

2008 09 m 33 | 2200 | 00 3977 1777 57 54 “ 85 57 54 

Total m 24 116 54 | 13177 m 14 189 91 m 498 182 89 

Source of data Police Department and Finance Account 

Department falled to utiise about 27 per cent of funds that were released for 
iImplementation of the scheme The reason for short utilsation given by the department 
was delayed release of funds to the implementing agencies/ department. Audit further 
observed that though the actual expenditure was Rs 139 49 crore during 2004 09 the 
expenditure reported to 001 was Rs 182 89 crore Out of total expendiure of Rs 182 89 
crore intimated to GOI through Utiisation Certificates (UCs) Rs 48 91 crore remained 
unutihlsed with the implementing agencies Thus UCs submitted to (501 were incorrect 10 
this extent The Financial Commissioner and Principal Secretary Home Department 
stated (August 2009) that the funds would be utiised by the agencies for purchase of 
vanious Items and construction of bulldings 

The department भा पड written reply stated as under-- 

In this regard 115 submitted that the department submutied approved plans to the 
Government of India for the due Central Share of Rs 5485 Crore aganst which 
Government of India has released short grant of Rs 17 54 Crore without recording any 
reason of short release perhaps due to shortage of funds wath Government of India It 15 
not correct to say that the department 15 at fault for the short release The Deptt आएं the
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state Govt has made earnest efforts to get maximum release from the Govt of India under 
the MPF scheme The copy of DO letter No 6940/P 5 dated 27 2 2005 DO No 
PSICS/2005/192 dated 30 11 05 and No 3426/P 5 dated 12 3 2008 (are enclosed) for 
ready reference 85 perusai of the cases and efforts made by the state Govt ॥ addition to 
this 1t 1s also pertinent to note that the Government of India has released excess amount 
of Rs 2 00 Crore during the year 2006 07 and Rs 13 75 Crore during the year 2007 08 
In excess of Central share due and even then more the Annual Action Plan during the 
2007 08 this 1s the result of the pursuance ए the department for getting the maximum 
grant from Government of India 

It 15 pertinent 10 note that dunng the Audit period of five year the Haryana State 
Police Department has released 97% of the amount due for release from the Gavernment 
of India (92/94 54) 1e the highest in the country 85 per data given orf page 27 Audit 
evaluation of Modernization of police Force था Inda Vol 1 page 27 and the State share 
released 15 also appreciable in respect of Haryana State 

The amount has been deposited with the HARTRON by the Government and the 
funds have been released by the Government of India to Haryana Police Housing Corp 
The utiization & progress of work executed and cost thereof whereas the payment 15 
made later on after the closing of the financial year for the works executed during the 

previous financial year hence the balances appear From the figures shown against the 
financial year 2009 10 and 2010 11 ॥ 15 clear that the amount utilized covers the balance 
of the previous year Moreover most of the amount deposited with HPHC and HARTRON 
has been utilized 

In view of the above facts 1t 1s requested that the para may be settled please 

The Committee desired the department to send व copy of Utlization 
Certificates which has already been sent the Government of India to the office of 
PAG also for its verification togetherwith the report of the utilization of funds 

9] 127 2 Records of advances not mamntained 

The department was placing the funds at the disposal of HARTROCN for supply of 
various items on the basis of provisions ॥ the annual action plans without obtaining any 
proforma invoice from them Further the department was not maintaining accounts of the 
amounts advanced 10 HARTRON and matenal received thereagainst as evidenced from 
the following instance A sum of Rs 1 51 crore was placed (March 2008) at the disposal 
of HARTRON for purchase of 300 computers HARTRON supplied (October December 
2008) the matenal the cost of which was Rs 1 40 crore including Rs 4 97 lakh on account 
of consultancy fee and taxes Balance amount of Rs 0 11 crore was still lying with 
HARTRCN The unspent amount had neither been refunded by HARTRON nor 
demanded by the department (August 2009) The Financial Commissioner and Principal 
Secretary Home Department stated (August 2009) that the balance would 06 utiised for 

purchase of Uninterrupted Power Supply (UPSs) 

Further HARTRON was charging consultancy charges at four/six per cent (plus 
service tax) on the tctal value of the material On the other hand HARTRON was earning 
interest on the amounts placed at its disposal but no credit benefit was being passed on 
to the department Since proper records of advances were nat mantained the guantum 
of interest could not be worked out 

डे
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The department पा its written reply stated as under 

Pohce Deptt 1s depositing funds with HARTRON after obtaining proforma invoice 
for the items 10 be purchased However HARTRON finalize the rates after tendering 
process and approval by the State Level High Powered Purchased Committee headed by 
the Chief Minister/Finance Minister Out of the balance amount If any the Deptt decides 
to purchase the addtional quantrity of tems or if the amount 15 smail than the same 15 
refunded by HARTRON for depositing in Govt Treasury under recerpt head Besides 
proper account of advances given 10 HARTRON has been maintained 

HARTRON 15 maintaining proper account for the deposits made by the Police 
department 85 that has been declared approved source for this Depdt Hence no 
interest 15 being given by HARTRON despite of the fact that he 15 earning interest on the 
deposited amount (State Govt will take appropniate action in this regard) 

गए ~“The Committee desired the department to ask HARTRON for refunding the 
balance amount still lying with HARTRON and inform to the PAG office after 
depositing the said amount भा the treasury 

[10] 12 8 Construction of residential and non residential buildings 

As per GOl gurdelines high prorty was (0 be grven to the construction sector 
The scheme laid special emphasis on construction of police station buildings and houses 
for police personnel closer to the Police Stations A significant part of the scheme funds 
were altocated for this purpose According to approved AAPs (2004 09) new construction 
works estimating to Rs 65 20 crore were approved by GOl The audit cbserved that 
the Police Department transferred (2004 09) Rs 79 19 crore to HPHC for construction 
of residential and non residential buildings which also includes a sum of 
Rs 13 56 crore (2004 05) diverted from other components such as modernisation of 
home guards equipments for Government Railway Police/Commando equipments for 
Forensic Science Laboratory traning etc without the approval of MHA Apart from this 
(301 ॥ 2007 08 transferred Rs 11 65 crore directly to HPHC for construction of building 
for Police Stations 50 85 to improve the policing in the Nationa! Capital Region of 

Haryana 

The department पा its written reply stated as under 

HPHC 15 being made to speed up the progress of works All works of the year 
2004 05 stands completed the construction of Admn Block आ PL Ambala has been 
completed The works of the year 2005 06 and 2006 07 are complete A copy of 
utilization certificate submitted by MD/HPHC vide his memo No 4445 dated 25 4 2013 15 
enclosed The amount was diverted 10 meet the essental requirement of department for 
construction of Residential and Non residential bullding as there was acute shortage of 
Residential and Non residential bullding with the department and to boost the police 

official 

In view of the above 1t Is requested that the paras may be drflopped 

The Committee recommends that the matter may be clanfied and sorted 
out with the Prncipal Accountant Generals office under intimation to the 

Committee
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(111 1281 Delay/non completion of building works 

During 2004 09 only 35 non residential buildings (out of 54 sanctioned) were 
completed Construction of 18 bulldings was under progress while construction of one burlding was not started due to non avallabiity of डा Simularly out of 1 348 staff quarters 
sanctioned 681 were constructed The delay in completion of works ranged between one 
to four years The detalls of status of residential and non residentral bulldings are given 
below 

Year of Residential buildings Non residential burldings 
allotment 

of funds Total units | Completed (पा progress| Total of buildings Completed | In progress 

2004 05 344 344 “ 19 17 1 

2005 06 289 241 48 11 n _ 

2006 07 m “ 230 7 — 1 

2007 08 264 m M _ _ 

2008 09 125 “ _ “ _ 

Total m 348 “ 667 n “ n 

Audit analysrs of following 59 works sanctioned at the cost of Rs 26 57 crore 
during 2004 07 revealed that even after incurming expenditure of Rs 35 09 crore 1e Rs 
8 52 crore In excess of sanctioned amount the works were sill mncomplete (March 2009) 
as detaited below 

{Rupees in crore) 

E Year of Name of bulldings Amount Actual 
No sanction allotted Expenditure 

. 2004 05 Construction of Administration Block of new 150 332 
hosprtal at Ambala mess barracks and houses for 
ORS eic at Ambala city 

n 2005 06 Coanstruction of 10 Police Stations at vanous stations 219 352 

Training centre of Telecommunication at Panchkula 
- n and residential quarters at vanous stations n 35 “ 09 

- 2006-07 Construction of houses at vanous places 893 1015 

n “ Construction of RTC Bhondsi 210 311 

| 6 | | ४०. | Construction ए 5 Police Stations 250 390 

m 26 57 m 09 

Y
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The Supenntending Engineer of HPHC stated (May 2009) that escalation in cost 
was due to increase in cost of bullding matenal and increase In the scope of work 1e 
agamnst the norm ए covered area of 3 500 square feet for Police Station and 500 square 
feet for residential quarters for other ranks actual covered area was 8 000 to 10 000 
square feet and 700 square feet respectively The funds provided did not commensurate 
with the covered area of the buldings The reply was not convincing as funds were 
provided as per norms fixed by the GOI for the nation 85 a whole The scope of the work 
should have been kept within the norms of MHA 

Similarly against the norms of spending Rs 21 87 lakh and Rs 9 37 lakh for 
construction of a Police Station and a police post agreement amount with contractors for 
construction of Police Station ranged between Rs 47 18 lakh and Rs 51 18 lakh and for 
construction of a Police Post it ranged between Rs 12 85 lakh and Rs 13 40 lakh 

The Financial Commussioner and Principal Secretary Home Department stated 
(August 2009) that additional funds were being demanded from the State Government 
through the budget for excess expenditure on buildings The fact remained that the State 
Government had 10 bear extra burden due 10 flouting of norms fixed by GOI for 
construction of bulldings 

The department in its written reply stated 85 under 

All residential and not residential works (total 53) mentioned in Para stand 
already completed except one of the Police Posts 1e वां Mahindergarh for which 10 site 
was available 

As soon 85 the funds were allotted the tendering process was initiated and the 
works were allotted The average execution 9100 of works ranged from 1 5 to 2 5 year 
However some of the works were delayed on account of huge price hike of building 
material in the market during the penod The progress of those works was affected as 
contractors faced huge financial crisis duning the period All works stands completed now 

The HPHC has taken vanous measures such as imitiating tenderning process 
immediately after the approval of plan adopting performance ornented tender document 
incorporation of escalation clause पा the tender document to take care of price hike of 
bulding matenal in market to avoid time overrun n future The corporation 15 committed 
to complete the future works on time 

In view of the above the para may kindly be dropped 

All works mentioned पा the para stand completed The point wise reply of para 15 
as under 

Sr No 1 The work has been completed with cost of Rs 4 08 crore The state Govt 
has already provided additional funds amounting to Rs 2 54 crore through State budget 
The main reasons for increase पा cost घाट 

a) Provision of pile foundation due 10 low beanng capacity of soll 

b) Increased covered are of bulldings 85 per approved drawings and minimum 
requirements of Police Department 

c) Steep hike ॥ prnices of buillding matenial during the period



20 

The approximate cost of construction of this project of Rs 1100/ per sft which 15 

quite reasonable in spite of above mentioned factors 

Sr No 2 As per Govt of India norms the covered area of the police station 15 3500 sft 

The area 15 not sufficient enough to accommodate minmum requirements and all 

facilities of a Police Station Therefore police stations with increased areas have been 

constructed at various places The total cost of construction of 10 Police Station (5 no 

urban 5 No rural) has come out to Rs 6 80 crores The additional funds of Rs 333 

crores have been provided by the State Government and further Rs 128 crore have 

been utilized from the interest earned on the funds provided under MPF scheme 

Sr No 3 &4 Govt of India had provided funds @of Rs 2 50 lacs for construction of a 

house for Ct/HC A constable/Head Constable house cannot be constructed with the 

allotted funds @ Rs 250 Lacs Moreover the house have been constructed with 

increased covered area for which Govt has also revised the norms There was also price 

hike पा bullding matenal dunng the period which contributed to escalation in total cost of 

construction 

The cost of construction for works at Sr 3 & 4 15 Rs 14 92 crores and Rs Rs 

19 65 crores respectively The additional funds had been provided by the State Govt 

through (5 budget Rs 56 75 lacs and Rs 12 12 crore respectively and interest earned 

(Rs 2 58 crore) form the funds provided under MPF Scheme 

Sr No 5 The works stand completed eith cost of Rs 3 11 crores The additional funds 

had been provided by State Gowvt through its budget amounting to Rs 75 lacs & 

Rs 26 95 lacs for the works 

The increase n cost 15 due 10 hike पा the prices of buliding matenal in the market 

during the period and the construction cost of the project 15 approximately Rs 600/ per 

sft Which 15 quite reasonable inspite of escalation in the market 

Sr No 6 The expenditure on police stations exceeded due (0 following reasons 

a) Prowvision of pile foundation in police station Cheeka & City Ambaladue 10 low 

bearing capacity of soil 

b) Providing estate services such as sewerage water supply approach road 

and earth filling etc 

The corporation has incurred an expenditure of Rs 3 81 crore on all the five 

Police Station The additional funds had been provided by the State Govt through its 

budget बाएं Rs 9 14 lacs from ॥1 interest earned from the MPF Scheme 

All the works mentioned In the Para stand aiready completed The GOl had 

proved funds as per fixed norms However site conditions varied from place 10 place 

which resulted 1n increase In cost Moreover the GO! pndes funds for buildings only 

whereas some other service 1 e boundary wall estate electrical/public heaith service are 

also required to be provide with the building increasing cost of the project The norms 

also do not cater for escalation in cost and the scheme envisages 60% share of 501 and 

40% from State Gowt The additional funds have been prowided by the State Gowt 

thorough its budget and from the interest earned form the scheme as referred above 

Therefore the para may kindly be dropped
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The Committee recommends the department to conduct departmental 
enquiry in this matter and suitable disciplinary action may be taken against the 
delinquent offcials if any held responsible for it and the compliance report पा] this 
regard may be submitted to the Committee accordingly 

[12] 3 5 Misappropniations losses defalcations etc 

Rule 2 33 of the Punjab Financial Rules as applicable to Haryana stipulates that 
every Government employee should realise that he would be held personally responsible 
for any loss sustained by Government through fraud or negligence on his part or any loss 
ansing from fraud or negligence on the part of any other Government employee to the 
extent that he contributed to the loss by his own action or negligence Further as per rule 
2 34 1bid cases of defalcations and losses are required to be reported 10 the Principal 
Accountant General 

State Government reported 219 cases of misappropnation defalcation etc 
involving Government money amounting to Rs 1 80 crore on which final acton was 
pending as of June 2009 The department wise break up of pending cases and age wise 
analysis 15 given पा Appendix 35 and nature of these cases 15 given ॥ा Appendix 3 6 
The age profile of the pending cases and the number of cases pending tn each category 
theft misappropnation 1055 छाए 15 summarsed in Table 3 4 

Table 3 4 Profile of misappropriations losses defalcations etc 

Age profile of pending cases Nature of pending cases 

Range in{Number Amount Nature/character Number Amount 
years |of cases involved istics of of involved 

(Rupees था the cases cases |(Rupees in lakh) 
lakh) 

05 47 43 53 Theft 138 87 03 

5 10 fl 85 84 

10 15 23 1373 Misappropniation/ 83 92 57 

15 20 41 2158 1055 of matenal 

20 25 30 8 44 Total m 179 60 

Cases of losses 
25and 18 648 written off duning the n Nil above 

year 

Total 219 179 60 Total pending cases 219 179 60 

Reasons for pendency of the cases are hsted in Table 3 5
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Table 3 5 Reasons for outstanding cases of misappropnation loss defalcation 
etc 

Reasons for the delays 1n finalisation of Number of Amount 
pendingcases cases (Rupees in lakh) 

(1) | Departmental action initrated but not finalised 141 84 22 
(n) | Awaiting orders for recovery or write off m 55 70 

() | Pending पा the courts of law 18 3968 

_ m 179 60 

Out of the total loss cases 62 per cent cases related to theft of Government 
money/stores which indicates that appropnate steps for the safety of Government 
property/cash etc as prescribed in the rules had not been taken by the departments 
Further पा respect of 64 per cent cases of losses departmental action had not been 
finalsed and 27 per cent cases were outstanding simply for want of orders of the 
competent authonty for recovery or wnte off of the losses [t was further noticed that out 
of 219 cases of losses due to theft/misappropriation etc 172 cases were more than five 
years old of which 18 08565 were more than 25 years old The lackadaisical approach of 
the departments in finalisation of these cases had 101 only caused loss to the State 
exchequer but also prevented timely action against the officers/officials at fault 

Appendix 3 5 

Department wise/duration wise break-up of the cases of misappropriation defalcation etc where 
final action was pending at the end of June 2009 

(Figures पा bracket indicate rupees in fakh) 

fl Name of the Uptos 5 (0 10to | 16t020 | 2010 25 25 Total 
No department years 10 15 years years years 

years | years to 

more 

1 m 1 . . - - - 1 

(379) (379) 

Appendix 3 6 

Department/category wise details In respect of cases of loss to Government due to theft 
misappropriationfloss of Government materlal 

(Rupees in lakh) 

Name of the Theft casaes Misappropriation/ 1055 of Total 
department Government material 

Number of m Number of m Number m 
cases cases of cases 

m _ _ 1 378 _ 378 
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The department in its written reply stated as under 

॥ this regard it 1s submutted that a vehicle No HR 20F 1406 (Tata Sumo) was 
purchased at 8 cost of Rs 378606 53 on 03 09 1999 This vehicle was Govt duty 
during Panchayat election and was bumt by public at Village Kharkara on 03 04 2005 In 
this connection a Case FIR No 70 dated 04 04 2005 was lodged with Police Station 
Barwala This vehicle has completed 1 98 725 Kms which was more than 1 80 000 Kms 
at required for its condemnation according १0 Gowvt policy Further no employee was 
responsible for the 1055 as the vehicle was bumnt by the public during Panchayat Electton 
duty 

A case FIR No 70 dated 04 04 2005 PS Barwala has been decided by the 
Hon ble Court of Smt Bimlesh Tanwar ASJ Hisar vide judgment dated 15 04 2009 All 

the accused have been acquitted in this case 

The Criminal appeal against the judgment dated 15 04 2009 passed by the 
Hon ble Court of Ms Bimlesh Tanwar Additional Session Judge Hisar ॥ the Case FIR 

No 70 dated 04 04 2005 Under Section 147 148 188 307 337 353 395 427 435 and 149 
IPC PS Barwala has been filed था the Honble High Court of Punjab and Haryana 
Chandigarh The above said case was came up for hearing on 17 03 2010 when the 
same was admitted to 8 regular heanng and is still pending पा the Hon ble High Court 
Now no date of hearing 15 fixed for arguments 

It 1s also submitted that this para was 2150 printed पा the CAG report for the year 
ended 2005 06 (Cwil} at Paragraph No 1 7 7 and the same had already been discussed 
in PAC meeting held on 17 06 2008 and this para was dropped A copy of proceedings of 

this meeting 15 also enclosed 

The Committee desired the department to send the case of writing off the 
amount to the Government and thereafter the Committee may be informed after 

getting the amount written off
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RURAL DEVELOPMENT DEPARTMENT 

[13] 137 Financial performance 

Year wise release of funds by 501 and State Government in seven districts and utihsation thereof for the period 2004 09 was 85 under 

(Rupees का crore) 

Year Opening GOl State |Miscellaneous | Total funds Expenditure Ciosing halance Share Share receipts available balance 

2004 05 1222 16 07 503 023 33 55 1527 18 28 
2005 06 18 28 17 56 585 002 4171 2321 18 50 

2006 Q7 18 50 11 99 386 009 34 44 18 00 16 44 

2007 08 16 44 28 81 513 045 5083 22 01 28 82 
2008-09 28 82 10 59 8 14 001 47 56 1967 27 89 

8502 2801 080 98 16 

{Source Quarterly reports of Directorate office) 
't would be seen from 800४6 that as against availability of Rs 126 05 crore during 2004 09 the department could utiise only Rs 98 16 crore (78 per cent) 

Receipt of funds # four selected districts under 5™ 6™ 7 " and 8" batches of DDP and 1% to 4" batch of Hariyalr sanctioned durnng 1999 2006 along with expenditure up to 31 March 2009 was as under 

(Rupees n crore) 

“ Batch । Allocation Grants Expenditure Percentage of Number recalved total 
expenditure to 
allocation 

_ 

" 6" batch 1320 1180 1128 “ 
7" batch 800 598 “ 24 a7 
8" batch 720 429 398 55 

" 1" batch m 90 310 301 44 
2™ batch “ 90 m 08 383 56 
39batch 7 80 349 119 15 
4" batch 10 50 “ 69 144 “ 
Sub total m 50 m M 2997 “ 

N
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Bhiwan 

‘ 5" batch | 450 | 50 m 99 | 390 | 90 87 

6" batch m 69 587 541 82 

7" batch “ 00 529 460 77 

न 8" batch 810 372 387 “ 

Harlyah 1' batch 810 608 328 “ 

2 * batch 810 | 359. | 59 356 44 

N 3" batch 1080 483 267 25 

4" bateh 10 80 162 129 12 

Sub total m 00 3497 28 38 “ 

Rewari 

‘ 5" batch 337 335 337 100 

6" batch m 90 291 “ 45 63 

7" batch m 00 175 | 166 | 66 55 

8" batch | 300 00 211 185 62 

Hariyal 1'batch 300 223 188 “ 

2 % batch 300 133 108 36 

3* batch 300 134 135 “ 

4" batch 300 135 124 “ 

m total 2527 16 37 1488 “ 

Fatehabad 

“ 6™ batch “ 00 360 3. 55 

१ 7" batch m 30 198 180 54 

8" batch 420 252 225 54 

o " 1' bateh 420 “ 65 085 15 

2 * batch 420 063 “ 64 “ 

3" batch 420 158 175 42 

4™ balch 420 063 019 | 5 | 

| 500 (081... | total 30.30 m 58 10 56 “ 

Grand Total 177 07 99 34 8379 47 

(Source Quarterly reports of Directorate office and DRDAs) 

Due to slow implementation of programme the next mnstaiment due was not 

released by 501 dunng 2005 06 and 2006 07 in Bhiwani district and 2008 07 ॥ Hisar 

district for 57 to 7 batches sanctioned under DDP In Fatehabad distnct no instaiment 

was released by GOI in 2003 04 2004 05 and 2006 07 onwards for 6" batch and
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2002 03 2004 05 and 2006 07 onwards for 7" batch of DDP The implementation of projects sanctioned under Hamyalr was also slow Out of four test checked districts progress was dismal in Fatehabad district 

Further as per guidelines of GO| 25 per cent of State share was 10 be released by State Govemment with in 15 days from the date of release of Central share No mechanism was evolved by State Govemment for automatic release of State share after the receipt of Central share Test check revealed that there was mordinate delay था release of State share which ranged between 14 to 468 days as shown In Appendix X! this led to delay in completion of works 

The Drrector stated (August 2009) that delay in release of State share was due to lack of budget in the concerned financial year The reply indicated that State Government did not assess the pending liabilities of State Government for making matching contribution पा vanous centrally sponsored schemes while framing the budget proposals 
The department in its wnitten reply stated as under 

In district Hisar the achievement percentage of district has been counted from the total allocation of the project where 85 1t should have been counted against the funds received 106 progress of the project as GOI and State level 1s always reviewed against the funds receved and not on allocation  The batch wise achievement of the district 15 as under 

Name of | Batch Allocation Grants Expenditure Percentage of total Scheme number received expenditure to allocation 

' 6th batch 1320 11 80 1128 m 58 

7th batch m 00 m 96 524 87 92 

8th batch 720 429 398 92 77 

Haryali 1st batch m 90 m 10 m 01 97 10 

m batch 6 90 m 03 m a3 124 35 

3rd batch 780 349 119 34 10 

4th batch m 50 m 69 144 3070 

m total m 50 36 41 2997 m 31 

Dunng the year 1999 2003 total 88 projects were sanctioned No one project has been completed Watershed projects in villages Bagla Kharbala and Parbhuwal pertains to 6th batch Similarly watershed projects in villages Birababran Daulatpur and Pah pertained to 7th batch The funds under 6th batch and 7th batch were received fate from the Govt as per Annexure C and D already attached herewith Therefore GOl has granted extension for completion of 6th batch projects by March 2010 for 7th batch Dec 2010 and for 8th batch by March 2011 Al the projects will be completed in time If the
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funds are released by GOl in tme For example the proposal for release of 7th 
installment under 6th batch was sent to the Govt on 20 6 2008 but the release of funds 15 
still awaited Now the Ministty has decided to foreclose the project (1 e after 31 3 2011) 

In district Hisar 5th batch does not exist so far 85 claim in respect of 6th and 7th 
batch watersheds I1s concerned All the 7(seven) instalments have been received 10 the 
DRDA under 7th batch watersheds However claim proposal in respect of 6th batch 
watersheds have been submitted to the Minsstry during Nov 2010 But the requisite funds 
have not been released by the Ministry Now the Ministry has decided to foreclose the 
project (i e after 31 3 2011) 

In district Bhiwani Now all the 7(seven) Installments under 5th to 8th batch and 
1st to 4" batch under DDP Hariyalr watersheds have been received/released to DRDA 
Bhiwani  100% of funds were utilized up to 31 03 2012 & unspent balance refunded to 
the department 

In respect of district Rewar the latest status regarding receipt of no of 
installiments from 5th batch watersheds 10 Hanyal जीव batch watersheds 15 as follows 

fi Name of 1998 2K | 2000-01 (2001-02| 2002-03 | 2003-04 | 2004-05 2005-06 | 2006-07 No District to to to to to 10 to to 
2003 04 2004-05 | 2005-06 | 2006-07 | 2007 08 | 2008-09 | 2009 10 | 2010 11 5" 6™ ™ g* Har Har Har Har 

न | हि d 3 d 4th 

1 m "N 7(7) (@) (7 4(5) 35) 35) 3(5) 

All the seven (7) instalfments under pre haryall watersheds have been claimed 
by the DRDA Rewar So far 85 Harryall watersheds 15 concerned all the five instaliments 
will be claimed as per policy before 31 12 2012 

In respect of district Fatehabad the latest status regarding receipt of no of 
installments from 5th batch watersheds to Hanyalt [Vth batch watersheds 15 as follows 

झा Name of | 1999 2K | 2000 01 | 2001 2002 2003 2004 2006 2006-07 No District to to 02 03 to 04 05 te 06to | to2010 
2003-04 | 2004-05 to 2006 to 2008 2009 11 Har 

g ™ 2005 07 2007 09 10 Har 4" 
06 8 08 Har 3¢ 
™ Har 27 

| | 

ग् Fatehabad 6(7) 6(7) 4(7) 1(5) 1(5) 3(5) 150 

DRDA Fatehabad has received 5th & 6th installments funds of 6th batch 
watersheds from Govt of India on 12 10 2010 The agency has been requested to submit 
the claim proposai for release of last and final instaliment by this department but the 
same has not been submitted by the DRDA Now the Ministry has decided to foreclose 
the project(i e after 31 3 2011)
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DRDA Fatehabad has recewved 5th & 6th installments funds of 7th batch 
watersheds from Govt of India on 16 10 2010 The agency has been requested to submit 
the claim proposal for release of last and final instaliment by this department but the 
same has not been submitted by the DRDA Now the Ministry has decided to foreclose 
the project (1 e after 31 3 2011) 

DRDA Fatehabad has received 4th instailment funds of 8th batch watersheds 
from Govt of India on 5 6 2007 The agency has submitted the cfaim proposal for release 
of 5th & 6th installments funds simultaneocusly to the Ministry on 29 01 2009 However the 
Ministstry has has not released the requisite funds to the DRDA and decided 10 foreclose 
the project (1 e after 31 3 2011) 

The Ministry has also decided to foreclose the batch Ist 2nd आएं IVth of Hariyal 
watersheds ॥ respect of DRDA Fatehabad 

Distict Mahendergarh has claimed/received all the installments under pre 
Hariyall and Hartyall watersheds and no project were foreclosed 

The District Wise Latest Claim position regarding No of installments under DDP 
upto 31 03 2013 1s as follows 

i Name 095 96196. (98 99(1999 2000 01 | 2001 {2002 {2003 |2004 |2005 | 2006 | Total 

No |District to99 197 (to 2K to|t02004 |02 10103 10104 to{05 10106 10107 to 

2000 1 (०2 (2002 | 2003 05 6™ 2005 | 2006 (2007 (2008 | 2009 | 2010 
1st | 000 |03 4™ |04 5™ 06 7" |o78™(o8 {09 10 11 

-01 Har |Har |Har [Har 
249 1t 27 3¢ 4t 

Installments due 7 7 7 7 7 7 T 5 “ 5 5 

1 W .IIB 15 18 22 20 27 27 27 36 36 248 

(7 ® | M (0 | () | (016 106) | 6 |) 
| Fatehabad 8 20 11 14 14 14 14 14 fl 

(5) (6) (6) | @il | (0 

3 Hisar 31 15 44 20 24 23 23 26 35 241 

(7) m ® | (ए) | (0 | (5) | (5) | 5 |6 
जे Jhayjar 8 25 8 13 10 12 12 12 i4 19 133 

@ (7) m m | (ए | | (3 | (2) | @@ 
जे Namaul 17 10 17 13 1 11 11 11 12 17 n 

(7) (7) | m (0 |) (0 16 16 | | 
ज स्व 15 6 [{] 15 13 10 10 10 10 10 10 115 

miole| o () | (0 |? |) | 6) | O 
7 Sirsa 18 E 18 19 18 23 21 21 28 28 215 

@ ® | o m | (5 10) 16 (18 (08 
Total 107 n 100 76 m | 100 | 121 118 118 140 159 1189 

The figures n brackets represent the No of installments released 50 far against 
each project
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Efforts for release ए State matching share could only be initated by this Department after the receipt of the sanction letter from the Govt of Indla  The sanction letters are generally received between 15 30 days from the date of their 15506 The funds of corresponding State share can only be released to the DRDAs concerned after obtaining the concurrence from the State Finance Department In case of enhancement of plan ceilling the matter 15 also required to be taken up with the State Planning Department This process takes over and above the time पा fixed under the guidelines issued by the Govt of india Now the Ministry has introduced a web page for sancticn letter since 2006 07 but the same are often found downloaded by the Ministry after 10 20 days and sometimes the sanction letters are even not uploaded by the Ministry The table grven below depicts the tme taken at various levels पा release of funds as State share to DRDAs 

Name of Date of Actual Date | Date of Date Data of Date of Remarks District | release of GOI | of Sanction Recelpt of | submission recelptof | Release of 
share letter of Sanctlon of case 10 sanction State Share 

GOl letter from | Finance from 
Govt of | Department| Flnance 
Indla Department 

1 2 n n “ n 7 — 
Hisar 6th | 6/9/2000 6/9/2000 19092000 | 6102000 | 28 11 2000 8122000 Batch 

30/10/2000 30/10/2000 | 14 11 2000 | 1202 2001 | 28 02 2001 i 032001 Plan cailmg 
enhansed from 
Rs 12500 lacs 10 

217 lacs for release 
of state share vide 
Planning Department 

letter no ESA (plg) 
2001/1857 dated 
102 2001 

6/3/2001 6/3/2001 20032001 | 260301/ 10 04 01/ 1106 2001 |Case sentm FD on 
27 04 01 10801 26 03 2001 on which 

FD adwsed on 

10 04 2001 to submit 
the case m the next 

financral year 2001 
2002 

26/04/2001 26/04/2001 18/201105 20| 1062001 | 19062001 | 2508 2001 

19/09/2001 13/09/2001 | 11 10200 | 10 2001 | 15 11 2001 | 28 11 2001 | 1312 2001 
10/2/2003 10/2/2003 | 24 02 2003 | 28 022003 | 703 2003 14 03 2003 
26/06/2003 26/06/2003 | 1107 2003 | 17072003 | 11082003 | 28 08 2003 
28/09/2004 28/09/2004 | 6102004 | 18102004 | 25102004 | 8 14 2004 
23/01/2006 | 23/01/2008 | 3022006 | 8022008 | 16 02 2006 2102 08/ 

1003 06 
Hisar 7th 31/01/2001 | 31/01/2001 | 4122001 | 8052002 | 21 05 2002 29052002 |Bemng new project Batch 

and non provision of 
budget case was 
sent to  Planning 
Department on 

28 01 2002 Planning 
Dapartment advised 
by defermng the 

addtional demand on 
22 03 2002 
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57/73/2003 5/3/2003 | 28 03 2003 | 28 03 2003 | 31032003 | 31 03 2003 

25/05/2003 26/06/2003 | 11072003 | 17 07 2003 | 1108 2003 | 28 08 2003 

28/09/2004 28/09/2004 | 6102004 | 1810 2004 | 25 10 2004 811 2004. 

Bhiwam 51 1 21/10/1998 21/10/1999 | 2121999 | 23 121999 | 302 2000 4 022000 
Batch 

6/3/2000 6/3/2000 27 03 2K/ 3003 2K/ 12052000 |Case sentinFD on 
4 052K 12 05 2K 27 03 2000 on which 

FD adwsed on 

3003 2000 10 submut 

the case n the next 

financial year 2000- 
2001 

5/3/2001 5132001 4092001 | 20092001 | 10102001 |Due 10 non receipt of 
sanction letter from 
Govt of indla 

23/01/2002 23/01/2602 | 1502 4002 | 02 2002 | 22 02 2002 | 28 02 2002 m 03 2002 

10/2/2003 10/2/2003 | 24022003 | 28 02 2003 | 7 03 2003 14 03 2003 

26/06/2003 26/06/2003 | 11072003 | 1707 2003 | 1108 2003 | 28 08 2003 

25/10/2007 25M0/2007 | 6112007 | 16112007 | 1812 2007 201 2008 

Bhewani 6th | 6 09 2000 6092000 | 19092000 | 610 2000 | 28 11 2000 8 12 2000 
Batch 
alen 30/10/2000 30/10/2000 | 14 11 2000 | 12 02 2001 | 28 02 2001 2032001 |Plan cailing 

enhansed from 
N Rs 12500 lacs to 

217 lacs for release 
of state share vide 

Planning Department 
letter no ESA (plg) 
200171857 daled 
102 2001 

61312001 6/3/2001 2003 2001 | 2603 01/ 1004 01/ 11082001 |Casesentin FD on 
270401 10601 26 03 2001 on which 

FD advised on 
10 04 2001 10 submtt 
the case in tha next 

financral year 2001 
2002 

28/04/2001 26/04/2001 | 18/210520 | 1062001 | 19062001 | 2506 2001 
01 

19/08/2001 19/09/2001 | 1110 2001 | 10 2001 | 1511 2001 | 28 11 2001 | 1312 2001 

2/2/2002 21212002 7032002 | 8052002 | 21052002 | 29052002 |Bemg new project 
and non provision of 
budget case was 

sent fo Plannng 
Department on 
28 01 2002 Planning 
Department advised 
by deffenrng the 
addtional demand on 

22 03 2002 

26/09/2002 26/09/2002 | 11102002 | 24 10 2002 | 1902 2003 | 24 02 2003 

13/10/2003 13/10/2003 | 28 102003 | 13 11 2003 | 2111 2003 | 112003 | 10122003 

29/11/2004 29/11/2004 | 14 02 2005 | 3003 2005 | 31 03 2005 | 31 03 2005 

है
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200122007 20/12i2007 | 4012008 | 15012008 | 5022008 1502 2008 

Bhmwani 7th 31/10/2001 31/10/2001 | 4122001 B052002 | 21052002 | 29052002 |Being new project 
Batch and non provision of 

budget case was 
sent to Planning 

Department on 
28 01 2002 Planning 
Department advised 

by deffering the 

addtional demand on 
22 03 2002 

18/02/2003 18/02/2003 | 24 02 2003 | 10 03 2003 | 17 03 2003 | 2103 2003 | 03 2003 

3/11/2003 3#11/2003 | 241 2003 | 4122003 | 10122003 | 18122003 

7/6/2004 7/6/2004 607 2004 | 1207 2004 | 16 O7 2004 408 2004 

5132008 §/3/2008 | 2703 2008 | 28 03 08/ 3103 o8/ 18 05 2008 
50608 130508 

As per the position explained above it 15 submitted that there 15 no intentionally 

delay ॥ the release of State share by State Govt | there 1s any delay in release of state 
share ॥ 1s only due to |ate receipt of sanction letters from Govt of India or due to official 

procedure or due to shortage of funds in the concerned financial year 

The Committee desired the department to submit the districtwise complete 
status report for the period from 1999 to 31* March 2003 to the Committee about 
the works completed amount received and spent/ remained unspent 

The Committee also desired the department to conduct enquiry about the 
different DR D A s who were responsible for delay ॥ this case and पड enquiry 

report be submitted to the Committee 

[14] 13 8 Programme management 

Physical performance 

The DDP projects are sancttoned by GOl every year after taking into 
consideration DCP coverage पा ~ach State performance of the ongeing projects and 
capacity to absorb new projects Dunng the period 1999 2000 (5" batch of DDP) to 2006 
07 (4" batch of Hanyal) 597 watershed projects were sanctioned under DDP and 
Hariyali scheme 10 treat शा area of 3 03 lakh hectares पा the test checked districts 
DRDAs were expected to formulate Annual Action Plans so as to treat the targeted area 
of 500 hectare per watershed over a penod of five years from the date of sanction The 
targets vis a vis achievements of 5 6" 7" and 8™ batches of DDP and 1% to 4" batch of 
Hariyali sanctioned during 1999 2006 पा test checked districts as of 31 March 2009 are 
given In Appendix Xll Analysis of the data in the Appendix revealed that physical 
pragress पाएं not commensurate with the Annual Action Plans Further 3 03 lakh hectares 
of wasteland area targeted for treatment was far more than the total wasteland area of 
36 000 hectares avarlable for treatment ॥ these districts as shown ॥1 the statistical 
abstract for the year 1999 2000 This indicates that area under assured irrigation was 
also included पा the areas targeted under the programme 

Further two watershed projects (6" and 7" batch) at an estimated cost of Rs 60 
lakh were sanctioned for developing 2 000 acres of land belonging to seed farm of 
Haryana Agricultural University Hisar Out of these two watersheds in Bir Babrain
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watershed (sanctioned under 7™ batch) though a pond was already extsting in the area 
digging of another pond was sanctioned In the vicinity of existing pond and an 
expenditure of Rs 1164 lakh was incurred upto 2005 Though Rs 2 01 Jakh was lying 
unutiised further grants were released and cumulative balance of Rs 9 75 lakh was lying 
untlised as of March 2009 No work was carmed out thereafter In addition to above 
honorarum of Rs 1200 per month was being pard to the Secretary of the WC regularly 
for maintenance of cash book though work was lying abandoned for the last three years 
Thus basic objective of developing wastelands and alleviating poverty could not 06 
achieved due to deficiencies m planning and co ordination at grass root level for this 
watershed 

The department पा its written reply stated 85 under 

In respect of Hisar district the total treatment area includes the degraded and 
uneven land The degraded and uneven land was taken for treatment Due 10 this 
treatment the productivity of the farmers per hectare increased In the project area the 
राणा was given for treatment of waste land Latest position in respect of physical 
progress under DDP districts shown in the Para 15 as follows 

(up to 3/2011) 

District Batch Number of Target area Achievement Percentage 
Number Projects (Private & Achievement 

(Public) 

(in hectares) 

_ 

fi “ " “ 22 213 00 20 971 00 | 94 
™ “ 10 098 00 9514 00 “ 
8 24 12 000 00 8 138 00 | 68. | 

निाएं8॥। | 1. ! “ 11 500 00 7 527 00 “ 
2™ 23 11 500 00 4788 00 42 
3° “ 13 000 00 5109 00 39 
“ “ 17 500 00 633800 36 

Total “ 79 811 00 62385 00 78 
_ 

" “ 15 7578 83 7 554 00 100 
6™ “ w 503 032 4 091 00 63 
™ 10 5045817 370405 73 
“ “ 5000 00 279005 56 

Hanyal n ! 10 5 000 00 3 847 00 7 

™ 10 5 000 00 225300 “ 
3¢ “ 5000 00 3437 00 |. 69. | 
4 10 5000 00 m 055 00 “ 

Total 88 m 130 32 3073110 70 
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_ 

“ “ “ 972100 7 699 00 79 

6 22 11 908 00 10 504 00 88 

7" “ 10 959 00 10 402 00 “ 

8" 27 13 500 00 9 430 00 70 

Hanyall “ 27 13500 00 14 882 00 “ 

“ 27 13 500 00 10 390 00 77 

“ 36 18 000 00 17 294 00 | 9. | 

| 4 | 36 | 18 000 00 5 949 00 33 

Total m 109 088 00 86550 00 79 

Fatehabad 

“ “ 20 10 690 577559 “ 

™ n 5906 00 320600 “ 

“ “ 7 000 00 4 986 14 71 

Hanyal 1 “ 7 000 00 128200 “ 

“ “ 7 000 00 122000 17 

3¢ 14 7 000 00 m 305 00 47 

J 14 7 000 00 70300 “ 

Total 101 51 596 00 2047773 “ 

Grand Total 597 m 2626 32 200143 83 “ 

In district Hisar selection of the watershed project in the villages was considered 

on the report of Prof & Head Ram Dhan Singh Seed Farm Ch Charan Singh Haryana 

Agncultural University Hisar A copy of report 15 attached at annexure L The Land 

of HAU falls within the jurisdiction of village Bir Babran and Bir Dhandoor The iand of 

HAU was undulated & waste land As provided in Para no 15 (f) the common land may 

also be considered 50 ha Land of छा Babran and Bir Dhandoor villagers were also 

considered for treatment It 15 also mentioned here that watershed committee of village 

छा Babran and छा Dhandoor was duly formed and works which were 10 be carried out on 

HAUlprivate land Copies of Action Plans are attached at annexure q  The Action 

Plans were approved by Governing Body in the action plan 

Watershed छाए Babran was started पा the year 2001 2002 In which Percolation 

Tank was excavated with cost of Rs 1163700/ In the two parts in L type 85 per layout 

plan submitted by RDC seed farm HAU Hisar which 15 attached at Annexure R The 

catchments area of the water tank is 625 acre approximately Size of the water tank 15 

given 85 under 

Part Length Width Depth 

1st 850 235 9 

2nd 300 190 83
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15208 man days were generated In the year 2001 water table of that area was 35 (0 40 feets  After excavation of this percolation tank water table 1s now up Iifted from 15to 18 feets Due to up iftment of the water table the waste land were also decreased When the plantation in done then the water will be supplied from this percolation tank Before this water tank there was scare city of the drinking water  After digging of percolation tank there 15 no problem regarding drinking water through Hand Pump or Tube well etc  Keeping in view the above Justification this percolation tank पा very use full in this waste land area Photo of excavated pond 15 attached herewith 
The explanation for making payment of honorarium @ Rs 1200 per month to Secretary paid for abandoned watershed was called by ADC Hisar vide therr letter dated 18 2009from Drrector RDS Seed Farm HAU Hisar Director RDS 5660 Farm HAU Hisar vide his Memo No RDS/09/2101 dated 12 08 2009 submitted their justification for making payment to Secretary watershed that the work was lying abandoned not the project There were no instructions on the subject only a celling of Rs 120 lacs was Imposed on the payment of honorarium to Secretary 

The Committee desired the department to submit the districtwise complete status report for the period from 1999 to 31" March 2003 to the Committee about the works completed amount recerved and spent/ remained unspent 

The Committee also desired the department to conduct enquiry about the different DRD A s who were responsible for delay in this case and its enquiry report be submitted to the Commuttee 

[15] 1381 Abnormal delay था completion of projects 

The programme guidelines envisaged that projects were to be implemented over 
a period of five years from the date of sanction Between 1999 and 2003 441 watershed projects were sanctioned by 001 पा the State Out of these only 118 (27 per cent) projects had been compieted as detailed below 

| Nurnber of projects sanctioned during 

1999 00 2000-01 2001-02 2002-03 Total Number of 
§™ batch { 6™ batch | 7™ batch 8" batch projects | completed projects 

Btwwan: 18 22 “ 27 87 Nil 
Hisar “ 44 “ 24 38 |. 20... | 
Fatehabad Nit 20 n 1 “ “ “ 
Jhajar “ 13 “ 12 43 “ 
Sirsa n 19 “ 23 78 Nil 
Mahendragarh 17 13 11 11 52 52 
m “ “ 10 “ 48 15 
Total 76 144 100 “ 441 “ 

(Source Quarterly Reports of Directorate office) 
Apart from this due to delay In implementation of projects 50 watersheds of 4™ batch sanctioned under DDP were closed as GOI refused to give further extension Owing to this central assistance to the tune of Rs 1 68 crore agamst allocation of
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Rs 12 01 crore could not 06 availled of hence full benefits ए the projects could not be 
denved 

Further 535 watershed projects were sanctioned under Haryali in the test 
checked districts during 2004 06 First batch sanctioned under Haryall was due for 
completion by June 2008 but none of the 74 projects sanctioned पा first batch in test 
checked districts were completed Physical progress of these projects ranged between 18 
and 56 per cent (refer Appendix 3) 

Programme guidelines provided that eighty per cent of project funds would be 
released to WCs ॥ seven mstalments in five years from the date of sanction of project 
DRDAs were required to prepare action plans for the project period as घ whole while 
submitting proposal to GOI It was observed that while submitting proposals to GOI 
areas of watersheds were not identfied as per scheme guideiines Process of 
identification of areas formation of WCs was started only after the receipt of first 
instalment of funds from GOl with the result that the projects were started after the delay 
of 243 to 748 days ॥ watersheds test checked as shown In Appendix Xl These 
cumulative delays resulted in slackness पा the implementatton of the projects on time 

The ADC Rewan stated (August 2009) that selection of watershed was to be 
done after the 16061 of funds from GO! The reply was not convincing because as per 
para 40 of Project guidelines locations of Watershed Development Projects were 10 be 
identified at the tme of imitial sanction of the projects 

The department पा its written reply stated as under 

Due to court case in district Bhiwani no funds during the year 2005 06 and 2006 
07 were received Hence projects could not be completed within project period Now 
Govt of India Department of Land Resources New Delhi has granted txtension of DDP 
Projects upto 31 03 2011 पा respect of Prehariyall watersheds and upto 31 12 2012 In 
respect of Hariyall watersheds The projects have been completed and completion report 
alongwith necessary certificates have been submitted to the Mimistry 

District Hisar has received total 88 projects during the period 1e 1999 2003 44 
projects have been completed and 44 projects have been foreclosed Watershed 
Projects in vilages Bagla Kharbala and Prabhuwal pertains to 6th batch Similarly 
watershed projects in villages Birbabran Daulatpur and Pal pertained to 7th batch The 
funds under 6th batch and 7th batch were receved late from the Govt as per Annexure 
E and F attached herewith Therefore GOl has granted extension for pre hariyall 

project for completion by March 2011 However the distnct wise position 15 given at the 
end of the reply of said para 

In district Jhayjar  5th 6th and 7th batch watersheds have been completed 50 
far as 8th batch watershed completion 15 concemed 1t 15 submitted that the case for claim 
of 5th and 6th mstallments funds simultaneously was sent to Govt vide letter dated 
10 12 2010 However the Ministry has not released the funds and decided 10 foreclose 
the project 

Mahendergarh Between 1999 to 2003 52 Watershed projects (00? 5th batch 
17 projects DDP 6th batch 13 projects DDP 7th batch 11 projects and DDP 8th batch 11 
projects) were sanctioned by Government of India ॥ this distiict Ail the projects had 
been completed
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The completion report of water sheds 15 as under 

Since Inception of the programme watershed dev Projects were taken up under 
DDP 1* and 4" phase have been closed The another watershed dev Projects of the 6" 
& 7™ phase are near closing 1e 30062011 Further ॥ 1s also submitted that the 
requisite funds 1 e approval outlay under Hariyall 1* to 3 phase have been received and 
likely to be utiized up to 3009 2011 The delay in implementation the watershed dev 
Programmes/projects within the stipulated penod had been due to the following reasons 

1 Indifference arnong the members of user groups to contribute User share 
timely 

2 Indifference among the members 10 finalize the approved works for therr 
Implementation 

3. Legal complications ad confusions among the User s group 

4 Non submission of the statement of financial accounts timely 

Now all the 52 watershed projects have been completed 

Fatehabad No watershed of 6h 7th and 8th batches was completed as process 
of identification of areas & formation of watershed committees was started after receipt of 
first installment 

However the district wise latest position in respect of completed projects 15 85 
follows 

“ Numbser of projects sanctioned during Number of 
completed 

1999-00 2000-01 2001-02 2002-03 Total projects 
5” batch 6™ batch 7" batch 8" batch projects 

m 18 22 “ 27 87 87 

m “ 44 20 n 88 44 

Fatehabad “ “ “ 1 n 45 “ 

Jhajar n 13 “ n “ n 

Sirsa n “ n “ 78 37 

Mahendragarh 17 13 1 “ 1 n n 

Rewan 15 “ n “ n n 

Total 76 “ “ n 441 “ 

Desert Development Programme 15 a need based programme Due to the 
reasons full benefits of Central assistance was not derived 

The latest position regarding completion of 535 Haryali watersheds sanctioned 
during 2003 04 to 2006 07 15 as follows
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“ Number of projects sanctioned during Number of 

2003 04 | 2004 05 | 200506 | 2006 07 | Total |cOomPpleted 
Ist batch |2nd batch| 3rd batch | 4% batch | projects | Projects 

Bhwani 27 27 36 “ 126 126 

Hisar 23 23 26 “ 107 107 

Fatehabad 14 14 14 14 “ “ 

Jhajjar 12 12 14 19 57 “ 

Sirsa 21 21 28 “ “ “ 

Mahendragarh 11 11 12 17 51 51 

m 10 10 10 10 “ 30 

Total 118 m m m m m 2 

The process of identification of areas formation of WCs पा Hisar district was 
started immediately after the sanction of previous batch was received for example when 
the sanction of 6th batch was received the process for identfication of watershed for 7th 
batch was started 

in district Bhiwani the action for selection/ identification of watershed areas 15 
Identified on the receipt of 1st installment The identification of the area takes a long time 
On the basis of PRA exercises preparation of action plan takes place 8 to 10 months 
time and the funds for execution were to be released after the approval of action plan 
from the State Govt It 15 worthwhile to mention here that only 7 watershed projects were 
sanctioned earller 1e on 23 10 2000 and 15 watershed projects were sanctioned on 
06 03 2001 Dudi Wala Kishanpura and Matan Il were not selected against 7 watershed 
projects Copy of sanction order 10 GOl dated 23 10 2000 and dated 06 03 2001 
enclosed Hence there 15110 delay in the start of watershed 

In distnct Rewarn there was no delay | constituting the watershed committees 
for implementing the process Watershed committees were constituted just after the 
sanction of the project but just after the constitution of the WCs there were started 
infightings between Panchayats and WCs and 1t took a very long tme पा resolving 
problems However the funds were released and smooth working was started 

The Commitiee desired the department to submit the districtwise complete 
status report for the period from 1999 to 31 ' March 2003 to the Committee about 
the works completed amount received and spent/ remained unspent 

The Committee also desired the department 10 conduct enquiry about the 
different DR D A's who were responsibie for delay पा this case and its enquiry 
report be submitted to the Committee 

[16] 7 3 8 3 Role of Self Help Groups 1n implementing DDP objectives 

One of the objectives of the programme was to brng mmprovement In 
50010 economic conditions of the poor and disadvantaged sections of the people 

inhabiting these areas and to alleviate poverty
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In order to help wvillagers who are directly or indirectly dependent on the watershed area to undertake income generating activities project guidelines envisage constitution of Self Help Groups (SHGs) with the help of Watershed Development Team A revolving fund was to be operated with seed money not exceeding Rupees one lakh for vocational development of each watershed to undertake income generating activities The members of SHGs were to be provided seed money not exceeding Rs 10 000 This seed money was to be recovered from the members of SHGs ॥ा six monthly instalments which could be re invested to the same or other SHGs The SHGs were however not functioning in any test checked districts 85 discussed below 

In Hisar district SHGs were constituted In 8 out of 64 watersheds However all these 8 SHGs were defunct 85 the unutilised funds amounting to Rs 3 30 lakh advanced to the members of SHG were not returned till date (July 2009) though 85 per scheme guidelines this money was to be refunded within six months The SHGs were not constituted in Rewar and Fatehabad districts 

In Bhiwani distict SHG was constituted only in watershed Kohad selected under 4" batch of the scheme In this watershed Rs 0 80 lakh was released to eight SHGs The Agniculture Development Officer Bhiwani instead of issuing account payee cheque In the name of Self Help Groups ssued cheque for Rs 50 000 in the personal name of group leader of SHG which was drawn by him and the amount was neither pad (0 the members of the SHG nor deposited In revolving fund Out of remaining Rs 30 000 only Rs 2 700 had been recovered After this incidence no Self Help Group was constituted in Bhiwani district The ADC Bhiwan stateq {August 2009) that the case of recovery was under trial पा the Civil Court Bhwan: 

Therefore the objective of uplfting disadvantaged sections of the soclety dependent on watershed area through this component could not be achieved 
The ADCs Hisar Rewarl and Fatehabad stated (August 2009) that people were not interested ॥ forming SHGs under the programme as formation of SHGs was more beneficial under Swararyayant! Gramin Swarozgar Yojana (SGSY) The reply was not convincing as the department should have motivated the people to form SHGs under DDP (0 cover more beneficianies 

The department प्रा its written reply stated as under 

In district Sirsa the members of the Users group were educated time and again about the concept of SHG but they were always found indifferent taking plea that it 15 difficult to maintain the accounts of SHG i e loaning and recavery etc  The landless SHGs were also found to 06 indifferent to be member of SHG under Watershed Dev Programme taking plea that they will like to prefer member of SHG formed under SGSY where the economic benefits are good comparative watershed sites 
In Hisar district 29 self help groups were formed by the watershed committees Later on these groups were taken over under SGSY out of these 9 groups become defunct and non functional Remaining 20 passed the 1st and 2nd grading The loan has been got provided to them from banks and subsidy has also been provided out of SGSY The detall report 15 attached as Annexure H
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As per audit report the figure of the outstanding amount was to the tune of 
Rs 3 20 lacs ॥ the place of Rs 3 30 lacs 106 total outstanding amount to the tune of 
Rs 3 20 facs against SHGs has been recovered The proof of recovery 15 attached 

In distnict Bhiwani Watershed development teams for all watershed projects 
formed There 15 a provision of Self Help Groups under SGSY scheme hence where पा 
addition to revolving fund subsidy worth Rs 1 25 180 15 also available and people are not 
interested to form SHG under SGSY scheme SHG could not be formed under this 
scheme 

It 1$ correct that in village Kohar 8 numbers of SHGs were formed Sh Kartar 
Singh Sindhu was found responsible for ssue of wrong cheque in personal name and 
disciplinary action has already been taken by the Department Now DRDA bhiwani has 
provided a copy of letter No 178 dated 16 2 2010 wherein it has been mentioned that 
Shri Kartar Singh was exonerated by Judicial Magistrate Bhiwani vide therr order dated 
10 12 2009 The FIR was also lodged against Sh Suresh Kumar President Watershed 
Association Kohar and the case was under trial ॥ the Civil court Bhiwani and Honble 
court by giving the benefit of doubt to the accused and acquitted the charged frame 
against them 

Due to least interest shown by villagers पा participating for the SHG s No SHGs 
have been formed In district Fatehabad 

In district Rewari now ASCO has been nominated 85 PIA and he 15 directed to 
provide assistance to SHGs where ever possible 

The Committee desired the department to make all out efforts to recover 
the amount from the erring officer who 1ssued cheque पा the favour of 8 person 
instead of the group’s name पा. Bhiwan: district 

[171 139 Execution of works 

Activities being undertaken under DDP broadly fall under three components viz 
water resource land leveling and afforestaton Component wise expenditure of 
watersheds selected for physical verfication (except two watersheds ए Hisar district 
records of which was partially available) is given in Appendix XIV Physical verification of 
assets of 18 watersheds and analysis ¢f data relating to 166 watershed projects since 
their inception to March 2009 revealed following deficiencies 

13 9 1 Water resource activitres 

Water resource activities carried out under the programme aimed at equitable 
distribution of water resources and strengthening of water conveyance system by 
renovation and augmentation of available water resources desitation of tanks and 
raising of sub 50 water table by development of small water harvesting structures such 
as percolation tanks check dams etc 

Purchase and distribution of HDPE pipes 

In test checked districts out of total expenditure of Rs 27 87 crore incurred up to 
March 2009 Rs 1075 crore was Incurred on purchase of HDPE pipes under this 
component
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In Fatehabad distnct 97 per cent ए the total expenditure was incurred on 
distributron of RCC and HDPE pipes as tabulated below 

Number of | Number of | Expenditure Expenditure Total Total expenditure Percentage watersheds| watersheds of | on RCC on HOPE | expenditure Incurred up to expenditure of6™and | which data pipes pipes on pipes March 2009 incurred 7" batch | was compiled on prpes to total 
spending 

{Rupees in crore) 

| 31 | | 26. | | 139 | | 156. % | 335 | 344 o7 

Audit observed that no rate contract was finalised at Directorate level for the 
purchase of HDPE pipes to be distributed to the beneficiaries These 01085 were 
purchased by WCs of Hisar and Rewar distncts from the source and at rates approved 
by the High Power Purchase Committee of Agriculture Department It was further 
observed that rates approved by Agricutture Department were to facilitate farmers to avall 
loans from banks under the ioan schemes These rates were higher than the prevailing 
market rates The ADC Bhiwani had purchased water pipes with identical specifications 
at the rate of Rs 284 per six metre pipe on the basis of quotations aganst the rate of Rs 
585 to Rs 700 per pipe of the same 5126 approved by High Power Purchase Committee of 
Agriculture department These pipes were purchased पा the bulk quantty hence 
department should have followed the proper procedure for procurement of pipes by 
mviting tenders for gefting competitive rates 

Further these pipes were to be used as underground pipe lines to make optimum 
use of avallable water/water source WCs however instead of using these pipes for 
laying underground pipelines the same were distnibuted to the farmers free of cost पा 
cultivated areas Dunng physical venfication of selected watersheds beneficianes of 
watersheds Roopgarh Dudiwala Kishanpura of Bhiwani district stated that due to 
adverse chmatic conditions आएं sub standard matenal of pipes majority of the pipes were 
damaged and some of the pipes were stolen as these pipes were stacked पा open 

It was further observed that quality of underground pipes was 101 assessed while 
finalising the purchase of pipes which were 10 be used for carrying water from tubewells 
Pipes worth Rs 36 40 iakh were purchased ॥ 6 and 7" batches in Hisar district for 
distnbution पा areas where water was saline hence not fit for irngation purposes as 
detalled below 

Expenditure on pipes Name of watershed | EC value of underground water (Rupees in lakh) 

Kalirawan 14 630 4 56 

Durjanpur 9680 800 

Khokha 8 580 1223 

m 7000 402 

Dhani Hunat 7 000 759 

Total expenditure “ 40 
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The ADC Hisar stated (August 2009) that HDPE pipes पा these watersheds were used by user groups after taking the water from adjoining areas where suitable water was avallable The reply was not based on facts as these pipes were distributed amongst the farmers on the basis of ther land holdings without keeoing पा view the distance from where the water was 10 be carned 

During physical venfication beneficianes of watershed Matani and Dhani Hunat of Bhiwani distnct where HDPE pipes worth Rs 11 61 lakh were distributed stated that area being baram (rainfed) majority of the tubewells had gone dry and ground water In the area was saline and brackish As such HDPE pipes provided for water supply system were of no use to them 

Simitarly ground water in Fatehabad district was highly saline as per report of Central Ground Water Board As such HDPE pipes purchased at 8 cost of Rs 1 96 crore as discussed in paragraph 1 3 9 1 were of no use 10 the local farmers as the pipes were to be used predominantly to carry water from tubewells Chairman WC Rattangarh intimated (May 2009) that HDPE pipes worth Rs 1 74 lakh were lyng with the Committee as farmers were not interested In taking them since they were of no use to the local farmers 

Therefore expenditure of Rs 1075 crore under this component became infructuous as this expenditure neither resuited In creation of any infrastructure in these areas nor ॥5 proper use could be ensured by DRDAs 

Further following irregulanities were also noticed in Hisar district 

E Name of Cost of pipes Remarks No watershed | (Rupees in lakh) 

' Pabra . 59 Ex Secretary WC had sold about 250 pipes costing Rs 2 59 

lakh purchased out of DDP funds This was accepted by 

Chairman WC and intmated {October 2005) 1o BDPO 

Uklana ADCand DC Hisar No action had been inttiated 

again t the ex secretary of WC 

I Daulatpur 125 Audit observed that pipes worth Rs 1 25 lakh were purchased 

by new Commuttee from an unapproved source at the rate of 

Rs 2 857 per pipe whereas approved rate was Rs 1 030 per 

pipe This had caused a 1055 of Rs 0 80 lakh 

I Khokha 033 Twenty one pipes worth Rs 0 33 lakh were shown as 

distnbuted to Gram Panchayat by ex Chairman WC New 

Chairman reported that 10 such pipes were available with 

Gram Panchayat 
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The ADC Hisar in his reply stated (August 2009) that inquiry in these cases had 
been intiated by concerned BDPQOs and report would be sent to the State Government 
after completion of inquiry 

Expenditure on water channels 

An expenditure of Rs 4 94 crore was incurred on water channels up to March 
2009 पा 166 watersheds of the test checked districts further works completed at a cost of 
Rs 49 31 lakh were physically verfied by audit in selected watersheds 

It was observed that source of water was not selected after proper planning and 
ensunng/assessing availability of water while inking mincrs with village ponds In Bhiwan 
district Nagla rmunor (Bhiwani district) was पा 8 damaged condition without water 
however 8 sum of Rs 4 40 lakh™ was spert for laying pipe lines under Dudiwala 
Knishanpura watershed project for carrying water from this damaged minor 10 a nearby 
pond Since the minor was without water objective of supplying water to the pond could 
not be achieved thus rendenng the entire expenditure unfruitful 

The ADC Bhmwani stated (May 2009) that there was scarcity of water ॥ the 
distnct The reply was not convincing as the pipe lines were laid without ensuring the 
availabity of water in the minor (the source) 

Similarly urder watershed Chawa Bhakll Nahar bloch of Rewar district a pond 
was developed (2005 06) at 8 cost of Rs 12 43 lakh In additon a channel was also 
constructed (2006 07) at a cost of Rs 371 lakh 10 connect the pond with a near by 
distributary Dunng physical venfication by audit it was noticed that the channel had 
chocked due to expansion of road and was In damaged condition The pond was without 
water renderng the entire expenditure of Rs 16 14 lakh as unfrurtful 

Impact of water resource activities 

Activities were undertaken under this component of the scheme for Increasing 
imgated area by distnbution of pipes and linking minors with village ponds However this 
activity could not make any significant rmpact In Increasing the irngated areas in the said 
districts 85 depicted पा the table below 

Distnct Net magated area (in thousand hectares) 

200203 _flmr 200405 200607 

Canal [ Tube| Total | Canai | Tube | Total खान Total fi Tube| Tota) fi Tube| Total 
well well well wel well 

Rewan 2 | 108 | 110 - | 101 101 108 m m 107 | 109 | 94 
Mahendragarh 119 121 21 19| 121 119 121 E m 77 E 

Bhwary | 156 109 E | 159! 124 E 69| 118 | 2 | 148 E 280 | 144 139 | 283 
पड | 238 | 22 | 20 | 28 m 217 218 m E m | 91 27| 218 E 241 

Fatehabad 140 m 216 140 B 216 m fl m m 212 72} 14 m 

Srsa | 24 | | 581 322 | 24 | | 58 | | 322 | 3 | 72 | 335 | 5 | 73 | 338 | | 234 | 104 | 338 | 
Total m m | 1,254 w3 m @ | 799 | | 485 | | 1.285 | 703 | 437 | |1.200 | | 678 | | छा | | 1256 | 

{Source Statrsbeal abstract pubished by Govemnment of Haryana)
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it would be seen from the above table that the area under irngation decreased 
from 1294 thousand hectares to 1256 thousand hectare during 2002 07 in these 
districts The position was worst particularly in Rewan Mahendragarh बाएं Hisar districts 

The department in 15 written reply stated as under 

DRDA Fatehabad has repled that HDPE pipes distnbuted by watershed 
committee to the farmers for irigation of fields on their demand However the department 
has not satisfied with the reply An enquiry in this matter needs s being conducted 

In distnct Hisar HDPE pipes were purchased by the watershed committees at 
the rate approved by the High Power Committee of the State which 15 superior than the 
distnct level purchase committee 50 the tenders were not invited However ॥। view If the 
audit observations the tenders were invited through news papers and also have been 
finalized for the district Hence the compllance has been made 

In distnct Rewan the HDPE pipes of 15 specificatton have been purchased from 
the firm whose rates were approved by high power committee These pipes were 
provided to the groups of small and marginal farmers only These are being utized 
properly and maintained by them Evaluation at any time may be done 

In distnict Bhowami  Tenders were called and lowest rates were approved Hence 
there ts no procedural lapse Copy attached HDPE pipes were distrnibuted among the 
farmers for availing the benefit of sprinkler set system The underground pipeline 15 not 
viable ॥ sandy area of Bhiwani district  ॥ Bhiwani district mostly area 1s undulation 50 
॥ 1s not possible the laying of underground pipeline As per needs of the farmers the 
pipes were distnbuted 

in district Hisar HDPE pipes were distnbuted to the user groups for mgation 
purpose because these pipes were more useful for farmers where there were no water 
channels and existing of undulated land Due to HDPE pipes umigation of these user 
groups noted doubled because these pipes were used being sprinkle sets | these pipes 
were installed in the underground then immgation could be done पा only limited area 
Moreover Consultant Sh Kaler Retd PCCF Punjab appreciated this work during his 
evaluation of 6th शाप 7th batch watershed project which 15 attached at Annexure K 
However ratio पा each component will be mamtaned in future The prowision of 

implementation of water conventional system like use of HDPE pipes पा village Kalirawan 
Durjanpur and Khokha was approved by the Gram Sabha and watershed committee in 
the achion plan The PlAs has reported that HDPE pipes पा above mentioned watersheds 
projects were used by the user groups after taking the water from the adjoining spot 
where the water was suitable for agnculture purpose 

DRDA Bhiwani has admitted that it 1s correct that pipes were purchased without 
accessting the quality of underground water It 1s frue that EC value of underground water 
at Matani and Dhani Hunat as per requirement but these pipes were used for the *ube 
well installed near canal/ minor where quality of underground water was fit for agnculture 

purposes 

The underground RCC & HDPE pipes were given to user groups of farmers on 
theirr demands ॥ district Fatehabad This was done to renovate augmentation of water 
resources upgrading the existing common property assets and structure of the 
watershed 10 obtain optimum and sustained benefit from previous public instruments 
This was done (0 meet the local demand 85 well as to achieve the cbjective of DDP
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8090 Uklana district Hisar vide his letter No SPL 1 dated 7 10 2010 informed 
that enquiry regarding sale of 250 pipes by ex secretary Pabra watershed has been 
completed The notices have been given by him  FIR has been lodged The latest 
position ॥ this case has been called for by this department and the same 15 awaited 
Recovery from Daulatpur has been affected 

BDPO Hisar | have informed that enquiry regarding sale of 21 pipes costing Rs 
33000/ has been completed The notices have been given by him  FIR has been lodged The latest position in this case has been called for by this department and the 
same 15 awaited 

In distnict Bhiwani there was a great need and requirement of a channel in village 
Dudi wala Kishanpura The channel was constructed on the demand of village community 
and resolution was passed by gram sabha whict; 15 8 major body to decide the activity of 
watershed projects The villagers were confident they will get prepared the minor by 
irngation department and the supply of water will be regular Now the minor was got 
repaired Photos are attached 

In district Rewan Under Watershed Chawwa Bhaklh Nahar block of distiict 
Rewan a pond was developed ॥ 2005 06 and was lnked to distrbutery  The channel 
was In damaged condition at the time of construction for expansion of road temporanly 
The construction of the road 15 completed and the channel has been repaired and made 
perennial The purpose for which pond was dug and Iinked with distnibutory 15 served 
Hence expenditure incurred on distributory 18 not unfruitful 

Imgated area duning 2002 03 was 265000 hect In Bhwani district which was 
Increased to 283000 hect Hence there 15 no decrease of Imgated area 

Due to distnbution of HDPE pipes in Hisar district and reparr of existing water 
channel the imgation area and yreld of the user group increased up to double There was 
a significant impact of the programme in increasing the sowing area A report from DDA 
Hisar has been attached at annexure ‘M 

In district Sirsa under watershed development approach rain fed areas areas 
suffering from mobile sand dunes and the areas declared command by the irmgation 
department but at site there was 10 imgation due 10 the reason being that esther the 
channels provided were katcha or the areas were sttuated at the tail of the canal and 
water channels were taken The scheme 18 construction of channels laying down of 
underground pipelines were taken up under water resources development In the areas 
mentioned as above to ensure protective imgation for obtaining optimum yield Further 1t 
15 submitted that the reasons in decrease of canal irngated area In this district may be 
due to the acquisition of imgated and to construct of the following canals 

1 Const of Rangoi Nala Haryana border to village Madho singhana Length 
60 km 

2 Const of Canal Jhorar Nal| (Ottu Head) to Banwala Length of 30 km 

3 Const of Canal Ottu head to Jamal Length of 20 km 

4 Const of Canal Ottu head to Gudia Khera Length of 15 km 

5 Const of Kasaba Minor Length of 10 km
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The Committee desired the department to lodge FIR against the delinquent 
officials who were involved पा the purchase of HDPE pipes and thereafter spot 
inspection be got conducted from a State Level Nodal Agency and its report be 
submitted to the Commuttee within two months 

The Committee also desired the department to conduct enquiry with regard 
to impact of water resource activities ॥1 the districts of Rewan Mahendergarh 
Hisar Bhiwani Fatehabad and Sirsa and its report be submitted to the Committee 

accordingly 

[18] 13 10 Other topics of interest 

13101 Diversion of funds 

Programme guidelines also envisaged treatment of dranage lne with a 

combination of vegetative and engineering structures in watershed areas In Rewan 

district cumulative expenditure of Rs 46 25 lakh was mcurred during August 2000 and 
March 2009 on sewer nuliahs for draining waste water on the village streets which was 
contrary to the programme guidelines as constructions of sewer nuflahs had no relation 
with drainage hine treatment Thus the objective of the scheme remained unachieved 

The ADC Rewan stated (August 2009) that concemed WCs had been instructed 

not to take up such actvities in future 

The department in 15 wnitten reply stated as under 

In District Rewan no sewer nullah was constructed under WBP The treatment 
drainage has been taken inadvertently In fact roof water which used to go waste pric to 
construction of channel has been chanelized to pond The diversion channel activity 15 

permitted in watershed development 

The Committee desired the department to submit the complete record to 
the PAG Office for its venfication आएं settle the matter under intimation to पाए 

Committee 

[191 13102 Maintenance of record 

Cash book ledger and muster rolls are basic records which दाह required to be 
maintained so 85 to ensure proper utiisation of funds It was however noticed that the 
ledgers were not maintained properly and cash books were not being closed regularly | 

watersheds of Daulatpur Prabhuwala and Pabra of Uklana block ॥ was observed that 

previous records along with unspent cash balance had not been handed over to the 

new Charrmen No record was produced by watershed Sisar 1 प्रा Hansi Hl block of Hisar 

district In watershed Bagla of Adampur block receipts and and payments were entered 

on the same side of cash book as a result of which accuracy of transactions could not be 

verified by audit 

The ADC Hisar stated (August 2009) that mstructions had been 155060 to all 

PlAs 10 maintain the cashboohks and ledgers properly 

In watershed Roshankhera of Hansi il block of Hisar distnct blank muster rolls 

with signatures of workers were kept by the Secretary of the watershed The muster rolls 

were got signed from workers in advance without making any payment to them The
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chances of mis use of muster roll to misappropnate the funds could not be ruled out 
Simtlarly a payment of Rs 8 075 was made fo workers without obtaining their sighatures 
on muster 10015 for the watershed work 

The department पा its wnitten reply stated as under 

Instructions were I1ssued to all the PlAs in District Hisar by ADC cum CEQ to 
maintain the cash book Ledger Muster roll etc All the PlAs have reported that the 
watershed record has been corrected as per directions of the audtt Regarding non 
handling over of old records of Daulatpur Parbhuwala and Pabra the PIA has reported 
that the old committees have been handed over the record along with unspent balances 
to the new committees 

Proper record like Cash Book Ledger Master Roll Biling and Receipt has been 
mantained at the level of Water Shed Committee 85 well 85 at the level of PIA & Distnct 
tevel properly in Sirsa district 

The record of watersheds at each level 1s being maintained properly पा Rewarn 
district 

In respect of Roshankhera watershed project of Hansi Il Block district Hisar the 
needful has been done by the PIA and watershed committee after proper venfication 

The Committee desired that the department should conduct inquiry into 
this matter and responsibility needs to be fixed and its report be sent to the 
Committee accordingly 

3
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EDUCATION DEPARTMENT 

[20] 2 1 Fraud/misappropniationfembezzlement/losses/over payments 

211 (b) Suspected embezzlement 

Scrutiny of records {May 2008) of Block Education Officer (BEO) Jatusana 
(Rewarr) revealed that an amount of Rs 22685 on account of undisbursed incentive 
money was returned (between May 2006 and Apnl 2008) by centre in charges/school 
heads to the BEO s office The amount was neither taken पा the cash book nor deposited 
in treasury Thus the amount of Rs 22 685 was misappropnated On being pointed out In 
audit the BEQ Jatusana intimated (February 2009) that Rs 22 685 have been recovered 
and deposited in treasury on 15 December 2008 However no departmental action had 

been inttrated against the defauiter 

Thus due to failure of the DDOs ॥ exercising the checks as prescribed under 
Financial Rules facilitated the suspected misappropnation of Rs 6 60 325 The entire 
amount has been recovered from the defaulters as stated above Further departmental 
action to fix the responsibility of the defaulting orficials/officers was awaited 

All the above points were demi officially referred to the Financial Commussioners 
and Principal Secretaries to Government of Haryana of the Departments concerned था 
November 2008 and March 2009 reply to sub para (a) (1) and (0) had not been received 

(August 2009) 

The department पा एड written reply stated 85 under 

Block Education Officer Jatusana Rewarn has mtimated i his letter No A 
1/13/780 dated 18 05 2013 that 22 685/ has been depasited in treasury vide Challan No 

34 on 15 12 2008 (Copy enclosed) 

Sh Ved Pal Daulta BEO Sh Heera Mani BEO & Sh Phool Singh Dhaka BEO 
and Assistant Sh Parkash Chand and Assistant Sh Rama Nand have been retired from 
service and Smt Santosh Tanwar the then BEO 15 now working as Deputy Director 
SCERT Gurgaon Disciphnary action against Smt Santosh Tanwar BEO has been 
approved and the same I1s being intiated 

The Committee desired that the responsibility of such officers be fixed who 
falled to take action against the defaulting officers भा time and thereafter take 
departmental actron against them after fixing responsibility and its report be sent 
to the Committee accordingly 

[21] 2 1 3 Loss due to non utifrsation of Central grant 

The Expanded Operation Blackboard (088) scheme modified (June 1993) by 
Government of Indta (GOI) to cover upper prnmary schools was amed to provide 
teaching learring equipment i e text books teacher guides maps education charts 
children books reference books blackboard chalk duster furmture mats play matenal 
etc Each school under the scheme was required to receive Rs 50000 for its 
implementation As the scheme envisaged community participation Rs 10 000 were to be .
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contnbuted by the Gram Panchayat (GP) and the halance Rs 40 000 by GOl The 801 
Mimistry of Human Resources Development (Department of Education) sanctioned 8 
grant of Rs 4 60 crore on 26 March 1999 for implementing the scheme ॥ 1 150 upper 
pnmary schools As the funds were released at the fag end of the financial year the 601 
extended (April 2001) the perod of utilisation of unspent balances upto 30 September 

2001 falling which the unutiised amount was 10 be refunded 

Scrutiny of records (May 2002 January 2005) of nine District Education Officers 
{DEOs) and relevant information collected (January/February 2009) from 81 the DEOs 
revealed that the Director Secondary Education Haryana (Directorate) released 
{September 2001) Rs 4 60 crore (0 19 DEOs for purchase of teaching learmning equipment 
for 1 150 schools As per instructions of Directorate (11 March 2002) these funds were to 

be utlised by 31 March 2002 An analysis of util sation of funds by the DEOs revealed the 
following 

Only five DEQOs were able to utihse completely पाए amount of Rs 1 28 crore 
released for 321 schools although matching contnbution was not received 
from 126 GPs 

Out of the total central grant of Rs 1 48 crore released to six DEQCs for 370 
schools only Rs 0 72 crore were spent although matching contribution from 
49 GPs was not received Matching grant of Rs 0 30 lakh also remained 
unspent 

In the remaining eight districts the DEOs had received central grant of Rs 
1 84 crore for 469 schools but did not utiise the grant at all although the 
matching grant of Rs 24 70 lakh was received from the GPs for 247 
schools 

Five DEOs spent central grant of Rs 7072 lakh on 175 schools even 
though the matching contnbution had not been received from the concerned 

GPs 

Thus the central grant of Rs 2 60 crore apart from GPs contnibution of Rs 0 25 
crore remamed unutiised (January 2009) for more than eight years Out of central grant 
of Rs 2 60 crore Rs 2 12 crore were kept in saving bank account and Rs 0 48 crore पा 
current account The department earned interest of Rs 0 49 crore on the amount पा 
saving account however Interest (Rs 19 20 lakh) was not earned on Rs 48 lakh kept In 
current bank account 

The Commissioner and Director General Secondary Education stated 
(December 2008) that the funds could not be utiised due to non receipt of share from 

GPs and 901 had been requested to extend the penod of utilisation upto 31 March 2009 
The 601 however refused {(May 2009) to grant the extenston and directed the State 
Government to refund the unutiised funds of the scheme with interest 

Thus State Gaovernment failed to utiise the GOI grant of Rs 2 60 crore provided 
(September 2001) for implementation of Expanded Operation Blackboard Scheme पा 
schools for more than eight years and aiso suffered a loss of interest of Rs 19 20 lakh 

due to parking of funds in the current bank accounts
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The matter was demi officially reported to Financial Commissioner आएं Prncipal 
Secretary to Government of Haryana Educatron Department in March 2009 reply had 
not been received (A.gust 2009) 

The department पा its written reply stated as under 

The Govt of India had released an amount of Rs 4 60 Crore (0 the state Gowt 
under the Operation Black Board scheme vide letter no F 9 13/94 OB dated 26 3 1999 A 
view of the guidelines content In Govt of Indiza UO No F1 57/92 OB dated 11 6 1993 
teaching equipment etc were to be provided in upper primary schools Under this 
scheme 8 total some of Rs 50 000/ were to be spent which was inclusive of were 
10000/ provided by the Gram Panchayat (GP) and were provided by the 40 000/ 
provided by the Govt of India Due to delay 10 receipt of sanction from the Govt of India 
the validity to spend the 580 amount was got extended from the Govt of India ttme and 
again The Govt of India had extended validity to spend the amount by 30 9 2001 vide 
there letter no F 9 13/94 OB dated 4 9 2001 The amount of Rs 4 60 crore was sent to 
all the Distnict Education Officers vide this directorate letter no 7/1 1999NPE (2) dated 
2892001 with the stipulation that the teaching and learning equipments wll be 
purchased as per the nomms by comnuttee under the charrmanship of District Education 
Officer an accordance with guidelines content in the govt of India U 0 No F 1 57/92 OB 
dated 11 6 1993 as per the rules 

Due to shortage of time for spending this said amount released by the Govt of 
India the Govt of India was requested to extend the validity to spent this amount for 
another stx month vide this directorate letter no 7/1 1999 NPE (2) dated 9 11 2001 The 
validity to spent the unspent amount was extended up to 31 3 2002 vide Govt of India 
letter no F 1 12/2001 OB dated 29 1 2001 

* The untred amount of Rs 128 crore has been spent by the District 
Education Officer Fandabad Jind Rewarl Sonepat and Y Nagar in 321 
Govt Middle Schools on an amount of 6442 with interest have been refunded 
to Govt of India by the DEO Jind 

s« Asumof Rs 148 crore has been released under the Operation black Board 
scheme to the District Education Officer AMbala Bhwani  Gurgaon 
Namaul Panchkula and Rohtak out of which Rs 0 77 crore have been spent 
in 370 Schools Out of Rs 14 30 1.80 recetved as matching grant from Gram 
Panchayats a sum of Rs 1341 180 was spent and the District Education 
Officers were asked wide this Directorate letter no 7/1 99 NPE (2) dated 
29 6 2009 10 refund the reaming unspent amount of Rs 1 02 Lac along with 
Interest to the gram panchayat concemed 

* A sum of Rs 1 84 crore was released for 459 schools under the operation 
black board scheme 10 the District Education Officers Fatehabad Hissar 
Jhayjar Kathal Karnal Krukshetra Panipat आए Sirsa An amount of Rs 
23 60 Lac was received from 236 Gram Panchayat as matching grant and 
the Dustrict Education Officer were asked to refund the unspent amount along 
with Inte est to the Gram panchayat concemed as per decision of the State 
Govt and the amount received from the Govt of India has been sent to the 
Govt of Inda Ministry of Human Resource Development New Delti by
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demand draft vide this Directorate letter no 7/1 99 NPE (2) dated 28 7 2009 
with reference to the Govt of India letter no F 9 13/94 OB EE 15 dated 
152009 

e The District Education Officers Bhiwani (Rs 22 22 Lac) Fandabad (Rs 
1240 Lac) Jind (Rs 1920 Lac) Rewan (Rs 2 80 Lac) and Yamunanagar 
(Rs 16 00 Lac) spent Rs 72 62 Lac out of the central grant on 181 Schools 
even though the matching contnibution of Rs 16000/ per schoal had not 
been received from the concerned Gram Panchayats 

According to the information recewved form the District Education Officers an 
amount of Rs 254 60 866 plus interest Rs 54 81 492/ total Rs 3 09 48 800/ and 
matching contribution Rs 24 48 264/ plus interest Rs 4 41 655/ total Rs 28 89 919/ 
was unspent at district level The Govt of India was requested 10 extend validity to spend 
this amount upto 31 3 2009 wvide this Directorate letter No 7/1 99 NPE (2) dated 6 7 2008 
and reminder dated 11 12 2008 but the Govt of Inda vide letter No F 9 13/9400B EE 15 
dated 1 52009 asked to refund the unspent amount alongwith interest by demand draft 
drawn प्रा favour of the Pay 7 Accoun. Officer Department of School Education & Literacy 
Ministry of Human Resource Development New Delhi था compliance whereof the State 
Govt decided to refund the unspent amount with interest to the Govt of india and the 
Gram Panchavats Thereafter the Distnct Education Officers have been asked to refund 
the matching contribution received from the Gram Pancha Jats alongwith mterest 10 the 
Gram Panchayats vide this Directorate letter No 7/1 99 NPE (2) dated 29 6 2009 and a 
sum of Rs 3 09 48 800/ alongwith interest has been sent to the Govt of India by way of 
19 demand drafts vide this directorate letter No 7/1 99 NPE (2) dated 29 7 2009 It 15 
pertnent (0 mention here that Department 185 been making efforts to spend the amount 
received form the Govt of India under the operation Black Board Scheme 

The Committee desired the department to fix responsibility of those officers 
who were responstble for the loss occurred to the state due to non uttization of the 
Central Grant The Committee wants to know whether any inquiry was conducted 
by the department in this matter if not the reasons thereof 

The Committee also destred to conduct inquiry हा this matter and its report 
be submitted to the commuttee accordingly 

{22] 214 Loss due to non avaiiing of full Central assistance 

In order to overcome the problem of affordable and safe accommadation for 
working women Government of India Minstry of Human Resource Development 
Department of Women and Child Development (GOI) introduced (Apnl 2001) 8 scheme 10 
provide assistance by construction/expansion of hostel bulldings for 100 inmates fer 
working women with a day care centre ॥ cities smaller towns and rural areas The GOl 
was to provide 75 per cent of the cost of the building as grants in aid out of which 90 per 
cent was to be paid पा three equal instalments after receipt of utiisation certificate of 
previous instalments and the balance 10 per cent was to be released on the receipt of the 
completion certificate and audited expenditure The building was to 96 constructed strictly 
in accordance with the plan approved by 001 No change in the plan was 10 be made 
without the छाए approval of GOl The work was 10 be completed within 24 months from 
the date of recelpt of first instaiment of grants in aid
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A proposal for construction of a working women hostel for only 48 inmates 
submitted (May 2002) to ७60 by Maharshi Dayanand University Rohtak (MDU) was 
approved in October 2004 for a total estimated cost of Rs 45 70 lakh with a condition that 
no escalation would be allowed In the meantme the Vice Chancellor (VC) desired 
(November 2004) that hostel be constructed for the capacity of 72 inmates Though VC 
MDU decided (December 2004) to process and submit the revised estimated cost to GO 
for release of grant but the revised proposal was not submitted to GOl Central 
assistance of Rs 34 28 lakh was sanctioned (May 2005) and two mstalments amounting 
to Rs 20 57 lakh were received upto May 2007 

Scrutmy of records (November December 2008) of the Registrar MDU revealed 
that the work Construction of Working Women Hostel with Day Care Centre for Children 
was allotted (January 2006) to a contractor at an approximate cost of Rs 44 lakh with a 
completion time of 10 months After commencement of the construction work for two 
storey hostel building the revised rough cost estimate for construction of third floor was 
prepared and administrative approval of Rs 88 83 lakh (October 2006) was accorded 
This was further enhanced 10 Rs 94 97 lakh ॥ April 2007 But the revised building plan 
and estimates were not submitted to 00 for approval The work was compieted (June 
2007) after incurnng an expenditure of Rs 1 12 crore 

The above cnronology of events depicted that the decision to add an extra floor 
to the buiding was taken after one month of 6015 approval of the proposal in October 
2004 and much before the sanction and release of central assistance The preparation 
and approval of revised cost estimate took almost two years Due to this lack of planning 
and slackness MDU suffered 8 loss of Rs 49 88 lakh 85 1t faned to नशा the central 
assistance on the total cost of hostel buillding Had MDU prepared the estimate for the 
complete bullding at the first instance itself or prepared the same 85 per revised cost 
immediately this loss could have been avoided Bestdes even the balance amount of Rs 
1371 lakh from the approved estimates (Rs 34 28 lakh minus Rs 20 57 lakh) had not 
been received from GOl (May 2009) 

On being pointed out by audit (December 2008) the Finance Officer of MDU 
while admitting the facts stated (May आए August 2009) that the GOI had been requested 
(December 2008) to release the amount of Rs 63 59 lakh including Rs 13 71 'akh Reply 
was not in conscnance with the terms and conditions of GOI 85 the changes पा the 
building plan had been made without consulting or obtaining prior approval of GOl who 
had approved the proposal with the condition that no cost esca'ation would be allowed In 
future (October 2004) 

Thus due to lack of planning and slackness on the part of MDU पा submitting the 
revised plans/festimates MDU suffered 8 1055 of Rs 49 88 lakh as ॥ failed to avail central 
assistance of Rs 49 88 lakh 

The matter was demi officially reported to Financial Commissioner and Principal 
Secretary 10 Government of Haryana Education Department in March 2009 reply had 
not been received (August 2009) 

The department in its written reply stated as under 

It 1s submitted that a proposal for Construction of a Working Women Hostel हा 
MDU Rohtak for only 48 inmates was submitted to Govt of India था May 2002 for 8 total
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estimated cost of Rs 51 02 lac Iniially the proposal was approved for two stories for 
which Central assistance of Rs 34 28 18८ sanctioned 85 per estimated cost of Rs 45 70 

lac which was sanctoned m May 2005 The University received two nstaliments 
amounting to Rs 20 57 lac upto May 2007 Accordingly to earher sanction there 15 only 
Rs 1371 18८ balance with the Central Govt In this regard the University has requested 
vide Finance Officer MDU Rohtak office letter no FO/B 1/2010/319 dated 14 01 2010 to 
release the grant (Photo copy placed at Annexure [) 

The AG (Audit) has prepared the Audit Para where In it has been mentioned that 
the University suffered a loss of Rs 49 88 lac for non availling of Central assistance 85 
the work was enhanced from Rs 4570 lac to Rs 88 83 lac without perusal the office 
record properly The Audit has pointed out the 1055 of Rs 48 88 lac taking In to the 
consideration of expenditure amount of Rs 112 21 lac upto 3™ floor (Rs 112 21 lac x 
5% = Rs 84 16 lac — Rs 34 28 lac (already approved) = Rs 49 88 lac 

t 1s pointed out here that that the rest of amountte Rs 88 83 180 — Rs 34 28 lac 
=54 55 lac will be met out from University budget which was not noticed by the Audit The 
work was enhance for construction upto 3™ storey instead of two stonies 85 per orders of 
the Vice chancellor for construction of 3 storey पा Working Women Hostel which was 
approved by the Building Commuttee in its meeting held on 21 08 2006 

Accordingly the wvice Chancellor has approved the adminisiratively from 
Rs 5102 lac to Rs 88 83 lac The photo copy of Minutes of Building Committee and 
approval of Vice Chancellor 15 placed at Annexure || 

It 1s ciearly mentioned here that the University earlier received grant from 60४ of 
India amounting to Rs 20 57 lac which have been fully utiized for the purpose and 
University has not suffered any 1055 in this regard as the extra expenditure has been 
incurred from its own resources for construction of 3™ story instead of two stories Hence 
it 1s requested this audit para may be dropped because no loss has been incurred 

After going through the wntten reply of the department the Committee 
observed that the department falled to get the financial assistance from the 
Government of India due to late submission of Utihizatton Certifictes and suffered 
extra financial burden due to late finalization of revised estimates 

The Committee desired that fack of planning and slackness 1n submutting 
revised estimates needs to be proved and responsibility needs to be fixed
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IRRIGATION DEPARTMENT 

[23] 215 Parking of funds outside the Government account 

As per Punjab Financial Rules/Punjab Subsidiary Treasury Rules as applicable to 
Haryana the funds for the acquisition of land required for Public Works Department 
(PWD) are to 06 deposited with the concemed Distnct Revenue Officer cum Land 
Acquisition Officer (DRO cum 1.20) PWD {Imgation Brach) The funds received by the 
DRO cum LAO for the acquisition of land are 10 be depostted पा treasuries by operating a 
Revenue Deposit {RD) account for each project Payments regarding iand compensation 
to the land owners are to be made by drawing funds from the concerned RD account 
Financial Rules further provides that no money should be drawn from the treasury unless 
it 1s required for immediate disbursement 

Scrutiny of records and information collected (Cctober November 2008 and Jure 
2009) from 15 Divisional Officers (lrmgation and Water Supply & Sanitation Branches) 

and two DRO cum LAOs (Ambala and Rohtak) revealed that an amount of Rs 182 94 
crore was deposited (between May 2006 and March 2009) by the Divisional Officers with 
the concerned DRO cum LAOs through bank drafts/cheques for acquisition of land 
required for the projects to be executed by the department The DRO cum LAO Ambala 

and Rohtak deposited this amount with various public sector banks by opening eight 
accounts (three interest bearing and five non Interest bearing) mstead of opening 
project wise RD accounts प1 the freasunes [n addition to this the DRO cum LAC Rohtak 
withdrew (between November 2006 and February 2007) an amount of Rs 22 43 crore 
from the RD accounts पा the treasury and depesited the same In the current/saving bank 
accounts An amount of Rs 43 50 crore was still avalable (23 28 July 2009) with the 
concerned banks 

it was further noticed that significant balances were available पा the said banks as 
the amounts so drawn were not iImmediately required for payment towards land 
compensations and hence the same remaned outside the Government account during 
May 2006 to Marcn 2009 this aliso resuited पा loss of interest to the tune of Rs 4 47 crore 
{worked out at the prevailing Treasury Bills interest rate ranging between 6 11 per cent 
and 9 06 per cent after deducting interest earned | saving bank accounts) as per details 

given i Appendix XVil 

On being pointed out dunng Audit (December 2008) DRO cum LAO Ambala 
stated (February 2009) that the amounts were kept in the saving bank account in view of 
the difficulties faced पा maintaining the RD accounts in the treasury The DRO cum LAO 
Rohtak stated (February 2009) that in order to avoid delay due to shortage of staff पा 
making payment of land compensation to the land owners the bank accounts were 
opened The reply was not in consonance with codal provisions as operation of such 
bank accounts for land compensation payments was contrary to provisions of treasury 
rules Further the shortage of staff was no excuse for deviation from the prescnbed 
procedure
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Thus keeping the huge amount outside Government account in centravention of 
codal provisions resulted n 1055 of interest of Rs 4 47 crore 

The matter was demu officially referred to the Financial Commussioner and 
Principal Secretary to Government of Haryana Irngation Department ॥ March 2009 
reply had not been received (August 2009) 

The department पा] पड wnitten reply stated as under 

It 15 submitted that on receipt of LOC for land payment the amount was 
deposited with LAO on account of payment of land acquired by Govt for public purpose 
The funds received by the DRO cum LAQ for acquisition of land are to be deposited in 
treasunes by opening reverue deposit account for each project Any payments to the 
land owners are to be made by drawing funds from the concerned RD account A huge 
amount was deposited with Divisional Revenue Officer (DRO) cum LAO for acquisition of 
land required for the project 10 be executed by the Department 

The DRO cum LAO s deposited this amount with varnious public sector banks by 
opening interest beaning account & non interest beanng accounts instead of opening RD 
account In the treasuries 

A meeting पा this regard was taken by FC&PS (Irr ) on 01 08 2011 at Delhi and it 
was decded to wnte letter (0 the concerned Deputy Commussioners for calling 
explanatior of DRO cum LAO s for not keeping the money In treasury account The reply 
receved from LAO Rohtak & Ambala 15 attached at Annexure | & Il respectively It has 
been reported by LAO Rohtak that due to availability of less staff the amount 15 kept in 
the bank account as it takes double time पा preparing refund voucher than to make 
payment through cheque The land owners also have to make several rounds to the 
Treasury Office ॥ the payment 15 made by refund voucher LAO Ambala has reported 
that difficulty 15 faced ॥ mamntaining the RD account as per balances available पा the 
treasurv and there were differences in the figures of both the offices 

However now the instructions have been issued to all the Supenntending 
Engineers to deposit the land acquisition funds ॥ the RD account of the reasury 85 per 
the codal provisions (Executive Engineer/PAC letter No 810 39/3PAC dated 19 04 2011 
Annexure |) Hence this Para may kindly be droppea 

The Committee desired the department to take action in those cases where 
significant funds were kept outside the Government Accounts for the last so many 
years था contravention of Financial Rules/ Treasury Rules and responsibility of the 
ernng officers be fixed accordingly under intimation to the Committee 

[24] 3 5 Misappropriations losses defalcations etc 

Rule 2 33 of the Punjab Financial Rules as applicable to Haryana stipulates that 
every Government employee should realise that he would be held personally responsible 
for any loss sustained by Government through fraud or negligence an his part or any loss 
ansing from fraud or neghgence on the part of any other Government employee to the 
extent tha, he contributed 10 the loss by his own action or negligence Further as per rule 
2 34 iid cases of defalcations and losses are required to be reported 10 the Pnncipal 
Accountant General
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State Government reported 219 cases of misappropriation defalcation etc 
involving Government money amounting to Rs 180 crore on which final action was 
pending as of June 2009 The department wise break up of pending cases and age wise 
analysis 15 given ॥1 Appendix 3 5 and nature of these cases 15 given in Appendix 3 6 
The age profile of the pending cases and the number of cases pending in each category 
theft misappropriation loss छाए 15 summansed in Tabte 3 4 

Table 3 4 Profile of misappropnatrons, losses defalcations etc 

Age profile of pending cases Nature of pending cases 

Range था. | Numbar | Amount involved Nature/characteristics | Number of | Amount involved 
years of cases | (Rupees inlakh) of the cases cases {Rupees n lakh}) 

05 47 43 53 Theft 136 87 03 

5 10 80 85 84 

10 15 23 1373 Misappropnaticry 1055 of 83 92 57 
matenal 

15 20 41 2158 

20 25 30 8 44 Total 219 179 60 

25 छाए 18 6 48 Cases of losses written off Ni! Nil 

above dunng the year 

Total 219 179 60 Total pending cases 219 179 60 

Reasons for pendency ए the cases are listed पा Table 3 5 

Table 3 5 Reasons for outstanding cases of misappropriation loss defalcation etc 

Reasons for the delays in finalisation of Number of Amount 
pending cases cases (Rupees 1n lakh) 

() | Departmental action initiated but not finalised 141 84 22 

() | Awaiting orders णि recovery or write off “ 5570 

(m) |Pending In the courts of law 18 3968 

Total “ 179 60 

QOut of the total ioss cases 62 per cent cases related 10 theft of Government 

money/stores which Indicates that appropriate steos for the safety of Government 
property/cash etc 85 prescribed in the rules had not been taken by the departments 
Further n respect of 64 per cent cases of losses departmental action had not been 
finalised and 27 per cent cases were outstanding smply for want of orders of the 
competent authonty for recovery or write off of the losses [t was further noticed that out 
of 219 cases of losses due to theft/misappropnation etc 172 cases were more than five 
years old of which 18 cases were more than 25 years old The lackadaisical approach of 
the departments पा finaisation of these cases had not only caused loss to the State 
exchequer but also prevented timely action against the officers/officials at fault
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The department था its written reply stated as under 

A total No of 100 cases amounting to Rs 36 50 lacs were pending as on 
3103 2009 Cut of these final action on 55 No cases amounting to Rs 25 45 lakh has 
been taken by the Government and 45 paras amounting to Rs 11 345 lakh are pending 
Action 15 also being taken to clear the balance tems Hence this para may kindly be 
dropped please 

The committee desired that the department should make constant efforts to 
accelerate the pace of recovery and the progress be intimated to the Committee 11 
its Quarterly Progress Reports
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ADMINISTRATION OF JUSTICE DEPARTMENT 

[25] 227 infructuous expenditure on empanelment of advocates 

Empanelment and engagement of standing counsels for State without 
assessing work resulted in infructuous expenditure of Rs 55 56 lakh on payment of 
retention fee 

In order to defend/plead the cases on behalf of Haryana Government |! the 
Supreme Court of India Delhi High Court District Courts Central Administrative Tribunal 
National Commission ard other courts located at Delhi the Financial Commisstoner and 
Pnncipal Secretary to Government of Haryana Department of Administration and Justice 
empaneis advocates such as Senior Additional Advocate General Additional Advocate 
General Deputy Advocate General Assistant Advocate General Standing Counsels 
Additional Standing Counsels and Advocates on Record on terms and condifions 
prescribed by the State Government The authonty to allocate cases in various courts at 
Deihl to law officers/advocates from amongst the panel of advocates approved and 
circulated by the Slate Government has been vested (August 2007) wth the concerned 
Adminustrative Secretary/Head of Depariments in consultation with the office of the 
Advocate General of Haryana Earlier two advocates amongst the Standing Counsels 
were nominated and authorised 10 allocate cases among the counsels Cases relating to 
Special Leave Petitions/review/reference/ miscellaneous petitions to be filed in Supreme 
Court of India are required 10 be entrusted to the Stand ng Counsel/Additional Standing 
Counsel/lEmpanelled Advocates approved by the Government of Haryana 

in addifion to professional fee prescnbed (May 2002 and March 2004) by 
Haryana Government for attending to the cases of the State in varnious courts at Delhi the 
Senior Additional Advocate General/Additional Advocate General were also paid 
retanershtp ए Rs 52000 and Rs 50 000 respectively per month Further Deputy 
Advocate General and Assistant Advocate General were aiso engaged on contract basis 
In the pay scale of Rs 18 400 500 22 400 and Rs 13 500 375 17 250 respectively and 
Standing Counsels/Additional Standing Counsels/Advocates on record were paid manthly 
fixed amount of Rs 9 000 

Scrutiny of records (February 2009) of Additional Director of Prosecution 
Haryana Legal Cell Haryana Bhawan New Delhi revealed that 57 to 73 advocates were 
empanelled during the years 2005 09 to plead the cases In various courts at Detht on 
behalf of Haryana Government Of these 26 advocates were not engaged to file any 
case in any court at Deli however contractual/retention fee of Rs 55 56 lakh was paid 
to them during the years 2005 09 This depicted that there was no proper monitoring by 
the department on regular basis It was also observed that out of these 26 advocates 18 
were 09210 retentron fee for a period ranging between 21 4 years without assigning any 
woark It was also observed by audit tnat neither any criteria had been prescribed for 
determining the eligibility of advocates for empanelment nor any guidelines were I1ssued 
for allocation of cases to the advocates 50 as to ensure equal distribution of work with the 
payment to the empanelled advocates on case to case basis
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On being pointed out dunng audit Additional Director of Prosecution Haryana 
Legal Cell Haryana Bhawan New Delhi while admitting the facts stated (February 2009 
and April 2009) that responsibility for distnbution of cases among the empanelled 
advocates was entrusted 10 two nominated advocates up to August 2007 and thereafter 
with concerned Administrative Secretaries of the departments However the Government 
has now delegated (July 2009) the powers to the Additional Director of Prosecution for 
allocation of cases amongst the counsels and at present no advocate 15 without work 

Thus empanelment/engagement of standing counsels without assessing the 
volume of work resulted पा mnfructuous expenditure of Rs 55 56 lakh on payment of 
retention fee by the department 

The matter was demt officially referred to the Financial Commussioner and 
Pnncipal Secretary to Government of Haryana Administration of Justice Department पा 
May 2009 reply had not been received (August 2009) 

The department था 15 written reply stated as under 

It +s submitied that retainer ship fee/ contractual fee 15 betng paid 10 the Standing 
Counsels by the Haryana Legal Cell 35 per terms and condition fixed by the Government 
but the power 10 allocated the cases to the counsels 15 not with the Haryana Legal Cell 
Haryana Bhawan New Delhi rather the same has been either wath the Standing Counsels 
or with the department concerned The power of appointment of Standing Counsels and 
Additional Standing Counsels also rest with the Government and their appointments are 
made from time to time The rates of fee of the panel advocates for conducting cases of 
Haryana Government in Supreme Court of India Delhi High Court subordinate court 
CAT and other tnbunal has been prescribed by the Government vide letter No 21/2/91 
5JJ(1) dated 24 05 2002 

The power to allocate the cases does not ॥6 with the Haryana Legal Gell rather 

the same 1५ with the competent authonty The detail of instructions vide which the powers 
to allocate the cases have been given as under 

(1) Letter No 21/8/2004 5JJ(I} dated 23 11 2004 wide which Advocate Genera 
Haryana Chandigarh or Standing Counsels were given the powers to 
allocate the cases 

(2) Letter No 21/2/2005 5JJ{I) dated 17 03 2005 vide which Sh Ajay Siwatch 
and Sh Manjeet Singh Standing Counsels was given the power to allocate 
the cases 

(3) Letter No 21/2/2007 5JJJ(I) dated 3008 2007 wide which it has been 
decided that henceforth the concerned Administrative Secretary/Head of 
Department may take 8 decision to engage the law officer/fadvocate from the 
latest panel of advocates approved and circulated by the State Government 
copy of which 15 avallable with the Legal Cell Haryana Bhawan at the of 
taking decision णि filing the case in the court at Delhi in consultation with the 
office of Advocate General Haryana Chandigarh 

(4) Letter No 21/2/2007 540) dated 12 03 2008 vide which it has been decided 
that Advocate General Haryana will be overall incharge of the lawyers 
dealing with cases pending 11 varnious courts at Delh 

)
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As per Financial Commussioner and Principal Secretary to Government Haryana 
Administration of Justice Department letter No 21/2/2005 5JJ(1) dated 17 03 2005 it was 
decided that Advocate General Haryana Chandigarh or Sh Ajay Smwach and Sh 
Manjeet Singh the then Standing Counsels were authonzed to distnibute cases among 
the counsels Sh Ajay Siwach on 27 04 2007 Sh Manjeet Singh was only Standing 
Counsel who got the power 10 allocate the cases The Financial Comnussioner and 

Prnincipal Secretary to Government Haryana Administration of Justice Department vide 
letter No 21/2/2005 5JJ(1) dated 31 10 2005 authonzed Sh Rapv Gaur Additional 
Standing Counsel (0 allocatef/distribute the work to the Counsels with regard to cnminal 
cases 30 In this way these two advocates have more cases than others 

After that a new notificatton was i1ssued by Fmancial Commissioner and Principal 
Secretary (0 Government Haryana Administration of Justice Department wide letter No 
21/2/2007 84J(1) dated 3008 2007 wherein 1t was decided that the concerned 
Administrative Secretary/Head of Depariment may take थे dectsion to engage the law 
officer/Advocate from the latest panel of Advocate at the tme of taking decis on for for 
filng the case in the Court at Delhi पा consultation with the officer of Advocate General 
Haryana 

Further 85 per letter dated 12 03 2008 the Advocate General Haryana 15 the 
overall incharge of the lawyers dealing with cases pending in various courts at Delh 

On receipt of audit objection from Accountant General Haryana vide letter No 
OAD 2/C/AP/20085 09/1085 87 dated 2502 2009 through Government letter No 
211112009 5410) dated 24 03 2009 the detailled reply was sent 10 Accountant General 
Haryana and to the Government 85 well vide letter No BA 09/6501 dated 04 052009 
Further vide letter No BA 09/8080 dated 04 06 2009 the Government was requested that 
the Administrative Department and Head of Department may be directed to engage 
Counsels in Supreme Court एप any courts at 060 in consuitation with Haryana Legal Cell 
so that the proper distribution of work may be done among the counsels 

After taking into consideration the department proposal Gowvt wde letter No 
21/2/2007 5JJ(1) dated 10 07 2009 decided that the concerned Adminustrative Secretary/ 
Head of Department may take a decision to engage the Law Officer/ Advocate from the 
latest panel of Aavocates at the time of filing the reply/case 1n the Supreme Court of India 
and others courts or Tribunals stated at Delhi in consultaion with the office of Additional 
Director prosecution Haryana Legal Cell Haryana Bhawan New Delhi instead the office 
of Advocate General Haryana 

The Accountant General (Audit) Haryana was 2150 inhmated about this decision 
of Govt vide this department letter No BA/09/13444 dated 21 08 2009 

Now 85 per para 15 1 Haryana State Litigation Plicy 2010 ॥ has been provided 
that Advocate General shall also be responsible for defence of cases at National level 
The litigation at the nationaf level shall be directly under the control and monitering of the 
Advocate General The Legal Cell at Delhi tooking after the litigation ॥ Hon ble Supreme 
Court and Other Statutory Authortes shall function under the guidance and 
Administrative control of the Advocate General The assignment of the cases | the 
Supreme Court/ Other authorities to Standing Counsels shall be done by the Advocate 
General In consolation with Secretary of the concerned department पा important cases
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where semior private counsels have to be engaged the terms and conditions of 
engagements shall be as settled by A G office 

पी view of the position explamed above ॥ 15 clear that there 1s no irregulanty on 
the part of this department regarding empanelment of Standing Counsels and allocation 
of cases to the Counsels and therefore the para 2 2 1 regarding to empanelment and 
engagement of Standing Counsels may be dropped 

It has come Into the notice that the work distnbution amongst the AAGs 
and DAGs etc working in the Advocate General s office 1s not proper Some one 
has less work and others are over burdended which 15 not justified Hence the 
Committee recommends the Advocate General Office to fix any cnteria with regard 
to पड work distribution 50 that every one may perform equal work and the 
departments of Haryana may get proper benefit पा vetting or drafting thetr legal 
cases 

- 
-
t
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PUBLIC WORKS (BUILDING AND ROADS) DEPARTMENT 

[26] 2 3 2 Extra expendrture due to non allotment of work 

Due to failure on the part of the department in processing and finalising the 
tender एव first contractor within validity peniod the department had fo incur an 
extra expenditure of Rs 64 17 Jakh 

The Financial Comm ssioner and Prnincipal Secretary 10 Government of Haryana 
Public Works Department (PWD; Buildings and Roads Branch (B&R) administratively 
approved (January 2006) the work Improvement by widening from Km 0 to 5 30 and 
widening and strengthening from Km 530 to 12 30 of Garhi Bawam Khera Road पा 
Hisar/Bhiwant District for Rs 3 65 crore under NABARD scheme Detatled notice inviting 
tender amounting to Rs 2 40 crore was approved (February 2006) by the Engineer in 
Chief (EIC) Haryana PWD (B&R) Tenders for the work were invited (17 February 2006) 
by the Superintending Engineer Bhwani Circle PWD (B&R) Bhiwani (SE) and only one 
bid from a contractor was received on 13 March 2006 with the bid prnice of Rs 2 81 crore 
and completion time of nine months The valdity period of the bid was 90 days from the 
date of receipt of tenders 

Scrutiny of records (May 2007) of the Executive Engineer Provinctal Division 
PWD (B&R) Bhiwani revealed that the bid was sent to EIC on 28 April 2006 for approval 
The bid was not approved by the EIC and tender case was returned to SE on 9 
November 2006 with the direction to get the validity perod of the tender extended and पा 
case the agency did not agree the tender should be re nwited The agency refused 
(December 2006) to extend the validity period of the offer and the department re invited 
the tender (January 2007) the work was allotted (July 2007) to another agency/contractor 
for Rs 3 72 crore with 8 completion time imit of nine months The work was completed 
(November 2008} after incurring expenditure of Rs 3 59 crore Thus on retendering the 
work was allotted at higher rates than those offered by the first contractor 1in March 2006 
which resulted in extra expenditure of Rs 64 17 lakh 85 per details given पा Appendix 

जाना 

On being pointed out by audit the EIC while confirming the facts stated (July 
2008 and June 2009) that when the {ender case of M/s Neeraj Builders was under 
process In his office the case file got misplaced and was found पा October 2006 after 
expiry of validity period As such the tender could not be approved The EIC further stated 
{July 2009) that inquiry 15 being conducted for fixing the responsibility for 55 of tender 
case file However the final outcome was awaited 

Thus due to failure on the part of the department in timely processing the case 
and non allotment of work to the first contractor within validity period the department had 
to incur an extra expenditure of Rs 64 17 lakh 

The matter was demi officially reported to Financial Commissioner and Principal 
Secretary to Government of Haryana Public Works Department Buidings and Roads 
Branch 0 Apni 2009 reply had not been received (August 2009)
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The department in its wnitten reply stated as under 

In this connection 1t is submitted that the contents of :he Para are admitted and 1t 
15 correct that the said work was administratively approved vide memo No 9/149/05 03 
B&R (W) dated 01* January 2006 for the Rs 3 65 crore under NABARD Scheme from 
Financial Commussioner & Principal Secretary to Government Haryana PWD B&R 
Chandigarh The DNIT approved by the Engineer पा Chief Haryana PWD B&R Branch 
Chandigarh Memo No 14 NAB 2005/61 Nabard Cell dated 06" February 2006 
amounting to Rs 24042 lacs Tender for the work were invited by Supenntending 
Engineer Bhiwani Circle PWD B&R Bhiwani on 17 February 2006 The only one tender 
from M/S Neera) Builldings was received on 17" February 2006 which was submitted to 
Head Office for approved vide S E Bhiwani Circle PWD B&R Branch Bhiwanu letter NO 
1023 dated 28 04 2006 which was received back from Head Office vide his memo No 
14/NABARD/05/784NABARD dated 09 11 2006 with the direction that validity of tender 
may be got extended from the agency the case agency does not agree the tender be re 
invited Accordingly the agency was persuaded to extend the validity of penod but 
agency did not agree to extend the validity of tender therr undertaking dated 20 12 2006 

Hence fresh tender was nvited on 15 03 2007 As a result only two tender was 
recetved from Sh [shwar Singh Contractor & M/S Neeraj Builders ॥ 15 correct that rates 
quoted by Sh Ishwar Singh who quoted the lowest rates in his tender were 32 72% 
higher side of the previous tender and 22 33% excess over the prevailing rates and 
premium The contractor did not reduce his rates vide his undertaking dated 03 04 2007 
but later on further persuasion the contractor reduced his rates vide his undertaking dated 
24 05 2007 as a result excess over the previously received tender on 23 03 2006 comes 
out @ 28 30 above and 18 26 excess over to the prevailing rates and premium 

The tender case alongwitn comparative statement on dated 24 05 2007 was sent 
to Head office vide SE Bhiwani letter No 1541 dated 24 05 2007 However the rates 
have not been approved by the Head office and has asked SE office vide his letter No 
14 NABARD 05 dated 13 06 2007 to get the rates reduced @ 6 5% on quoted rates from 
Sh ishwar Singh Contractor by further negotiation and the work has been allotted vide 
SE Bhiwani memo No 5667 68 dated 25 07 2007 As per allotment of 6 5% rebate shall 
be deducted from the bill 

The rates on re tender were generally high due to nsing cost of inflaticn and 
erosion of value of repress the Department has taken all the measure to get the rates 
reduced from the lowest tenders 

So far as the 1ssue regarding misplacing of tender 15 concerned In this case the 
defaulters have been identified and explanations of 2 nos officer/ officials and charge 
sheet aganst one official under Rule 7 has been framed and 15 being served Para may 
kinaly be dropped please 

After hearing the departmental representatives the Committee desired that 
the department should sought explanation from the XEN as well as the Chief 
Engineer involved पा this case as they are the part and parcel of the office and 
action taken agamst the officer/ official in this regard be intimated to the 
Commuttee within three months 

¥
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INDUSTRIES AND COMMERCE DEPARTMENT 

[27]1 24 1 Blockage of funds 

Sanctioning the project without ensuring the availlability of land resulted in 
blockage of Rs 2 66 crore, besides the objective of export growth could not be 

achieved 

With 8 view to optimise the utilisation of resources and १0 achieve the objectives 
for export promotion tne Government of India (GOI) Ministry of Commerce and Industry 
Department of Commerce approved (March 2002) the scheme for extending assistance 
to States for Developing Export (nfrastructure and other Allied Activites (ASIDE) The 
land for the ASIDE projects was to be provided by the State Government As per 
guidelines 80 per cent of the funds (State Component) were required 10 be earmarked 
for allocation to the States on the basis of the approved criteria and were to be utilised for 
approved purposes The balance 20 per cent (Central Component) and amount 

~equivalent to un utlised portion of the funds allocated to the States in the previous 
year(s) If any were to be re.ained at the central level for the specified purposes 

Scrutiny of records {March 2009) of the Director of Industries and Commerce 
Haryana {Directorate) revealed that a proposal for setting up an Export Exhibit Centre at 
Panipat under the ASIDE scheme by Tourism Department was approved (January 2005) 
at an estimated cost of Rs 2 96 crore by the State Level Export Promotion Committee 
(SLEPC) The land for the proposed project was 10 be obtained from Haryana Urban 
Development Authority (HUDA) The Directorate released Rs 2 66 crore to the Tourism 
Department out of ASIDE funds released 10 State Government by GOl without ensuring 
the availaoiiity of land which was a mandatory requirement for the approval of the project 
under the scheme The project could not be implemented by the 1ournism Department due 
to non allotment of land by HUDA as the Charman of HUDA the Chief Minister हि. 

(March 2008) that there was no justification for involving 1ounsm Department in the 
process and instructed that the proposed project be handed over to the [ndustnes 
Department Tre Industnes Department could independently apply to HUDA for allotment 
of land and utilise the services of Haryana State Industnal and Infrastructure 

Development Corporatton (HSIIDC) to develop the faciiies Consequently SLEPC 
decided (December 2008) that the funds be allowed to be spent by another implementing 
agency le HSIIDC 85 8 new project for which HUDA would provide 8 plot measuring 
more than one acre सा Panipat Accordingly the Tounsm Department refunded (January 
2009) Rs 266 crore to the Drrectorate These funds were further released (February 
2009) to HSIIDC Since the matter regarding allotment of plot at Panipat by HUDA was 
still pending (May 2009) the amount remamed with the HSIIDC and पाए expenditure was 
incurred Meanwhile the Directorate forwarded (January/July 2007) utilisation certificate 

for Rs 2 66 crore to GO/ 

Thus sanctioning the project without ensuring the availability of लिए which was 
a mandatory requirement of the programme resulted पा blockade of funds to the tune of 
Rs 2 66 crore Besides the objective of export growth couid also not be achieved 

On being pointed cut in audt the Directorate stated (April/iJune 2009) that the 
Tounsm Department was preferred as 12 shops for Export Exhibit Centre two Eating
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Zones Kitchen and Public Tollets were to be provided for the wisitors Utilisation 
certificates were sent (0 001 as the nodal agency had already released the funds to the 
implementing agency The reply did not explain as to why the avalability of land was not 
ensured pnor to sanction of the project Further merely release of funds did not constitute 
expenditure as the funds were no* actually utiised but the department on its own sent an 
Incorrect utihsation certificate to GOI 

The matter was demu officially referred 10 Financial Commissioner and Principal 
Secretary to Government of Haryana Industnes and Commerce Department n May 
2009 reply had not been recewved (August 2009) 

The department ॥1 its written repiy stated as under 

Funds under the ASIDE scheme are eceived from the Government of India 
which are allocated for various export promotion linked projects with the approval of the 
state Level Export Promotion Committee (SLEPC) One of the projects sanctioned under 

the ASIDE Scheme against the Central Assistance during 2004 05 the SLEPC approved 
the project of establishment of an Export Exhibit Centre at Panipat in its meeting heid on 
11012005 The sad project was to be executed/ implemented by the Tourism 
Department 

It 15 correct that land for the 5810 projec. was not avalable at the time of its 
approval as the same was to be got allotted from HUDA by the implementing agency 
However it may be clarified that procurement of land was 10 be made after approval of 
the project and not beforehand It was expected that Tounsm Department would be able 
to implement the project However it was observed dunng the review of the status of 
approved projects पा the SLEPC meeting held on 02 12 2008 that the implementing 
agency could not take up the Project even con expiry of three years of sanction of the 

project 85 they faled to get the land allotted from HUDA It was decided to ask the 
Tounsm Department to refund the amount of Central Assistance immediately and the 
amount of Rs 266 crore was recelved back from the Tounsm Department on 
14 01 2009 

It was further decided 10 treat the 580 amount as a saving for the current year 
and the HSIIDC was asked to take up the project as a new project during the following 
year Accordingly the 5810 amount of Rs 2 86 crore was released to the HSIIDC on 
11 02 2008 as the land was not iImmediately available with HSHDC it was decided n the 
SLEPC meeting held on 09 11 2010 to recover the amount of Rs 2 66 crore from HSIIDC 
to enable the Nodal department to allocate the 5910 amount for other projects and the 
same was received back on 22 12 2010 Accordingly this amount was allocated for other 
projects with the approval of SLEPC 

As the HSIICE submitted a revised project after ascertaining avadability of 'and 
from HUDA {funds amounting to Rs 3 64 crore were released to HSIIDC on 16 11 2012 
for implementation of the above project 

it may be mentoned here that 8 piece ए land measurirg 1 3 acre had already 
been allotted by HUDA vide letter No 37239 46 dated 14 09 2010 for implementation of 
the project and the possesston thereof was taken by the HS!IIDC on 01 07 2011 Zoning 
plan was provided by HUDA to the Corporation on 13 03 2012 and the Corporation 
initiated the process of implementation of the project HSIDC appointed an architect for 

oy
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prepanng the conceptual plans The designs of the Export Exhibit Centre were shared 

with the leading exports from Panipat through a consuitative process Having finalized the 

concept plans and architectural details the HSIIDC prepared the prelminary estmates 

amounting to Rs 30 29 crore for the project and 15 पा the process of inviting tenders for 

award of the project 

As regards the submission of UC 1t 1s submitted that consolidated Utiisation 

Certificate pertaining to the Central Assistance for the year 2004 2005 was sent (0 the 

Govt of india as the funds stood released to the project implementing Agencies after 

approval of the SLEPC 

॥ 1s also added that the Department has been apprising the A G (Audit) Haryana 

regarding the latest position form time to tme The 1* reference was sent vide letter No 

Exp /ASIDE/Centre Assistance/ 6373 A dated 10 04 2009 thereafter vide Memo No 

10176 A dated 08 06 2009 10486 A dated 15 06 2009 and the lastly vide memo No 

10660 A dated 16 06 2009 

It may also be mentioned here that the state of Haryana has been recognized 85 

an outstanding performer n utiisation of ASIDE Funds for three years 11 succession and 

has been also to get Special Incentive Assistance on this account This 15 only project 

where delays occurred in execution of the project for the reasons explained above In 

view of the explanation given above the Commrttee 15 requested to kindly drop the para 

After hearing the departmental representatives the Commitiee desired that 

the matter may be clartfied and sorted out with the P A G Office by submitting the 

detaifed information हो wnting i this regard



66 

REVENUE AND DISASTER MANAGEMENT DEPARTMENT 

[28) 2572 Non refund of un utihsed balances ए CRF 

The unspent balances वा the CRF at the end of financial year were required to be 
refunded to FCR Scrutiny of records revealed that the unspent balances amounting to 
Rs 624 crore was lying with the District Revenue Officers (DROs) Sub Divisional 
Officers Civil (5005) बाएं City Magistrate (CTM) as detailed पा Appendix XX which wds 
not refunded to the FCR In addition 10 this the interest earned (Rs 13 75 iakh) by छिपा 
districts on the funds available in the bank accounts was required to be refunded to the 
CRF but the same has not been refunded so fa (June 2009) Information from Deputy 
Commussioners (DC) of Gurgaon Jhayar and Sirsa 1s awaited (July 2009) The FCR 
stated (July 2009) that directions have been 1ssued {(August 2008) to all the DCs that the 
interest earned on the unspent balances should be refunded to CRF But the unspent 
balances ware stit lying with the disbursing officers 

The department पा its wnitten reply stated as under 

The amount shown as un utilized balances of CRF not refunded 85 pointed out पा 
the para has since been deposited by the concerned Deputy Commussioners 85 
confirmed by them No amount of un utilzed balances are now lying with the Deputy 
Commissioners/ Departments as pointed out in the para 

The Committee destred that the responsibility of the erring officers/ officials 
be fixed and the action taken against the responsible officers/ officials be intimated 
10 the Commuttee within a penod of छिपा months 

[29] 251 3 Payment of graturtous relief on contradictory reports 

As per guidelines the farmers whose crops were damaged due to Chauva & 
Sem 16 water logging were not entitled for gratutous relief under CRF However 
scrutiny of records revealed that the FCR sanctioned (July 2008) Rs 2 66 crore to DC 
Bhiwant for distnbution as gratutous relief to the farmers whose standing crops were 
damaged due to Chauva & Sem Scrutiny of records (January 2009) revealed that these 
funds were sanctioned and released on contradictory reports of DC Bhiwami Firstly it 
was stated (April 2007) that the damage was due to water logging 1e Chauva & Sem 
which occurred every year But after one year it was s‘ated (March 2008) that land was 
already affected due to Chauva & Sem and could not bear the excess 181 water It was 
also mentioned therein that no damage occurred during the previous years This was also 
contradictory to earlier reports In spite of vanance reports the State Government after 15 
months sanctioned Rs 2 66 crore (July 2008) for distribution to the farmers in violation of 
scheme guidelines The FCR stated (March 2009) that DC Bhiwant had intmated (March 
2008) that the crop was destroyed due to heavy rains पा winler season on Chauva and 
Sem land and there was no destruction of crops पा the previous years This reply of DC 
Bhiwan 1s contradictory 10 5 earlier reply (Apni 2007) in which it was stated that due to 
Chauva and Sem crop was destroyed every year Moreover the funds were released 
without getting certification from special girdawarr 

1 
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The department in its written reply stated as under 

In this context it 1s informed that dunng winder 2007 excessive rainfall had 
affected the earth by Chauva and Sem and due to this fact this land could not bear the 
excessive water and resultantly the standing crops ॥ these areas were affected in 
addition to this the Deputy Commussioner Bhiwani wvide his previous letter dated 
12 12 2007 had informed that in the previous year there had been no kharaba 85 per 
record It clearly shows that what 50 ever iosses have occurred those have occurred due 
to excessive rains It would not be out of place to mention here that there 15 no binding | 
sanchioning relief to the farmers due 10 floods and consequently due to Chauva and Sem 

The Committee desmred that the Special Secretary (Revenue) should sought 

explanation from the erring officer/ official who submitted the wrong report पा this 
regard 

The Commttee also desired the department to conduct enquiry पा this case 
and inform the Committee about the action taken against the delinquent officer/ 

official 

[30] 251 4 Fraud पा distnbution and double payment of CRF 

Scrutiny of records (February 2009) of DC Mewat revealed that the payment 
from CRF amounting to Rs 5 86 lakh wa= made (March April 2007) 10 the farmers of 
village and Tehsil Tauru who have no land 85 per land revenue records Cases of double 

payment on the same land to four farmers were observed This resulted in fraudulent 
payment of Rs 6 75 lakh including double payment of Rs 89 500 made पा respect of four 
cases On being pointed out by audit the DC Mewat intimated (June 2009) to FCR that 
FIR had been lodged (April 2009) against the concerned patwan The FCR stated (July 
2009) that outcome was awaited 

The department ॥ its wntten reply stated as under 

As per information eceived from Deputy Commissioner Mewat an FIR No 74 
dated 14 2009 was registered u/s 409/420/467/468/471 against Sh Suresh Kumar 
Patwan in Police Station Tauru (Nuh) 85 the amount of relief was released on the wrong 
reporting of the Patwan The amount of Rs 4 81 875/ has already the Patwan aganst 
whom the said FIR was lodged expired on 31 1 2010 Steps have been taken to जि the 
responsibility of the official for non recovery of the balance amount of 1055 as pointed out 
by the audit The matter 1s under active persuaston with the Deputy Commissioner Mewat 
and the outcome shall be made known 85 soon 85 the matter 15 finahized 

The Committee desired the department to send the proposal of writing off 
the remaining amount to the Government and thereafter the Committee as well 85 
A G Office may be informed after getting the amount wntten एव 

The Committee further desired the department to fix the responsibility of 
the erring officer for not realizing the balance amount and also to inform the 
Committee about the action taken agamnst the officer held responsible in this 
regard
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EXCISE AND TAXATION DEPARTMENT 

1 6 Analysis of arrears of revenue 

The arrears of revenue 85 on 31 March 2009 पा respect of some principal heads 

of revenue amounted to Rs 2 366 78 crore of which Rs 606 22 crore were outstanding 

for more than five years as mentioned below 
{Rupees ॥ crore 

i 

No 

Heads of revenue Amount 
outstanding 

35 on 
31 March 

2009 

Amount 

outstanding 
for more 
than 5 

years as on 

31 March 
2009 

Remarks 

_ “ 4 — 

Taxes on sales 

trade etc 

1955 87 417 20 Recovery of Rs 491 46 crore were stayed by the 
High Court and other judicral authorties 

Rs 23 11 crore was stayed due to the order of 
the Government Rupees 34 97 crare were held 
up due to the dealers becoming insolvent 
Rs 17 82 crore were proposed to be wntten off 
Rs 34 67 crore were held up due to rectrfication 

review and appeal Recovetry of Rs 212 52 crore 
was outstanding due to cases pending wath पीट 
official fiquidator/Board of [ndustnai and Financial 

Reconstruction (BIFR) Balance amount of 
Rs 114132 crore was at different stages of 

action 

State excise 46 61 ' 29 Recovery of Rs 4 63 crore were stayed by the 
High Court and other judicial authonties Rupees 
20 45 1801 was likely to be wntten off Pecovery 

of Rs 110 crore was outstanding due to cases 
pend ng with the offical hquidator/BIFR 
Recovery of Rs 2 74 crare was being made in 
instalments Rs 124 crore and Rs 395 crore 
were due to Iinter state and inter district arrears 

Balance amount of Rs 32 66 crore wa. at different 

stage of action 

Taxes on goods 
and passengers 

58 08 2671 Recovery ए २६ 233 crore were stayed by the 
High coun judicial and departmental authornties 
Balance amount of Rs 5575 crore was at 

different stages of action 

Tax on entry of 
goods पाए local 
areas (Local Area 
Cevelopment Tax) 

158 64 63 46 Recovery of Rs 69 02 crore were stayed by the 
High Gourt judiciai and departmental authonties 

Recovery of Rs 4 47 lakh was outstanding due to 
cases pending with the hquidator/BIFR Recovery 
of Rs 74 75 lakh was being made in mstalments 

Balance amount of Rs 8883 crore was at 

different stages of action 

Receipts  under 

entertanment 
duty and show tax 

“ “ Recovery of Rs 16 56 lakh had andOther judicial 
authortes Rupees 126 lakh were ukely to be 
wnitten off Balance amount of Rs 80 82 lakh was 

at the different stages of action 
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Of these sales tax arrears of Rs 1 955 87 crore contributed 83 per cent of the total arrears Substantal accumulation of arrears of taxes show that the State Government did not tackle the problem wigorously it is recommended that effective steps for collecting these arrears may be taken to augment Government revenue 
The positron of arrears of revenue pending collection वां the end of 2008 09 in respect of other departments was not furnished (August 2009) despite being requested (March 2009) 

The department in its written replv stated as under 
Sales Tax 

The para 15 based on information supplied by the department to the A G (Audit) Haryana 00 of total arrear पा revenue of Rs 1955 87 crore Rs 703 41 crore stands recovered up to 31122013 leaving a balance of Rs 1252 46 crore The breakup of balance arrear are given below 

(Amount in Crores) 
1 Under Stay 385 60 

2 Under Liqudation “ 63 
3 Interstate arrear | कक | 70 
4 Inter Distt Arrear 12 45 
5 M wnting off 91 84 
n Property attached 76 87 

7 Under installment “ 77 
| 8 | Net recoverable “ 60 
_ m 46 

Excise 
The para 15 based on information supplied by the department to the A G (Audt) Haryana Out of total arrear in revenue of Rs 46 61 crore Rs 1094 crore stands recovered up to 31122013 leaving a balance of Rs 3567 crore The breakup of bafance arrear are given below 

(Amount पा Crores) 
1 Under Stay 3 53 
2 | Interstate arrear |. कि... | 58 
3 Inter Distt Arrear “ 72 
4 m wrrting off “ 02 
5 Property attached “ 64 
“ Net recoverable 020 
_ 

3567 
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Passenger and Goods Tax 

Out of total arrear in revenue of Rs 58 08 crore Rs 2547 crore stands 
recovered up to 31122013 leaving a balance of Rs 3261 crore The breakup of 
balance arrear are given below 

(Amount in Crores) 

& 1 Under stay 008 

2 Interstate Distt 001 

a Net recoverable 3252 

Total “ 61 

LADT 
Out of total arrear पा revenue of Rs 158 64 crore Rs 017 crore stands 

recovered up to 31122013 leaving a balance of Rs 158 47 crore The breakup of 
balance arrear are given below 

(Amount पी Crores) 

1 Under Stay 143 34 

2 Net recoverable 1513 

Total 168 47 

Entertainment Duty 

Out of total arrear in revenue of Rs 099 crore Rs 0 69 crore stands recovered 

up to 31 12 2013 leaving 8 balance of Rs 0 30 crore The breakup of balance arrear are 
given below 

R {Amount पा Crores) 

1 Under Stay 017 

- 2 Writing off 001 

3 Net recoverable 012 

Total 030 

The Committee desired that strenuous and vigorous efforts may 2७ made to 
recover the balance amount under inttmation to the Committee 

The Committee also desired that the amount which 1s not recoverable at all 
be get written off from the Finance Department आएं the decision taken in this 
regard be intimated to the Committee accordingly
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[32] 1 7Arrears था assessments 

The number of cases pending assessment at the beginning of the year cases becoming due during the year cases disposed during the year and number of cases pending at the end of each year during 2004 05 to 2008 09 85 furnished by the Excise and Taxation Department in respect of taxes on sales trade etc (ST) and taxes on goods and passengers (PGT) are mentioned below 

Year Head of | Opening Cases due Total Cases Balance Percent 
revenue balance for finalised at the age of coi 
receipts assessment during close of 6 to 

during the the year the year col 5 
year 

— _ — — n — 7 “ 
2004 05 ST 205930 159740 | 365670 142901 222769 39 

PGT 1312 704 2016 1 536 1480 27 
005 06 ST 222769 163789 | 386558 1 86 761 199797 48 

PGT 1480 618 2 098 433 1 665 21 
2006 07 ST 199 797 176682 | 376479 158608 216 871 42 

PGT 1665 672 2337 1915 422 82 
2007 08 ST 216 871 181128 | 397999 175124 222875 44 

PGT 422 1400 1822 723 1 099 40 
008 09 ST 222875 183153 | 406028 164 132 2 41 896 40 

PGT 1099 1105 2204 633 1571 29 

The above table shows that pending cases In respect of ST at the beginning of 
2004 05 were 2 05 930 which increased to 2 41 896 at the end of 2008 09 1e 17 per 
cent The percentage of ST cases finalised to total cases during the years 2004 05 to 
2008 09 ranged between 39 and 48 per cent Sixty per cent of total cases (4 06 028) 
were pending assessment (2 41 896 cases) as on 31 March 2009 Pending cases In 
respect of PGT increased from 1 312 at the beginning of 2004 05 to 1 571 (20 per cent) 
at the end of 2008 09 The percentage of PGT cases finalised 10 total cases during the 
years 2004 05 to 2008 09 ranged between 21 and 82 per cent Seventy one per cent of 
total cases (2 204) were pending assessment (1 571 cases) as on 31 March 2009 

The department mn its written reply stated as under 

In the CAG Report for the year 2008 09 there were 243467 (241896 ST + 1571 
PGT) cases shown pending for assessment Out of which 242897 cases (241684 ST + 
1213 PGT) have been disposed off upto 31 12 2013 leaving a balance of 570 cases (212 
ST + 358 PGT) Efforts are being made to get the balance cases cleared 85 5001 85 
possible 

The Commuttee desired the department to make all out efforts to settle the balance cases as early as possible under intimation to the Committee
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[33] 1 9 Evasion of fax 

The details of cases of evasion of tax detected by the Excise and Taxation 

Department cases finalised and the demand for additional tax raised during 2008 09 are 

menticned below 

{Rupees In crore) 

i Heads of Cases Cases Total Number of Cases in Number of 

No revenue pending detected (3+4) which assessments| cases pending 

as on 31 during investigations | / completed finalisation as 

March the year and additional] demand 
2008 2008-09 including including on 31 March 

raised penalty etc 2009 

Number of Amount of 
cases demand 

1 Taxes on 59 1338 1397 1301 138 39 - 

sales trade 

ete 

State excise 149 m 359 m 508 2229 7849 279 

3 | Taxes on 622 8363 8 985 8 350 6 80 635 

goods and 
passengers 

The department in its written reply stated as under 

Sales Tax 

Out of 96 cases 89 cases have been disposed off by creating an additional 

demand of Rs 109 78 lacs out of which an amount of Rs 38 71 lacs stand recovered 

leaving a balance of Rs 7107 lacs Remaining 7 cases are stll under process All 

concerned DETC s have been directed 10 dispose off these cases at the earliest 

Excise 

Out of 279 cases 95 cases have been disposed off by creating addttional 

demand of Rs 7 30 lacs and out of which था amount of Rs 3 06 lacs stand recovered 

leaving 8 balance of Rs 4 24 lacs Remaining 184 cases are still under process and the 

concerned DETC s have been directed 10 dispose off these cases at the earliest 

PGT 
Out of 635 cases 461 cases have been disposed off by creating additional 

demand of Rs 48 82 1805 and the same stands recovered Remaining 174 cases are stll 

under process and the concerned DETC s have been directed (0 dispose off these cases 

at the earliest 

The Committee desired that strenuous and vigorous efforts may be made to 

recover the balance amount under intimation ५0 the Commuittee 
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The Committee also desired that the amount which 15 not recoverable at all 
be get wrnitten off from the Finance Department and the decision taken पा this 
regard be intimated to the Committee accordingly 

The Commuttee further desired the department to constitute था officer s 
Committee of the department including officers of AG office and Finance 
Department to review such cases |) which recovery 15 not possible and what 
procedure should be adopted to write off such amount 50 that recovery of figure 
may not pile up 

[34] 110 Write off and waiver of revenue 

Duning the year 2008 09 demands for Rs 16 07 crore in 267 cases and Rs 
2995 lakh पा 21 cases were wrtten off as reported by the Excise and Taxation 
Department The details are mentioned below 

(Rupees 17 lakh) 

fi Reasons Sales tax State excise 

No Number of Amount Number of m 
cases cases 

. Whereabouts of 123 802 57 _ 9 81 
defaulters not known 

2 Defaulters 0 longer alve 17 111 20 7 812 

3 Defauiters not having 88 42419 - 12 02 
any property 

Defaulters adjudged insolvent 4 m 09 Nil m 

Other reasons 35 267 09 m m 
- Total 287 m 607 14 n m 95 

The department in its written reply stated as under 

The decision regarding writing off 15 taken in case where all possibilities for the 
recovery of the arrears are exhausted and the chances for the recovery are nil All such 
cases are referred to the committee constituted under the Chairmanship of the Chief 
Minister or the Excise & Taxation Minister 85 per norms fixed Laterly an amount of Rs 
259 Crore (Two crore fifty nine lacs only) involving 3 cases was wrtten off by the 
Govt Action in remaining cases 15 under process 

The Commuttee desired that if the recovery 15 not possible then the 
proposal for writing off the amount be sent to the Govt under intimation to the 
Committee 

[35] 717 Refunds 

The number of refund cases pending at the beginning of the year 2008 09 claims 
received during the year refunds allowed during the year and cases pending at the close 
of the year 2008 09 as reported by the Excise and Taxation Power and Urban 
development departments are mentioned below 

It 
s
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{Rupees in crore) 

Particulars of Saies tax State exclse Taxes and dutles on | Urban Development 
claims electricity 

No of w No of m No of m No of Amount 
cases cases cases cases 

Opening balance 301 31 84 47 020 Nil N1l Nil Nil 

Recewved 2621 911 51 353 4 56 2 003 150 800 00 

Refunds 2586 883 70 383 459 2 003 7 22218 

Closing balance 336 59 65 17 017 Nil Nil 143 577 82 

Refund of Rs 1 110 50 crore had been made to 2 978 claimants dunng the year 
2008 09 by the departments 

The department in its wnitten reply stated as under 

Sales Tax 

Out of 336 cases 335 have been disposed off by allowing refund of Rs 58 58 
crore leaving anly 1 case of M /s Kafila Fordge Pvt Ltd Sonepat 15 pending (AY 2000 
01) involving an amount of Rs 1 07 lacs Efforts are being made to finalise the balance 
case 85 early 85 posstble 

Excise 

Out of 17 cases 12 have been disposed off by allowing refund of Rs 0 12 crore 
leaving only 5 cases पा balance involving an amount of Rs 0 05 crore Efferts are being 
made to finalise the balance cases as early as possible 

The Committee desired the department to finalise the remamning one case 
of Sales Tax within the stipulated penod of one month and its final cutcome be 
Intimated to the Committee accordingly 

The Committee also desired the department to make all out efforts to 
recover the balance amount पा the remaiming five cases of State Excise under 
intimation to the Committee 

[36] 2 1 Results of audit 

Test check of the records relatmg ई0 assessments and refunds of sales tax/value 
added tax (VAT) पा Excise and Taxation Department conducted duning the year 2008 09 
revealed iregulanties in assessmemnt levy and collection of tax nvolvingRs 208 32 crore 
॥1 863 cases which broadly fall under the folowng categomes 

(Rupees in crore) 

E Category Numiber of m 

No cases 

1_[Recovery of sales tax/VAT in znvesars ((Aireuew, 1 3823 

nderassessment of turnover underGentral Sates Tax Act i 
u CST Act) 117 48 67 

“ Application of incorrect rates ofitax 112 2597 

4 [Non levy of penalty ! 7 1992 

B neorrect computation of tumover “ 1076 

n on levy of interest 44 “ 69 

7 (पट्टा irregulanties ' 516 62 08 

Total i 863 208 32 
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During the year 2008 09 the department accepted underassessments of 
turnover under CST Act application of incorrect rates of tax non levy of penalty/interest 
incorrect computation of turnover efc of Rs 8 48 crore nvolved in 106 cases of which 67 
cases Involving Rs 7 14 crore had been pointed out during 2008 09 and the remaining पा 
the earlier years The department recovered Rs 81 07 lakh पा 61 cases dunng the year 
2008 09 of which 39 cases involving Rs 52 33 lakh related to the year 2008 09 and the 
balance 10 the earlier years 

A review of Recovery of sales tax/VAT पा arrears involving Rs 38 23 crore 
and a few dlustrative audit observations involving Rs 5 48 crore are mentioned ॥ the 

succeeding paragraphs 

The department in its written reply stated as under 

Out of total 862 cases involving an amount of Rs 170 10 crore have been 

reviewed with the following results 

Number of cases Amount pointed out by Audit Result of Review 

{Rs tn crore) 

“ 8 96 Settled with demand 

322 17 74 Settled without demand 

441 143 40 Cases as under review 

“ 170 10 

As regards the remaining one case nvolving था amount of Rs 38 23 crore as 
perS No 1 ofthetable reply is given पा succeedingparaZ281t022 18 

The Committee desired the department to review the remaining 441 cases 
at the earltest and 5 compliance report be sent to the Committee 35 well as (0 the 

A G Office upto 30" June 2014 accordingly 

[371 228 1 Disposal of attached property 

Test check of the records of three® offices of DETC revealed that warrants of 
attachment of property were 1ssued पा respect of six dealers for the recovery of arrears 
amounting to Rs 3 84 crore between February 1994 and March 2005 Out of these five 
cases were sent to the ETC for according sanction for sale/disposal of properties 
between May 2003 and January 2008 who accorded sanction in three cases (except two 
cases one each Jagadhan and Jhajpar) between July 2003 and December 2004 Thus 
there was delay on the part of DETC which ranged between 13 and 181 mcnths 85 

detailed below 

Name of Number of Date of Date of cases Delay on the Amount of 
DETC cases attachment ofproperty sentto ETC part of DETC 10 | dues (Rupees 

send cases (0 in lakh)} 

ETC (months) 

Jagadhari - February 1994 to September 2004 to 2210181 63 53 

Qctober 2002 May 2007 (one 
case not sent) 

Jhajar 2 February 1999 to May 2003 to 33 00 50 241 99 
March 2005 lanuary 2008 

Kaithal 1 June 2003 August 2004 13 78 35 

Total n 383 87 



Lt
 

79 

Absence of provision of fixation of time it regarding attachment and disposal of 
attached property and lack of effective follow up action resulted पा accumulation of 
arrears of Rs 3 84 crore 

Duning the exit conference the department admitted the facts and stated that the 
matter would be pursued with the Government 

The department पा its written reply stated as under 

1 M/s Parkash Rice & General Mill Sadhaura Jagadhn RC No 7637 AY 
1988 89 1992 93 to 1994 95 1996 97 and 1997 98 

in this case it 15 intimated that in reply to audit para of M/s Parkash Rice & 
General Mill Sadhaura holding RC No 7637 it 1s intimated that the firm stand closed 
and an arrear of Rs 1576395/ urder HGST Act and Rs 18059/ under the CST Act 
1956 15 outstanding against the firm Since the firm stand closed and immovable property 
of the said firm has been attached by the DETC (ST) Cum Asstt Collector Ist Grade 
Jagadhn vide order dated 30 09 2062 This attachment order was effective upto 31 12 05 
which was further revalidated vide order dated 25 09 2010 It 1s pertinent to mention here 
that Deputy Commussioner cum Collector Jagadhri 15 requested to intimate the present 
status and market value of the property attached pertaining to one partner Shn Han 
Knshan 5/0 Ved Parkash of said defaulter firm vide letter dated 10 09 1Q so that further 
action can 06 taken in the matter which 1s still awated The Revenue Department has 
supplied Nakal Jama Band for the year 2006 07 पा which ॥ 15 mentioned that the above 
said land 15 mortgaged which 58 Patiala Industrial Area Yamuna Nagar for Rs 
2000000/ The Brarch Manger State Bank of Patiala Industnal Area Yamuna nagar was 
requested 10 intimate the latest position whether the property has been auctioned or not 
which 15 still awarted In addition of this an amount of Rs 742820/ on account of Income 
Tax 15 8150 entered पा the Nakal Jama Bandi There were three partners namely 1) Smt 
Neera| Gupta w/o Shn Arun Gupta 2) Smt Meenakshi w/o Shn Vipan Kumar 3) Shrt Han 
Kishan s/o Shn Ved Parkash As per information received from municipal committee 
Sadhaura there 15 no iImmoveable property in the name of partners no 1 and 2 However 
shop no 97 which belong to partner Shn Han Knshan has been attached In addition to 
this proceedings for recovery were inittated against the special surety Shr छाप Bhushan 
Prop of M/s Luxmi Metal Works Bifaspur to recover the said arrear The surety filed Civil 
Suit in the court of Civil Judge (Junior Division) Jagadhn which 15 pending The case was 
fixed for hearing on 10 09 2010 which was adjourned for 2009 10 before the Civil Judge 
(Junior Division) Jagadhn and then before Additional District Judge Jagadhr wherein the 
case was decided in favour of department Upon this the dealer had filed petition हा 
Honble Court which was fixed for hearing on 24 102013 and the same has been 
adjourned for 13 05 2014 Letter has been written to Assets recovery cell of State Bank of 
Patiala vide no 5056 dated 05 12 2013 but no reply has been received Letter has 8150 
been written to Naib Tehsildar Sadhaura vide no 5161 dated 18 12 2013 followed by 
personal visit by Taxation Inspector to know about the ownership status of the Land 

Further proceeding will be taken up after the decision of Hon ble Punjab and 
Haryana High Court Chandigarh 

The Committee desired that the department should pursue the case 
pending भा the Hon ble Punjab & Haryana High Court Chandigarh vigorously and
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action to recover the amount from the partners and the sureties be taken 
accordingly under intimation to the Committee 

2 M/s Ashoka Bridge Enterprnises Jagadhn AY 1988 89 

In this case it is intimated that the M/s Ashoka Bridge was 8 partnership concern 
having three partners 1e  Sh Rawi Jethi S/o Sh Ishwar Dass Jethi Smt Shakuntala 
Devi W/o Sh Ishwar Dass Jetht and Sh Raj Kumar S/o Sh Ishwar Dass Jethi The 
additional demand was created by imposing tax and penalties on account of non 
production of declarations in form S T 15 Recovery proceedings under the land revenue 
act were mitiated against the dealer firm Sh Rawt Jethi one of the partners of the firm 
was arrested and kept in revenue lockup for 40 days House owned by Smt Shakuntala 
Dewi the second partner of the firm was attached by the DETC (ST) Jagadhn wide 
attachment orders dated 19 05 1995 In response to the duly served attachment orders 
the counsel of Smt Shakuntala Devi submitted a wntten reply in which it was pleaded 
that Smt Shakuntla Devi had retired from the firm since March 1988 and application for 
amendment to this effect along with copy of retirement deed was already submitted पा this 
office on 09 05 1990 The application and copy of retirement deed are available on the 
file which confirms the facts Therefore the attached property could not be auctioned at 
that tme Sh रि Kumar S/o Sh Ishwar Dass Jethi the third partner of the firm had also 
retired पा 198G as per retirement deed furnished Sh Vishwa Nath the first surety had 
expired on 13 07 88 and the second surety had committed suicide No property was 
found existing पा the name of these sureties Hence recovery could not be affected from 
the suretes Based on information collected from the market the enquiry agency 
reported that Smt Shakuntla Devi one of the retred partners has expired and the 
residential house owned by her has been transferred to her son 1e Sh Rawvi Jeth: 
another pariner Efforts have been made to locate the property and find out the real 
ownership of the same Letters were written to the Executive Officer Municipal 
Committee Jagadhn wide letter No 1280 dated 07 06 2007 and the Tehsidar Jagadhn 
vide Letters No 2003 dated 29 08 2007 regarding ownership of house No 849 Buria 
Gate Jagadhn Ancther letter vide No 2002 dated 29 08 2007 was written to the 
Executive Officer Municipal Committee Jagadhn In response to the letters written to the 
Executive Officer Municipal Committee Jagadhn the Secretary Municipal Committee 
Jagadhri vide latter No 2622 dated 11 09 2007 has mentioned the ownership of house 
No C 3/849 in the name of Smt Sashi Bala D/o Inder Nath Vinod Kumar Rajinder 
Kumar Ajay Sharma Aman Sharma S/o Sh Jaginder Nath as per their record Again 8 
letter has been wnitten 10 the Tehsiidar Jagadhn for determming the ownership of house 
No 849 Buna Gate Jagadhn vide letter No 2438 dated 19 10 2007 The Tehsildar 
Jagadhn vide letter No 1854 dated 15 09 2008 has intimated that the information about 
the ownership of house No 849 may be obtained from Municipal Council Jagadhn as the 
said house falls in that area Another reminder was written (0 the Executive Officer 
Municipal Committee Jagadhn on dated 08 01 2009 for verification of ownership of the 
above 5810 house including all 15 units whatsoever Another second reminder has been 
written to the Executive Officer Municipal Committee Jagadhrnt vide leteer no 108/T | W 
10 dated 16 01 2012 requesting him to intimate the verification of the ownership of the 
above 5810 house including all its units whatsoever Further proceedings will be taken up 
in due cou se of ime Again 8 letter has been wntten 10 the Executive Officer Municipal 
Committee Jagadhn regarding the ownership of house no C 3/849 bura gate Jagadhn
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as per address given by the dealer while applying for Registration Certificate As soon 85 
the reply receives further action will be taken accordingly 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the amount from the partners and sureties of the firm 
under intimation to the Committee 

3 M/s Singla & Co, Samadh Street Jagadhn RGC No 17228/10881 AY 
1988 89 & 1989 90 

In reply to the audit objection it 15 intimated that the पा reply to the audit objection 
it 1s intimated that the cases were decided for the Assessment year 1988 89 1989 90 
were assessed ex parte and demand was created on account of Non production of 
decfaration forms ST 156A An additional demand of Rs 3481141/ under HGST Act 
40247/ under CST Act was created TDN and copy of orders were served by substituted 
service on 12 01 1993 and 28 05 1993 although o~e of the partner Shn Satish Kumar 
expired In a road accident ॥ the year 1991 92 as reported by the then Taxation 
Inspector Notice was 1ssued for recovery to Smt Samlesh Ram wife of Shr Suresh 
Kumar partner of the firm who refused to receive the notice and after that a notice was 
sent through registered post on 14 10 1993 and the same was received back undelivered 
with remarks refused on dated 23 10 1993 During the course of recovery proceedings 
the arrears were declared under the Pumjab Land Revenue Act 1887 आएं hence 
summons were 1ssued on 10 11 1993 Though summons were 1ssued yet they could not 
be executed due to refusal by the partner Smt Samlesh Kuman Enqu ires regarding 
immovable property was conducted Praceedings for attachment of House No 1048/822 
were Inttrated but the same could not be completed because 85 per information received 
from Secretary Municipal Committee Jagadhr 5810 that the house was not पा the name of 
the partners As per assessment record of Municipal Committee Jagadhn the above 
property was in the name of Shn Bhagwat Parshad S/o Shri Mohan Lal who 15 the father 
In law of Smt Samlesh Rani partner of the firm Further arrest warrant against the above 
partner can not be executed upon the above partner because of restnctions under the 
Punjab Land Revenue Act 1887 Subsequently action for recovery against the sureties 
were initiated by summing in which one the surety Shn Mahesh Chand 15 not traceable 
Whereas an another surety has been |ssued fresh summon Further details of the 
property of the surety has also been taken from Municipal Committee Jagadhn but there 
's no property 0 the name of the surely Further several letters were wntten Secretary 
Municipal Committee Jagadhn for confirmation of the ownership of the property and 
reminders were issued on 24 0804 17 1204 071106 230507 2606 09 1508 09 
200410 1808 10 Taxation Inspector of the circle collected the information from 
Municipal Committee Jagadhn on dated 27 08 10 and reported that 85 per Municipal 
Committee Jagadhn 16000 the above said property i e house no 822 15 entered in the 
name of the followings 

1 Sanjay Singla S/o Shri Suresh Singla Jagadhn %2 share 

2  Parveen Singla S/o Shn Suresh Singla % share 

(The above property was owned by the father of the surety 1e Shr Suresh 
Kumar who 15 the husband of one of the partner 1 6 Smt Samlesh Rani)
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Further pnmary investigation by the Taxation Inspector concerned reveal that 8 
property might exist in the name of the second Shri Mahesh Chand enquires are sl 
going on पा this direction and a letter to the Secretary Municipal Committee Jagadhn has 
also been written in this regard Summons to the other surety in whose name 10 property 
has been found have been issued and if the surety amount 15 not recovered after 
execution of summons arrest warrants वाह proposed to be executed upon him Last 

summon 1ssued to the surety for 09 02 2012 

Further T [ reported that summons could not be served as Surety Shn Suresh 
Kumar was not avallable and the second surety Shn Mahesh Chand who was 
absconding for long was known to have shifted to Delhi 85 information gathered from 
market and his locaton/ address have been traced out and 85 such notice for recovery of 
surety amount ( e Rs 10000/ in present case under HGST Act 1973) have been 1ssued 
to the surety Shn Mahesh Chand for 12 112013 The notice for recovery has been 
1ssued 10 5101 Suresh Kumar another surety of the firm for 09 12 2013 

Therefore 85 per the above facts it 15 intimated that 

1 Attachment of property could not be made due to non existence ए property 
in the name of partners 

2 Now latest posihon in this case 15 that both the sureties have been located 

and notices for recovery have been 155060 to both of them one for 
12112013 and other one for 09 122013 Surety amount shall be 
recovered soon and shall be intimated to you 

The Committee desired that the department should make ail out constant 
efforts to recover the amount from the partners and sureties of the firm under 

intimation to the Commuittee 

4 M/s Sunlight Food Ltd Bahadurgarh AY 1997 98 to 1998 99 

The dealer was manufacturer of Atta Maida and 50] Assessment of the said 
firm was framed ex parte for the year 1997 98 on 30 07 2004 and 1998 99 on 31 08 2004 
and an additional demand of Rs 150 08 759 was created The clam of consignment 
sale duning both the year was disallowed and treated as Inter State Sale which was 
assessed to tax @ 8% instead of @3% assessable on 15 Sales of Wheat flour 
However the assessee vide his appiication dated 05 06 2006 has requested for rectifying 
the assessment order dated 30 07 2004 for the year 1997 98 and 1998 99 on the ground 
that the rate of tax 15 levied @ 8% instead of 3% on wheat flour in this order The 
application for rectification was rejected on 19 06 2006 The dealer filed an appeal before 
the appellate authorty Rohtak which was also rejected vide order dated 17 10 2006 
Firmis a Ltd Co and stands closed Directors of the company are residing in Delhi Both 
the sureties pertains to Distt Rohtak Therefore recovery certificate was sent to Dy 
Excise & Taxation Commussioner Rohtak who has informed that one surety has been 
expired 1n 2006 and the property of the other surety has been sold by the hquidator The 
arrear of the company was declared under Land Revenue Act 1887 on 15 03 2005 and 
warrant of attachment was 1ssued to attach the property vide order dated 21 03 2005 and 
the same were sent to the Tehsildar Bahadurgarh on 24 03 2005 to execute the warrant 
Number of reminders have been sent On enquiry it has been noticed that the entry in 
revenue record regarding attachment of property has not been made yet by the Tehsildar 

L
a
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Taxation Inspector contacted to Halka Patwari on 08 09 2010 and Patwan has disclosed 

that mutation of the some part of land has not been done n favour of the company 

Patwan has suggested that two warrant of attachment be sent to the Tehsildar to attach 

the property Now two fresh warrant of attachment has been issued to attach the 

property 

The Commuttee destred that the department should imtiate the proceedings 

of the attachment of the property and thereafter should make all out efforts (0 

recover the due amount from the Directors आएं the sureties of the company under 

mmtimation ५0 the Committee 

5 M/s Bee Cee Steei Rolling Mill Bahadurgarh AY 1983 84 to 1987 88 

In this case It is intimated that an additional demand of Rs 130 237/ under the 

HGST Act 1973 and Rs 9060 680/ under the CST Act 1956 was created for the 

assessment year 1983 84 to 1987 88 The registration certificate of the firm ४४85 

cancelled on 29 01 1988 for want of fresh surety bond required on account of change of 

constituton A sum of Rs 3 00 000/ stands recovered from the firm The partner of the 

firm resides m Delhi The recovery certificate was issued to Collector Delhi ५06 memo 

No 587/91 dated 04 02 1991 Intimation for the undergoing recovery proceedings was 

sent to Tehsildar Bahadurgarh vide letter 3521 dated 1504 1987 under the Land 

Revenue Act for not to transfer the property registered in the name of M/s Bee Cee Steel 

Roling Mills Bahadurgarh However the dealer sold some share of the 580 property 

Balance property पा the name of firm IK 19M was attached by Collector cum Dy Excise & 

Taxation Commussioner Jhajjar vide order dated 18 02 1990 the land 18 composite In 

Khewat No 68 Khatta No 110 Kila No 30/3/2 Khatta 4 Kanal 2 Marla of 6/41 Bakdar 12 

Maria Khewat 2607 Khata No 432 Killa No 30/8/2/1 13/1/2 18/1/2 Rakba 8 Kanal 15 

Marla of 27/175 Bahadurgarh 1 kanal 7 marla Total share of land पा both the khewats 15 

1 kanal 19 marla Demarcation of the land has been done Demarcated land 15 under 

lllegal pessession of M/s Relaxo Footwear Bahadurgarh When department tnes to 

release the land from the illegal possession of M/s Relaxo Footwear Bahadurgarh They 

obtained stey order from the Civil Judge Bahadurgarh and Department has filed appeal 

in the Court of Additional Judge Sh Jasbir Kundu at Jhajjar against the intertion order 

The Commuittee desired that as and when the Court of Additional Judge 
Jhajjar decides the case it may be informed to the Committee and thereafter action 

to recover the amount from the partners and sureties of the firm be taken 

accoerdingly under intimation to the Commuittee 

6 M/s Shree Anand Rice Mill Kaithal RC No KTL 1873 AY 1995 96 to 1999 

2000 

In this case It 1$ intimated that the notice In form ST 25 was 1ssued and served 

upon the dealer for finalization the assessment according to procedure for assessment 

and thereafter so many reminders also 1ssued but due to closure of business the dealer 

did not framed up for assessment hence ex parte assessment was framed 

The property held by the unit was auctioned by the OBC n the light of decision 

taken by DEBT recovery Tribunal The property was purchased by M/s Shree Ram Ji 

Rice Land Karthal Notice was also 1ssued to recover the arrear from purchasing dealer 

but after considering the reply and facts by the purchasing deater the then Dy ETC cum
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AA has filed the proceeding by way of quoting some court jJudgement that the purchasing 
dealer 1s not bound to pay the amrear After this the other property of the partner was 
traced and property attached on 4 06 2003 The attached property couid not be sold due 
10 non availability of any bidder and property was reattached u/s 72 The efforts have 
been initrated to auction the attached property The Tehsildar and municipalities office are 
asked to provide the copy of registry of attached properties and the survey 15 being done 
10 assess the market value of these properties 

The notice was sent to recover the amount from surety but one of the sureties 
has expired 85 per report placed on record by Taxation Peon and other surety has left the 
distnct and 15 not treacable 

Efforts are being made to recover the arrears by auctioning the attached 
properties 

No excess amount declared for assessment year 1998 99 

The Committee desired that the department should assess the market value 
of these properties from the experts and all out efforts should be made to recover 
the arrears by auctioning the attached properties under intimation to the 
Committee 

[38] 228 2Issue of recovery certificates 

Test check of the records of seven® offices of DETC revealed that the AAs 
finaltlsed the assessments In respect of 14 dealers for the assessment years (AYs) 
between 1994 95 and 2003 04 and raised additional demands of Rs 4 26 crore between 
January 2001 and June 2007 Since these dealers faled to depostt the tax within time 
specified/extended period ए the 15506 of TDNs the AAs had declared the recovery o 
dues to be recovered 85 arrears of land revenue The AAs were required to nitiate 
recovery proceedings and apply to DETC of the district for 15500 RRC to the 
Collector/DC concerned within or outside the State 

In respect of seven dealers (additional demands of Rs 3 24 crore created 
between Janyary 2001 and February 2005) three DETCs had 1ssued RRCs 
after the lapse of period ranging from nine to 54 months 

In respect of seven dealers (additional demands of Rs 1 02 crore created 
between March 2001 and June 2007) five DETCs had not 1ssued RRCs 
even after the lapse of period ranging from 15 to 60 months 

Non fixation of a time Iimit for initiating the recovery proceedings led to laxity n 
pursuing the outstanding Government dues In the absence of any time Iimit specified for 
15506 of RRCs under the Acts/Rules/executive instructions the AAs took very long period 
to (वाट. and finalise recovery proceedings due to which the arrears remained 
unrealised resulting in blockage of revenue ए Rs 4 26 crore due 10 the Government 

After the case was pointed out the department stated that no time limit could 06 
prescribed for issue of RRC as it took time to enquire about the whereabouts of the 
defaulting dealer and immovable property owned by him However during the exit 
conference the department admitted the facts and stated that the matter would be 
pursued with the Government
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The department in its wntten reply stated as under 

1 M/s Sohan Lal Rakesh Kumar Fatehabad RC No 27638 AY 1994 95 

The RC of the firm already stands cancelled we f 20 11 1984 The FIR No 155 
dated 11 03 97 u/s 420 467 468 469 471/120B of IPC was lodged पा the Police Station 
at Fatehabad Recovery cerifficate was sent to the Dy Excise & Taxation Commissioner 
Sirsa vide this office memo ne 542/STA dated 03 08 2004 In response to letter No 
542/STA dated 03 08 2004 ET O Sirsa informed the DETC Fatehabad vide his office 
memo No 1925/TI(SKV) dated 29 09 04 that Shn Knshan Lal S/o Sh Suraj Mal 15 not 
residing at present at Village Jamal It has been told by villagers that he 15 running his 
STD and watch shop at Bhattu Kalan Near Bus Stand Notices were issued to the dealer 
and both the sureties The arrear has already been declared as Land Revenue under the 
Punjab Land Revenue Act 1887 The summons have been issued to the dealer and to 
both the sureties The sureties have deposited an amount of Rs 30000 under the CST 
Act 1956 from 07 09 2004 to 03 03 2005 as part payment and Rs 1485/ under the 
HGST Act 1973 on 25 03 2008 

A letter has been written to the Tehsildar Sirsa for details of moveable / 
immoveable property If any with a request not to allow the sale / transfer of that property 
vide this office memo no 364 1074 1602/TI(ASK) dated 180308 28 08 08 and 

221208 The Tehsildar Sirsa has informed ७ this office that Sh Knshan kuamr S/o Sh 
Sura) mal 5/0 Sh Ganga jal has ownership of land 10 kanal 17 Marle which 15 situated at 
VPO Jamal Teh & Distt Sirsa vide office Endst No 1438/DRA dated 10 09 2009 
Thereafter a letter has been issued to the Collector Cum DETC (ST) Sirsa and 
requested to started the proceedings for recovery of arrears from the defaulter under the 
provision of law vide office memo no 129/TI(SR) dated 22 01 2010 and last memo no 
852/TI SC वी 16611 A letter has been writen to the Tehsidar Bhattu for details of 
moveable /immoveable property with a request not to allow the saleftransfer of the 
property If any m the name of defaulter vide this office memo no 357/TI{ASK) dt 
18 03 08 However Tehsildar Bhattu has informed to this office vide his office letter No 
30/Reader dated 12 04 2008 that 85 per the revenue record there 15 10 property in the 
name of Sh Krishan Kumar Prop of the firm Summons was 1ssued to the dealer on 
28 10 2004 and 12 02 2008 In reply to Notices/Summons the dealer has submitted 8 
wntten reply that since the case 1s pending in the civil court at Fatehabad recovery 
proceedings may be kept pending till the decision of the Hon ble court The Honble Court 
has decided the case At present the case 15 pending पा the Honble Session Court at 
Fatehabad A fresh recovery notice hass been issued to the dealer and also directed to 
deposited the amount of additional demand into Govt Treasry on or before 10 3 08 
5109 30909 10210 26 11 through this office notice dt 3308 191208 18708 
25110 106 11 which were duly served upon Sh Krishan Kumar prop of the firm on 
6308 21909 22 10 and 156 11 but the dealer has not deposited any amount of 580 
arrears uptill now 

The Committee desired the department to pursue the case pending पा the 
Hon ble Session Court at Fatehabad vigorously and thereafter action to recover the 
amount from the dealer be taken accordingly under intimation to the Commuittee
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2 M/s Bharat Rice Mill Bhagola Palwal AY 1995 96 to 1998 99 RC No 
1313698 

Ay 1995 g6 1995 96 1996 97 1996 97 
310101 Penalty 2803 01 Penalty 
1997 98 1997 98 1998 99 1999 2000 
220202 Penalty 17 06 02 111005 
2000 01 2001 02 2002 03 2002 03 
211105 301106 301106 14 06 02 

The belief facts of the case are that the dealer has applied for exemption but due 
10 some reason exemption could not be granted (0 the suit The dealer has not paid vat 
tax due to the facts mentioned above 

Amount of the tax due 

HGST CST 

3426809 00 2290759 00 

Summon were I1ssued to suretes and Rs 50000/ on 28 02 2005 has been 
recovered from a surety another surety Sh Bhagat Sarup has expired The partner of 
this firm are permanent resident of V P O Mulana (Ambala) Recovery certificate was sent 
to Dy E T C cum Collector Ist grade Ambala vide No 4205 dt 31 03 2004 As per record 
there were two partners of the firm Tehsildar Mulana Distt Ambala was requested that 
the partners of the firm here agriculture land in there name and the property named by 
those partners may not be transferred ॥ the name of any therr person sale deed or other 
procedure vide letter no 169 dt 29 12 2005 Dy E T C Ambala has stated that the financial 
position of the dealer in not sound and he 15 not In 8 position to pay the amount An 
amount of Rs 2823260/ under H G S T and 450367/ under CST 1s recoverable from the 
dealer 

Rs 3926809/ under HG ST Act and Rs 2290759/ under CST Act out of this 
Rs 100000/ has been recovered from the two sureties of the firm The partners of the 
firm resides at Distt Ambala Recovery certificate has sent to D E T C cum Collector st 
grade Ambala Tehsildar Ambala has also been requested to attach the property of 
defaulting partners Reminders are being sent on regular basis 

The Committee desired that the department should initiate the proceedings 
of attachment of the property of defaulting partners and thereafter should make all 
out efforts to recover the due amount from the partners of the firm under intimation 
to the Committee 

3 M/s Maha Laxmi Rice Mill, Hodal Palwal AY 1996 37 to 2000 01 

[n this case it 15 Intmated that the demand for the year 1996 97 and 2000 01 
became due on 29 052002 and thereafter the recovery proceedings were nitiated 
against the dealer The dealer closed his business and were not treacable in Palwal 
Hence a recovery certificated was i1ssued 10 the Collector Bharatpur Rajasthan 85 the 
pariners of the firm residing in village and P O Jureha 0 Rajasthan wde this office 
memo no 42077 1 (LSP dated 31 03 2004) The last reminder 1ssued vide this office 
memo no 705/T | /SCD dated 01 09 2010 The recovery proceedings against the surety 

i
x
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were also initrated One surety Sh Suresh Chand Prop M/s Aggrawal Coal Depot Hodal 
has been expired and the legal herr of the firm has been issued to the notice to deposit 
the surety amount The second surety has closed down his business and the proceedings 
are In progress to recaver the surety amount 

The Committee desired that the department should make vigorous efforts 
for knowing the details of the property of the dealer so that the amount can be 
recovered after its attachment 

The department should also make all out efforts to recowver the due amount 
from the sureties under intimation to the Committee 

4 M/s Reinz Talbros Ltd Fandabad (W) AY 1997 98 to 2000 01 

The dealer 15 a trade in compressed asbestos Fibre Sheet The Dy 
Excise & Taxation Commussioner (I) Faridabad disallowed the claim of RD sale 

of compressed asbestos fibre sheet and thus created the demand The copies of 
orders were sent to the dealer by the Dy Excise & Taxation Commissioner(l) as 
well as by the AA No response till today has been recerved 85 the firm has 
since been closed 

As the firm has closed down its business and where-abouts of the dealer 
are not known efforts were made 10 trace the directors of the firm from the 
addresses available on record Summons to both of the directors were sent by 
Regd Post vide No 2181-82 dated 10 11 2005 In response to summons reply 
was received on 05 12 2005 from son of the one director that his father had 
expired on 04 10 1993 and the second summons was received back There after 
summons were I1ssued on 18 10 2006 to Manging Director as well as to both the 
sureties but no response was received So recovery certificate was 1ssued to 
Collector Delh1 vide No 112/TI(AM) dated 31 32006 but no response was 
received A reminder was issued to the Collector Delhi vide No 3258/TI(AM) 
dated 26 10 2006 but no recovery has been receiwved from Collector Delht uptill 
today An amount of Rs 50 000/ has been recovered from one of the surety Sh 
Prem Talwar of M/s Talwal Automotived Components Ltd wvide draft dated 
02 07 2007 as per the website of the Mimstry of Corporate Affairs (MCA) The 
company had gone into ligu:dahion status shown as ligudated 

There 15 no delay पा 15508 of recovery certificate except for the time 
taken था the procedure of recovery 

The Committee desired that the department should take some active/ 
effective steps to recover the outstanding amount Trom the Managing 
Drirector and the surety under intimation to the Committee 

5 M/s Setia Industnes Pampat, AY 1994 95 to 1998-89 

Parawise reply to the 30015 as under- 

1 A demand notce for Rs 2377128/ was sent by postie Bh Ashok Setia who 
15 now running fim M/s Cool Waves मां Plot No 444 lndl Area Phast Il 
Chandigarh as the propnetor has left Pamipat andl mesiding at Chandigarh 
Again 8 summon was served upon the proprietor of पड firm on 21 10 2005
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In the meantime case was remanded back by Jt ETC (6) Rohtak vide order 
dated 10 2 2006 and accordingly notice for recovery of balance arrear of Rs 
86708/ under the HGST Act and Rs 62096/ under the CST Act for the 
assessment year 99 2000 to 2001 02 decided on dated 4 52005 and 
16 122005 and was sent to Proprietor again at Chandigarh on dated 
30 10 2006 Afterward a Recovery Certificate of Rs 148804/ for the arrear of 
assessment years 1999 2000 to 2001 02 was sent on dated 4 7 2007 and 
subsequent many reminders were sent lastly on 21 08 2013 to Collector 
Chandigarh far recovery 

2 As regards the non inclusion of whole arrears 1t 15 clarified that the Jt ETC 
{A) Rohtak has remanded the case vide orders dated 10 2 2006 so the 
amount of arrear was deleted and remand case 15 pending till date due to 
non cooperation of the dealer ॥1 view of the above facts thus only arrears of 
Rs 86708/ under HGST Act and Rs 62096/ under the CST Act for the year 
99 2000 to 2001 02 15 outstanding 

As regards the recovery of arrears efforts are being made through the 
Collector cum Deputy Commussioner Chandigarh By sending recovery 

certificates and the last reminder was sent on 21 08 2013 

The Committee desired that the department should take some active/ 
effective steps to recover the outstanding amount from the Proprietor of 
the firm under intimation to the Committee 

6 M/s Singla Woollen Pvt Ltd Panmpat AY 1996 97 to 2000 01 

| it 15 mtimated that the proceedings fo assess the 08565 mentioned In the 
audit memos were Inihated well पा tme and cases were decided within 

stipulated perod 85 prescribed under the Law 

In reply to para No 2 regarding recovery of arrears from the dealer it 15 
intmated that the firm 15 lying closed at Panipat and no movable/immovable 
assets have been found to 06 owned by the above said dealer Thereafter 

enquiry were initiated regarding whereabouts of partners which resulted that 
the dealer 15 residing at Sangroor(Punjab) Accordingly Recovery Certificate 
under the Revenue Recovery Act stands issued to Sangroor (Punjab) 

In reply to para 3 regarding levy of Interest and penalty it 15 intimated that 
keeping In view the excessiveness of demand on account of tax levy of 
mterest & penalty were kept ॥ abeyance til recovery of tax dues 

In reply to para 4 reply given in Para 2 15 reitereated 

The Recovery Certificate issued to Coliector Sangroor has been received 
back wvide No 1803/DRA dt 6 907 with the remarks that the dealer 1s not 
residing at given address Thus the notices 1ssued to sureties on 17 122013 
and the assured amount will be recovered shortly Sincere efforts are being 
made to locate the present whereabouts of the dealer to effect the recovery 

of tax due
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The Commuittee desired that the department should make sincere and 

vigorous efforts to locate the present whereabouts of the dealer to effect 

the recovery of tax due under intimation to the Committee 

M/s Siya Ram Dairy Pvt Ltd Panipat AY 1996 97 and 1997 98 

1 

5 

in reply to para No 1 it 15 intimated that Siya Ram Darry (P) Ltd was थे 

Private Ltd concern wherein directors were taking care of the concern 

Hence recovery from legal hewrs 1s not possible So far as recovery from 

sureties 15 concerned Proceeding are under process and sternous efforts are 

being made whereas out of 2 surties 1 surety firms M/s Dhanpat New 

Mandi Kamal RC — Kar IV 22152/ has been cancelled wef 313 2000 85 

reported by Taxation Commussioner (ST) karnal and Recovery can not be 

made from the surety Whereas efforts are being made to recover the 

amount under Land Revenue Act from 2nd surety Sh Ramesh Chand s/o 

Sh Daya Ram Prop M/s Dehatt Building Material Noveity road Karnal 

Service of Tax Demand notice effected iate due to the closure of the 

business 

Proceedings to assess the cases of the company started well in time and 

completed witnin the stipulated pertod as per law Hence there 15 no delay In 

framing Assessment 

It is ntimated that after 30 8 2006 remunder letter dated 22 1 2009 19 5 2009 

and latest reminder on 17 92010 15032011 and 20 06 2013 have been 

issued to the Collector karnal to recover the arrear from sureties Office of 

the HFC have also been requested to give the details of property of the 

company In reply to HFC has intmated that it has recovered amount by 

public auction of the Land Building and Matenal of the company 

As mentioned above efforts are baing made to recover the amount from 

sureties which 15 working/residing at Karnal Distnct 

Keeping In view the above observation the para may please be dropped 

The Committee desired that the department shouid take some suitable 

steps to recover the amount from the directors and sureties of the firm under 

inimation to the Commuittee 

M/s R K Traders /Sikka Sonepat RC No 9769 AY 2001 02 to 2002 03 

in this case 1t 15 submitted that efforts were made to recover the arrears from the 

defaulter by tracing him out But the dealer could not traced out Since the dealer has 

mentioned his address of Delhi now recovery certificate has been 1ssued to the collector 

Delhi vide this office no 1/4 A dated 05 07 2013 

The Commuttee desired that the department should make sincere and 

vigorous efforts to locate the present whereabouts of the dealer fo recover 

the arrears from the defaulting dealer under intimation to the Committee
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9 Ws Popular Abrasive Murthal Sonepat Holding RC No SON/IV/6213 AY 
1994 95 to 2000 01 

The dealer firm was granted an exemption from payment of tax for the period 
from 29 10 1994 to 28 10 2001 vide EC No 95 under rule 28A of the Haryana General 
Sales Tax Rules 1975 The Deputy Excise & Taxation Commuissioner Sonipat vide his 
order dated 17 03 2004 ordered that the firm 15 lable to make full payment of tax benefit 
availed along with interest As a result Assessing Authonty created an additional demand 
of Rs 6 24 486/ under HGST Rules 1975 and Rs 15 91 033/ under CST Act 1956 for 
the year from 1994 95 to 2000 01 The said arrear was declared था arrears under the 
Punjab Land Revenue Act by the Excise & Taxation Officer when the arrear could not be 
recovered under normal course The property of the sad firm was attached by the 
department under Punjab Land Revenue Act but the same property was mortgaged ५0 
the Punjab National Bank Sonipat which was auctioned by the bank The department 15 
In correspondence with Punjab National Bank for ॥5 ciaim पा the recovered auchon 
money along with the efforts for recovery of outstanding arrears from the sureties of the 
firm Simultaneously a recovery certificate s 15560 to the Collector/Deputy 
Commissioner Nazafgarh Sub Division New Delhi vide recovery ceriificate no 266 
dated 27 08 2010 

The Committee destred that the department should make correspondence 
with the Punjab MNational Bank for its claim पा the recovered auction money from 
the attached property of the firm 

The department should make vigorous efforts to recover the outstanding 
arrears from the sureties of the firm under intimation to the Committee 

10 M/s U K Electricals Faridabad(W) AY 1998 99 

In this case it 15 intimated that the ex parte assessment was framed by the then 
Assessing Authonty vide orders dated 25 09 2003 for non पाए of returns Both the 
surefres in this case namely M/s Super Tech Wires Pvt Ltd Fandabad आएं Kamal 
Traders NTT Fandabad had closed down therr business and are not traceable Sh 
Vikash Rastogi Proprietor of the firm was found residing at Flat No 12 Mandakam 
Enclave Alaknanada New Delhi Accordingly a recovery certificate was sent to 
Collector Delhi vide No 2053 TI RKD dated 27 7 2006 Thereafter repeated reminders 
were issued from time to tme Last reminder was 1ssued to Collector South District New 
Delhi vide No 1849 dated 20 08 2010 

The Committee desired that the department should take some suitable 
steps to -ecover the amount from the Proprietor and sureties of the firm under 
inttmation to the Commuttee 

[38] 2291 Non recovery of inter district and inter state arrears due to lack of 
co ordination between the departmental officers and revenue authonties 

Test check of the records of 11 offices of DETC revealed that the AAs finalised 
the assessments for the AYs between 1988 89 and 2004 05 and created additional 
demands cf Rs 19 96 crore between March 1993 and March 2008 Enquiries revealed 
that all the dealers had closed down and shifted their business and therr properties 
(Including residential} outside the State DETC had sent RRCs 10 the DCs of the 
concerned States between September 2001 and July 2008 00 of Rs 19 96 crore 

pre
} 

पह
ल



91 

DETCs had furnished incorrect address or insufficient details of defaulters in *hree cases involving Rs 3 69 crore The arrears of Rs 19 96 ८ ore remained uncofiected due to (1) lack of co ordination of departmental authorities with DCs of other States हा) Improper/non response from the DCs of other States and हा) furmishing  of ncarrect/insufficient details of defaulters to the DCs of other States 

Dunng the exit conference the department stated that DETCs had been directed to look after thewr arrears even if RRCs sent to other States It would be tharr responsibility to pursue these cases to recover the arrears 

The department in 15 written reply stated as under 
1 M/s Apt Singh Surjeet Singh Fatehabad TIN No 06631404411 AY 2003 04 

Arrear was received from the Ofo Add! ET C (Enf) Rohtak Vide memo No 137/7 705 Copy of assessment order alongwith VAT N 4 was served by way of substitute service by pasting the assessment order on the last known place of business premises of the defaulter Notices were also 1ssued to the sureties The sureties have deposited Rs 50 000/ on account of the surety bond The arrear of Rs 41 60 Lac has been declared as Land Revenue under the Punjab Land Revenue Act 1887 Summons were 1ssued and served upon the defaulter by way of substitute services | e by pasting the summons on the last known place of business premises of the defaulter It was leamnt by DE1C Fatehabad that 180 bags of Sarson weighing 154 Qt! s lying 07 the Haryana Ware Housing Corp Rewari था the name of At Singh Prop of M/s Ajt Singh Surjeet Singh Fatehabad TIN 06631400441 Recovery certificate No 1/CST/2006 07 wide this office memo no 115 dated 05 05 2006 was sent to the DETC cum Collector Rewar with a request for attachment of the 180 bags of Sarson In reference of this office memo no 1606/TI(ASK) dated 22 12 2008 The ETO Rewari has informed to this office that 9 Bags of Sarson weighing 154 Qtls owned by M/s At Singh 30] Singh Fatehabad are lying in HW C Rewart As per the address mentioned पा the RC portion of the firm Recovery Certificate No 1/CST/06 07 wide this office memo No 1175 dated 14 3 06 has also been sent to the Addl Commussioner (Recovery) Sales Tax Deptt Bikn Kar Bhawan New Delhi In response to which the Addl Commussioner (Recovery) Delhi has made direction to the Deputy Commuissioner (North) Sham Nath Marg New Delh for recovery of arrears vide his office letter No F1 {2)/RECY/CST/99 00/1643 Dated 22 03 2008 Thereafter many reminders have been sent vide this office Memo No 131 403 1093 1618/TI/ASK daed 311 08 25 03 2008 28 08 2008 & 22 12 2008 but no reply has been received from the concerned department so far Last reminder were sent to the Dy Commissioner (North 5 Sham Nath Marg New Delhi) vide this office memo no 614/88/T1 (SST) {SR) dated 15 07 2009 22 01 2010 and last memo no 762/TI 50 dt 86 11 but 0 reply has been received from the concerned department uptill now 
2 M/s Shree Durga Enterprises Bhattu Fatehabad U/R RC unregistered dealer AY 2004 05 

Arrear was received from the Ofo Addl छाए (Enf) Rohtak Vide her office memo No 138/7705 The copy of assessment order alongwith VAT N 4 has been served by substitute service 1 e by way of pasting the assessment order on the 1951 known place of business premises of the defaulter The R C of the firm has already cancelled we f 3103 2004 by the then Assessing Authonty vide his order dated 2 07 2004 Since the ,
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Prop of the firm has given his home address in the R C portion at Delh Therefore 

Recovery Certificate No 1197/TI/SST dated 23306 was sent to the Addl 

Commussioner (Recovery) Sales Tax Deptt Bikn Kar Bhawan New Delhi After this 

many reminders have been sent to the Dy Commussioner (North 5 Sham Nath Marg 

New Delh) vide this office memo No 138 457 1095 1615/TVASK dt 31108 

31 03 08 28 08 08 22 12 08 but no reply has been received from the Dy Commissioner 

New ए8ी॥ 50 far Last reminder were sent to the the Dy Commssioner (North) 5 Sham 

Nath Marg New एल vide this office memo no 612/85/TI(SST) (SR) dated 15 07 2009 

and 22 01 2010 And last memo no 760/TI SCdt 86 11 but no reply has been received 

from the 5810 department uptilnow A letter has been wntten to the Tehsidar Bhattu for 

details of moveable/immoveabie properties | any n the name or the defaulter with a 

request not to allow the sale/transfer of the property If any ॥ the name of the Propretor of 

the firm wide this office Memo No 161 354/TI/ASK dt 40208 and 180308 The 

Tehsildar Bhattu has informed this office vide his office memo No 29/Reader dated 

29 04 08 that there 15 no moveable/immoveable property ॥ the name of the defaulter 

Notices have also been issued 10 the sureties The sureties of the firm have deposited 

Rs 50000/ on account of surety bonds on 18 1 2006 

3 M s Lord Knshana Oil Factory Bhodia Khera Fatehabad RC No 22391 AY 

1990 91 and 1991 92 

The RC of the firm already stands Cancelled wef 30061992 by the then 

Assessing Authonty vide his order dated 01 12 1993 The F IR No 155 dated 11 03 97 

पड 420 467 468 469 471 & 120 B of IPC was lodged at Police Station Fatehabad The 

department has field an appeal before The Hon ble Court of Session Judge at Fatehabad 

agamnst the Jjudgment dated 2 02 09 passed by the court of Smt Nannder Kaur in the 

crminal case no 594 1 of 1999 ttled as Stated Vs Anil etc ansing out of FIR No 155 

dated 1103 1997 wide which the Ld tnal court has acquitted the respondents from the 

charges framed against them The arrears have been declared as land Revenue unde 

the Punjab Land Revenue Act 1887 Recovery Certfficate No 1/2002 2003 vide this 

office Memo No 96/TI/JSR dated 300103 was sent to Dy Commissioner South 

Distnct M B Road Saket New Delht Thereafter a number of reminders have been sent 

to the Dy Commissioner South District M B Road Saket New एस vide this office 

memo No 781 1064 137 402 dated 0911 2005 12122006 31012008 & 

2503 2008 The Dy Commissioner New छलांग has informed this office that address 

given in R C does not fall in sub division (Houz Khas) Distt South New Delhi Recovery 

certificate no 9701 (JSR) dt 30 0103 has also been sent to the Addl Commissioner 

Recovery Trade & Taxes Dept Bikar Kar Bhawan 1P Estate New Delhi A reminder 

was also 1ssued to the Addl Commissioner (Recovery) Trade & Tax Department Bikan 

Kar Bhawan 1P Estate New Delhil vide this memo No 402/TI{ASK) dated 25 03 08 but 

no reply has been received from the concemed department 50 far Last reminder were 

sent to the Addl Commussioner Recovery Trade & Taxes Dept Bikan Kar Bhawan 1P 

Estate New Delhi wide this office memo no 617 108/756TI(SST)/SR (SC) dated 

15 07 2009 & dt 200110 86 1 

4 M/s Friends Chemicals Bhiwan RC No 4905 AY 1991 92 10 1994 95 

The dealer was avalling exemption under rule 28 A of the HGST Rules 1975 

holding exemption certficate No 11 dated 18 02 1993 The assessment of cases for the
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period from 1991 92 to 1994 95 were framed by the Assessing Authority well in time 

However the dealer closed down its business and failed to maintain the average level of 

production therefore violated the condtions laid down under rule 28 A of the HGST 

Rules Accordingly the DETC wvide orders dated 04 08 2007 directed to make the 

exempted tax with interest Consequently the Assessing Authority quantified the tax and 

interest as under 

Year Tax W Total 

1991 92 230571 486294 716865 

1992 93 614220 1185445 1799665 

1993 94 308087 539115 847202 

1994 95 674742 1059345 1734087 

Total 1827620 3270199 5097819 

As such the additional demand were created on account of violation of conditions 

prescribed under rule 28 A of the HGST Act Rules and there 15 no negligence on part of 

the officers After closing the unit the dealer left the distnict The land bulding plant & 

machinery were auctioned by the HFC for recovery of the loan Recovery proceeding 

have heen initiated against the sureties 

On enquiry it came to notice that Sh Amar Chand Singal Proprietor of the firm 15 

residing at Delhi in H No 6 Road/Block No 55 Punjabi Bagh New Delhi Therefore 

Recovery Certificate was sent to Collector Delhi State Sahkarl Bank Bhawan Nagloi 

Delhi 41 vide memo No 1679/ Tl (ISB) dated 10 01 2006 Thereafter the reminders were 

issued to the Collector Delhi on 301106 12062007 12012008 22012009 

04 06 2009 30112009 17 122009 23042010 & last reminder was issued on 

18 08 2010 but no result has been yield 50 far 

5 M/s Maharastra Antibiotic Pharma, 100 the Mall, Ambala Cantt RC 

No 25655 AY 1997 98 1998 99 Audit & 1999 2000 Audit 

The bref facts of the case are that RC No 25685 was granted to M/s 

Maharashtra Antibiotice Pharma The firm was a Govt of India undertaking with validity 

and liability w e f 15 12 1987 The firm had been functioning normally However after the 

year 2000 the firm suffered heavy losses and finally it was closed down without any 

intimatton to the Assessing Authornty The assessments on the date of closure for the 

year 1998 99 to 1999 2000 were pending The AA immediately collected the information 

of sales and purchases by the firm during the year assessment in respect of which were 

pending On the basis of data avalabale with him he decided the cases for the year 

1998 99 and 1999 2000 on 07 01 2002 creating an additional demand as under 

m Year ST CST 

1998 99 = 690118 00 98815 00 

1999 2000 350774 00 2099 00 

॥ addition interest was also levied in the above 5810 years 85 well 85 

in the year 1997 93 as under 
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1997 98 20047 00 161165 00 

1998 89 653649 00 - 

1999 2000 318398 00 - 

Total 2032936 00 202078 00 

In view of the above facts ॥ 15 submitted for the information of the audit 

1) That there 15 no delay पा finalization of assessments 

2) That efforts have been made to effect the recovery but due to closure of the firm 

much success could not 96 achieved in this regard 

That the sureties 1n this case had been contacted and one of the sureties has 

since expired the other surety produced one of the employees of the firm who | his 

statement recorded by the AA intimated the latest address of the firm The arrear was 

declared due under the Land Revenue Act and Recovery Certificate was 1ssued to the 

Collector Nagpur for the Recovery of the arrear from the Corporate office of the firm vide 

Recovery certificate No 3936 TI/NK dated 1 12 06 The Collector had referred the case 

to the Recovery Authorities (The Tehsildar Hingna District Nagpur) for recovery Regular 

reminders are being 1ssued to the said authonty but no response has been received The 

RC of the firm stands cancelled we f 31 3 2003 Last reminder for the recovery of arrear 

has been 1ssued on 07 092010 21102010 03082011 11112011 02012012 

22 032012 21 052012 01082012 29082012 31102012 28012013 08032013 

31052013 09102013 and 12 11 2013 

The Committee desired that the department should make sincere and 

vigorous efforts to recover the outstanding arrears from the concerned 

dealers/proprietors/ sureties of the firms under intimation to the Committee 

6 M/s Misha Exports NGM, Ambata City RC No 32653 AY 1996 97 (01998 99 

In this case 1t 1s Intmated that an arrear of Rs 5212316/ had been created in this 

case for the year 1996 97 1997 98 1998 99 by leving purchase tax on the paddy The 

export was conducted under section 5(3) of 1956 and the dealer had gone ॥ Appeal 

against the order upto the Supreme Court and the hon ble Supreme Court had rejected 

the plea of the delaer in the year 2003 However an amount of Rs 500000/ was 

recovered from the dealer through its Head office at Amnitsar and further an amount of 

Rs 50000/ had been recovered from one of the sureties The other surety had since 

expired leaving no property movablefimmovable property In his name as such no 

recovery could be effected from the second surety in the mean tme armrear was declared 

due under the Land Revenue Act and recovery certificate was sent to Collector Amritsar 

for recovery of balance arrear of Rs 4662316/ After long correspondence with the 

Collector Amntsar it 15 being conveyed by him that the firm M/s Misha Exports on 

Tarantaran Road Amrtsar has since closed down and the defaluter 15 not available on 

the address given ॥ the Recovery Certificate 

However after receipt of the intimation from the Collector Amntsar the Taxation 

Inspector at Ambala has been directed to vistt Amritsar to find the address of the 

. defaultgr Further a reference has been made to the Coliector/Municpal Commissioner 

(
o
n
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Ambala for 1ssue of no property certificate in the name of the defaulter 50 that the 0856 of non recovery of the arrear could be made out for wniting off the arrear 
The Committee desaired that the department should proceed n the matter as per the relevant rules and if need be and considered appropriate the department may get the amount wntten off by taking the orders from the competent authorities and the final decision taken In thig regard 09 inttmated to the Commuttee also 

7 Mis Berry Sons Pvt Ltd Faridabad (हु TIN No 06571200356 AY 2000 01 to 2002 03 

M/s Berrysons (India) Pvt Ltd was a Pnvate Limited firm and was engaged In manufacturing of auto vehicle parts and engineening goods The firm stands closed since 

Amo\um of Arrears Total 
AY Date of Order HGST 
\CST 
2000 01/ Intt 8/2/2004 79710 53920 133630 
2000 01 8/2/2005 63403 122018 185421 2001 02/ intt 8/2/2005 63858 553643 617506 
2001 02 7/29/2005 0 1603347 1603347 
2002 03/ Intt 8/212004 128251 
\301656 429807 

TOTAL 335222 
2\634589 2969811 

The demand was created on account of short payment of voluntary tax and on account of non production of C Forms The above arrears were declared as arrears 

The two sureties namely 

1 डी Ashwini Kumar Proprietor M/s Pre Ash Industnes Plot No 2 Tilpat Road Fandabad RC No 1206931 
2. Sh Ashish Berry Proprietor M/s A K Traders & Engineers Plot No 2 Tilpat Road Fandabad 

Have closed down their business and are now residing at Delh 
Notices were 1ssued to the sureties at their Delhi address No amount has been recovered so far 5 4
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The Committee desired that the department should take some suitable 
steps to recover the amount from the directors and suretites of the firm under 

intimation to the Committee 

8 M/s Radhika Enterprises Fandabad (E) RC No 1212973 AY 200001 to 

2001 02 

In reply to audit objection ॥ 1s submitted that M/s Radhika Enterprises bearing 
TIN 1212973 was a proprietorship fitm The firm stands closed The cases pertaining to 
Assessment Year 2000 01 and 2001 02 have been assessed ex parte on the basis of 
record avallable on the file and on the basis of information avallable regarding 
suppression of sales made by the firm The assessment for the assessment year 2001 02 
was framed exparte 31 07 2006 creating an additional demand of Rs 11138692/ 
including the tax आएं penalty under the HGST Act आएं Rs 995/ under the CST Act The 
assessment for the year A'Y 2002 03 was framed on 17 03 2008 creating an additional 
demand of Rs 1080864/ under the HGST Act including the tax and penalty 

These arrears were declared as the arrear recoverable under the Land Revenue 
Act The proprietor of the firm Sh Bharron Singh 15 now residing at willage Sultana District 

Jhunmunu Rajasthan Recoverv Certificate No 108 dated 13 11 2006 vide office memo 

No 1118 to 1119/TIAW 2 dated 13 11 2006 and 115 dated 08 09 2010 was sent vide 
letter no 1774 dated 08 09 2010 10 the Collector District Jhunjunwala District Rajasthan 
for effecting the recovery Therefore reminders were 1ssued several imes No property 15 

in the name of Sh Bhairon Singh Propretor of the firm in Faridabad 

The SDM Chidawa District Jhunjunu Rajasthan vide letter no 1239 dated 
01 08 2011 has returned the recovery cerifficate back,to the Dy Excise & Taxation 

Commissioner Faridabad (East) and was informed that Sh Bhairaon Singh S/o sh Jagat 

Singh Proprietor of M/s Radhika Enterpnses owns 037 Hectares of Land in Vil 

Sultana The Chidawa District Jhunjunu After following the due procedure the land was 

set for auction for many times but none made a bid for the auction The assests of 0 37 

Hectare ara all that Sh Jagat Singh owns Thereafter the SDM Chidawa has exhausted 

all means of recovery and returned the recovery certificate in original The surety Sh 

Prakash Nagar Prop M/s Pankaj Enterprises 15 not traceable but the second surety Sh 

Sushil Gupta Prop of Mis Ambika Steel has been traced out Notice and summons have 

been 1ssued to him Again summons were 1ssued 20 06 2012 for 02 07 2012 Sh Sushil 

Gupta prop of M/s Ambika Steel has submitted a photocopy of the written reply dated 

27 09 2010 that he has withdrawn his surety on 30 03 2000 in the present circumstances 

recovery cannot be effected पा the normal course of action The case 15 now being 

prepared for writing off 

The Committee recommends that if the recovery 15 not possible then the 

department should send the proposal for writing off the amount to the Govt under 

intimation to the Committee 

9 पड APS Stamping Pvt Ltd 16/5 Mathura Road Fandabad (E) RC 
No 1200586 AY 1993 94 to 1999 2000 
it 1s intimated that the M/s AP S Stamping was a Private Ltd Firm The firm 

stands closed and RC was cancelled with effect from 19 09 2000 The Assessment for 

the year 1993 94 1994 95 1996 97 1997 98 and 1998 99 were framed in the presence 
of Sh C 5 Tanwar Accountant of the Company Following year wise demand created 

(
o
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AY Date of order Amount of arrears Total 

HGST CST 

1993 94 12 04 98 121290 8466 129756 
1894 95 011297 86352 m 86352 
1996 97 (DETC Rewvision) 124073 m 124073 
1997 98 28 03 03 115017 235746 351763 
1998 99 2908 2003 388339 1024114 1412453 

The demand under HGST Act was on account of short payments of Vol Tax and 
under CST Act on account of non production of C forms Sureties are not traceable Sh 
Sunil Sarin Director of the firm 15 residing at C 7 Maharan Bagh New Delhi Recovery 
Certificate No 80/dt 21 08 2002 and No 33/dt 12 03 2004 was sent to collector New 
Delhi and after that reminders dated 28 112003 08 03 2004 27 12005 05 10 2005 
21122005 13032006 16012009 18 092009 25 03 2010 and last reminder dated 
08 09 2010 alongwith copies of recovery certificates has been sent Recovery has not 
been effected till date 

10 M/s Toshiba Industries India Fandabad (E) RC No 1202551, AY 1988 89 to 
1999 2000 

This was a proprietorship firm The dealer was engaged 17 trading of Iron and 
Steel The additional demand amounting to Rs 13979520/ under the CST Act the 
Assessment year 1988 89 and Rs 66655/ under the HGST Act and Rs 1828835/ under 
the CST Act for the AY 1998 2000 was created on account of Tax levied on suppression 
of sales made by the dealer Qut of the total demand of Rs 15808355/ recovery of Rs 
5386535/ was made leaving the balance amount to Rs 10488478/ The firm stands 
closed the proprietor Sh Rawvi Gupta 15 now residing at Delhi Notices to sureties have 
been I1ssued Recovery certificate No 101/Tl/ (W 2) dated 22 09 2004 was sent to 
Collector Delhi vide this office memo no 1586/22 09 2004 Further reminders were 
issued on 28 04 2006 vide memo no 310 dated 28 04 2006 आएं no 06 07 07 (४106 
memo no 459 dated 06 07 07) and on 07 052010 (vide memo no 780 dated 
07 05 2010) Last reminder was 1ssued on 19 07 2013 

The Committee desired that the department should make sincere and 
vigorous eofforts to recover the outstanding arrears from the concerned 
directors/proprietors/ sureties of the firm etc under intimation to the Committee 

11 M/s Gupta Trading Co Azimgarh Cheeka Kaithal RC No 6473 AY 2002 
03 and 2003 04 

1 The audit party has raised audit objections for not taking penal action एड 48 
of HGST Act 1973 आएं u/s 38 of HVAT Act 2003 as stated in the 
assessment orders 02 03 and 03 04 The audit para 15 admitted and penal 
action has been taken 15 as under
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(1 In the assessment year 02 03 a penalty of Rs 80000/ was imposed by 
the A A Kaithal u/s 48 of HGST Act 1973 (40000 X 2 ftimes) vide D 
No 156a/02 03/dated 13 08 09 

(1) Inthe assessment year 03 04 a penalty of Rs 46 80 000/ was imposed 
by the A A Kaithal u/s 38 of VAT Act 2003 (1560000 x 3 imes) vide D 
No 156 b/03 04 dated 13 08 09 

The arrear has already been declared under Land Revenue Act 

3 The dealer had हा the Azeemgarh The propnetor was residing at Samana 
Recovery certificate 1n this regard has been sent to the collector Patiala No 
response recelved Recovery proceedings have been intiated against the 
sureties Summons have been 1ssued to the surety to recover the arrears 

4 A Revised Recovery Certificate for Rs 63 80 000/ has now been sent to 
Collector Patiala (PB) wide this Office Memo no 620 dt 13 07 2010 and 
reminder 1ssued on 16/09/10 

12 M/s Mot Trading Co Kathal RC No 3677 A/Y 1994 95/ 

07 04 1998 

In this case 1t 15 stated that the DETC Cum Assessing Authonty created demand 
for Rs 959624/ wde orders dated 07 04 1998 ST 28 1ssued on 24 04 1998 The 
arrear was declared 85 था Arrear under the Land Revenue Act on 08 03 1999 The 
dealer left the State and was residing at Delhi Recovery certificate was sent to the 
Collector Delhi on 27 09 2001 Reminders of recovery certificate were sent (0 the 
Collector Delhron 18 03 2002 and 20 07 2005 Reply of Collector Delhi s still awaited 

1 The arrear has already been declared as arrears recoverable under Land 
Revenue Act vide order dated 19 03 1999 

2 Reminders dated 18 03 2002 dated 20 07 2005 sent to Collector Delhi 

Reply in the matter 15 still awaited 

3 No recovery could be made till now Efforts now are being made (0 recover 
the amount from one of sureties because one surety Sh Subhash Chand 
parther M/s Rangi Ram Pardeep Kumar Kaithal has already been retired 
from the firm and whereabouts of Sh Subhash Chand are not known The 
department 15 hopefull that recovery will be initiated from lind surety 1e M/s 

Niranjan Dass Subhash Chand Kaithal 

13 M/s Satish Oil General Mill Kaithal RC No 3583 AY 1992 93 to 1997 98 

The notice tn form ST 25 was Issued and served upon the dealer for finalizing the 
assessment case according to procedure for assessment and thereafter so many 
reminders also 1ssued but due to closure of business the dealer did not tumed up for 

assessment Hence ex parte has been made 

Sureties given by the dealer are of his own other firm 1e one surety namely 
Sanjay Kumar 15 partner of Gupta Trading Co second by the name of Sh Rakesh Kumar 
who was partner of M/s Surya agro industries both the sureties are the sons of proprietor 
of Mi/s Satish 01 & Gen Mill Kaithal The whole of the business actiity held by whole the 
family members had been closed and they left this distnict without intimating the



99 

department On enquiry it has came to the notice that the family 18 residing पा Delht on 
this believe a recovery certificate wast sent to Dy Commissioner Centre Room No 146 
Tees Hazan Court New Delhi vide this office memo No 946 dated 27 12 05 & after that 
two reminders have also been sent on 02 01 07 The collector Delhi intimated that no 
person 15 residing on the address mentioned in the Recovery Certificate The Efforts are 
being made 10 trace the address of the propnetor The proprietor had no property | this 
district 

His refatives are being contacted 10 trace out his latest residental address and 
contents of his property available प the Kaithal All out efforts are being made to recover 
the arrear 

14 N/s Deepak Industries Kaithal RC No 3068 AY 95 96 to 98 99 

The notice था form ST 25 was served upon the dealer for finalization of the 
assessment according to the processer for assessment and therafter so many reminders 
were also 55060 but due to closure of business the dealer did not turn up for 
assessment and hence ex party assessment had been made 

Sureties given by the dealer are of hus sister concerns One surety 15 of M/s 
Deepak 0॥ Industries in which his wife te Mrs Kamlesh Garg was partner and ancther 
surety was of the nomenclature M/s Chaitanya Rice & Gen Mills in which his sons Sh 
Anand Parkash was a partner After closure of business वा the members of his family 
along with the dealer himself left the Kaithal and now 15 residing in Deihi as per enquiry 
The latest residential address was got traced and Recovery Certificate 10 the Deputy 
Commissioner recovery sales tax department Bikn Kar Bhawan New Delhi has been 
sent vide memo no 965 dated 27 12 2005 After that two reminder to the Collector Delhi 
were sent but no result till date 15 conveyed 

The dealer has not any Properties ॥ the district agamnst which arrears could be 
recovered 

His relatives are being contacted 10 trace out his latest residential address and 
the contents of his properties avalaible in the Kaithal All out efforts are being made to 
recover the arrears 

15 M/s Cephem Lab Ltd Kundli Sonepat RC 994 AY 1995 96 & 1997 98 

it 15 Intimated that the assessment of the dealer was framed vide order dated 

30 06 2009 for assessment year 

Year Sales Tax CST 

1995 96 776 00 459196 00 

1997 98 387958 00 

The demand pertains to non furnishing of declarations under CST Act The 
directors of the company were 

1 Sh Kirh Shah S/oc Sh NL Shah Clo Atul Drug Agency 98 Mansarover 
Buu'dlng अप Floor Mumbai 2 | 

2 Sh DC Pruthi R/oM 255 Greater Kailash | New Delhi 

)
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The recovery certificate were sent to Collector Mumbar vide memo No 2111 
dated 19 06 2007 and Collector New Delhi शाह memo No 2110 dated 19 06 2007 One 
of the sureties of the dealer 15 M/s Cepham Organics which 15 158 a defaulter and a 
recovery certificate have already been issued for its arrear The 2nd Surety of the dealer 
15 M/s Cabon India Ltd Plot No 2 HSIDC Gurgaon The recovery certificate was 15506 
to Collector cum Dy Excise & Taxation Commissioner Gurgaon vide memo No 6662 
dated 552006 Thereafter the reimders were issued vide memo No 2496 dated 
0208 2008 2495 dated 02 08 2008 5347 dated 02 06 2009 5346 dated 02 06 2009 
5348 dated 02 06 2009 and 5349 02 06 2009 Last reminder were sent under registered 
covers vide No 352 353 dated 06 09 2010 and on 04 07 2013 

16 M/s Viacom Electronics (P) Ltd Sonepat RC No 7897 AY 1997 98 to 
2001 02 

It 1s intimated that the assessments of the dealer were framed and demands 
created as under 

1997 98 to 2002 03 58 97 883/ 17 42 252/ 

The demand was created mainly due to non receipt of declarations under Central 
Act rejection of sales and non payment of tax due 

The Directors of the company were as under 

1 Sh Kabir J Mool Chandani Zenith 80000 Race course Road Mumbai 34 

2 Sh Sanjay Chimnami Sukh Nagar N S Palekar Marg Mumbal 

The sureties ॥ this case M/s Barron International Ltd and M/s TCL Baron Ltd 
are also closed firms/companies and are also defaulters 

50 after the 1ssue of various notices and summons wvide No 2492 ता 12 10 
2001 2943 dt 12 10 2001 986 dt 4 72002 987 dt 4 7 2002 4374 dt8 2 2002 
4643 dt14 52003 & 988 dt 47 2002 to the dealer to the last known address no 
recovery could be effected Ultimately Recovery Certificate was i1ssued to the Collector 
Mumbar vide Memo No 2765  dt 07 01 2005 After this a number of reminders 1ssued 
vide No 3888 dt3152005 2502 dt02 082007 5357 dt 02 06 2009 and last 
reminder issued under Registered Cover vide No 348/TI(W 2) dt 06 09 2010 and on 
04 07 2013 via registered A D 

17 M/s Jain Trading Co Murthal, Sonepat RC No 9116 AY 200001 & 
2001 02 

Firm stands closed Assessment for the year 2000 01 & 2001 02 were framed on 
exparte basis vide order dated 25 07 2005 A demand of Rs 6474/ under HGST Act and 
Rs 16 20 849/ under CST Act were created The outstanding arrears were declared to 
be arrears recoverable under Punjab Land Revenue Act 1887 wvide order dated 
29112005 the sureties M/s Sun Rice Limited Murthal has closed down business and 
the other surety Sh Vijay Kumar Prop M/s Prem Chand Ram Niwas Sonepat could not 
be traced Hence the recovery could not be made from surety The prop of the firm was 
residing at the following address 

i 1 5 Ram Roop Garg S/o sh Ram Kumar Garg resident of Flat No B 2 
' Sunder Appartments Sector 14 Rohini New Delht ‘ 

w
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Therefore Recovery Certificate No 5368 dated 30 11 2005 was 1ssued to the 
Collector Deihi Thereafter several reminders dated 22 02 2006 09 05 2006 10 07 2006 
22082006 18122006 22012007 30082007 11012008 13062008 31102008 
23012009 30112009 27 04 2010 16 07 2010 07 092010 19 10 2010 21 03 2011 
08 07 2011 02 11 2011 and 04 07 2013 1ssued to the Collector Delhi 

18 M/s Jag Damba Industnes Murthal Sonepat RC No 6055 AY 1996 97 & 
1997 98 

It 1s inhmated that the firm stand closed Assessment for the year 1996 97 was 
framed vide order dated 27 03 2002 and additional demand to the tune of Rs 3521 438/ 
was created and assessment for the year 1997 98 was framed vide order dated 
22102002 and addtional demand to the tune of Rs 260474/ was created The 
outstanding arrears were declared to be arrears recoverable under Punjab Land Revenue 
Act 1887 vide order dated 03 06 2002 for the assessment 1996 97 and on 10 12 2009 
for the assessment year 1997 98 The sureties of Sh Nathu Ram Propnetor of 
M/s Pawan Industries Rohtak Road Sonepat and Sh Naresh Kumar Prop M/s Prem 
Raj Vinay Kumar Rohtak Road Sonepat have closed down ther business and are 
residing outside the State of Haryana Whereabouts of the sureties could not be traced 
even after stern efforts Hence recovery could not be effected from the sureties All the 
partners of the firm are residing in Delh: at the following address 

1 8h Pamod Kumar 570 Sh Han Parsad R/o CU 169 Pitampura Delhi 
110034 

2 Sh Knshan Chand Tayal 50 Sh Chandan Lal R/o CU 169 Pitampura 
Delhi 10034 

Hence Recovery Certificate No 26 dated 4 6 2004 was issued 10 the Collector 
Delhi  Thereafter several reminders dated 09 08 2004 20102004 19022005 
18 07 2005 2209 2005 07 122005 22 06 2006 09 052006 10 07 2006 17 08 2006 
18 122006 22 012007 07 06 2007 30 08 2007 29 01 2008 06 052008 31 10 2008 
23042009 15092009 30112009 27042010 16072010 06092010 and 
04 07 2013 1ssued to the Collector Delh 

19 KJ International (Export Division) Karnal RC No 22134 AY 1990 91 to 
1998 99 

in reply to objections of the audrt it 15 submitted that 

1 Assessment proceedings In each case were started well पा प्रा Notices 
were Issued for finalisation of assessment cases which could not be served 
upen the dealer due to closure of business The dealer was not traceable 
Efforts were made for proper service of notice of assessment but 2॥ पा vain 
Ultimately the cases were decided Ex parte Hence the delay in finalisation 
of cases was circumstancial 

2 Recovery Certificate was sent to the Collector Tis Hazan Delh which was 
received back as un delivered It was again sent to the Collector जिला था the 
same address for trying the same for delivery but the same was recetved 
back as un delivered Efforts were made to trace out the proper address of 
the Collector but the same could not be traced out
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3 The HUDA was requested to intimate this office regarding the ownership of 
House No 809 Sector 13 Urban Estate Karmal and पा the meantime not 10 
allow sale/transfer of said house If any share of this house 15 ॥ the name of 
Sh Naresh Arora 5/0 Sh Janki DassArora No intimation was received from 
the HUDA Efforts were made to recover the amount of arrears from partners 
and sureties Ultimately warrant of ammest was issued to Sh Naresh Arora 
surety of the firm for 20 12 2007 In response to this he deposit Rs 100000/ 
and requested that the property in the name of the Company was under 
hbigation with Bank 4 A The Land measuring 25 K 16 M was attached for 
recovery of arrears Intimation of attachment was sent to Tehstidar Kamal 
for Kurki of the land and necessary entnes in this regard पा his record but 
the same was received back in onginal with the remarks that the Kurki of 
the attached land has already made In favour of the Banks against their out 
standing dues The dealer has now deposited the remaining amount of 
surety bond of Rs 60 20 lacs thus total recovered Rs 70 lacs 

20 M/s Angle Roller Flour Mill (९) Ltd Panchkula TIN No 06802501533 AY 
2002 03 to 2004 05 

It 1s ntimated that after declaring Inter State Arrear recovery certificate had 
already been issued to collector (U T) Chandigarh vide memo no 1417/DTI dt 29 05 08 
and reminders vide memo no 1470/TI(SR) dt 17 06 09 Now a fresh reminder has also 
been 1ssued vide memo no 2257 dt 10 09 10 

Last reminder 1ssued on 22 09 2013 vide letter No 1869 TI/LDC Nothing has 
been recovered so far 

21 M/s Dunlop India Ltd PNB House Nehru Ground Fandabad (W) RC No 
1300098 AY 1995 96 to 1998 99 

Since the firm has closed at Fandabad Copy of the orders was served through 
Regd Post for 1995 96 and 1996 97 on 14 11 2003 and for 1997 98 & 1998 99 on 
9 6 2004 In lieu of secunty the dealer has furnished bank Guarantee of Rs 5 Lakh which 
was expired on 16 4 1998 

The firm 15 running at 57 B Mirja Galib Street Kolkata Recovery Certificate was 
sent to the District Magistrate South 24 Parganas Alipore Kolkata vide memo No 1355 
dated 30 7 2004 Reminders are being sent regularly Last reminder was sent vide 
Memo No 1846 dated 20 8 2010 Letter has been wntten to concerned bank to encash 
the bank Guarantee vide memo No 1890 dated 23 8 2010 

Afterwards a letter and recovery certificate was sent to the company on 30 8 
2010 After receiving the letter by the company on new address the Accounts Officer Mr 
T D Dutta has contacted telephonically पा this regard He intimated 10 the deptt that he has 
not received the assessment order tll date Copy of order has also been sent by 
regd post and made a commitment to contact personally within 15 days and the recovery 
matter may be sorted out 

22 M/s Vikrant Scientific Works Pvt Ltd Jhajar E 23 Industnal Area RC 
18571 AY 1997 98 to 2001 02 

(V
4
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It is intimated that the assessment of the firm was framed ex parte and an 

additional demand of Rs 22 57 597/ was created The firm 15 a Pvt Ltd Company Firm 

stand closed Business premises of the firm was on rent The Director of the firm 15 stated 

to be residing and doing business in Distt Solan (H P) Hence recovery certificate was 

sent to Deputy Collector Solan (H P) vide memo No 940 dated 26 05 2005 for recovery 

of arrear on a/c of addittonal demand created by AETO cum Assessing Authority 

Bahadurgarh Number of reminders were sent to Deputy Collector Solan Last reminder 

was sent on 02 08 2010 In response of the Recovery Certficate Assistant Collector 

Solan has intimated vide letter No 23128 dated 2508 2010 that there ts no such 

person/firm at the address given in the RC Out of both the sureties one firm has been 

closed and notice to another surety M/s Diamond Potteries Pvt Ltd has been issued on 

10 09 2010 to deposit the surety amount 

23 Osho Home Appliances E 23 Old Ind Area Bahadurgarh Jhapjar RC No 

21042 AY 1997 98 to 2001 02 

it 1s intimated that the assessment of the firm was framed ex parte and an 

additional demand of Rs 34 42 374/ was created Firm stand closed Business premises 

of the firm was on rent The Proprietor of the firm 18 stated to be residing and doing 

business ॥1 Distt Solan (H P) Hence recovery certificate was sent to Deputy Collector 

Solan (H P) vide memo No 941 dated 26 052005 for recovery of arrear on 80 of 

additional demand created by AETO cum Assessing Authonty Bahadurgarh Number of 

reminders were sent to Deputy Collector 1 4Solan Last reminder was sent on 

02 08 2010 In response of the Recovery Certificate Assistant Collector Solan has 

intimated vide letter No 23128 dated 25 08 2010 that there 15 no such person/firm at the 

address given In the RC Out of both the sureties one firm has been closed and notice to 

another surety M/s Diamond Potteries Pvt Ltd has been issued on 10082010 to 

deposit the surety amount 

24 M/s Dara Chemicals India Ltd , Bahadurgarh RC No 1314 AY 1997 98 to 

1998 99 1999 2000 to 2002 03 

It 15 intimated that an additional demand of Rs 7 62 806/ was created by framing 

the assessment for the year 1997 98 to 2002 03 This firm 15 a Ltd Company and had its 

head office at Delhi and Director of the company also reside at Delhi Recovery 

Certificate was sent to Collector Delhi vide memo No 22001 (MPM) dated 12 02 2004 

and no of reminders have been sent and last reminder was sent on 10 09 2010 Further 

sureties of the firm pertains to Distt Fatehabad and Sirsa RC in the both of the distt 

were sent to recover the amount from the sureties vide memo No 218 219 dated 

12 02 2004 1In response to this Dy Excise & Taxation Commussioner Fatehabad has 

informed that M/s G B Traders surety of the firm has been cencelled w e f 30 09 2000 

Reminders 10 the Dy Excise & Taxation Commussioner Sirsa have been sent and last 

reminder sent on 10 09 2010 further Dy Excise & Taxation Commussioner Sirsa has 

been contacted telephonically to recover the amount from the surety 

25 M/s International Lubes Pvt Ltd Bahadurgarh, RC No 19291 AY 1994 95 

to 1998 99 

It 1s Intimated that an additional demand of Rs 5858223/ was created by framing 

assessment for the year 1994 95 to 1999 2000 ex parte The firm 15 a Pvt Ltd Company
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and lying closed since long Head Office of the company was at Delhi and Directors of the 
Company were also residing पा Delhi Hence recovery certificate was sent to Collector 
Delht vide memo No 913 dated 10 05 2006 No of reminders have been sent and last 
reminder 15 sent on 13 09 2010 Land and building has been auctioned by HFC Dealer 
filed an appeal before the JETC(A) Rohtak and the same was dismissed in default vide 
JETC s order dated 13 12 2004 Further the dealer filed था appeal before the Tribunal 
against the order of the JETC(A) Rohtak and the same was also rejected by the Tribunal 
vide order dated 13 05 2005 One of the surety M/s Suraj Mec Brick Pvt Lrd 15 lying 
closed Summons to another surety M/s Powerlink 01 Refinery has been 1ssued on 
13 09 2010 for 23 09 2010 

The Committee desired that the department should make all out constant 
efforts to recover the outstanding amount from the concemed directors/ 
dealers/proprietors/partners/ sureties of the firms/companies etc under intimation 
to the Committee 

[40] 2292 Non recovery of inter district and nter state arrears due to lack of 
co ordmation between the departmental officers and revenue authontres 
Test check of the records of eight offices of DETC revealed that RRCs for 

collection of Rs 12 68 crore pertaining to 15 defaulters were sent to the Collectors of the 
concerned districts within the State between January 2003 and July 2008 where the 
properties of the defaulters were situated But even after a lapse of nine to 75 months 
arrears of Rs 12 68 crore remained uncollected either due to lack of response from the 
departmental officers in other districts or due to lack of concerted efforts and co 
ordination among the officers of the department 

Dunng the exit conference the department stated that पा respect of inter district 
arrears the Collector cum DETC of the concerned district would pursue the matter 
regarding recovery of arrears in the case where the defaulter had shifted to other districts 
within the State However the DETCs were being directed 10 take extra care in such 
cases and to have a cross co ordination with the revenue authonties 

The department in its written reply stated as under 

1 M/s DR Flour Mills, Bhattu Fatehabad TIN No 06051403663 AY 2003 04 

The RC of the firm already stands cancelled we f 30 06 2005 by the then 
Assessing Authonty vide his order dated 23 01 2006 Notices have been 155060 to the 
defaulter Notices have also been 1ssued to both the sureties who have deposited surety 
amount of Rs 50000/- on 20 6 2007 The balance arrears have been declared as Land 
Revenue under the Punjab Land Revenue Act 1887 आएं summons have been issued 10 
the defaulter The summons have been sent to the defaulter through registered post vide 
this office letter no 362 dated 30 07 07 at home address of the Prop at Sirsa which 
have been returned undelivered A letter has been wntten to the Tehsilar Bhattu for 
details of moveable/ immoveable property if any with a request not to allow the sale/ 
transfer of moveable/immoveable properties of the defaulter vide this office letter No 458 
908 73  355707/709/TI/MMS/ASKISST dt 220807 301107 180108 180308 
80509 The Tehsildar Bhatiu has informed to this office vide 5 office No 32/Reader 
2204 2008 that Smt Bimbla Devi 15 the owner of the 3 Marla Lgnd situated at Bhattu 
The same Property 15 under litigation and the case is pending withthe cvil court at 
Fatehabad In refrence of this office letter no 709/TI(SST) dated 508 2009 the
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Tehsildar Bhattu has informed to this office that business premises of the frm Smt 
Bimla Devi W/o Sh Om parkash has sold to Sh Jagat Pal etc vide Inntkal No 2322 881 
Nama Register No 845 dated 4 08 2005 and thereafter the same land has been sold to 
Sh Bajrang Anand S/o Sh Khushi Ram 5/0 Sh Laxman agamnst Intakal no 2846 881 
Registry No 1043 dated 27 07 07 by Sh Jagat Pal etc Again a letter has been written 
tothe EO M C Fatehabad for details of moveable/immoveableproperty if any vide this 
office memo No 908 72 367 1085 694/829 dated 30 11 2007 18 01 2008 18 03 2008 
28 08 2008 & 8 05 2009 16 6 11 but no reply has been recewved from the concerned 
department so far A letter has been written to The Tehsildar Sirsa for details of property 
of Nikhil Departmental Store Geeta Bhawan Wal Gall Hisaria Bazar Parsuram Chowk 
Sirsa wide this office memo no 366 1084 dated 18 03 2008 and 28 08 2008 The 
Tehsildar Sirsa has informed this office wvide his office Letter No 1654/OK dated 
16 09 2008 that the 5910 property mentioned In the letter 15 situated पा the Lal Dera 
which have not been entered ॥ the revenue record Hence 2 letter has been written to 
the MC Sirsa for details of the property wvide this office memo no 1087 dated 
28 08 2008 in response to which EO M C Sirsa has informed vide his office Letter No 
3117 dated 19 09 2008 that there 15 10 property पा the name of the prop as per the 
revenue record Managers of Banks te PNB 58 [have been asked for detalls of 
amount lying in current account of the firms The Managers 0 all banks have informed 
this office that there 15 no balance in the current account of the firm Recovery Certificate 
No [I/NVAT/2007 08 vide this office No 913/TI/MMS dated 4 11 07 have been sent 10 
the D E T C cum Collector Sirsa and subsequent reminders have 8150 been sent to the 
D E T C cum Collector Sirsa vide this office Memo No 157 396 1083 1593/TI/ASK dt 
40208 250308 280808 & 19 12 08 but no reply has been received from the DETC 
Sirsa so far Last reminder was sent (0 the DE T C (8T) Sirsa vide this office memo no 
618/821TI(SST)(SC) dated 1507 2009 16 6 11 

2 M/s Arawali Alloys Ltd Ratera Bhiwani, RC No 5468 AY 1997 98 to 1998 
2000 

The dealer was avalling exemption under rule 28 A of the HGST Rules 1975 
durmg the penecd from 3003 1993 to 29032002 subject to monitary ceiing of 
Rs 21663000/ The assessment cases for the pertod 1997 98 to 1999 2000 were framed 
by the Assessing Authonty well in ime However the dealer closed down ॥5 business 
and faled to maintain the average level of production therefore violated the conditions 
laid down under rule 28 A of the HGST Rules 1975 Accordingly the Dy ETC wvide 
orders dated 07 11 2002 directed to make the exempted tax with interest Consequently 
the Assessing Authonty quantified the tax and interest as under 

Year Tax m Penalty Total 

HGST CST | HGST CST | HGST | CST | HGST CSsT 

1997 98 | 105060 _ 123999 _ 3000 m 232058 m 

1998 99 | 390039 | 1317 | 358705 | 1610 | 3000 200 | 751744 3127 

1899 00 | 61815 _ 51603 m 1000 m 114418 m 

Total m 1317 | 534307 | 1610 | 7000 m 1098221 3127 
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As such the additional demand were created on account of violation of conditions 
prescribed under rule 28 A of the HGST Act Rules and there 15 10 negligence on the part 
of the officers After closing the unit the dealer left the Ratera (Bhiwan)) The sureties of 
the dealer were ॥5 sister concern The land building plant & machinery were auctioned 
by the HFC for recovery of the loan Recovery proceeding have been 
initiated against the sureties 

On enquiry 1t came 10 notice that the Directors of the Company and Sureties are 
residing at Hisar Therefore Recovery Certificate was sent to Collector cum Dy Excise & 
Taxatton Commissioner Hisar vide memo No 1219/ Tl (BBM) dated 13 09 2004 The 
correspondence with the Collectorcum DE TC  Hisar are continue for recovery of 
Arrear but no result has been yield so far 

3 M/s Ekta Plastic Pvt Ltd Vill Ratera Bhiwani RC No 6057 AY 1996 97 to 
1999 2000 

The dealer was availing exemption under rule 28 A of the HGST Rules 1975 
dunng the 96100 from 05 05 1995 10 04 05 2004 subject to monitery ceiling of Rs 
20387000/ The assessment cases for the period from 1996 97 to 1999 00 were framed 
by the Assessing Authority well पा शाह However the dealer closed down 15 business 
consequently the Eligibiity Certificate was withdrawn by the HLSC पा the 85th Meeting 
held on 15 09 2003 and accordingly the DETC vide orders dated 08 01 2004 directed to 
make the payment of exempted tax alongwith interest The Assessing Authonty has 
quantified the tax and interest 85 under 

Year Tax m Total 

HGST CST 

1996 97 1147416 2130683 n 3278099 

1997 98 1057852 2606634 n 3664486 

1998 99 2922026 9964408 ‘ 12886434 

1999 00 823928 278172 666803 1768903 

Total m 222 14979897 666803 21597922 

As such the additional demand were created on account of violation of conditions 
prescribed under 1016 28 A of the HGST Act Rules and there 15 no negligence on part of 
the officers After closing the unit the dealer left the Ratera {(Bhiwant) In this case the 
sureties are of his sister concern The घाव burlding plant & machinery were auctioned 
by the HFC for recovery of the loan Recovery proceeding have been initiated against the 
sureties 

On enquiry it came to notice that the Directors of the Company and Sureties are 
residing at Hisar Therefore Recovery Certificate was sent to Collector cum Dy Excise & 
Taxation Commissioner Hisar ४06 this office memo No 1218/ TI (BBM) dated 
13 gyg 2004 The correspondence with the Collector cum DE T C Hisar are continue for 
recqvery of Arrear by tssuing reminders on 22 12 2005 20Q3 2006 08 06 2007 
08 08 2007 06 12 2007 18 09 2009 & memo no 2216/TI(Ward 4) dated 09 09 2010 

ty
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The sureties have filed a case in the Honble Punjab & Haryana High Court 
Chandigarh The Hon ble High Court has held that the sureties were not liable surety for 
subsequent year 

4 M/s Sumil 0१ Co 128 DLF Farndabad (E) TIN No 1202474 AY 1992 93 to 
1997 98 & 2000 01 

In reply to audit objection it 1s submitted that the firm was a proprietorship firm 
The dealer was engaged था trading of used oil The firm stands closed since long The 
assessment for the assessment year 1992 93 to 1997 98 and 2000 01 was framed 
exparte The additional demand Rs 5 78 001/ was created on account of disallowance 
RD sales of used 0॥ made by the dealer 

The above arrears were declared as an arrear to be recovered under the Land 
Revenue Act Propnetor of the firm Sh Relu Ram Poonia was a resident of Letani Mor 
Village Prabhuwala District Hissar Recovery Certificate No 82 dated 26 09 02 and again 
90 dated 17 10 2003 were sent to Collector Cum Dy Excise & Taxation Commissioner 
Hissar vide office memo No 5043/W 2 dated 26 09 02 Reminders were issued on 
20 07 2007 23 122008 10052010 Last reminder was sent on 19 10 2011 along with 
photocopy of Recovery Cerfificate and reminders through Sh  Subhash Chander 
Taxation Inspector on 10 09 2010 The case was discussed with Dy Excise & Taxation 
Commussioner Hissar on telephone and he was requested to pursue the recovery at the 
earliest Latest reminder issued on 19 07 2013 

The two sureties namely 

1 Sh Naveen Kumar Gupta Proprietor M/s Naveen Ol Company 16/6 
Mathura Road Faridabad RC No 1204004 

2 Sh B S Chaudhry Partner M/s Motoren Industnes Plot No 223 Sec 24 
Fandabad RC No 1303179 have been issued notices for recovery of 
arrears upto the extent of their sureties 

5 M/s RK Enterpnses Fandabad (E} RC No 1211923 AY 1997 98 to 
1999 2000 

In reply to audit objection ॥ 15 stated that M/s R K Enterprises bearing R C No 
1211923 was a propnietorship firm Cases pertaining to year 1997 98 1998 99 and 1999 
00 have been assessed Ex parte on the basis of the record avallable on the file by the 
then Assessing Authonty These arrears were declared as the arrears recoverable under 
the Land Revenue Act The proprietor of the firm 15 not traceable despite best efforts 
Two sureties namely 

1 Sh Satish Kumar Proprietor of M/s Saraswat Udyog Village Fatehpur 
Chandella R C No 1311424 

2 Sh Manjeet Singh Proprietor of M/s Jaswant Electrc Works 157/6 Jail 
Road Gurgaon RC 1908880 

Out of the above two sureties Ist surety 16 Sh Satish Kumar could not be traced 
mspite all efforts report placed on the file The second surety was residing at Gurgaon 
Recovery Certificate bearing No 99 dated 13 08 2004 was sent to DETC Gurgaon for 
necessary recovery of surety amount of Rs 30000/ under the HGST Act and Rs 30000/
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under CST Act 1956 Rs 30000/ under HGST Act 1973 has been recovered by the Dy 
Excise & Taxation Commissioner Gurgaon (West) whereas Rs 30000/ under CST Act 15 

still pending 

It 1s further iIntimated that the firm has been closed down we f 3112 2001 and 

has applied for cancellation vide application dated 14 01 2002 

6 M/s Hanuman Trading Co Village Igrah Jind RC No 0682208859 
AY 1999 2000 to 2006 07 

It 15 intiated that the firm stand closed since a long tme and पा spite of availability 
of the dealer he refused to take notice and Co operate the department after that he [हीं 
Jind Hence ॥ 15 not possible 10 assess the case at the proper time 

On the latter stage the prop of the firm was assessed 85 ex parte 

Notice has been issued on the address of the fim vide memo no 1267/T | 
(BKQ) dated 04 08 2010 and 85 well 85 another letter 1ssued vide memo no 1268/T | 
(BKQ) dated 04 08 2010 at the address of the prop Residence 16 Sh Surat Singh 5/0 
Sh Munshl Ram VPO Bass Tehsil Hansi But prop has not responded Letter has been 
1ssued to the Tehsildar Hans! vide memo no 12691 (BKO) dated 04 08 2010 and 
DETC (51) Hissar vide letter no 1623/T I (ASK) dated 1009 2010 Tehsidar 
Narnaunad and Hansi vide letter no 1626/T | (650 dated 10 09 2010 and two sureties 
vide letter no 1624 25/T | (ASK) dated 10 09 2010 Now reminder issued to the 
Tehsildar Hansi has been again sent for intimating immoveable/moveable properties था 

the name of prop 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the outstanding arrears from the concerned 
directors/dealers/proprietors/ sureties of the firm under mtimation to the 

Committee 

7 M/s Hindustan Tin Manufactunng Co Vill Kishanpura जाएं RC-JND6021 

AY 1999 2000 & 2001 02 

In this case it 15 Intimated that the recovery proceedings have been started after 
audt The dealer has been shifted to H No 2276 Sector 13 Urban Estate Kamal The 
recovery certificate Under Sub-Section 3 (1) of the Revenue Recovery Act 1890 sent to 
The Collector cum Dy Excise & Taxation Commissioner (31) Karnal vide this office 
letter no 872/T | JASK dated 10 04 2006 with registered post Many reminders have been 
sent to the Dy Excise & Taxation Commussioner (ST) Karnal but last reminder for 

recovery has been sent vide this office letter no SPL 1/T| (ASK) dated 03 09 2010 

Now the dealer has fited crwil suit n Cwil Court Karnal Hence the case 15 pending in Civil 

Court Karnal 

The Committee desired that the department should pursue the case 
pending पा Civil Court Karnal vigorously and thereafter action to recover the 
amount from the dealer be taken accordingly under intimation to the Committee 

8 M/s Shakshi Sales Bahadurgarh RC No 20170 AY 1995 96 to 1997 98 

It 15 intimated that the addibonal demand of Rs 17 89 600/ was created in the 
assessment case for the years 1995 96 and 1996 97 vide order dated 30 102002 

(¥
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30 06 2003 and penalty order dated 30 06 2003 The arrears being not recoverable in 
normal course were declared as arrears under the Punjab Land Revenue Act on 
01 05 2003 and 23 10 2003 Partners of the firm were residing at Delhi The firm was 
functioning on the rented premises Therefore recovery certificate were sent to collectar 
cum SD M Rohini on 23 10 2003 and fresh recovery certificate for Rs 17 89 500/ was 
sent on dated 23 10 2007 The sureitres belong to District Kaithal and Bhwani Therefore 
recovery certificate were sent to the Collector Cum D E T C Kaithal and Bhuwani on dated 
23 08 2004 Thereafter reminders have been sent to the Collector Cum S D M Delh: on 
dated 23 102007 04 012008 26112008 02062009 and 02 092009 Latest 
reminders have been sent to DETC Bhwan and Karthal and Collector Delhi vide memo 
No 1039 1040 and 1041 dated 28 09 2010 Now Taxation Inspector has been directed to 
personally visit the office of Collector Cum S D M Delhi to faciitate the recovery Efforts 
are also being made 10 contact the partners of the firm 

The Committee desired that the department should take some 
active/effective steps to recover the amount from the partners and sureties 
of the firm under intimation to the Committee 

9 M/s Gopal Rice Trading Co Dhand Karthal RC No 3631 AY 2000 01 to 
2002 03 

Copy of order and TDN could not be served upon the dealer as the firm stands 
closed The arrears has been declared as arrears recoverable under the Land Revenue 
Act vide A A order dated 31 122008 and simultaneously notices to both the sureties 
were 1ssued and served upon Sh Om Parkash on 06 01 2009 Notice to Baseser Dass 
was not served as he shifted to Delhi Recovery certificate was sent to DETC Kurukshetra 
vide letter no 418/T | (W 3) dated 0503 2009 Efforts are being made to recover the 
amount Letter to Tehsildar Kurukshetra and Dhand were wntten vide memo no 1165 
861 1 W 3 dated 10 07 2009 seeking information about immovable property 1610 पा the 
name of proprietor Subsequently a notice dated 26 052010 was issued to both the 
sureties to deposit the balance surety amount on or before 06 06 2010 The surety 
submitted by the dealer all Rs 250000/ under the HGST Act and Rs 200000/ under the 
CST Act The sureties have deposited Rs 250000/ under the HGST Act and efforts are 
being made to recover the surety amount payable under the CST Act letters have been 
sent to banks for information regarding the bank account details of sureties 

The arrears pointed out by the Audit Party not including into the arrear hist have 
already been included 

9 (A) Mis Gopal Rice Trading Co Dhand Kaithal RC No 3631 AY 1997 98 to 
1999 2000 

Copy of order and TDN could not be served upon the dealer as the firm stands 
closed The arrears has been declared as arrears recoverable under the Land Revenue 
Act vide Assessing Authonty order dated 31 12 2008 and simultaneously notices to both 
the sureties were 1ssued and served upon Sh Om Parkash on 06 01 2009 Notice 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the outstanding arrears from the concerned dealers as 
well as sureties of the firm under intimation to the Commuittee
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10 M/s Chahal Bhata Co Wil Narai Kaithal RC 3178 AY 1999 2000 & 
2002 03 

In reply to audit memo it 15 stated that arrear of Rs 5 22 348/ was outstanding 
against the dealer on 30 06 2003 Arrear was declared 85 recoverable under Land 
Revenue Act on 30 06 2003 On 16 10 2003 the assessing authonty attached 7 00 000/ 
bricks lying at the kiln The bricks could not be auctioned as the dealer promised to make 
the payment soon but after some tme he backed out of his promise Summons were 
again 1ssued to the dealer on 26 07 2007 After that the dealer had left Karthal and 15 now 
residing at Sonipat 

The demand of Rs 173012/ has also been declared as recoverable under the 
Land Revenue Act and recovery certficate for this amount 1s also sent to Dy ETC 
Sonipat Further through efforts of Dy ETC Sonepat था amount of Rs 50000/ are got 
deposited The Dealer was known to have property in Jind Therefore recovery certificate 
15 also sent to Dy ETC Jind The dealer has filed an appeal before the Jt ETC (A) at 
Ambala and the same 15 pending before him and fixed for 22 09 10 fresh reminder dated 
15 09 10 have also sent to DETC Sonepat and Jind 

The Committee desired that the department should pursue the case of 
appeal pending before the Jt ETC (A) at Ambala vigorously and thereafter action to 
recover the amount from the dealer be taken accordingly under intimation to the 
Committee 

11 M/s Jai Durga Spinning Mills GT Road Karnal RC KAR IV 27318 AY 
1996 97 to 2002 03 

Latest Position 

The brief facts of the case 15 that the firm was availing exemption u/r 28 A of the 
Haryana General Sales Tax Act 1973 Due to financial crises and losses closed on 
24 06 2002 and exemption certificate cancelled on 08 04 03 The details of arrears 85 
under 

E Year HGST CST Exemption 
No ST csT 

1 96 97 54370 9000 25301 

2 97 98 12314 145000 63108 

3 98 99 45000 108927 

4 99 2K 7088 40500 279017 

“ 2K 01 56796 48000 44930 693805 

n 0102 51526 

7 02 03 5432 _ 

Total m 287500 44930 1221684 

[
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In this case partners of the firm are as under 

1 Sh Yash Pal Garg 

2 Shrr Arun Manik 

Shn Arun Manik residential of Karnal district 15 not available although his warrant 
of arrest has been 1ssued 

Shri Yash Pal Garg is defacto partner in the firm M/s Radhy Radhy Marbles 
Patiala Road Cheeka residing in district Karthal Inter distt arrears has been moved to 
district Kaithat & reminders are being issued time 10 time but no response has been 
received 50 far 

So far land of the premises 15 concerned 15 in the name of wife of Shn Yash Pal 
Garg and the same could not be aftached 

Partly payments 15 being made from one of the surety Shri Prem Parkash under HGST 
Act but at present he 15 admitted वां Jaipur Golden Hospital Delhi due to lever problem 
However wife of Sh Prem Parkash 15 being contacted time to ttme and reminders घाट 
beingissuedto D E T C Katthal to recover the amount 

12 M/s Solvex 0 & Extraction, Karnal, RC 26998 AY 1995 96 to 2000 01 

The dealer was granted exemption from payment of tax which was withdrawn by 
DETC dunng Jan 2002 due to closure of business Rs 40 000/ has already been 
recovered from the dealer dunng March 2001 to Sept 2001 The arrear was declared 85 
land Revenue Act ॥ Dec 2003 The recovery certificate was sent to D E T C Panipat 85 
surety were running businesses at Panipat But in June 2007 D E T C Panmipat intimated 
that the concerned person has not given any surety in favour of the 5810 firm The 
D E T C Karnal supplied photocopies of resolution of Board of Directors of cancerned firm 
which stood surety 0 favour of firm and required to get the amount recovered from 
surety but till date no reply has been received from D E T C Panipat Partner of other 
surety has informed that the defaulter 1$ running business at Baltana District S A S Nagar 
Mohal(PB) and residing at Panchkula 

The recovery centificate had been sent to Caollector Distrnict S A S Nagar Mohall 
vide RC No 4616 dated 20 11 2008 and vide letter no 2963dt 9 8 2010 ॥ reply of 
which from the Collector S A S Nagar vide letter no 12 dated 21 1 2011 has inttmated 
that the said person 15. not running business at the given address hence recovery 15 not 
possible against the recovery certificate Also recovery certificate has been sent to 
D ETC Panchkula vide R C No 4617 dated 20 11 2008 and vide lefter no 2962 dated 
9 8 2010 and subsequently letter no 3565 dt 4 1 2012 for recovery of arrears from the 
defaulters which are residing there but the reply I1s stilt awarted 

13 M/s Divine Spinners (P} Ltd Vil Chidone Gohana Sonepat RC 7100 हद 
No 151 AY 1995 96 to 1999 2000 

The firm was granted exemption from payment of Sales Tax under Rule 28A of 
Haryana General 5865 Tax Rules 1975 for the period 28 10 1995 to 27 10 2004 The 
Dy Excise & Taxatton Commissioner Sonepat vide letter dated 15 09 2002 cancelled the 
Exemption Certificate of the unit due to discontnuation of the business for a period 
beyond six months
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The dealer went In appeal before Joint Excise & Taxaton Commissioner 
{Appeal) Rohtak who upheld the order of the DETC Sonepat The HLSC has also 
withdrawn the Eligibility Certificate 1ssued 10 the unit in its meeting held on 13/14 11 2002 
from the date it was 1ssued The Assessing Authority vide his order dated 02 05 2003 
levied the tax and interest and created an additional demand for the penod from 1995 96 
to 1997 98 under HGST Act Rs 4182122/ and under Central Sales Tax Act 
Rs 1887776/ The copy of assessment order and TDN served upon the Director Sh 
Prem Bhatia on 29 05 2003 The letter was sent to Sh RS Bhatia Director under 
registered post No 756/TI SKM dated 14 06 2004 for payment of outstanding arrear 
Similarly assessment for the year 1998 99 and 1989 2000 was framed on 19 12 2005 

and 31012006 and additional demand under HGST Act for the 1998 98 was created 
Rs 668889/ and for 1999 2000 Rs 860074/ and under CST Act for year 1998 99 

Rs 587546/ and 1999 2000 Rs 621864/ 

The property of the firm has been taken over by HFC on dated 12 12 2001 and 

the property has been auctioned on 18 01 2006 Tehsidar Gohana was requested to 
supply details of property owned by dealer who has reported that there 15 no property of 

this firm at Gohana The dealer and five sureties are residing at Panipat and Recovery 

Certificate No 1193/Tl (MSG) dated 19 03 2007 has been sent 10 the Collector cum 
DETC (ST) Panipat which depicts the complete addres of all the five sureties and name 
of therr firm with surety amount to initiate the recovery Thereafter various reminder sent 
to collector cum DETC (ST) panipat on 28052009 28012010 31032010 
31052010 207 2010 16 07 2010 and a reminder has been sent through Regd AD 
Post to Collector Cum DETC (ST) Panipat on 30 09 2010 wide memo no 2001 The 
collector cum DETC Panipat vide his letter No 1877/T1 dated 29 09 2010 has intmated 
that recovery proceeding have been initiate to recover the amount from sureity and result 

will be intimated in due course thereafter reminders have been sent on 19 102010 

10 11 2010 14 122010 21 012011 and 18 03 2011 The latest reminder ॥ this regard 
has been sent to Collector Cum DETC (ST) Panipat on dated 03 01 2013 

The Committee desired that the department should make sincere and 

vigorous efforts to recover the outstanding arrears from the concerned dealers/ 

partners/directors/ sureties of the firms under inttmation to the Committee 

[41] 2210 Absence of provisions under HVAT Act to entertain appeals only 

on pre payment of additional demands हा dispute 

Under the HGST Act no appeal shall be entertained unless ॥ 15 filed within 60 

days from the date of the order appealed against and the appellate authority 15 satisfied 

that the amount of tax assessed penalty and interest | any recoverable from the person 

has been paid It 15 further provided that the said authority If satisfied that the person 15 

unable to pay the whole amount of tax assessed or the penalty imposed/interest due he 

may If the amount of tax and interest admitted by the appellant to be due has been paid 

entertain the appeal and may stay the recovery of the balance amount subject to 

furnishing of a bank guarantee/adequate security to the satisfaction of the appeliate 

authonity In this way the dealer prefernng appeal could be forced to make payment of 

additional demands in dispute and the department could recover arrears of tax to a large 

extent before the appeals could be entertained But there 15 no such condition under the 

HVAT Act to force the payment of additional demand by the appellant befare entertaining 

[t
4
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any appeal by the appellate authority In the absence of such condition in the HVAT Act 
to entertain appeal only on payment of additional demand पा dispute recovery of arrears 
remain blocked till the appeal 15 decided or stay 15 vacated 

Test check of the records of seven offices of DETC revealed that assessments of 
20 dealers for the AYs between 2003 04 and 2006 07 were finalised and additional 
demands of Rs 10 84 crore were raised between November 2005 and December 2007 
All the dealers preferred appeals before the appellate authorities within the prescribed 
perod and were dismissed/rejected by JETCs (Appeals) between November 2006 and 
February 2009 In the absence of any condition of pre payment of additional demand प्रा 
dispute before entertaining the appeal by the appellate authonty the department couid 
not recover the additional demands of Rs 10 84 crore 

During the exit conference the department stated that the proposal for inserting a 
suitable amendment in the HVAT Act for pre payment of additiona! demand on the lines 
of a similar provision under the HGST Act was sent to the Government for approval which 
was not acceded to by the Government However an amendment was made ॥ Sechion 
33 of HVAT Act in March 2009 where the appellate authonty shall ensure before 
entertamning the appeal that the appellant had furnished a bank guarantee or adequate 
secunty fo the satisfaction of the AA ॥ the manner as may be prescribed for the 

amount in the dispute 

The department पा its written reply stated as under 

1 M/s Mahabir Parshad Rajat Kumar Fatehabad TIN No 062821403285 
AY 2004 05 

In this regard 1t 1s submitted that the assessing authority himself has pointed out 
In the assessment order it self that penal action ws 31 of HVAT Act will be taken 
separately thus ॥ 1s not an ignored point However the penaity proceedings have been 

intiated and will be finalized with था the period prescribed under the law 

In view of above facts objecton may be dropped The Honble Haryana Tax 
Tribunal Chandigarh has remanded the case | STA No 366 of 2007 08 vide office 
Memo No SST/4404 dated 10 12 2011 

The Committee desired that the department should finalize the penaity 
proceedings within the period prescribed under the law under intimation to the 

Committee 

2 M/s Dushyant Kumar Abhishek Kumar Fatehabad TIN No 06891403977 
AY 2003 04 to 2004 05 

The RC of the firm already stands cancelied we f 3103 2004 by the then 
Assessing Authonty Arrear received from the office of Addl ET C (Enf) Haryana 
Chandigarh (H Q) at Rohtak The dealer preferred an appeal before the Jt ETC(A) 
Rohtak who has dismissed the appeal on 24 11 06 Further the dealer has preferred an 
appeal against the order of the 1st Appellate Authonty before the Hon ble Haryana Tax 
Tribunal Chandigarh Notices for recovery were 1ssued to the dealer and both the 
sureties The arrears have been declared as Land Revenue under the Punjab Land 
Revenue Act 1887 The summons have been Issued to the dealer and both the sureties 
The summons were served by way of substitute service by pasting on the last known
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place of business of the firm The summon have been sent through registered post vide this office letter No 81 dated 18 01 2008 at home address of the defaulter at VP Q Jodhka (Siwsa) which has returned undelivered A letter has been wrtten to the Tehsidar Sirsa for details of moveable/immoveable properties | any in the name of Sh Dushyant Kumar with a request not to allow the saleftransfer of the moveable/immoveable properties of the Prop vide this office memo no 94 365 1066 & 1608/TI(ASK) dated 22 01 08 18 032008 28 08 2008 & 22122008 The Tehsidar Sirsa has informed to this office wide his office letter no 1229/1229/2043/ N T/OK dated 29012009 209 09 that Sh Dushyant Kumat S/o Sh Megh Raj Gin 1s owner of the agnculture Land 8 Kanal 14 Marla which 15 situated at VP O Jodhka(Sirsa) and also informed this office that the said property has been entered in Jamabands as per Rapat No 2528/1 dated 16 012009 A ietter has been wntten to The Collector Cum DETC(ST) Sirsa and requested to started the recovery proceedings against the defaulter under the prowision of law vide office Memo no 1 00/TI(SR) dated 22 01 10 and last memo No 833 TI SC dt 166 11 A letter has been written to the Manager of Banks for detalls of amounts lying पा current account of the firms The Manager of SBOP Fatehabad has informed this office that there 15 a balance of Rs 2665/ ॥ा current account of the firm The Manager P N B Narnoul has informed this office that account no CD 2273 does not exist in therr branch A letter has been written to the SBOP Narnoul for details of the amount in current account of the firm vide this office memo No 407/TI (ASK) dated 25 03 2008 The Manager of the bank has informed this office that the above bank account has been closed on 03 05 2004 Recovery Certificate No IV/VAT/ CST/2007 08 vide this office memo No 158/TI/ASK dated 4 02 08 has been sent to the DE T C Cum collector Sirsa and subsequent reminders have also been sent to the DETC Sirsa wvide this office memo No 397 1067 & 1604 /TI{ASK) dt 25 03 08 28 08 2008 & 22 12 2008 but no reply has been received from the DETC Sirsa 50 far Last reminder was senttothe DET C (ST) Sirsa vide this office memo no 627/T I(SST) dated 16 07 2009 Available record of moveable/immoveable property from the Tehsildar Sirsa a letter has been written to the Collector Cum DE T C (ST) Sirsa and requested to started the recovery proceeding agamnst the defaulter under the provision of law vide 
office memo no 100/TI(SR) 22 01 2010 and last memo No 83311 SC dated 16 6 11 

The Committee desired that the department should make all out constant 
efforts to recover the outstanding arrears from the concerned proprietors as well as sureties under intimation to the Committee 

3 M/s 501 Oil Mill Bhiwani TIN No 06121107047 AY 2003 04 

In this case 1t 15 inttmated that the dealer has filled an appeal before the Ld Haryana Tax Tribunal at Chandigarh The Ld Tnbunal remanded the case to the 
Assessing Authority for deciding the same In accordance with law as laid down by the 
Hon ble High Court vide order dated 28" Feb 2012 The remand case 15 pending with the 
Assessing Authority Ch Dadn 

4 M/s Shakshi Enterprises Ambala City AY 2005 06 

In this case It 15 mtimated that the Assessing Authonty himself assessed the 
case to the best of judgement on ex parte 08515 and input tax claim was disallowed The 
Audit Party had mentioned पा the Para that additional demand of Rs 41 44 448/ was not 
shown in the arrear Iist for the month of March 2008 This additional demand was duly 

[t
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shown In the दिए] Arrear Statement for the month ए March 2008 (Photocopy of arrear 
॥डॉ and M 1 statement for month of March 2008 was already given to the Audit Party 
while reviewing | case at Ambala City on 30 01 2009) 

The appeal of the dealer was rejected by the Joint ETC(A} Ambala पा appeal no 
AMB 78/VAT/07 08 on 17 04 2008 and now the dealer has filed appeal before the Sales 
Tax Tnbunal Haryana and at present appeal 15 pending before the Tax Tribunal Haryana 

The case s remanded back to the First Appellate Authority by the Honble Haryana Tax Tnbunal Chandigarh vide orders dated 26 03 2012 Now the Appellate 
Authority Ambala vide his order dated 15 01 2013 remanded back the case to the AA for disposal Since the Propriefor of the firm stand expired and efforts are made to effect substituted service as the business premises has been closed since long Case 15 fixed 
for 26 11 2013 | 

The Comm‘:ttee desired that the department should pursue the remand case pending with the‘Assessmg Authonty and thereafter action to recover the amount 
from the dealer be taken accordingly under intimation to the Committee 

| 
5 M/s Shn Gopal Enterpnses Ambala City, TIN No 064111040297 AY 2005 

06 & 2006 07 

in this 0956 it 1s intmated that the assessment proceedings during the year 
2005 2006 & 2006 2007 were Inthated well m tme 1e 03 07 2007 & 24 08 2007 by 
issuance of Statlutory Notice in form VAT N2 for 13 07 2007 and 04 09 2007 
respectively As the dealer was Iindulging in ingenuine purchases and sales as venfied 
from the respective districts The case for the year 2005 2006 was decided on 02 08 
2007 and add:tlon:ar demand of Rs 26 88 591/ was created पा which amount of tax 15 
involved Rs 18 15 072! and mnterest of Rs 8 73 519/ Durnng the year 2006 2007 
assessment case was decided on 26 09 2007 and additional demand of Rs 68 98 538/ 
was created in Iwhlch tax of Rs 54 18209/ and Iinterest worth Rs 14 76 329/ and 
penalty u/s 40 of Rs 4 000/ In both the cases Input tax credit clamed on purchases 
made from within the State against tax mvoice was disallowed being the ingenuine 
purchases Thus tpere Is no delay on the part of department प्रा deciding the cases 

The dealer preferred an appeal against the said orders before the Joint Excise & 
Taxation Commussianer (Appeal) Ambala who n Appeal No AMB 58/VAT/2007 2008 
dated 17 04 2008irejected the appeals 

| 
Being aggneved with the orders of the Jt ETC(Appeal) Ambala the dealer 

preferred an appeal before the Haryana Tax Tribunal Chandigarh The appeals are still 
pending before thle Haryana Tax Tribunal 

The firm 'stands closed down and Registration Certificate has already been 
cancelled by the Deputy Excise & Taxation Commissioner Ambala vide his order dated 
13 08 2007 and proprietor of the firm 15 not traceable at present No further action 15 
required to be taken by the department at this stage 

The Comlmlttee desired that the department should pursue the appeal case 
pending before the Hon ble Haryana Tax Tribunal, Chandigarh vigorously and 
thereafter action to recover the amount from the dealer be taken accordingly under 
intumation to the, Commuittee 

1 

| 
| 
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| 
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6 M/s Conests Marketing (P) Ltd Jagadhn, TIN No 06581608963 AY 2003 04 

The Assessment was framed ex parte for the AY 2003 04 as the where about of 
the dealer were not known 85 such claim ए input tax credit was not allowed to the dealer 
at the time of assessment 00 of total arrear of Rs 1956449/ an amount of Rs 1 00 000/ 
has been recovered from both the sureties The surety preferred an appeal against the 
assessment order which was rejected by the Appellate Authority (JETC Ambala) vide 15 
order dated 25 9 2008 Correspondence 18 being made with the Municipal Committee 
Ambala City for giving information wath regard to property पा the name of the dealer if any 
Latest position in this regard shall be inttimated at the earliest 

The Commuttee desired that the department should enquire about the 
property ॥1 the name of the dealer from the Municipal Committee Ambala City and 
thereafter action to recover the amount from the dealer be taken accordingly under 
inbmation to the Committee 

7 M?s Rohit Enterprises Jagadhn TIN No 06581608963 AY 2003 04 

L‘ Detall of arrear AfYear/Date VAT CST 

2003 04/31 10 2006 1018834 “ 

2004 05/14 03 2008 1043872 “ 

In this case It 15 inbmated that the Assessment case of the above mention firm for 
the year 2003 04 and 2004 05 have been remanded back to the Assessing Authority vide 
order of the Haryana Tax Trnbuna! dated 14 01 10 and 28 08 09 respechvely 

The notice was issued for disposal of remand case for the year 2003 04 and 
2004 05 for 29 09 2010 Last notice for disposal of remand cases for the above years 
was 1ssued for 08 02 2013 which was served upon the wife of the Prop Nobody turned 
up The dealer was 1ssued a notice for 16 12 2013 for the disposal of remand case The 
dealer has also informed that they have filed था appeal before the Hon ble Haryana Tax 
Tribunal The appeal 15 still pending The case was fixed for heanng on 25 04 2013 and 
after that 00 date was fixed by the HTT Chandigarh The case 15 fixed for hearing before 
the Hon ble Haryana Tax Tribunal Chandigarh on 31 01 2014 

8 M/s Subham Products, Rehal Gran Street Jagadhn AY 2003 04 

॥ 15 intimated that in this case of M/s Shubham Products Jagadhn RC 
No 14071 

Al Year/ Date VAT CST 

2003 04/31 10 06 643902 ml 

2004 05/18 03 08 1357671 nil 

Assessment case of the above mention firm for the year 2003 04 and 2004 05 
have been remanded back 10 the Assessing Authonty vide order of the Haryana Tax 
Tribunal dated 30 10 09 and 22 06 Q9 respectively 

(
]
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The notice was 15580 for disposal of remand case for the year 2003 04 and 

2004 05 for 29 09 2010 Last nolice for disposal of remand cases for the above years 

was 1ssued for 08 02 2013 which was only served upon Smi Raj Ram on 07 022013 

Nobody turned up The dealer was issued a notice for 16 12 2013 for the disposal of 

remand case The dealer has also informed that they have filed an appeal before the 

Hon ble Haryana Tax Tribunal The appeal 1s still pending The case was fixed for heanng 

on 25 04 2013 and after that no date was fixed by the HTT Chandigarh 

The Commuttee desired that the department should pursue the appeal case 

pending before the Hon ble Haryana Tax Tribunal Chandigarh vigorously and 

thereafter action to recover the amount from the dealer be taken accordingly under 

intimation 10 the Committee 

9 M/s Shyam Refractories DLF Fandabad (ही, TIN No 06201213994 

AY 2003 04 

In reply to audit objection ॥ 15 stated that the original assessment was framed 

vide Assessing Authority order dated 12 03 2007 creating an additional demand of Rs 

1372543 00 under the HVAT Act 2003 The demand created was due to disallowance of 

nput tax on purchases worth Rs 31999660 00 @ 4% Agamnst this order the dealer 

preferred था appeal before the Jt ETC (A) Fandabad which was rejected vide order 

dated 05052008 The Jt ETC (A) upheld that the Assessing Authonty was पांग पा 

disallowing the input tax pertaining fo dublous dealers The abjection 15 that the appeal 

was entertained without depositing the tax whereas this additional demand was not the 

admitted tax It was created only after disallowing the input tax The dealer has preferred 

an appeal before the Hon ble Tax Tnbunal Haryana The case 15 fixed before the Hon ble 

Haryana Tax Tribunal 

10 M/s RVS Petro Chemcal Ltd Bahadurgarh AY 2003 04 and 2004 05 

॥ 15 Intimated that the additional demand of Rs 1543496/ and Rs 4163134/ 

was created vide Assessing authority order dated 27 122006 the dealer filed appeal 

against these orders before the Jt ETC (appeal) The दी ETC (Appeal) entertamed the 

appeal without pre-deposit the additional demand as per provision of Harana VAT Act 

However the appeal were rejected vide order dated 06022009 The dealer has 

challenged the appeal order before the Honble Sales Tax Tribunal Haryana The 

decision of the Tribuna! 15 still awaited The provision of the hearing appeal without pre 

deposit are statutory provision made by the Govt to gve natural justice and cannot 06 

challenged However these provisions have now been made ॥ा the Act vide amendment 

dated 20 03 2009 Thus no action 1s required by the department at present 

The Commuttee desired that the department should pursue the appeal case 

pending before the Hon ble Haryana Sales Tax Tribunal Chandigarh vigorously 

and thereafter action to recover the amount from the dealer be taken accordingly 

under intimation to the Commuttee 

11 M/s Baba Metal Fandabad(W) TIN No 06361322934 AY 2004 05 

In this case ¢ 1s Intimated that firm closed The case was decided by the fhen 

Assessing Authonty s order dated 04 122006 creatng an additional demand of
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Rs 23 85 875/ under HVAT Act The TDN & Challan were sent to Delhi address vide this 
office letter dated 23 03 2007 The dealer has filed an appeal against this order The 
Appeallate Authority has rejected the appeal vide his order dated 09 10 2007 Notice and 
summons were Issued The Proprietor of the firm 15 residing at Delhi The RC No 117 
dated 21 07 2008 and last reminder i1ssued vide this office letter no 2237IT 1 /W 6 dated 
3107 2013 Bank Guarantee of Rs 100000/ submitted at the time of grant of RC 
which stands encashed 

12 M/s Khandewal Metal (P) Ltd Farnidabad (W) AY 2004 05 

In this case 1t 15 inttmated that the assessment case for the year 2004 05 was 
decided by the then Assessing Authonty s order dated 04 12 2006 creating an additional 
demand of Rs 4873390/ under HVAT Act The TDN & Challan were sent 10 Delhi 
address wvide this office letter dated 23 03 2007 The dealer has filed an appeal agamst 
the order The Appeallate Authonty has rejected the appeal vide his crder dated 
24 10 2007 conveyed vide Endst No 1295/Reader Dated 05 05 2008 The amount was 
declared as an arrear of Land Revenue Act 1890 & summons were 1ssued for 28 03 2008 
to the dealer 10 make the payment but could not be served and the same was pasted at 
the last known place of business because the firm stand closed The Directors of the 
Company Sh Manish Khandelwal S/o Late Sh Suresh Chand and Sh Prabhat Gupta 
Slo Sh Ved Parkash Gupta are residing at Delhi  The recovery certificate NO 116 
dated 21 07 2008 sent to Delhi addresses vide this office letter no 1572/T dated 
2107 2008 and last reminder was Issued vide this office letter no 2240/TIAW 6 dated 
31072013 Bank Guarantee of Rs 100000/ submitted at the time of grant of RC 
which stands encashed 

The Committee desired that the department should make all out constant 
efforts to recover the outstanding arrears of additional demands from the 
concerned propnietors/ directors/sureties of the firm/company under intimation to 
the Committee 

13 M/s Builwell Engineers & Contractors Faridabad (W), TIN No 06611319044 
AY 2003 04 & 2004 05 

The dealer filed review petition before the Sales Tax Tribunal HR vide No 5 6 of 
2011 against STA No 194 195 of 2008 09 The review application allowed by the 
Tribunal HR vide order dt 5 8 10 and case fixed for heanng on merits Final reply will be 
submitted after the decision by Tribunal 

The Committee desired that the department should pursue the case of 
review petition filed before the Sales Tax Tribunal HR vigorously and thereafter 
action to recover the amount from the dealer be taken accordingly under intimation 
to the Committee 

14 M/s SD Precision हरि) Ltd Fardabad (W) AY 2003 04 

In this case 1t 15 intimated that the assessment was framed by the Assessing 
Authonty by rejecting the input of the dealer The proceedings were nitiated against the 
dealer under the Land Revenue Act 1887 by iIssuing summons to the dealer on 
16 07 2007 The dealer has deposited Rs 150 000/ The dealer went n appeal before
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the Jt ETC (A) who rejected the appeal vide order dated 19 09 2007 received In this 
office on 07 04 2008 The dealer again went पा appeal before Ld Sales Tax Tribunal पा 
appeal no 189/2008 2009 The case 15 remanded by the Id Sales Tax Tribunal vide his 
order dated 21 12 2011 received In this office on 19 01 2012 The remand case of the 
dealer was decided wvide order dated 13 092013 and created additional demand 
amounting ५ि Rs 4 82 045/ The copy of order has been served upon the dealer on 
30 10 2013 The recovery proceedings will be inttiated after due date in case the dealer 
falled to deposit the additional demand The para may kindly be dropped 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the outstanding amount of additional demands from the 
dealer under intrmation to the Commuttee 

[42] 2211 Absence of provision regarding allowances of Instalments m 
payment of arrears due 

The HGST/HVAT Act 15 silent on the number of instalments which can be fixed 
for the recovery of dues from the defaulting dealer in case the dealer requests for making 
payment in nstaiments As per instructions 1ssued under the Punjab General Sales Tax 
Act by ETC पा December 1971 | any dealer requests for instalments his request should 
not be granted straight away but his past history should be examined and व he 5 a 
habitual extension seeker he should be discouraged as far as possible and ॥ hrs 
crcumstances are such that he 15 really not in a position 10 make the payment of tax due 
In lump sum he should be allowed to make payment of dues in instalments against 
adequate securty to the satisfaction of the AA or bank guarantee failing which the 
recovery proceedings under the PLR Act shall be started against the defaulting dealer 

Test check of records of five offices of DETC revealed that the AAs finalised the 
assessments of six dealers for the AYs between 1992 93 and 2001 02 (including an 
inspection case of February 2004) आप created additional demands of Rs 1 37 crore 
between March 1998 and September 2005 TDNs were 1ssued against these dealers but - 
they had not paid the dues and requested for making payment of arrears पा instalments 
DETCs did not obtain adequate security or bank guarantees in five out of six cases and in 
the case of Kaithal dealer surety of Rs 6 lakh against arrears of Rs 6 33 lakh was given 
by a dealer Orders for payment of dues in instaiments were passed by DETCs between 
February 2001 बाएं January 2008 directing the dealers to pay monthly instalments 
ranging between Rs 5 000 and Rs 15 000 which would take considerable period ranging 
from 64 to 1 237 months to clear the demand of tax only Besides mnterest would also 
accrue on the outstanding balance of above dues which would 8150 take considerable 
time to be recovered In instalments In the absence of any provisions prescribing 
maximum number of instalments DETCs had given undue benefit to the dealers due to 
fixation of unrealistic instalments Three dealers pad instalments of Rs 8 34 lakh out of 
Rs 5411 lakh between February 2001 and January 2008 and stopped paying 
instalments after February 2007 and January 2008 The department recovered Rs 11 66 
lakh and balance amount of Rs 125 crore was recoverable as of March 2008 A few 
lllustrative cases are mentioned below
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Name Period and Amount Date of Monthly Nature of observation 

of date of of tax order Instalment/ 
DETC | assessment(s) | (Rupees number of 

(between) तो lakh) instalment 

Karnal 2000 01 and 6187 June Rs 5,000 Recovered Rs 147 lakh in 30 
2001 02 2007 1237 {out of 1237) nstaiments upto 

{September October 2008 
1995) 

Kaithal 1994 95 10 21 56 Apnl Rs 8000 The dealer closed down 

1997 98 2001 (Rs 10000 business and registration cerhficate 
(December proposed by the | was cancelled m September 1998 
2001and dealer) The dealer made payments of Rs 3 
November 431 lakh पा 38 (out of 431) nstalments 

2002) upto February 2007 आए did not 

make payment thereafter 

1995 96 10 633 January Rs 10,000 The dealer pard Rs 1 10 lakh in 11 

1999 2000 (March] (out of 7 17) 2007 64 {out of 64) nstalments uplo 
1998 and Ocfocber January 2008 and stopped making 

2001) payment Thereafter the 
department had not inibated action 
to recover the dues from the 

defaulting dealet/surety 

Jind 1992 93 and February | Rs 8,000 The dealer deposited Rs 4 24 lakh 
1993 94 2001 17 हा 53 (out of 317) instalments 

{March 2000) upto January 2008 and filed case पा 
cvil court in February 2008 against 
cancellation of instalment due to 
non payment of instalment 
regulary 

During the exit conference the department admitted the facts and agreed 10 

streamhne the process of recovery 

The department in its written reply stated as under 

1 Mis Kapil Mum छा Milf Dhanaun (Jind) AY 1992 93 to 1993 94 (Remand 

Case) 

[t 1s intimated that the amount created by the assessing authonty worth Rs 
3034845/ The amount under installment the dealer 15 paying Rs 8000/ per month 
regularly and the dealer deposited installment upto 30 10 2013 Balance amount of Rs 
15 26 628/ ason 31 10 2013 

The Committee advised the department to review the case and should 
increase the amount of installments reasonably to such a extent that it may be 
recovered पा stipulated pertod under intimation 10 the Committee 

2 M/s Ganga Rice Traders, Kaithal, TIN No 06872104292 AY 1994 95 to 1999 

2000 

1 The dealer had left the Cheeka whereabouts are not known effort are 
being made to locate the new address of the dealer
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2 An amount of Rs 437381/ has been recovered out ए total demand of Rs 
716891 the balance amount of Rs 279500/ 15 stil due against the firm 
Summons Issued 10 the sureties 10 deposit the balance amount Efforts are 
Made to recover the arnount 

The Committee desired that the department should venfy this case 
throughly and thereafter send the Action Taken Report all the orders passed पा 
this case and Examination Report to the Gommuttee for its consideration within a 
stipulated period of three months 

3 M/s Anmol Agro India Kaithal RC No 3977 AY 1994 95 to 1997 98 
It 1s intimated that the assessment proceeding 11 this case were Immediately 

started by the Assessing Authonty by 15500 notice inform ST25 for 23 07 1998 however 
the dealer has closed down 5 business and his whereabouts were not known The 
assessing authonty has 1ssued final notice which was also served by way of pasting at 115 
last known business premises The case was decided exparte on 14 012002 This 
resulted the delay of the case beyond control Since the dealer left Kaitha! and his where 
abouts are not known recovery proceeding were initiated against his relatives and 
sureties 

An amount of Rs 3 25 000/ has already been recoverd from the sureties for the 
year 1994 85 & Rs 250 000/ recovered for the year 1997 98 upto 31 05 2009 85 per 
detailed given below 

m Dated 

Rs 50 000/ 21 01 2009 

Rs 50 000/ 19 02 2009 
Rs 50 000/ 20 03 2009 

Rs 50 000/ 20 04 2009 

Rs 50 000/ 21 05 2009 
Rs 50 000/ 22 06 2009 

Sureties have paid Rs 3 00 000/ upto 30 06 2009 16 full amount of sureties 
given Now a summon has been rssued to the prop of the firm on 08 09 2010 but could 
not be served due to non avallabllity of the dealer Efforts are being made to recover the 
balance amount from the dealer after ascertaining his whereabouts 

The Committee desired that the department should make all out efforts to 
locate the whereabouts of the dealer 85 well as its new address 

The department should also make sincere and vigorous efforts to recover 
the outstanding amount from the dealer under intimation to the Committee 7 
4 M/s Rajat Oxide and Chemicals Ambala Cantt RC No 31852 AY 2003 04 

(Inspection case 253 A) 

In this case It 15 intimated that the brief facts of the case are that exemption 
under rule 28A was granted to the M/s Rajat Oxide and Chemical Ambala Cantt for the 
period from 26 5 1997 to 25 5 2006 for Rs 1517283/ However during the currency of 
the Exemption 08100 the dealer closed down his business due to heavy losses 
Accordingly case was referred to LLSC Ambala for withdrawal of Eligibility Certificate 
issued m his favour The LLSC पा its meeting held on 31 03 2003 withdrew Elegibility
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Certificate and accordingly the DETC Ambala vide his order dated 28 02 2003 withdrew 
the exemption certificate Resultantly the exemption enjoyed by the firm was assessed 85 
tax due against the dealer which worked out to Rs 1010855/ Thereafter necessary 

action for recovery of arrears of Rs 1010855/ under both the acts were initiated and 
keeping पा view the facts that the dealer had already dispossed off all his assets including 
machinery etc one of the partners was on his assurance, allowed to deposite the arrears 
in Instalments Although there 1s no proviston for recovery of arrear 1n instalments 

Yet पा view of the circumstances of the case and the financial position of the 
partner the recovery was started in instalments in the year 2006 The recovery 15 being 
effected @ 10000/ per month for the last four years and an amount of Rs 430000/ has 
since been recovered and balance Rs 580885/ shall be recovered पा due course of time 

The arrears are In respect of exemption withdrawal case and not in the inspection 
case as pointed out by the Audit 

The Commuttee desired that the department should make all out constant 
efforts to recover the balance amount from the partner of the dealer in due course 
of time under intmation to the Commuttee 

5 M/s Om Food Hansi Road Kamal RC No 29420, AY 2000 01 2001 02 

In reply to objections of the audit it 1s submitted that 

1 Assessment proceedings in both the cases were started During the course 
of assessment proceedings the venfication of purchases and sales were got 
verified and found that the transaction of sales / purchases shown by the 
dealer पा lists were bogus The venfication of purchases and sales took 100 
much titme hence the assessment took a long tme which was 
cirgumstancial  There 1s no delay in service of TDNs as the assessment 
was finalised on 01 09 2005 and the TDN ware served on 14 10 2005 

2 Copies of Assessment ocrder alongwith TDNs are attached as desired 

3 Proceedings under the Land Revenue Act were initiated Efforts were made 
to locate the property owned by the dealer but nothing found पा the name of 
the dealer No recovery certificate was sent to Panipat Authonty 85 the 
dealer was residing at Karnal and arrested for recovery of arrears 

4  8h Mangat Ram Prop Was arrested and kept in revenue lockup for 10 
days wef 13 06 2007 and released after depositing Rs 20000/ by his 
wife and further deposited Rs 83000/  Full amount of Rs 100000/ stands 
also recovered fram sureties Total of Rs 203000/ stands recovered uptill 
now 

5  The dealer 15 doing a petty business 

The Committee desired that the department should verfy this case 
thoroughly and thereafter send the Action taken Report, all the orders passed पा 
this case and Examination Report to the Commttee for its consideration within 8 
stipulated period of three months 

[43] 2 2 13 Disposal of appeal cases by JETCs 

The JETC (Appeals) at the range level 1s the first appellate authority who hears 
appeals against orders passed by the AAs raising the demand and 15506 any orders for 
recovery of the disputed demands However as per instructions 1ssued by the ETC in
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March 1984 under HGST Act 11510 be ensured that the appeal cases ॥ which revenue 
of more than Rs 5 000 15 involved and stay of recovery of disputed demands have been 
granted are decided within three months of the grant of stay 

The information coilected from JETCs Fandabad and Rohtak n respect of five 
offices of DETC revealed that JETCs (Appeals) had granted stay of recovery of dues 
amounting to Rs 152 40 crore पा 457 cases during the period between April 2003 and 
December 2007 JETCs (Appeals) had neither decided nor vacated stay orders in these 
cases fil 31 March 2008 Thus collection of revenue of Rs 152 40 crore remained 
locked due 10 stay orders granted ॥ 457 cases by the JETCs (Appeals) Out of these 
cases recovery of Rs 9177 crore (60 per cenf) was locked up in appeals पा 138 cases 
for more than one to four years 

During the exit conference the department stated that as per ETC instructions 
(March 1984) appeal cases were to be decided within three months of grant of stay by 
JETCs but no time Iimit had been prescribed था the Act However the Appellant Authonty 
was being advised 10 decide the cases involving stay within a tme frame of six months 

The department in 15 written reply stated as under 

Jont Excise & Taxation Commissioner Fandabad (336 Cases) 

A scrutiny of these cases revealed that only 60 cases involving stay matter of 
17 19 crore revenue are pending Bnef summary 15 as under 

Faridabad Fandabad 
(East) (West) 

1 Stay matter not involved 46 206 
(As there 15 no power granted to the first Appellate 
Authonty under the Haryana Value Added Tax Act 
2003 to grant stay in appeal cases) 

2 Appeal Cases decided after 31 03 2008 11 13 
3  Pending cases 30 30 

2 51 Crore) | (14 68 Crore) 

The position 15 crystal clear that 1 252 cases (pertaining to HVAT Act period) out 
of total 336 cases (shown पा audit para) no stay orders have been passed due to lack of 
power to grant stay There remains no room to presume that revenue 15 / was blocked 
due to grant of stay orders by the Jt Excise & Taxation Commissioner(Appeals) 
Fandabad 

As far as 60 cases Involving stay matter of 17 19 crore revenue and late disposal 
of 24 cases | any are concerned It is pertinent to mention here that no complete and 
blanket stay has been granted in any case After considenng the financial position of the 
appellant dealer and provisions of Section 39 of the HGST Act either stay granted was 
against security or the dealer was ordered (0 08४ additional demand प्रा lump sum or in 
installments Equating the disputed additicnal demand with revenue which 15 admitted 
and pad by the dealers 15 not proper 

It 1s not possible to decide appeal cases where stay has been granted within 
three months Instructions purported to be Issued पा this regard were issued पा March 
1984 when number of appeal cases were small and liigations for the sake of litigation 
was almost non existent Nowadays every other appeal 15 filed for the sake of Iitigation
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and to gain tme There 15 no way a dealer can be stopped from misusing the legal 
process which he uses to the hilt Keeping पा view the huge pendency ॥ 15 not possible 10 
divert all the energy and time only to the cases where stay has been granted Stay 15 
granted only in the cases where either the company 15 closed or 15 chronically sick and 
running in losses Fandabad Industnal Complex which was set up 11 late fitties and early 
sixties has a large number of closed and sick units The legal 1ssues are very complex 
and पा) 8 majonty of cases the issues involved remam pending before various Courts 
However these type of cases will be attended more promptly पा future 

The offices of the Appellate Authorities cannot be treated just like administrative 
offices where decisions are made without involving other parties The job of the Appellate 
Authonties I1s quite different Their job starts when a dealer aggrieved by the order of the 
taxing authonties files appeal before the Appellate Authonty In about half of the cases 
chances are that the demand 15 illegal which cannot be sustained In about one fourth of 
the cases the dealer 15 determined to misuse the legal process by dilly dallying tactics 
Sometimes documentary evidences and human witnesses are also required to reach a 
conclusion the production of which 1s not always ॥ the control of the Appellate 
Authonties The Appellate Authonty the appellant (mostly through counsels) the 
departmental representatrves (Taxation Inspector and ADA or DDA 85 the case may be) 
documentary evidences and witnesses all are required to be present simultaneously to 
reach a decision In some cases the legal 1ssues mvolved remain pending before the 
higher courts and the cases cannot be decided In some cases arguments and counter 
arguments keep on coming and it takes time 10 settle the Issues Sometimes 1 happens 
that 8 case comes up after two months and the appellant or the advocate 15 unable to 
appear due to unavoidable reasons and the case 15 advanced by two more months 
Sometimes cases are adjourned due to non availability of record evidence or report of 
compliance of interim orders In a number of cases the Interim orders on applications for 
entertainment of hearing of appeal without payment of demand are appealed against 
before the Hon ble Haryana Tax Tribunal or Hon ble Punjab & Haryana High Court or the 
Hon ble Supreme Court of India In complicated cases in addition (0 the arguments and 
counter arguments the Appellate Authonty has to search and find out true legal position 
after consulting law books commentaries and judgments by various courts Sometimes 
judgments of the Honble Haryana Tax Tribunal which are normally binding on the 
Appellate Authorities are produced by the appellants which may have been passed due 
to lack of representation by the department misrepresentation of facts by the appellant or 
wrong interpretation of law |t becomes necessary to neuteralize the judgment and differ 
with due respect The delay ॥ such cases 15 more beneficial 10 the State Revenue than 
passing the orders in haste In some cases it has been observed that the Assessing 
Authority do not go deep into details of facts or legal points and technical studies are also 
required Fo be done by the Appeliate Authorities These are the reasbns for delay in 
disposal of cases 

It must be acknowledged that the Audit Para has made the Appeliate Authorities 
more consclous of ther duties regarding disposal of appeal cases in time though they 
have been doing their best 

In view of the above mentioned facts and circumstances the para may be 
dropped
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The Commuttee desired that the department should give directions to 
JETCs and Appellant Authonty for disposing of the appeal cases within time frame 
of three months and the cases involving stay within time frame of six months on 
prionty basis under intimation to the Committee 

[44] 2 2 14 Non declaration of arrears under Punjab Land Revenue Act 

Under Section 34 of HGST Act and Section 26 of HVAT Act the amount of tax 
Interest and penalty which remains unpaid after the due date shall be recoverable as 
arrears of land revenue under the PLR Act 

Test check of records of eight offices of DETC revealed that AAs finalised the 
assessments in respect of 13 dealers for the AYs 1991 92 to 2005 06 between January 
2000 and March 2008 and raised additional demand of Rs 5 15 crore Since these 
dealers failed to deposit the tax within the specified period/extended period of the 15508 of 
TDNs the AAs were required to declare the recovery of dues as amrears of land revenue 
under the Act 1010 but the same had not been declared tll March 2009 Non declaration of 
arrears under the PLR Act resulted पा non realisation of accumulated arrears of Rs 5 15 
crore 

During the exit conference the department stated that there was acute shortage 
of AAs which affects the efficiency The department admitted the facts and assured to 
pursue these cases vigorously 

The department in 1.5 written reply stated as under 

1 M/s Micron Chemical Ltd Sonepat RC No 7315 AY 1996 97 to 1999 2000 

it 1s intimated that firm stands closed Ex parte assessment framed vide order 
dated 17 06 2004 due to non co operation of the dealer and created an additicnal 
demand of Rs 38 65 lacs under HGST Act and CST Act So many letter 1ssued to the 
Tehsildar Ganaur for obtaining detall of property On 8511 2007 the Tehsildar Ganaur 
has intmated vide his office letter No 393 dated 04 11 2007 that no property 15 avallable 
पा the revenue record In the name of M/s Micron Chemicals GT Road Panchi Gujran 
The outstanding arrears were declared to be arrears recovereable under Punjab Land 
Revenue Act 1887 vide order dated 18 12 2008 Rs 30 000/ recovered from the surety 
Sh Vinod Kumar Prop of M/s Khubi Ram Khust Ram Ana) Mandi Sonepat The other 
surety Sh Sandeep Gupta Prop M/s Haryana Medical & General Store 15 doing 
business at Bahadurgarh hence letter 1ssued 10 the surety for recovery of surety amount 
Last reminder issued on 9 9 2010 through registered post All the directors of the firm are 
residing at Delhi at the following address 

1 Sh Naresh Bansal Sfo Sh OP Bansal Rfo A8 Jeewan Niketan New 

Delhi 41 

2 Sh Ashwini Chandra Singhal Sfo D K Kochar 7/243 Sunder Vihar New 
Delhi 41 

3 Sh Ginsh Chandra Singhal 5/० Sh R B Singhal R/o A 4/24 Paschim 
Vihar New Delhi 41 

4  Sh Om Parkash Garg S/o Sh Chand Mal Garg 404 Varun Appartments 
Rohirmi Delhi 85
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Hence Recovery Certificate No 9618 dated 22 07 2010 has been issued to the Collector Delhi Reminder issued on 07 09 2010 
2 M/s Purar Textiles Ltd Sonepat RC 6152 AY 1991 92 to 1999 2000 

exemption 1997 98 to 1999 2000 

In this case it 15 intimated that the additional demand has been created as a result of withdrawals of exemption certficates vide DETC Sonepat orders Dt 16 03 2004 TDN were issued by post on 05 08 2004 at the address at Delhi as one of the director Sh Rajendra Singla was residing of 302 Virendra Enclave 92/4 Krishna Nagar Safderjang New Delhi and the firm at chidana was lying closed since long The TDN & the copy of Assessment order were returned by Regd Post of DETC(ST) Sonepat by Sh Ravinder Singla director vide letter dt 12 08 2004 stating therein that he has 10 connection in the company since 15 05 1997 Fim 15 lying closed since long The other director Sh Anil Kumar Singla residing at 173/3 Thapar Nagar Merutt The arrear has been declared as arrear under Pb Land Revenue Act 1887 on 07 09 2010 and Recovery Certificate No 2016/TI (RSB) has been sent to the Collector Cum Distt Magistrate Merut (UP)on 21012011 An amount of Rs 60000/ has been recovered from the sureties and further efforts are being made to recover the balance arrears 
3 M/s Sh Narain Metal Products Devi Bhawan Bazar Jagadhn TIN No 

06761613714 AY 2003 04 2004 05 & 2005 06 
It this case ॥ 15 intimated that था reply of M/s Narian Metal Products Jagadhn RC No 13174 It1s submitted that following addl demand were created to the audit para 

पा respect of the firm 

Detalls of Arrears 

Al Year/ Date VAT CST 
2003 04/31 10 06 1018834 nil 
2004 05/14 03 08 1043872 nil 
2005 06/14 03 08 2445623 nil 
The above mentioned demands were created against the dealer on account of 

rejection of Input tax clarm R C of the dealer has been cancelled w e f 10 07 07 vide 
order of Ld DET C Jagadhn order dated 17 07 07 for indulging पा dubious activities 
Smt Shalu Maggla W/o Shn Rajesh Mangla was Prop of the firm There 15 no liquid 
asset in the name of the firm and name of the Prop of Smt Shalu Mangla Ownership of 
the business premises C/2-195 Dewi Bhawan Bazar Jagadhr as per record of the 
Municipal Committee Jagadhn vide letter no 41 dated 02 01 09 15 not In the name of 
Smt Shalu Mangla Smt Shalu Mangla Prop of the firm 15 not avaitable in the Jagadhr 
Hence notice of recovery was served upon Shn Bal Kishan Father in law on the Prop 
Arrear of the dealer has been declared as an arrear recoverable under Land Revenue 
Act 1887 vide order of the A C Ist Class dated 20 01 09 Bemng a lady Prop arrest 
warrant cant be executed Copy of summon issued 10 the dealer But the same was not 
served to the dealer since the dealer Smt Shalu Mangla Prop not present at her 
residence and went out of station On later a copy of summon 1ssued and served 10 Shri 
Balknshan Father in law Prop of the firm on the behalf of the Prop Further more it has 
been come to the notice that one surety Shn Vikas Bansal Expired few years back 
Another surety firm M/s Raj General Store Khere Baxar Jagadhn closed since long time 

e
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and R C of the firm cancelled w e f 31 03 2003 Shr Ramesh Chand second surety Prop 
of the firm M/s Raj General store 15 doing no work Efforts are made 10 deposit the surety 
amount of Rs 25000/ from the second surety and notice served to the dealer in this 
regard Now summon have been 15560 to the Prop of the firm and the surety Shri 
Ramesh Chand Prop M/s Ra) General Store Jagadhri 

The Committee desired that the department should make all out constant 
efforts to recover the balance arrears of additional demands from the 
directors/sureties of the firms under intimation to the Committee 

4 M/s Shree Krishana Industries Khurana Road Kaithal RC No 4262 
AY 2001 02 & 2002 03 

1 The Firm was closed and nobody turned up In response to notices served 
Finally the ex parte assessment had to be made 

2 A number of notices for recovery was 1ssued Whereabouts of the partners 
15 not known The arrear has been declared under land Revenue Act on 
2105 2009 

3 Letter has been written 10 Tehsildar Kaithal for detail of property है any 
Further notice to surety 15 served and details of bank accounts are being 
called from the banks 

The arrear against the firm stands and efforts as explained above are being 
made to recover amount 

The Committee desired that the department should make all out constant 
efforts to recover the balance arrears of additional demands from the partners and 
sureties of the firm under intimation to the Committee 

5 M/s Nitka Cement Ltd Jaspur (Panchkula) RC No 29587 AY 1998 99 to 
2000 01 & 2001 02 

Additional demands for the assessment year 1998 99 to 2001 02 were created 
against the company as under 

Assessment year HGST CST Total 

1998 99 496910 00 271336 00 768242 00 

1999 2000 136811 00 136896 00 273707 00 

2000 01 466488 00 77850 00 544338 00 

2001 02 3960 00 141839 00 145799 00 

The dealer company has closed down 15 business and the various notices were 
Issued to deposit the demand but all efforts remained unfruitful Now the arrears have 
been declared 85 an arrears recoverable under the Punjab Land Revenue Act 1887 
Notices 10 the dealer company have been issued at administrative office and registered 
office at Chandigarh Further recovery certificate has been sent to the Collector Cum 
Deputy Commussioner Chandigarh for recovery of Arrears A letter 15 8150 wntten to 
Tehsildar of the concemed area for enquinng about of the properties owned by the 
defaulter company
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The Committee desired that the department should make all out constant 
efforts to recover the balance arrears of additional demands from the dealer and 
sureties of the company under intimation to the Committee 

6 M/s Reliance Forge Faridabad (W) RC No 1310455 AY 2002 03 to 2003 04 

In response to the audit objection it 1s submitted as under 

1 The demand notice for the year 2002 03 & 2003 04 alongwith copy of 

order were served upcn the dealer on 15122007 & 30032007 
respectively 

2 The dealer preferred an appeal against the assessment order 2002 03 
before the Jt ETC(A) Fandabad आए the Appeilate Authonty ordered that 
the appeals are entertained subject to kmitation of time and with the 
condition the appellant shall fumish secunty for the entre amount of 
additional demand under both the Acts The dealer furnished surety bonds 
In time 

3 The arrears for the assessment years 2002 03 & 2003 04 were declared 
as an arrear under Punjab Land Revenue Act 1887 wvide assessing 
authority order dated 17 01 2008 and summon Issued to the dealer for 
29 01 2008 Additional demand for the assessment year 2003 04 of 
Rs 3556363/ under the H G ST Act आप Rs 209686/ under the CST Act 
were recovered 

4 The case for the assessment year 2002 03 was decided exparte and tax 
were levied on full rate on the gross turmnover reflected in the returns 
submitted by the dealer At the time of assessment penal acton under 
section 25(5) & 47 was pending and action was to taken separately After 
words notice inform ST 27 was served upon the dealer After that the case 
was remanded by the Jt ETC(A) Fandabad The remand case 15 under 
process | any interest becomes leviable the same will be charged 

5 The remand case 15 under process Final reply will be given after the 

decision of remand case 

The Committee desired that the department should pursue the remand case 
vigorously and its final outcome be inttmated 10 the Committee accordingly and 
thereafter action to recover the interest which becomas leviable towards dealer be 
taken accordingly under tntimation to the Committee 

7 M/s Anlani Traders Fandabad (W} RC No 1320082 AY 2002-03 

Point wise reply to the audit objection 15 85 under 

1 वीक proprietor of the firm 15 residing at Firozabad (U P} Where abouts of 
the dealer in Fandabad are not avilable Process under Inter State recovery 
have been started Summon have also been 15506 to both the Sureties 

2 R C of the firm stands cancelledwe f 1 04 2003 

3 The arrear have been declared as an arrear under the Punjab Land 
Revenue Act 1887 आएं recovery certificate issued vide No 114 dated 31 8
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2006 to Collector Firozabad also reminder 1ssued to Collector Firozabad 

(UP) vide No 2298/TI(SKS) dt 17 09 10 

4 No response has been received from the concerned authonty till today Again 
reminder 15 given to the concerned authonty for recovery of arrear 

5 Recovery effected from the proprietar of the firm will be intimated in the due 
course 

Notice has been sent to both the sureties 10 deposit the amount of Rs 23116/ 
under HGST Act and 50000/ under CST Act 

The Committee destred that the department should make all out constant 
efforts to recover the balance arrears from the proprietor and sureties of the firm 
under intimation to the Committee 

8 M/s Jyoti 0 Industnes Pvt Ltd Sonepat, RC No 6294 AY 1997 98 to 
2000 01 

It 15 intimated that the audit has raised objection that the arrears of this firm have 
not been declared under the Punjab Land Revenue Act 1887 But the same have been 
declared by the Dy Excise & Taxation Commussioner cum Collector Sonepat on 
13 06 2008 and property of the dealer was attached for effecting recovery of the arrears 
Since Malba of this firm was auctioned by the Estate Officer HUDA Sonepat a letter 
was written to him vide memo No 5862/VKS dated 17 09 2009 10 deposit the amount 
recerved from the auction 10 this department as huge arrears are outstanding against the 
firm At the same time a letter No 5877/VKS dated 17 09 2009 was written to the Land 
Acquisition Officer Rohtak पा which he was requested 10 remit the money payable 10 the 
firm on account of acquisition of land/property of the firm to the account of the 
department Further Sh V K Shastn Excise & Taxation Officer Sonepat has personally 
visited and contacted the Estate Officer HUDA Sonepat on 0909 2010 regarding 
recovery of arrears from this firm and he has assured to consider the claim ए the 
department Hence all efforts are being made to recover the arrears under the Punjab 
Land Revenue Act 1887 

9 M/s Abzony Safety Glass Ltd Panchkula RC No 2897 AY 1999 2000 to 
2001 02 

In this case it 1s intimated that the abzony safety glass stopped filling returns 11 
the year 2002 03 and no tax was deposited An inspection of premises led to inspection 
of tax and penalty to the tune of Rs 3247566/ for the year 2002 03 Rs 165944/ was 
imposed after assessment of year 2001 02 Total additional demand created of Rs 
4513510/ The property of dealer (attached land) was got attached from the sub register 
Cum Naib Tehsildar Bagwala vide this office memo no 557/T | (S R) dated 03 03 2008 
The HSIIDC 1s also clarming mortagage of their attached land as the firm had secured 
665 lacs as loan from them Efforts are on to recover these arrears Letter have been 
written to HSIIDC and Tehsildar 

10 M/s Luxmi Steel Fandabad (हट) TIN No 1202474 AY 1994 95 to 1999 2000 

M/s Laxmi Steel was थे propnetorship firm The firm was engaged in trading of iron 
and steel The firm stands closed since long The assessment for the years 1994 95 to 
1999 00 was framed ex parte disallowing the rebate u/r 24(A) of the HGST Rules and
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due to non submission of declaration/C Forms Out of the total demand of Rs 
60 84 009/ an amount of Rs 1436595 00 has been recovered leaving the balance of Rs 
5940314 00 The above arrear has been declared as an arrear under the Land Revenue 
Act vide Asstt Collector Ist Grade Cum Excise & Taxation Officer on 3108 10 The 
proprietor of the firm Sh Ravi Gupta 15 now residing in Delhi at B 13 Guimohar Park New 
Delhi New Recovery Certfficate No 114 dated 08 09 10 has been sent to Collector 
Defence Colony Mehrauli Badarpur Road New Delhi vide this office memo No 1380 
dated 07 08 2013 through Regd AD 

The two sureties namely 

1 Sh Puroshottam Lail Gupta Propretor of M/s Metal Trading Co B 271 Nehru 
Ground Fandabad RC No 1207663 

2 Sh 50 Kumar Proprietor M/s Bhagwati Steel B 264 Nehru Ground RC 
No 1308374 (Closed) 

have been i1ssued notices One surety Sh Suril Kumar has closed down his business 
and is not traceable Efforts are being made to recover the amount to the extent of the 
surety from Sh Puroshottam Lal Gupta 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the outstanding arrears from the dealers/propnietors/ 
sureties of the firm under intimation to the Commuttee 

[45] 2215 Failure fo intiate follow up action for recovery of arrears within 
the district 

On declaration of arrears under PLR Act summons are i1ssued to the defaulter 
and If the defaulter does not appear within 10 days a wnit of demands 15 to be 15560 by 
revenue officer on or after the day following than 11 which an arrear of land revenue 
accrues Further several steps viz 15506 of arrest warrant and detention 15506 of distress 
warrants and attachment of property of the defaulter are to be taken by the DETC for 
recovery of dues 

Test check of records of four offices of DETC revealed that AA declared arrears 
of Rs 3 38 crore as arrears of land revenue In six cases under their junsdiction between 
January 2004 and November 2007 Out of six cases the AAs had not even Issued writ of 
demand पा two cases involving arrears of Rs 1 81 crore in the remaining four cases the 
AAs issued summons between August 2005 and November 2007 but no follow up actien 
was taken to recover the arrears As a result these proceedings continue to hnger on for 
long period thereby jeopardising the recoveries of Rs 3 38 crore 

During the exit conference the department stated that there was acute shortage 
of AAs which affects the efficiency The depariment admitted the facts and assured to 
pursue these cases vigorously 

The department पा 15 wnitten reply stated as under 

1 M/s Shiva Potteries Village Damoli Ambala Cantt RC No 2122 EC Case 

In this case ॥ 15 intimated that the bnief facts of the case are that the defaulter 
was Issued Exemption Certificate under section 13 read with rule 28A of the HGST Act 
1973 (since repeal) The exemption which was granted for an amount of 

“
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Rs 125 58 441/ for the period from 18 11 97 to 17 11 04 for manufacture of crockery 
items However the dealer never applied for renewal of Exemption Certificate after 
3006 01 Inspite of issuance of notices no body appeared for renewal and on the report 
of the process server that the firm stand closed since long Necessary action for 
withdrawal of exemption was Initiated by the DETC by 1ssuance a notices However no 
body appeared n response to the notices and DETC decided the case ex parte and 
order for recovery of the exemption amount of Rs 19 63 900/ alongwith interest thereon 
in view of the decision of the DETC the case was referred to Lower Level Screening 
Committee for withdrawal of Eligibiiity Certrficate and पा addition interest of Rs 24 08 054/ 
was levied 

As the defauiter was not traceable action was initiated against the surety In reply 
10 which one of the surety stated that although he has withdrawn the surety since 30 9 98 
he will contact the partner of the firm लि recovery purpose However he has faled to 
produce the partner Thereafter summons had been i1ssued on the other sureties who 
had ensured to find out the defaulter He has now conveyed the address ए the defaulter 
Accordingly notice had been issued on the address of the defaulter for 05 10 10 and 
simultaneously the Taxation Inspector 15 also directed 10 locate the property of the 
defaulter so 85 to effect the recovery of the arrear by attaching the property Further 
Recovery Certificates sent to the Collector cum Deputy Excise & Taxation Commissioner 
(51) Jagadhar vide Memo No 1715/TI(W 5) dated 22 06 11 and a fresh letter was sent 
vide No 74 dated 14 02 12 and again Reminder issued vide Office Letter No 531/E 1 
dated 12 02 13 and latest reminder 1ssued vide this Office Letter No 178 dated 28 07 13 

The Committee desired that the department should make all out constant 
efforts to recover the balance arrears from the partners and sureties of the firm 
under inttmation to the Commuittee 

2 M/s Acron Plywood (P) Ltd Vill Bangar Kharkhoda Sonepat AY 1995 96 
to 2003 04 

In this case 1t 1s intimated that the firm was Propnetorship concern and was an 
exempted unit vide exemption certificate No 133 for the 08100 from 05/02/1996 to 
04/02/2005 for the total quantum of Rs 10468000/ under rule 28 A of HGST Ruies 1973 
Due to closure of firm exemption benefit of the firm was withdrawn of Rs 313344/ under 
HGST Act/HVAT Act 2003 and Rs 5121602/ under CST Act for the years 1995 96 to 
2003 04 Prop was resident of Delhi and after closure shifted to somewhere In Assam 
Demand was declared as arrear of Land Ravenue Act 1887 vide Asstt Collector Cum 
ETO orders dated 24 08 2006 subsequently summons was also Issued 10 all the sureties 
concerened Efforts are being made to recover the amount As per local enquiries 
conducted dealer has no immovable/movable property पा Sonepat HFC has not 
recovered full amount of its outstanding 1081 by selling off the plot on which firm was 
situated Details from HFC 15 yet awaited 

The Commuttee desired that the department should make all out constant 
efforts to recover the balance arrears from the propritors and sureties of the firm 
under intimation to the Committee
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3 M/s Intek Paper Industries Yamuna Nagar RC No 06381610520 AY 1998 
99 to 2003 04 

In reply to audit observation it 15 submitted that the The unit was granted eligibility 
certificate by the LL S C for a 08100 from 01 10 97 to 30 09 06 for total exemption of 
21 82 Lacs Subsequently the dealer applied for grant of exemption certificate Since the 
dealer falled to furnish adequate secunty the application for grant exemption certificate 
was rejected by the Dy Excise & Taxation Commssioner (ST) on 2203 2004 
Subsequently the dealer filed an appeal before the Jt ETC (Appeals) and the same was 
also rejected vide order dated 02 08 2004 The dealer never attended the assessment 
praceedings and all the case were decided exparte by the Assessing Authority creating 

an Additional Demand of Rs 1149540 under HGST Act and 73333 under CST Act 1956 
for the year from 1988 89 to 2003 04 which was the reason for delay ॥ finalization of the 

assessment 

There were two partners of the firm namely 

1 Shn Arun Kumar S/o Shn Bhanu Partap Singh R/o 8 Kalindi colony Yamuna 
Nagar 

2  Shni Nartnder Kumar S/o Shri Kartar Singh R/o VPO Amadalpur 

Firm has since closed and R C has already been cancelled we f 31 122007 
Notice for recovery of arrears was 15560 to the partners of the firm Arrears were 
declared as arrears recoverable under Land Revenue Act on 04 08 2005 and summons 
were I1ssued to the partners 

Notices to the sureties were also 1ssued for recovery Lefter was written to 
General Manager HSIDC Yamuna Nagar to intimate the ownership of Plot No 27 Indl 
Area Yamuna Nagar on 16 04 2010 further local inquiry conducted by the Taxation 
Inspector revealed that business premises of the firm have been seized by the Bank 
Authorizes So Information ॥ this regard were sought from the Branch Manger 
Corporation Bank Yamuna Nagar whi vide letter 08 09 2010 intimated that the property of 
the firm has been disposed off and regarding the claim for outstanding arrear the bank 
further mentioned that sale proceeds were not enough to satisfy the loan amount Further 
letter was written to Tehsildar Jagadhn vide dated 09 09 2010 to intimate about the any 
other property of the partners followed by reminder on 28 09 2010 Notices were 1ssued 
for 20 09 2010 and notices to sureties were also 1ssued for 20 09 2010 But the same 
couldn t be served due 10 non availability to the concerned persons Date of the notices 
was further extended to 15 10 2010 which could not be served Letter was again written 
Tehsildar Yamuna Nagar on 08 04 2011 followed by reminder on 24 052011 and 
04 01 2012 The dealer has furnished surety of Rs 25000/ from two persons at the ime 
of grant of Registration Certificate Notices were 1ssued 10 the sureties which could not be 
served Summons have been 1ssued to partner of the firm for 11 12 2013 and to sureties 
for 17 12 2013 but summon was served on one partner only and another partner was not 
avarlable Fresh summon has been 1ssued to another partner for 31 01 2014 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the outstanding arrears from the partners and the 
sureties of the firm under intimation to the Committee 

4 M/s Aman Enterprises Cheeka Kaithal RC No 0658210516 AY 2004 05 

The assessment case for the year 2004 05 was decided by the Assessing 
Authonty by creating an additional demand of Rs 523494/ under the HVAT Act and for 
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Rs 1095894/ under the CST Act on 30 06 2006 due to amount of tax charged पा VAT 

invoices have not been deposited In Government Treasuries and without C F and H 

forms 

A notice regarding recovery of arrear proceeding has been initiated on 4 03 2009 

to recover the amount for 18 03 2009 dated on 27 03 10 summon was Issued to the firm 

under the land revenue Act 

The owner of the firm refused to receive the summon and stated that his case 15 

pending before the Civil Court/ Sales Tax Tribunal Haryana as reported by the processor 

server Notice have been issued to both the sureties but not served upon the sureties 

due to closure of business Now the case 15 pending in Haryana Sales Tax Tribunal and 

the similar other cases like this are also pending in the Haryana Sales Tax Tribunal and 

Hon ble High Court Chandigarh 

The Committee desired that the department should pursue the case 

pending पा Haryana Sales Tax Tnibunal vigorously and thereafter action to recover 

the amount of additional demands from the owner बाएं sureties of the firm be taken 

accordingly under intimation to the Committee 

[46] 2216 Disposal of immovable property during the currency of 

recovery of arrears 

Under the HGST Act where dunng the pendency of any proceedings under this 

Act any person hable to pay any tax/other dues creates a charge on or transfers any 

immovable property belonging to him पा favour of any other person with intention to 

defrauding any tax or other dues any such charge or transfer shall be void as against 

any claim ॥1 respect of any tax or other dues payable by such person as वे result of the 

compietion of the 5910 proceedings 

Test check of the records of five offices of DETC revealed that the AAs finalised 

the assessments of 11 dealers for the AYs between 1987 88 and 2002 03 and created 

additiona! demands of Rs 7 55 crore between June 1995 and July 2006 All the dealers 

had closed down therr business and had sold/disposed off therr assets land and 

properties or plant and machinery between 1999 2000 and 2005 06 1e dunng the 

pendency of recovery proceedings In two cases involving Rs 3108 lakh the revenue 

authorities allowed the transfer of the properties despite prior intimation to them for not 

allowing such transfers In the case of one dealer of Kamnal the AA finalised the 

assessments for the AYs 1996 97 to 1999 2000 between September 2001 and February 

2003 and requested the Tehsildar Kamal in November 2007 for not ailowing the dealer 

to transfer of property though the dealer had already disposed off the property during the 

year 200506 The AAs had not taken any acton to get the disposal of 

immovable/movable properties decfared null and void under the Act Failure on the part of 

AAs 10 18156 demands in time and 10 mitiate action under the Act resulted in accumulation 

of arrears to the extent of Rs 7 55 crore 

During the exit conference the department stated that normally a dealer cannot 

dispose off his immovable property during currency of recovery of arrears but some 

dealers had managed to dispose off their assets clandestinely and in such cases the AAs 

came to know about the sale only after it had been completed by the deaiers However 

the recovery proceeding In each case continued The facts remains that farlure on the
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part of AA to raise demands In tme and to mitiate action under the Act led to 
accumulation of arrears 

The department in 15 written reply stated 85 under 

1 M/s Shree Ram Krishana Chemical Karnal RC No 27402 AY 1997 98 to 
2002 03 

In reply to objections of the audit it 15 submitted that 
1 Assessment proceedings पा each case were started well in time Notices 

were 1ssued for finalisation of assessment cases which could not be served 
upon the dealer due to closure of business The dealer was not traceable 
Efforts were made for proper service of notice of assessment but all In vamn 
Ultimately the cases were decided Ex parte Hence the delay in finahsauon 
of cases was circumstancial 

2 Recovery proceedings were initiated for recovery of arrears Demands were 
credated on account of cancellation of E C The dealer filed appeal aganst 
the assessment orders as well as cancellation of EC Efforts were made to 
trace out the property of the firm as it was found पा the name of the firm letter 
was written to the Tehsildar Karnal for attachment of the property but facts 
were ignored by the Tehsildar and the 5810 land of piece was transferred to 
another person Letter was written to Deputy Commissioner Karnal for 
cancellation of the 5816 deed and action against the official of Tehsil Office 
Matter 15 pending till today Further the appeal of the unit 15 also pending 
before the HLSC till today No further date has been received ॥ this office 

3. १० date has been receved In the office of the said case 

4 Notices/Summons were served upon the dealer/Suretes who have made 
request that their case 15 pending before HLSC Hence no recovery be made 
till decision of the HLSC 

5 Case1s pending in HLSC 

The Committee desired the department as well as PAG office to send the 
full detail of the case alongwith the facts to the Committee within a peniod of fifteen 
days for its consideration 

2 M/s Sunny Electronics Pvt Ltd Karnal RC No 25185 AY 1993 94 to 
1996 97 

In this case ॥ 15 Intimated that the cases were decided Ex parte and demands of 
Rs 577 lacs were created Recovery proceedings were initiated for recovery of arrears 
Unit was closed The dealer was not traceable The sureties of the firm were contacted 
for recoviery of arrears who were allowed mstalments @ Rs 750/ P M vide order dated 
18 08 2000 for payment of arrears on request which were discontinued after payment of 
Rs 39750/ The plot No 74 HSIDC where the dealer was running the business was 
sold by HF C in public auction to M/s Sudershan Overseas on 20 07 1998 and 
subsequently transferred by HSIDC पा their name as intimated vide letter No 2106 dated 
16 02 2005 1 e छाए to creation of additional demands for the year 1994 95 to 1996 97 
Again efforts were made and recovery of Rs 87500/ has been made thus total recovery 
effected worth Rs 127250/ No whereabouts of the dealer are known despite best 
efforts by the department 

1
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This 1s a generalized reply given by the department that the whereabouts of 
the dealers were not avallable? Whether the department has categoncally 
examined each case? Whether any mechanism was evolved in the department for 
making avaifable the whereabouts of the defaulters enabling the department to 
15506 the recovery certificates पा time 

The Commuttee desired that the department should make all out constant 
efforts to recover the outstanding amount from the dealer under Intimation to the 
Committee 

3 M/s Kundan Rice Mill बाण) RC No 20164 AY 1996 97 to 1997 98 & 1999 
2000 

It 1s intimated that due to closure of the business the dealer could not be 
contacted hence the delay The arrear have already been declared recoverable under 
the Punjab Land Revenue Act 1887 and 8 house owned by the propnetor of the 
business has been attached vide memo No 3372w 1 dt 08 08 08 The business of 
sureties also stand closed Letter no 544 dt 02 08 10 and subsequent reminder no 3324 
dt 0909 10 have been sent to ETC Office Panchkula for the permission of sale of 
attached property 

4 M/s RS Cotton Mill Julana Jind RC No 7044, AY 1994 95 to 1996 97 

1994 95 

In reply of para for the assessment year 1994 95 15 ६४580 by Rewisional 
Authority vide his order dated 25 02 2003 15 85 under 

Exemption certificate for total amount of Rs 13 38 Lacs with validity of exemption 
certificate from 01 12 94 to 30 11 03 

Benefit availed upto 31 03 95 148990/ 
R D sale disallowed by the Revisonal Authority 

Vide his order dated 25 02 03 and tax assessed @ 4% 7,57.837/ 
Total Tax assessed for the year 94 95 906627/ 

Notional Tax liability 1338000/ 
Less Tax for the year 94 95 906627/ 
Balance as on 01 04 95 431373/ 
Hence Rs 757637/ demand created by the revisonal authority & adjusted in Notional 
Tax Liability ' 

1995 96 

In reply of para for the assessment year 1894 95 18 revised by Revisional Authority vide 
his order dated 25 02 2003 is as under 

Notional Tax liability 85 on 01 04 95 431373/ 

Less Benefit availed duning the year 481284/ 

Due as on 01 04 96 49911/
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Hence Rs 431373/ adjusted by the revistonal authonty 0 notional tax liability 
and Rs 49911/ 15 recoverable 

1996 97 

In reply to para for year 1996 97 15 revised by the Rewvtstonal Authority on 25 02 
2003 and created additional demand Rs 459772/ which is recoverable The firm stand 
closed since long The prop of the firm 15 not avallable Tehsildar Julana written for 
verfficationof property and replied that no moveableimmoveable property पा the name of 
the firm/dealer 

1 Firm stand closed since long & the dealer 15 not traceable 

2 Notice 1ssued to the surties which could not be served due to that both the 
surties closed down his business & not traceable As per report of Tehsildar 
Julana received by this office that not iImmovable/movable property exist in 
the name of prop ffirm 

3 Efforts are being 10 trace out the prop of the firm 

The Committee desired that the department should make all out constant 
efforts 10 recover the balance arrears from the propretor and sureties of the firm 
under intimation to the Committee 

5 M/s Vocerne Overseas Pvt Ltd Kundhi Sonepat, RC No 8403 AY 1999 
2000 to 2001 02 

In this case it 1s submitted that the firm was granted exemption vide exemption 
certificate No 234 for the peniod from 16 09 1999 to 15 09 2006 for the total quantum of 
Rs 9358169/ under Rule 28 A of Haryana General Sales Tax Rules 1975 Dy Excise & 
Taxation Commussioner Sonepat cancelled the Exemption Certficate as eligibility 
certificate was withdrawn by LLSC vide order dated 25 07 2003 due to discontinuation 
and close down its business 

As directed by Dy Excise & Taxation Commissioner चाह Assessing Authorty 
vide orders dated 28 05 2004 created the demand of tax benefit avalled dunng exemption 
penod alongwith interest of Rs 295087/ under Haryana General Sales Tax Act 1975 
and Rs 351506/ under Central Sales Tax Act 1956 The then Assessing Authonty vide 
letter dated 07 09 2004 requested to Tehsidar (Revenue) Sonepat & GM HSIDC 
Sonepat for detalls of immovable properties owned by the firm and wide letter dated 
22 09 2004 requested to DGM (Estate) HSIDC Panchkula for not to transfer of property 
in the name of the firm | any The GM HSIDC Sonepat vide letter dated 06 12 2004 
intimated to this office that the propnetor of the firm has already executed a registered 
sale deed on dated 09 05 2003 पा favour of transferee and the physical possession 15 
also with, the transferse Dealer filed appeal against the order of Assessing Authonty 
before Jt ETC (Appeal) Rohtak and the Appellate Authonty vide order dated 29 11 2004 
stayed the recovery proceedings which 15 still effective Appeal is still pending before the 
Appellate Authority On 24 10 2007 summons were issued to the dealer by mistake In 
reply to which he has taken shelter of stay by Appellate Authonty Case 15 still pending 
before Jt EtE{Appeal) Rohtak 

The Committee desired that the department should pursue the case 
pending before Jt ETC {Appeal) Rohtak vigorously and thereafter action to 
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recover the outstanding amount from the proprietor of the firm be taken 

accordingly under intimation to the Committee 

6 M/s Paras Poly Films (P) Ltd Libaspur Sonepat RC No 7769 AY 1996 97 

to 2002 03 

In this case ॥ 15 iIntimated that the firm was granted exemption for the penod from 

29 03 1997 to 28 03 2004 wvide exemption certificate No 201 under rule 28 A of Haryana 

General Sales Tax Rules 1973 for a total quantum of Rs 14036926/ Dealer disposed 

off property पा the year 2002 | pursuance of an agreement in Delhi regarding property of 

firm i Sonepat Exemption Certificate was cancelled by Dy Excise & Taxation 

Commissioner vide order dated 26 04 2006 due to discountinuation of business for more 

than 6 months and disposal of its property Exemption avalled was recalled with interest 

vide Assessing Authonty order dated 27 07 2006 Assessment year 2001 02 and 2002 03 

were 8150 framed as ex parte in January 2006 Later Jt ETC(Appeal) Rohtak vide order 

dated 14 11 2006 remanded the case 10 Dy Excise & Taxation Commussioner Sonepat 

for fresh decision Now Dy Excise & Taxation Commussioner Sonepat vide order dated 

30 10 2009 has again cancelled the exemption certificate and demand of Rs 1966994/ 

under Haryana General Sales Tax Act 1973 and Rs 10106527/ under CST Act 1956 

total arrear 12073521/ has been created afresh vide Assessing Authonity orders dated 

09 06 2010 Therefore ॥ 1s pleaded that the dealer had sold off छाई property before the 

occurring of arrears 1 e arrears accured due to disposal of property 

7 M/s Shiv एप Factory Bhodia Khera RC No 22348 AY 1987 88 1990 91to 

1992 93 

The RC of the firm already stands cancelled wef 3006 1992 by the then 

Assessing Authonty vide his order dated 01 12 1993 The FIR No 155 Dated 1103 97 

ufs 420 457 468 469 471 & 120 B of IPC was lodged at Police Station Fatehabad The 

department has field an appeal before The Hon ble Court of Session Judge at Fatehabad 

against the judgment dated 2 02 09 passed by the court of Smt Nannder Kaur In the 

cnminal case no 6351 of 1999 ttled as State Vs Anil etc ansing out of FIR No 155 

dated 11 03 1997 wvide which the Ld tnal court has acquifted the respondents from the 

charges framed against them Arrears have already been declared as Land Revenue 

under the Punjab Land Revenue Act 1887 Summons was Issued (0 the dealer The 

service of summons has been affected by way of substitute service by pasting on the last 

known place of business of the defaulter The dealer has left Fatehabad The dealer has 

preferred था appeal before the Honble Haryana Tax Trbunal Chandigarh who has 

granted the stay vide his order dated 02 04 1996 with the directions to submit surety 

pond but the dealer has not complied with the directions of the Tribunal The appeal has 

been dismissed by the Hon ble Haryana Tax Tribunal Chandigarh for non compliance of 

its directions As per local inquiry from reliable sources Sh Mot Lal 5/0 51 Om Parkash 

Proprietor of the firm 1$ residng at X 65 Bodh Vihar Qutub Road Del Hence 

Recovery Certificate No 2/2002 2003 vide Memo No 97/TI/JSR dated 30 01 03 was 

sent to the Deputy Commissioner South Distnct MB Road Saket New Delhi 

Reminders were also sent to the Deputy Commussioner New 06] vide this office memo 

No 782 1063 & 134 dt 09 11 06 12 12 06 & 31 01 08 who informed this office wde hus 

office letter No 625/ dated 15 02 08 that address given in RC does not fall in sub division 

(Houz Khas) Distt South New Delhi Therefore a fresh recovery certificate 

No 97/TI(JSR) dt 30 01 03 has agamn been sent to the Addl Commussioner Recovery
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Trade & Taxes Dept Bikan Kar Bhawan 1 P Estate New Dellu vide this office memo 
no 401/TI(ASK) dt 25 03 08 but no information for recovery of arrears has been receved 
from the concerned department so far Last reminder was sent to the Addl Commuissioner 
Recovery Trade & Taxes Dept Bikan Kar Bhawan 1 P Estate New Delhu ४10४ this office 
memo no 616 107/TI(SST)/SR dt 15 07 2009 & 22 01 10 and last memo no 757/T1 SC 

dt 8 611 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the outstanding arrears of additional demands from the 
dealer and the sureties of the firms under intimation to the Committee 

8 M/s Bhagwati Wool Tax (P) Ltd Panipat RC No 5580 A AY 2003 04 

Parawise reply of audit para 15 as under 

1 Last Summons were Issued 10 the dea er 85 well 25 sureties on 21 11 2013 
Dealer filed a wnt petition before Punjab & Haryana High court (CWP No 
26775 of 2013) on 04 12 2013 challenging the process of recovery The 
case 15 fixed for 18 02 2013 and Hon ble High Court stayed the recovery till 

than 

2 it 1s submitted that arrear of interest of Rs 2164702/ was also declared 85 
arrear under the Land Revenue Act on 11 112013 and accordingly 
summons were i1ssued 10 the dealer as well as sureties on 21 11 2013 

The unit was closed down its business on 10/2003 

Reply gtven in para no 11s reiterated 

Reply given in para no 115 reiterated 
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There 15 no delay in the assessment of the case as the exemption was 
called back for non maintaining the production level and subsequently 
closing and subsequently closing down of the business by dealer 

In view of the above position explained above para may be dropped as the action 

will be taken on finalization of the caes by the Tnbunal 

The Commuttee desired that the department should pursue the case 

pending before the Hon ble Punjab & Haryana High Court vigorously and thereafter 

the action to recover the outstanding amount from the dealer and the sureties be 

taken accordingly under inttmation to the Committee 

9 M/s Attarr Spinrung Pvt Ltd Panipat RC No 6206 A AY 2003 04 

1 Date of closure No date of closure submitted by the dealer 10 this office 

Moreover the dealer failed to submit the returns ॥ the year 2001 02 

onwards 

2 Efforts made to recover the arrear of Rs 8032859/ are Copies of order up 

to assessment year 2000 2001 were sent to the dealer 10 their last known 

address but the same were returned by the postal department stating that 

the location was found locked despite best efforts made 0४ them Moreover 

the counsel of the firm obtaned the certified copies of the order of 

[
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exemption with drawl on 08 11 2007 passed by the Dy Excise & Taxation 
Commussioner Panipat dated 15 03 2004 and preferred appeal before the 
Jt ETC (A) Rohtak who ditsmissed the appeal vide order dated 01 02 2010 
Though recovery certificate was sent to Collector New Delhi on 04 07 2007 
14102007 28092009 13 09 2010 and 21 10 2010 85 the Directors are 
residing at New Delhi but no recovery has been effected til date Last 
reminder sent vide no 2059/W 8 dated 21 10 2010 

3 Reason for non raising the demand Dealer voluntary faled to file the 
retumns In assessment year 2001 02 which were examined by this office 
after a span of 15 to 2 years as per legal tme frame In this case also 
return perused In March 2004 when it came to know by this department 
through this record (as dealer voluntary not disclosed) and the same time 
Dy Excise & Taxation Commissioner Pamipat had withdraw the exemption 
vide order dated 15 03 2004 and ॥ this span dealer has sold the plant and 
machinery without informing this office Regarding the 15508 that had the 
demand raised earller demand could have been recovered it 15 submitted 
that the department took action timely within the time frame as discussed 
above that returns were examined after a gap of 1 510 2 year later 

4 Reasons for declarning the arrear as recoverable under the Land Revenue 

Act so late are follow The unit closed without intimation to this office and 
Drrectors of the company left Panipat without and intimation therefore 
order was not served directly The assessment order were sent to last know 
address of the Directors/who are residing at Delhi but the same were 
returned back 10 this office being those premises were found locked by the 
postal department Secondly the arrear was declared 85 arrear of Land 
Revenue Act on dated 30 10 2006 which 15 duly in time frame Hence no 
question of late declarng the arrear as recoverable under Land Revenue 
Act 

The Committee desired that the department should take some 
active/effective steps to recover the amount of arrears from the director आएं the 
sureties of the company under intimation to the Committee 

10 M/s Do Bhai Spinning Mill, Panipat, RC No 7269 A, AY 2003 04 

Steps taken to recover the arrear from the (1) Director of the Co 

1 (a) Sh Satish Kumar S/o Sh Tej Bhan Stood Director from 15 1 1995 to 
131985 only 1e for a very short tme Arrears declared as recoverable 
under Land Revenue Act 1887 by 1ssuing summons for calling upon the 
director 

(0) Whereas second director Sh Raj Kumar has died on 25 1 2010 due 10 fire 
broke out at his business 

{€) Third director Mrs Veena Gangwani W/o Late Sh Raj Kumar director 1n 
the company wef 13 1995 15 ving पा miserable condition along with her 
children due 10 1055 of her husband and theirr whole business Though 
efforts are going on to recover the arrears from her
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Il Sureties An amount of Rs 14 98 lac as surety was furnished by six persons 
for which efforts have been made by 1ssuing summons for calling upon them to deposit 

the arrears 

Il Legal Herr As perrecord from 15 1 1995 to 14 1 2002 1e whole exemption 
period Sh Raj Kumar was one of the Director and his wife replaced other director Sh 
Satish Kumarwe f 13 1995 but on 25 1 2010 Sh Raj Kumar died पा fire broken out in 
his business premises His minor children are school going No legal heir except his wife 
who 15 hving In a small house along with her children Therefore recovery from minor 

legal herr 15 8 vague term 

2 In reply to para 2 non miating the matter under the Punjab lLand 
Revenue Act 1887 since long including aftaching property ॥ 15 submitted 
that the Dy Excise & Taxation Commussioner(ST) Panipat vide his order 
dated 11 2 2004 had called back the benefit of exemption and created the 
arrear of Rs 1736130/ After that the dealer preferred an appeal before 
the Jt ETC (A} Rohtak who dismissed the appeal vide order dated 
2142005 Afterward contnuous efforts are being made by 15500 
notices 10 the directors duly received by Sh Ra; Kumar one of the director 
but the recovery could not be made 1n normal course Afterward arrear 
was declared as arrear due under the Punjab Land Revenue Act 1887 
and various notices/summons Issued to the sureties also Efforts are still 

continuing to recover the arrears 

3 Regarding levy of interest it 15 submitted that the same has been levied to 

the tune of Rs 4260953/ wide order dated 3 9 2010 

4 The latest position of the case 15 follows 

Out of the director Sh Raj Kumar had died on 25 1 2010 and other director 15 his 
wife who 8150 1n a shocked position due to 1055 of her husband and their entire business 
due to fire broken out of therr business premuses Summons 155160 10 the sureties for 

28 11 2013 

The Committee desired that the department should make all out constant 
efforts to recover the arrears from the directors and the sureties of the company 

under intimation to the Committee 

[47] 243 Underassessment of tax due to allowing of excess benefit of 

deferment 

Under Section 61 (2) (d) (m) of the HVAT Act an industrral unit availing the 
benefit of deferment of payment of tax whether by change over under the provisions of 

the Act or otherwise may n lieu of making payment of the deferred tax after five years 

pay half the amount of the deferred tax upfront along with the returns and on making 

payment 1n this manner the tax due according to the returns shali 96 deemed 10 have 

been paid in full If the tax calculated 15 more than the nput tax the difference of the two 
shall 06 the tax payable Further Section 14 (6) of the HVAT Act inter alia lays down that 

if a dealer fails to make payment of tax he shall be hable 10 pay in addition to the tax 

payable by hm simple interest at one and a half per cent per month | the payment 15 

made within ninety days and at three per cent per month If the default continues beyond 

ninety days for the whole 06100 from the last date specified for theypayment of tax to the 

date he makes the payment 

&
b



141 

During test check of the assessment records of the office of ETO Bahadurgarh in 

July 2007 ॥ was noticed that 8 dealer availing the benefit of capital subsidy of Rs 8 58 

crore for the penod 5 February 2003 to 4 February 2008 had opted to pay 50 per cent of 

the tax 1n heu of deferment of payment of tax under the HVAT Act/Rules The assessee 

had made sale of goods valued as Rs 59 18 crore involving tax of Rs 2 44 crore dunng 

the year 2003 04 After adjusting ITC of Rs 62 30 lakh paid on purchase of goods (Rs 

15 58 crore) the balance tax payable was Rs 181 crore The dealer was entitied to 

exemption of 50 per cent of deferred tax amounting to Rs 87 lakh The AA while 

finalising the assessment in November 2006 allowed 50 per cent of total tax habtlity 1e 

Rs 122 crore instead of admissible amount of Rs 87 lakh This resulted ॥ excess 

deferment of tax of Rs 34 81 lakh Additionally interest amounting to Rs 34 41 lakh was 

also leviable on default in tax demand of Rs 31 lakh for the 08100 from November 2003 

to November 2006 

After the case was potnted out in July 2007 the DETC Jhajar admitted the audit 

observation and stated पा December 2008 that the JETC (Range) cum RA Gurgaon had 

created additional demand of Rs 16 59 lakh (Tax Rs 6 81 lakh interest Rs 978 lakh) 

under HVAT Act या March 2008 and did not raise demand of tax under CST Act though 

he had calculated additional tax demand of Rs 24 23 lakh and interest of Rs 35 87 lakh 

under CST Act पा the annexure attached with the revision order The case was referred to 

the ETC 1n January 2009 for re examination for taking suitable action in the matter 

Further progress has not been received (August 2009) 

The matter was pointed out to the ETC Excise and Taxation Department पा 

September 2007 and January 2009 and reported to the Government in March 2009 their 

reply has not been received (August 2009) 

The department in its written reply stated as under 

M/s Surya Roshimi Ltd Bahadurgarh Jhajar RC No 256 AY 2003 04 

It 1s ntimated that the assessment order dated 27 11 2006 has been revised by 

the Jt ETC Cum Rewisional Authority Gurgaon vide order dated 31 03 2008 In this order 

additional demand of Rs 16 58 580/ (Rs 680771/ on account of short calculation of tax 

and Rs 9 77 809/ being interest) has been created under HVAT Act 2003 and similarily 

an additional demand of Rs 60 09 784/ (२५ 24 23 232/ on account of short calculation 

of tax and Rs 3586 551/ being interest) has been created under the CST Act The 

dealer filed an appeal before the Hon ble Tax Tnbunal Haryana Chandigarh The appeal 

was rejected The arrear pertain to LADT Act which has been declared uitra vires by the 

Hon ble Punjab & Haryana High Court S L P 1s pending पा the Supreme Court 

The Committee desired that the department should pursue the SLP case 

pending before the Hon ble Supreme Court vigorously and thereafter action to 

recover the outstanding amount of addittonal demand alongwith interest from the 

dealer be taken accordingly under intimation to the Committee 

[48] 246 Incorrect allowing of input tax credit 

2 46 1 Under Section 8(1) of the HVAT Act and the rules framed thereunder claim of 

input tax can be allowed to the purchasing dealer only when the tax has been deposited 

by the seling dealer As per direction issued by the JETC (Range) Fandabad पा March
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2008 claim of input tax पा respect of purchases made from dealer A was admissible at 
nil during AY 2004 05 

During test check of the assessment records of the office of DETC (ST) Jind in 
July 2008 1t was noticed that a dealer purchased cold rolled (CR)/hot rolled (HR) ८०15 
valued as Rs 109 crore from dealer A of Fandabad during the year 2004 05 आएं 
clamed ITC of Rs 4 34 lakh The AA while finalising the assessment in March 2008 
allowed ITC of Rs 4 34 lakh despite the specific direction of JETC (Range) Fandabad 
iIssued on 11 March 2008 for allowing ITC at nil of purchases made from dealer A 
Fatlure on the part of AA to take action as per direction of JETC (Range) resulted पा non 
raising of demand and incorrect allowing of ITC of Rs 4 34 lakh 

After the case was pointed out पा July 2008 the AA stated in August 2008 that 
ITC was zllowed on the basis of tax invoice/VAT C 4 and necessary verification of 
purchases from the dealer painted out by audit would be sought The facts remains that 
the AA did not comply with the direction of the JETC (Range) of March 2008 before 
finalising the assessment Further report has not been recetved (August 2009) 

The department था its written reply stated as under 

M/s Singhal Strips Ltd Ismila Rohtak TIN 06482820645 

In this case 1t 15 intimated that the assessment case file of the dealer 
was sent to the Dy Excise and Taxation Commissioner (Ins) cum Revisional 
Authornity Rohtak for taking suo moto action vide this office memo No 27941 
(Exemp ) dated 13 03 2009 An addittonal demand of Rs 18 66 878/ has been 
created by the Revisional Authonty vide his order dated 17 02 2010 The dealer 
further preferred appeal befare the Hon ble Haryana Tax Tribunal against the 
orders of the Revisional Authority Rohtak The decision of Hon ble Tribunal is 
still awaited 

The Committee desired that the department should pursue the appeal case 
preferred before the Honble Haryana Tax Tnbunal against the orders of the 
Revisional Authority Rohtak vigorously and thereafter action to recover the arrear 
of additional demands from पाए dealer be taken accordingly under intimation to the 
Commuittee 

[49] 252 Underassessment of tax due to mnadmissible deduction from gross 
turnover 

Under section 2 (रह) () of the HVAT Act the transfer of property in goods 
(whether as goods or in some other form) involved In the execution of a works contract 
where such transfer 1s for cash deferred payment or other valuable consideration and 
such transfer shall be deemed to 96 8 sale of those goods by the person making the 
transfer Further section 14 (6) of the Act Inter alia lays down that if a dealer fails to make 
payment of tax he shall be liable to pay ॥ addition 10 the tax payable by him simple 
interest at one and a half per cent per month If the payment 15 rnade within ninety days 
and at three per cent per month If the default continues beyond ninety days for the whole 
pertod from the last date specified for the payment of tax to the date he makes the 
payment 

2521 Dunng test check of the assessment records of the office of DETC(ST) 

Panipat In September 2008 1t was noticed that the dealer company (contractor) was 

[Y
]
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engaged n building construction and did not opt for lump sum payment of tax The 
confractee supplied matenal valued at Rs 155 crore to the contractor for use ॥ा the 

execution of works and the cost was recovered from contractor through works bills The 
dealer had not clamed any ITC The AA while finalising the assessments of the dealer In 
December 2007 and March 2008 omitted to levy tax on deemed sale of matenal valued 
as Rs 1 55 crore and allowed other miscellaneous deduction of Rs 48 24 lakh from the 
gross tumover This resuited In underassessment of tax of Rs 2189 lakh due to 
inadmissible allowing of deduction 

After the cases were pointed out in September 2008 the ETO Panipat stated पा 
October 2008 that the matenal supplied by the contractee was transferred to him by the 
contractor पा the execution of works contract by theory accretion The reply of the ETO 15 
not In consonance with the provisions of HVAT Act as tax was leviable at every 
successive stage and deemed sale was also taxable in the hands of the contractor 
Further reply has not been received (August 2009) 

The department 1n its written reply stated as under 

M/s Ra) Kishan & Co Pampat TIN No 06232604327 AY 2004 05 

In reply to audit objection it 15 stated that in the cases of works contractors the 
material transferred and consumed पा the execution of works contract 15 only leviable to 
tax and not otherwise The various expenses hke securities labour charges and water 
charges are permissible for deductions being not matenal transferred in the execution of 
the contract The deduction of briks was given only after verifying the fact that the same 
were purchased from BKOs who have opted for lump sum payment of tax under Rule 47 
of the Haryana Value Added Tax Act 2003 As per provisions of Haryana VAT Act no tax 
can be levied on the sale of goods on which lump sum tax has been 0810 

As regards the version of audit regarding wrong deduction of matenial supplied by 
contractee to contractor 1t 15 intimated that only charge has been conferred by the 
contractee 10 the contractor for the purposes of execution of works contract no 
consideration has been given or accepted by the parties without which the terms Sale 
can not be completed Since the nature of transferred of goods 15 out of the purview of 
the sale the deduction was nghtly allowed by the assessing authanty If it 1s assumed 
that the matenal supplied by the contractee to the contractor amounts to sale the such 
sale cannot to be held the sales in the hands of contractor ॥ the present case rather the 
such transactions/turnover ( any) would be purchases In the hands of the contractor and 
for which it would be entitled to get the credit of Input tax on such deemed purchases In 
such a circumstances but the contractor has not availed/allowed input tax credit This 
view 15 also supported by the judgement of Hon ble High Court of Punjab & Haryana in 
case of M/s Lajpar Rai Chanana V/s State of Haryana cited as (2011) 38 PHT 390 
(P & H) 

In view of the above 5810 posttton audit para may be dropped 

The Committee desired that the facts of this case may be got venfied and 
reconciled with the A G Office under intimation to the Committee 

[50] 47 Results of audit 

Test check of the records of the offices of DETC (Excise) relating to State excise 
conducted था audit during the year 2008 09 revealed non/short recovery of excise duty 
license fees and penalty etc amounting to Rs 5 59 crore ॥ 384 cases which fall under
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the following categones 

{(Rupees था crore) 

E Category Number of “ 
No cases 

Excise आएं Taxation Department (State Exclse) 

1 Non/late deposit ए license fees and loss of interest 212 “ 45 

2 Non recovery of penalty on illicit kquor 87 084 

n Non imposition of penalty “ 015 

4 Miscellaneous imegulanties “ “ 15 

Total “ “ 59 

Dunng the year 2008 09 the department accepted underassessments and other 

deficiencies of Rs 1 20 crore involved in 98 cases of which 27 cases involving Rs 45 66 
lakh had been pointed out dunng 2008 09 and the remaining ॥ eariler years The 
department recovered Rs 8 84 lakh | 25 cases dunng the year 2008 09 of which one 
case involving Rs 25 000 related 10 the year 2008 09 and bhalance 10 the earlier years 

A few Illustrative audit observations involving Rs 2 35 crore are mentioned पा the 
succeeding paragraphs 

The department पा its written reply stated as under 

All the 384 cases Involving an amount of Rs 5 59 crore have been reviewed with 
the following results 

1 88 cases involving an amount of Rs 069 crore have been 56160 with 
demand 

2 25 cases involving an amount of Rs 0 44 crore have been settled without 
demand 

3 271 cases Iinvolving an amount of Rs 446 crore are still under 
process/consideration of the Audit 

The Committee desired the department to review all the pending 271 cases 
upto 30" June 2014 and its detailled Report be sent to the PAG office for its 
verification under intimation 10 the Committee 

[51] 431 Non realisation of differential icense fee 

Under the HLL Rules 1970 read with the State excise policy for the year 2006 07 
and 2007 08 every successful allottee of retail licensed liquor outlet shall be required to 
deposit 8 secunty equal to 20 per cent of the annual license fee of the licensed outlet out 
of which five per cenf of the license fee has to be deposited on the day of draw of lot five 
per cent within seven days of the allotment/draw of 101 on or before 31 March of the year 
whichever 15 earlier and remaning 10 per cent by 7 Apnl of the respective year A 
person to whom a liquor outlet has been allotted shall pay by the 15 of every month the 
remaining 80 per cent पा eight instalments equal to 10 per cent of the total annual icense 
fee upto the month of November of the respective year In case the allottee refuses to



145 

accept the license or fails to deposit the monthly instaiment in full alongwith interest by 

the end of the month the hcensed outlet shall cease to be in operation on the first of the 

following month and shall ordinanly be sealed by the DETC {Excise) of the respective 

distnict The DETC (Excise) may re allot it at the 1150 and cost of the onginal ailottee by 

seeking छाए permission of the Financial Commissioner 

During test check of the records of four' offices of DETC (Excise) between May 

2007 and Apnl 2008 1t was noticed that 12 retarl outlets were auctioned durmng March 

2006 and May 2007 for Rs 1 62 crore and Rs 1 11 crore for the year 2006 07 and 2007 

08 Out of 12 successful bidders five bidders did not deposit the secunty amount and the 

remaining seven licensees failed to pay the monthly instalments of license fee ॥ा full by 

the due date Of the total license fee of Rs 273 crore the allottees deposited secunty 

amounting to Rs 40 21 lakh आएं monthly instaiments amounting to Rs 34 79 lakh Thus 

the aliottees did not deposit the balance amount of Rs 198 crore The depariment 

cancelled therr retail liquor outlets between June 2006 and August 2007 and forfeited the 

entre amount of secunty These retail fiquor outlets were reauctioned between August 

2006 and September 2007 for the remaining period for Rs 97 35 lakh at the 1150 and cost 

of original icensees However the department did not initiate any action to recover the 

differential amount of license fee of Rs 101 crore from the onginal allottees This 

resulted in non realisation of Government revenue of Rs 1 01 crore 

After the cases were pointed out between May 2007 आए Aprl 2008 DETC 

(Excise) Sirsa stated पा January and May 2009 that license fee amounting to Rs 25 000 

had been recovered in 016 case and efforts were being made 10 recover the balance 

amount of Rs 39 75 lakh from the onginal four allottees and 1ssued recovery certificate 

for Rs 3 lakh to DETC Hisar in one case DETC (Excise) Kurukshetra Karnal and 

Fardabad stated between August 2008 and January 2009 that efforts were being made 

to recover the differential amount ए Rs 60 70 lakh from the orniginal eight allottees 

A report on recovery has not been received (August 2009) 

The matter was pomnted out to the ETC Excise and Taxation Department पा July 

2007 and July 2008 and reported to the Government in March 2009 their reply has not 

been received (August 2009) 

The department in its written reply stated as under 

in this para an amount of Rs 100 70 lakh was pointed out by Account General 

(Audit) Haryana and out of which 2 40 lakh has been recovered leaving a balance of Rs 

98 30 lakh The concerned Dy Excise & Taxation Commissioner s have been directed to 

make the recovery at the earliest 

The Committee desired that the department should make sincere and 

vigorous efforts to recover the balance amount of Rs 98 30 lac from the ongwnal 

allottees under iIntimation to the Committee 

[52] 4321 Shortrecovery of license fee and interest 

Durning test check of the records of the offices of DETC (Excise) Kaithal Karnal 

and Sonipat between May 2007 and August 2008 it was noticed that retatl hquor outlets 

for the sale of CL/IMFL were allotted to 19 licensees for Rs 5 11 crore for the year 2006 

07 and 2007 08
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The licensees failed 10 pay the monthly mstaiments of license fee for the perod 
between August 2006 and November 2007 ॥ full by the prescnbed dates Against Rs 
5 11 crore the licensees had paid only Rs 4 59 crore The DETCs {Excise) however did 
not Initiate any action to ceasefseal the vends for non deposit of monthly instalments and 
to levy interest for belated payments of license fee This resulted पा non/short recovery of 
license fee of Rs 52 48 lakh besides interest® of Rs 16 92 lakh 

After the cases were pointed out between May 2007 and August 2008 DETC 
(Excise) Sonipat stated पा November 2008 आएं February 2009 that license fee of Rs 
4 64 Takh and interest of Rs 76 150 had been recovered between September 2007 and 
January 2009 DETC (Excise) Kaithal stated पा Apnl 2008 that efforts were 0९00 made 
to recover the license fee DETC (Excise) Kamal stated in August 2008 that action would 
be taken to recover the license fee as per provisions of the Rules A report on recovery 
and final reply has not been received (August 2009) 

The department था its wnitten reply stated as under 

पी this case an amount of Rs 69 40 iakh was pointed out by Accountant General 
(Audtt) Haryana आएं out of which an amount of Rs 7 01 lakh have been recovered 
leaving a balance of Rs 6239 lakh The concerned Dy Excise & Taxation 
Commissioners have been directed to make the recovery at the earliest 

The Committee desired that the department should make all out constant 
efforts to recover the balance amount of license fee of Rs 62 39 lac from the 
concerned ltcensees mvolved था this case under intimation to the Committee 

[53] 4322 Shortrecovery of license fee and mterest 

Dunng test check of the records of the offices of DETC (Excise) Kaithal and 
Panipat for the years 2006 07 and 2007 08 ॥ October 2007 and Apnl 2008 ॥ was 
noticed that 56 licensees falled to pay monthly instalments of license fee amounting to 
Rs 507 crore for the penod between Apnl 2006 and November 2007 by the prescribed 
dates The DETCs (Excise) however did not levy interest for belated payment of the 
license fee ranging between 15 to 184 days This resulted पा short recovery of interest of 
रि 11 89 lakh 

After the cases were pointed out in October 2007 and April 2008 DETCs 
(Excise) Kaithal and Panipat stated between February 2008 and March 2009 that an 
amount of Rs 28 071 had been recovered ॥। one case n July 2008 and efforts were 
being made to recover the balance amount A report on recovery has not been received 
(August 2009) 

The matter was pointed out to the ETC Excise and Taxation Department 
between July 2007 and October 2008 and reported to the Government in March and April 
2009 therr reply has not been received (August 2009) 

The department in its written reply stated as under 

In this case an amount of Rs 11 89 lakh was pointed out by Accountant General 
(Audit) Haryana and out of this amount Rs 3 19 lakh has been recovered leaving a 
balance of Rs 870 lakh The concemed Dy Excise & Taxation Commuissioner s have 
been directed to make the recovery वां the earliest
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The Commuittee desired that the department should make ali out constant 
efforts to recover the balance amount of license fee of Rs 870 lac from the 

concerned licensees involved प्रा this case under iIntimation to the Commattee 

[54] 433 Non recovery of penalty 

Under Section 61 and 61 A of the Punjab Excise Act 1314 as applicable 10 
Haryana penalty not less than Rs 50 and not more than Rs 500 per bottle of 750 ml 15 
leviable on the offender for possession of illicit lquor The Act further provides that if 
penalty 1s not 0810 within the stipulated period the Collector or DETC shall pass orders 
for confiscation of means of transport along with the hiquor and the means of transport 
shall be put to auction within 30 days from the date of order of confiscatton The auction 
amount after deducting the expenditure incurred on it shall be adjusted towards payment 
of penalty and the excess amount If any shall be refunded to the owner The 
unrecovered amount of penalty | any shall be recoverable as arrears of land revenue 

During test check of records of the offices of DETC (Excise} Fatehabad and 
Kurukshetra between August 2006 and May 2008 it was noticed that in 48 cases 15 171 
bottles of illicit country liquor were detained between Apnl 2005 and Cctober 2007 and 
penalty of Rs 30 60 lakh was imposed The department had confiscated six vehicles In 
these cases Neither the defaulters paid the penalty nor the department imtated any 
action to recover the amount either by auctioning the confiscated vehicles or by recovery 
through revenue recovery certificate as arrears of land revenue even after the lapse of 17 
to 47 months This resulted in non recovery of penalty of Rs 30 60 lakh 

After the cases were pointed out in August 2006 and May 2008 DETC (Excise) 
Fatehabad and Kurukshetra stated between December 2008 and January 2009 that an 
amount of Rs 2 90 lakh had been recovered in 19 cases (including auction money of 
two vehicles amounting to Rs 2 60 lakh) between May 2007 and September 2008 and 
efforts were being made to recover the balance amount of Rs 27 70 lakh Further 
progress of recovery has not been recerved (August 2009) 

The depzrtment पा its written reply stated as under 

In this case an amount of Rs 30 60 lacs was pointed out by Accountant General 

(Audit)y Haryana and out of this amount of Rs 3 27 lacs has been recovered leaving a 

balace of Rs 27 33 lacs The concerned Dy Excise & Taxaton Commissioner s have 

been Directed to make the recovery at the earliest 

The Committee deswred that the department should make sincere and 
vigorous efforts to recover the balance amount of penalty amounting to Rs 27 33 

lac from the defaulters under intimation to the Commuttee 

[55] &1 Results of audit 

Test check of the records ॥ the offices of Transport Excise आएं Taxation 

Agriculture and Power departments relating to revenue received from taxes on vehicles 

taxes on goods and passengers and other tax receipts during the year 2008 09 revealed 

non/short recovery of tax fees and penalty etc amounting to Rs 5 18 crore ॥ 5738 

cases which fall under the following categones
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(Rupess in crore) 

Sl Category Number of cases m 

A Exclse and Taxation Department (Taxes on goods and passengers) 

1 Non recovery of passengers tax from bus owners of 713 158 
co operative soctetiesseducational institutions 

2 Non recovery of goods tax 693 “ 36 

Total m 408 “ 94 

B Other Tax Receipts (entertainment duty and show tax) 

Other tax receipts n 0002 

Grand total “ “ 96 

Dunng the year 2008 09 the departments accepted underassessments and other 
deficienctes of Rs 2 17 crore involved 1n 1 860 cases of which 1 852 cases Involving 
Rs 2 13 crore had beer pointed out during the year 2008 09 and the remaining In earlter 
years The departments recovered Rs 16 36 lakh in 99 cases during the year 2008 09 of 
which 91 ८8565 involving Rs 12 73 lakh related to the year 2008 09 and balance to the 
earlier years 

A few illustrative audit observations highhighting irregulanties involving financial 
effect of Rs 1 61 crore are mentioned पा the succeeding paragraphs 

The department in its written reply stated as under 

PGT 

All the 1406 cases involving an amount of Rs 194 crore have been reviewed 
with the following results 

1 630 cases involving an amount of Rs 107 crore have been settled with 
demand 

2 776 cases nvolving an amount of Rs 087 crore are stli under 
process/consideration of the Audit 

The Committee recommends that | the recovoery 15 not possible then the 
department should send the proposal for wrnnting-off the amount to the 
Government and send its information to the Committee after the amount 15 
written off 

Entertainment 

All the 6 cases Involving an amount of Rs 2 45 lacs have been reviewed with the 
following results 

1 5 cases involving an amount of Rs 2 10 lacs have been settled with demand 

2 1 case involving an amount of Rs 035 lacs are stll under 
process/consideration of the Audrt 

The Committee desired that the department should reconcile one case 
involving an amount of Rs 0 35 lac with the A G Office under intimation to the 
Commitiee
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[56] 531 1 Educational institutions 

The owner of the bus of an educational institution may n lieu of tax chargeable 

on fare and freight pay lump sum tax (month wise) at the rate of Rs 60 per seat per 

month for nine months {from July to March) in a year Further as per notffication dated 18 

October 2007 (applicable from 1 March 2007) the Government prescribed lump sum tax 

in respect of private schools owning educational insttutional buses on the basis of 

monthly bus charges per seat exceeding Rs 100 but not exceeding Rs 200 at the rate of 

Rs 20 and exceeding Rs 200 at the rate of Rs 40 per seat per month for nine months 11 

a year 

During test check of records of four' offices of DETC between November 2007 

and October 2008 It was noticed that the owners of 492 educational institutton buses 

granted permits for plying buses either did not deposit the monthly passengers tax or 

deposited 1t short during the penod between Aprit 2007 and March 2008 The department 

however did not raise the demand to realise tax from the defauling bus owners This 

resulted ॥ non/short realisation of passenger tax of Rs 59 38 lakh Additionally a 

maximum penalty of Rs 24 60 lakh was also recoverable 

After the cases were pointed out between November 2007 and October 2008 

DETCs Bhiwani Kaithal and Narnaul inttmated between September 2008 and March 

2009 that an amount of Rs 18 480 had been recovered पा respect of four buses of 

Kaithal between April and November 2008 and efforts were being made 10 recover the 

balance amount DETC Rewan stated पा September 2008 that notices would be 1ssued to 

recover the tax from the defaulting institutions Further report on recovery has not been 

receved (August 2009) 

The department in 1ts written reply stated as under 

In reply to this para it 15 submitted that out of the 492 cases pointed out by 

Accountant General (Audit) out of which 165 cases have been decided and an amount of 

Rs 21 97 lacs has been recovered leaving a balance of 327 cases which will be decided 

very shortly 

The Committee desired that the department should make sincera and 

vigorous efforts to recover the balance amount from the remaining 327 cases from 

the defaulting bus owners under ntimation to the Committee 

[57] 5312 Transport co operative societies 

The permit holder buses on link routes of the State under the scheme of 

privatisation of passenger road transport are required to pay lump sum passengers tax 

based on the seating capacity of the bus on monthly rate of Rs 16 000 for 52/54 seater 

and Rs 10 000 for 30/32 seater buses Further the Government vide notification 1ssued 

in April 2002 revised rates of passengers tax to Rs 20 000 and Rs 14 000 for 52/54 and 

30/32 seater buses respectively ॥ case ther routes are extended upto 24 kilometers 

With effect from March 2007 the Government revised the passenger tax to Rs 12000 

for 52/54 seater and Rs 6 000 for 30/32 seater buses and in case their routes extended 

upto 24 kilometers at the rate of Rs 16 000 for 52/54 seater and Rs 10 000 for 30/32 

seater buses 

During test check of records of झा offices of DETC in October and November 

2008 1t was noticed that 29 transpert co operative societies® erther did not deposit the
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monthly passengers tax or deposited It short during 2007 08 The department however 
did not raise the demand to realise tax from the defaulting societies This resulted पा 
non/short realisation of tax of Rs 29 06 lakh Additionally maximum penalty of Rs 145 
lakh was also recoverable 

After the cases were pointed out in October and November 2008 DETCs 
Fandabad (West) Jhajjar and Jind stated between November 2008 and March 2008 that 
a sum of Rs 178 lakh had been reccvered in two cases of Fandabad (West) पा 
December 2008 and January 2009 and efforts were being made to recover the balance 
amount DETC Fandabad (East) and Bhiwan stated between March and June 2009 that 
efforts were being made to recover the amount DETC Panipat stated between January 
and May 2009 that notices had been i1ssued to recover the dues from the defaulting 
vehicle owners A report on recovery and final reply has not been received (August 
2009) 

The department in its written reply stated as under 

In reply to this para it 1s submitted that out of the 29 cases pointed out by 
Accountant General (Audit) out of which 11 cases have been decided and था amount of 
Rs 17 36 lacs has been recovered leaving a balance of 18 cases which will be decided 
very shortly 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the balance amount in the remaining 18 cases from the 
defaulting vehicle owners of transport co-operative societies under intimation to 
the Committee 

[58] 5313 Ciy bus operators 

The holders of permit for plying buses on the roads within the municipal 
corporation पाए in Gurgaon and Faridabad distnicts are required to pay passengers tax at 
the rates prescnbed for ordmary half body and ordinary full body at Rs 4 200 and Rs 
7 000 per month respectively with effect from 24 February 2004 

During test check of the records of the offices of DETC Fandabad (East) and 
Gurgaon for the year 2007 08 पा April and October 2008 ॥ was noticed that 26 private 
bus operators who were granted permits for plying buses पा city areas did not deposit the 
monthly passengers tax for different penods between Aprl 2007 and March 2008 The 
department however did not take action 10 realise the tax from the defaulting bus 
owners This resulted पा non/short realisation of tax of Rs 1033 lakh Additionally 
maximum penalty of Rs 1 30181 was also leviable 

After the cases were pointed out पा April and October 2008 DETCs Fandabad 
(East) and Gurgaon stated between Novemter 2008 and Apnil 2009 that tax amounting to 
Rs 2 56 lakh had been recovered between April 2008 and February 2009 and efforts 
were being made 10 recover the balance amount of Rs 777 lakh A report on action 
taken to levy penalty and the recovery of balance amount has not been received (August 
2009) 

The matter was pointed out to tre ETC Excise and Taxation Department 
between February 2008 and March 2009 and reported to the Government in March and 
Apnl 2009 therr reply has not been received {August 2009)
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The department in its written reply stated 35 under 

In reply to this para it 15 submitted that out of the 26 cases pointed out by 

Accountant General (Audit) out of which 12 cases have been decided and an amount of 
Rs 6 34 lacs has been recovered leaving a balance of 14 cases which will 96 decided 

very shortly 

The Committee desired that the department should make sincere and 
vigorous efforts to recover the balance amount of passengers tax as well as 
penalty leviable from defaulting prnivate bus owners in the remawmning 14 cases 
under intimation to the Committee
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REVENUE DEPARTMENT 

[59] 3 1 Results of audit 

Test check of the records of vanous registration offices dunng the year 2008 09 
revealed nonishort levy of stamp duty (SD) and registration fee amounting 10 Rs 6 52 
crore in 1 290 cases which fall under the following categories 

(Rupees in crore} 

Sr Category Number Amount 
No of cases 

A Revenue Department 

1 Non/short recovery of stamp duty due to 922 451 

undervaluation of immovable property 

2 Short realtsation of stamp duty due to sale 53 053 
of property at lower consideration than the 
amount mentioned in the agreement 06605 

3 Short recovery of stamp duty due to 31 028 

misclassification of instruments 

4 Short recovery of stamp duty due to non 1 014 

charging of residential rates on purchase 

of land by builders 

- Irregular exemption of stamp duty on 13 003 

mortgage 06605 

n Miscellaneous irregulanties 137 101 

Total 1157 m 50 

B Land Revenue 

7 Miscellaneous irregulanties 133 002 

Total “ m 02 

Grand total m 290 m 52 

Durng the year 2008 09 the department accepted underassessments and other 
deficiencies of Rs 1 90 crore involved पा 310 cases of which 304 cases involving Rs 
1 89 crore had been pointed out dunng 2008 09 and the remaining 1n the earlier years 
The department recovered Rs 149 lakh ॥ seven cases during the year 2008 09 of 
which cne case nvolving Rs 16 543 related to the year 2008 09 and the balance 10 the 
earlier years
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After the 15506 of draft paragraph the department further recovered Rs 1 43 lakh 
in one case 

A few illustrative audit observations involving Rs 74 56 lakh are mentioned In the 
succeeding paragraphs 

The department in its wnitten reply stated as under 

Recently all the Deputy Commissioners of the State have been impressed upon 
vide ACS & FCR D O letter No 4575 STR 3 2013/9558 78 dated 19 07 2013 10 look into 
the matter at personal level and to instruct the authonties concerned to pay special heed 
to decide these expeditiously and make strenuous efforts to recover the balance amount 
In a time bound manner and not 10 treat such cases in a casual manner 85 a matter of 
routine They have also been impressed upon 10 hold special campaigns to dispose of 
Court cases and to affect recovery in Revenue as well 85 पा public interest 

The Committee wants to know the number of Tehsildars charged sheeted 
under rule 7 & 8 separately and punished out of 22 Tehsildars found guilty पा the 
report of the inquiry Officer 

The Committee desired the department to start timely schedule system for 
disposing off the revenue cases pending for a long time and the recovery process 
be also expedited The progress report be sent to the Committee accordingly 

[60] 331 Evasion of stamp duty due to undervaluation of immovable 
property 

Under Section 27 and 64 of the 1S Act as applicable to Haryana consideration 
and all other facts and circumstances affecting the chargeability of any instrument with 
duty or the amounts of duty with which it 15 chargeable should be fully or truly set forth 
therein The IS Act further provides that any person who with intent to defraud the 
Government executes an instrument पा which all the facts and circumstances required to 
be set forth ॥ such instrument are not fully and truly set forth 15 punishable with a fine 

which may extend to Rs 5 000 per instrument N 

During test check of the records of six registering offices between July and 
November 2008 1t was noticed that ten conveyance deeds were registered betweeh April 
2007 and May 2008 on account of sale of immovable properties The total value of 
properties set forth n all these conveyance deeds was Rs 1 97 crore Cross verffication 
by audit of these deeds with the agreements executed between the concerned parties 
between March 2007 and February 2008 and recorded with the various document writers 
revealed that the total sale value of the agreements worked out to Rs 3 95 crore Thus 
the conveyance deeds were got executed and registered at a consideration less than that 
agreed upon between the affected parties Undervaluation of immovable properties |] 
conveyance deeds resulted in evasion of stamp duty of Rs 1041 lakh Additionally 
penalty not exceeding Rs 50 000 for undervaluation made with intent to defraud the 
Government was also leviable 

After the cases were pointed out between July and November 2008 the Joint 
Sub Registrar (JSR) Jakhal and Sub Registrars (SRs) Safidon and Samalkha stated 
between November 2008 and January 2009 that the cases had been referred to the 
Collector under Section 47 A of the Act for determination of value of the immovable 
property The reply of the registening authonties does not explamn why these cases had
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been referred to the Collector since there was no need to refer the cases to the Collector 
for dectsion as the value of the property had already been agreed upon between the 
affected 08165 The JSR Alewa and SR Palwal stated between July 2008 and January 
2009 that progress of recovery would be intimated after taking necessary action as per 
provisions of the IS Act The JSR Pillukhera stated in April 2009 that Rs 16 543 had 
been recovered ॥ Cctober 2008 Further report has not been received (August 2008) 

After the matter was reported to the Government in February 2009 the 
Government stated पा May 2009 that in such cases jurisdiction lies with the Collector 
under section 47 A of the Act to decide the stamp duty 50 chargeable in quasi judicial 
capacity The concerned SRs/JSRs and Courts of Collectors would require time to verify 
the facts and decide the cases 85 per provisions of the stamp law procedure 

The department in its written reply stated as under 

The latest position of para 15 as under 

No of Amount 
cases (in lacs) 

1 | Amount Recovered by the department 1 165 

2 | Amount dropped by Collectors 

3 | Amount dropped by A G 

4 | Pending in various courts of Collectors एंड 47 A 2 558 

5 | Balance cases/ Amount for recovery 7 318 

Total “ 10 41 

Recently all the Deputy Commussioners of the State have been impressed upon 
vide ACS & FCR D O letter No 4575 STR 3 2013/9558 78 dated 19 07 2013 to look nto 
the matter at personal level and to instruct the authonties concerned to pay special heed 
to decide these expeditiously and make strenuous efforts to recover the balance amount 
in 8 tme bound manner and not to treat such cases in 8 casual manner as 8 matter of 
routine They have also been impressed upon to hold special campaigns to dispose of 
the Court cases and to affect recovery in Revenue 85 well 85 in public interest 

The Committee desired the department to make strenuous efforts to 
recover the balance amount under intimatton to the Commuttee 

The Committee also desired that the cases pending पा the vanous courts be 
pursued for early settlement and its final outcome be intimated to the Committee 
accordingly 

[61] 332 Evasion of stamp duty due to misclassfication of documents 

Under the provisions of the IS Act separate rates have been prescribed for 
different types of instruments The classification of an instrument depends upon the 
nature of the transactions recorded therein In case possession of the property 15 handed 
over after receipt of full amount of consideration the instrument becomes 8 conveyance 
deed and stamp duty becomes leviable under the 15 Act 

L
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During test check of the records of five offices of registening authorities for the 
year 2007 08 between June and September 2008 1t was noticed that eight instruments 
conveying possession and transfer of property valued as Rs 162 crore to the 
vendees were executed between May 2007 and March 2008 In all the cases the 
vendors received full amount in lleu of the property 5010 and the possession of 
immovable property was also handed over to the purchasers The deeds were liable to 
be treated as conveyance deeds and stamp duty of Rs 9 87 lakh was leviable However 
the registering authonties misclassified these documents and reqgistered the 06605 as 
agreements to sell charging stamp duty of Rs 440 which was incorrect This resulted पा 
evasion of stamp duty of Rs 9 87 lakh 

After the cases were pointed out between June and September 2008 the SRs 
Ambala City Hisar and Sohna stated between June and September 2008 that progress 
of recovery would be intimated after taking necessary action as per provisions of the IS 
Act The JSR Ambala Cantonment and SR Farukhnagar stated पा September and 
October 2008 that the cases had been sent (September छाप October 2008) to the 
Collector under section 47 A of the Act for decision Further report has not been received 

(August 2009) 

The matter was reported to the Government in February 2009 their reply has not 

been received (August 2009) 

The department ॥ 15 written reply stated as under 

The latest position of para 15 85 under 

No of | Amount (पा 
cases lacs) 

n Amount Recovered by the department 2 202 

2 | Amount dropped by Collectors 

3 | Amount dropped by A G 

4 | Recovery already mentioned in CAG 

5 | Pending पा various courts of Collectors u/s 47 A 3 550 

n Balance cases/ Amount for recovery 3 235 

Total “ 987 

Recently all the Deputy Commussioners of the State have been impressed upon 
vide ACS & FCR D O letter No 4575 STR 3 2013/9558 78 dated 19 07 2013 10 look into 
the matter at personal level and to mstruct the authonties concerned to pay special heed 

to decide these expeditiously and make strenuous efforts 10 recover the balance amount 

in 8 time bound manner and not (0 treat such cases ॥ a casual manner as a matter of 

routtne They have also been impressed upon to hold spectal campaigns to dispose of 

the Court cases and to affect recovery in Revenue as well 85 in public interest 

The Committee desired the department to make strenuous efforts to 

recover the balance amount under intimation to the Committee
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The Committee aiso desired that the cases pending पा the various courts be 
pursued to their logical conclusion and its final outcome be mtmated to the 
Commtttee accordingly 

[62] 341 Short levy of stamp duty due to application of incorrect rates of 
immovable property 

In order to check evasion of stamp duty in sale deeds the Government I1ssued 
instructions पा November 2000 to all registering authoriies in the State 10 the effect that 
land sold within municipal imits with an area less than 1 000 square yards or ॥ case 
where purchasers are more than one and the share of each purchaser 15 1655 than 1 000 
square yards be valued at the rate fixed for the residential property of that localty for the 
purpose of levying stamp duty 

During test check of the records of 15 offices of SR for the year 2007 08 between 
April and October 2008 it was noticed that 50 sale deeds of plots वा municipal imits with 
an area less than 1 000 square yards and In case where purchasers were more than one 
and the share of each purchaser was less than 1000 square yards were registered 
between April 2007 and January 2008 The deeds were liable 10 be assessed for Rs 9 22 
crore based on the rates fixed for residential areas and stamp duty of Rs 67 06 lakh was 
chargeable However the registering authorities assessed the deeds for Rs 2 94 crore 
based on the rates fixed for agricultural land and levied stamp duty of Rs 22 86 lakh 
This resulted पा short levy of stamp duty of Rs 44 20 lakh 

After the cases were pointed out between Apnl and October 2008 seven SRs 
stated between September 2008 and March 2009 that the cases had been sent to the 
Collector under Section 47 A of the Act for decision SR Palwal stated in July 2008 that 
the cases would be sent to the Collector for decision 

Further report and reply from the remarmning SRs has not been received (August 
2009) 

After the matter was reported to the Government in February 2009 the 
Government stated in May 2009 that these cases had been sent 10 the concemed 
Collectors under Section 47 of the Act for decision 

The department In its written reply stated as under 

The latest position of para 15 as under 

No of Amount 
cases {in lacs} 

n Amount Recovered by the department 2 160 

2 | Amount dropped by Collectors 2 084 

3 | Amount dropped by A G 2 221 

n Pending in vanous courts of Collectors u/s 47 A 13 9 91 

5 | Balance cases/ Amount for recovery 31 2964 

Total “ m 20 
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Recently all the Deputy Commissioners of the State have been impressed upon 
vide ACS & FCR D O letter No 4575 STR 3 2013/9558 78 dated 19 07 2013 to look into 

the matter at personal level and (0 instruct the authonties concemed to pay special heed 

to decide these expeditiously and make strenuous efforts to recover the balance amount 

in 8 time bound manner and not to treat such cases पा a casual manner as a matter of 

routine They have also been impressed upon to hold special campaigns to dispose of 

the Court cases and to affect recovery in Revenue as well 85 in public interest 

The Committee desired the department to make strenuous efforts to 
recover the balance amount under intimation to the Committee 

The Commuttee also desired that the cases pending पा the varous courts be 

pursued to their logical conclusion and पड final outcome be intimated to the 

Commuttee accordingly 

[63] 342 Exemption ए stamp duty on collusive decrees 

Under Section 17 of the Indian Registration Act 1908 non testamentary 

instruments transfernng or assigning any decree or order ए a Court or any award when 

such decree or order or award purports or operates to create declare assign आएं or 

extinguish whether in present or था future any nght title or interest whether vested or 

contingent of the value of Rs 100 and upwards to or in immovable property are 

compulsory registrable documents Thus a compromise decree which 15 not bonafide 15 

liable to be charged as an instrument of conveyance The Financial Comnussioner 

Revenue {FCR) issued mstructions in September 1996 to all the registering authonties 

that mutated property registered on the basis of a compromise decree which 15 not 

bonafide 15 liable to be charged as an instrument of conveyance as per Schedute 1 A of 

the 15 Act The SRs were asked 10 carefully examine each document 50 as to ensure that 

there 1s no deliberate attempt for evasion of stamp duty and the same 15 properly 

stamped under the Act 

During test check of the records of three offices of SRs between May and August 

2008 for the year 2007 08 1t was noticed that six compromise decrees which were not 

bonafide were registered between June 2007 and February 2008 without charging 

stamp duty on total consideration of Rs 131 crore These parties obtained collusive 

decrees to evade stamp duty The SRs did not comply with the instructions of the FCR 

1ssued In September 1996 and allowed exemptions from payment of stamp duty without 

confirming the facts that property mutated was executed between blood relations This 

resulted in regular exemption of stamp duty of Rs 7 78 lakh 

After the cases were pointed out between May and August 2008 the SRs 

Gharaunda and Kamal stated between October and December 2008 that all the cases of 

deficiency of Rs 5 92 lakh had been referred to the Collector under Section 47 of the 15 

Act for decision SR Narnaund stated पा August 2009 that the Collector decided these 

four cases in December 2008 for 16४४ of stamp duty of Rs 1 86 lakh and efforts were 

being made to recover the deficient amount of stamp duty Further report on 

recovery/progress has not been received (August 2009) 

The matter was reported to the Government ॥ March 2009 चाहा reply has not 

been received {August 2009)
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The department in एड wnitten reply stated as under 

The latest position of this para 15 as under 

No of Amount 
cases (in lacs) 

1 Amount Recovered by the department 

2 | Amount dropped by Collectors 

3 | Amount dropped by A G 

4 | Pending in various courts of Collectors u/s 47 A 

E Balance cases/ Amount for recovery n 778 

Total “ 778 

Recently थी] the Deputy Commissioners of the State have been impressed upon 
vide ACS & FCR D O letter No 4575 STR 3 2013/9558 78 dated 19 07 2013 to look into 
the matter at personal level and to instruct the authonties concerned to pay special heed 
to decide these expeditiously and make strenuous efforts to recover the balance amount 
in a tme bound manner and not to treat such cases in a casual manner as 8 matter of 
routine They have also been impressed upon to hold special campaigns 10 dispose of 
the Court cases and to affect recovery in Revenue 85 well 85 in public interest 

The Committee desired the department to make strenuous efforts to 
recover the balance amount under intimation to the Committee 

The Committee also desired that the cases pending पा the vanous courts be 
pursued to their logical conclusion and its final outcome be intimated to the 
Commuttee accordingly 

[64] 3 4 3 Irregular exemption of stamp duty 

By a notification 1ssued on 11 August 1995 the Government remitted stamp duty 
in respect of the sale deeds executed by the farmers whose land 15 acquired by the 
Government of Haryana for public purposes and who purchase agriculture land in the 
State within one year of the amount of compensation received by them for the acquired 
land Thus the remittance 15 allowed for the purchase of agriculture land only and the 
purchase of residential [and 15 liable to stamp duty 85 per rules 

Dunng test check of the records of the office of SR Panchkula for the year 2007 
08 पा July 2008 it was noticed that the farmers whose land was acquired by the 
Government for public purposes purchased two residential plots valued as Rs 38 31 
lakh and got registered two sale deeds The registering authority allowed exemption of 
stamp duty of Rs 2 30 lakh under aforesaid notrfication though stamp duty was leviable 
since they had purchased residential plots from the amount of compensation receved 
Thus irregular exemption of stamp duty resulted पा] loss of revenue to Government to the 
extent of Rs 2 30 lakh 

After the cases were pointed out in July 2008 the SR Panchkula admitted the 
facts and stated in January 2009 that notices of recovery had been issued to the 
concerned parties Progress of recovery has not been received (August 2009)
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After the matter was reported to the Government in February 2009 the 
Government stated in April 2009 that the department was pursuing the cases vigorously 
Notices for recovery had been issued 10 the parties concerned 

The department in its written reply stated as under 

The latest psosion of this apra 18 85 under 

No of Amount 
cases (in lacs) 

1 | Amount Recovered by the department 1 044 

2 | Amount dropped by Collectors 

3 | Amount dropped by AG 

n Pending पा various courts of Collectors u/s 47 A 

5 | Balance cases/ Amount for recovery 1 186 

Total — m 30 

Recently ail the Deputy Commuissioners of the State have been impressed upon 
vide ACS & FCR D O letter No 4575 STR 3 2013/3558 78 dated 19 07 2013 to look into 
the matter at personal level शाप to instruct the authorities concerned to pay special heed 
to decide these expeditiously and make strenuous efforts to recover the balance amount 
tin a time bound manner and not (0 treat such cases ॥ 8 casual manner 85 8 matter of 
routine They have 8150 been impressed upon to hold special campaigns to dispose of 
the Court cases and to affect recovery in Revenue 85 well 85 पा public interest 

The Committee desired the department to make strenuous efforts to 
recover the balance amount under intimation to the Committee 

The Committee also desired that the cases pending पा the various courts be 
pursued for the early settlement and its final outcome be intimated tp the 
Commifttee accordingly
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TRANSPORT DEPARTMENT 

[65] 116 Compliance with the eariter Audit Reports 

During the years between 2003 04 and 2007 08 the department/Government 
accepted audit observations involving revenue of Rs 1009 70 crore out of which an 
amount of Rs 451 26 crore was recovered till 31 March 2009 as mentioned below 

Rupees mn crore 
Year of Audit Total money vajue Accepted Recovery made 

Report money value 

2003 04 315 26 126 27 126 27 

2004 05 367 24 362 94 226 

2005 06 20060 98 17 619 

2006 07 407 54 392 67 31522 

2007 08 122 75 2965 132 

Total m 413 39 100970 m 26 

The recovery in respect of the accepted cases was 45 per cent The Government 
may advise the concerned departments 10 take necessary steps for speedy recovery 

The department था 15 wnitten reply stated as under 

RTAs/ RAs concerned have been instructed for speedy recovery As the para 15 
of advisory nature the same may be dropped 

The Committee desired that पाए department should make sincere and 
vigorous efforts for the speedy recovery of the balance amount 

[66] 51 Results of audit 

Test check of the records In the offices of Transport Excise and Taxation 
Agriculture and Power departments relating to revenue received from taxes on vehicles 
taxes on goods and passengers and other tax receipts duning the year 2008 09 revealed 
non/short recovery of tax fees and penalty etc amounting to Rs 5 18 crore in 5738 
cases which fall under the following categones 

(Rupees in crore) 

E Category Number w 
No of cases 

A Transport Department (Taxes on vehicles 

1| Non/short recovery of token tax In respect of stage camage buses 473 079 

2 | Short charging of permit/countersignature fees from owners of 
heavy/light transport vehicles 1226 029 

3 [ Non recovery of bid mone | 18 | 020 
4 | Non/short realisation of registration fee and token tax on m m 18 

vehicles transferred from other States 
fl Miscellaneaous irregulanties 1510 m 65 

Total 4209 | 209 | 211 | 11 
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During the year 2008 09 the departments accepted underassessments and other 
deficiencies of Rs 2 17 crore involved ॥ 1 860 cases of which 1 852 cases involving 
Rs 2 13 crore had been pointed out during the year 2008 09 and the remaining ॥1 earlier 
years The departments recovered Rs 16 36 lakh ॥ 99 cases durng the year 2008 09 of 
which 91 cases involving Rs 12 73 lakh related to the year 2008 08 and balance 10 the 

earlier years 

A few ilustrative audit observations highlighting irregularties involving financial 
effect of Rs 1 61 crore are mentioned i the succeeding paragraphs 

The department in its written reply stated as under 

In thws para an amount of Rs 2 11 crore was shown 10 be outstanding by the 
AG(Audit) during the year 2007 2008 After the discussion cn the draft paras it remans 
Rs 5025 lac The detall of which 15 annexed at A Thereafter था amount of Rs 37 10 
lac was recovered or settled from the AG (Audit) Haryana Now an amount or Rs 13 15 
{ac 1s outstanding for which concerned authonties are being directed from time to time to 
recover the outstanding amount at the earliest Vide letter No 1408 35/SA0 (Audit)/SO ॥ 
dated 1872012 2111 2138/SA0 (Audit)/SOli dated 19112012 54 81/ SAO 
(Audity/SO Il dated 10 01 2013 and 623 27/SAO (Audit)/SAO Il dated 02 07 2013 DO 

letters have also been wntten to R A to recover the amount 

The Department should take concrete steps to recover the old outstanding 

government dues under intimation to the Committee 

[67] 541 Non/short recovery of token tax 

Under the Punjab Motor Vehicles Taxation Act 1924 (PMVT Act) and the rules 

framed thereunder 85 apphcable 10 Haryana the token tax shall be leviable in advance 

on every motor vehicle In equal instalments for quarterly periods commencing on the first 

day of April July October and January per vehicle for a period of one year Any broken 

period In such quarterly periods shall for the purpose of levying the tax be considered as 

a full quarter धरा case of omission to comply with the provisions the Act further provides 

that the licensing officers may impose a penaity which may extend to twice the amount of 

tax due When a person neglects or refuses to pay Instalment of tax within one month 

from the expiry of the period fixed for such payment the licensing officer may forward to 

the Collector a certificate specifying the amount of tax due recoverable as arrears of land 

revenue 

The department था its written reply stated as under 

The para 15 of advidory nature and observation will 96 complied with Hence the 

para may be dropped 

The Committee desired the department to make strenuous and vigorous 

efforts to recover the balance outstanding amount and the position of recovery be 

inttmated to the Committee on quarterly basis 

[68] 54 11City bus owners 

A stage carmage or contract carrage plying under a permit 1ssued under 

Fandabad and Gurgaon city Private Bus Service Scheme 2004 s required to pay token 

tax prescnibed for a half body bus and for a full body bus at the rate of Rs 18 000 and 

Rs 30 000 per annum respectively
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Duning test check of the records of the offices of Secretary Regionai Transport 

Authonty (RTA) Fandabad and Gurgaon for the years 2006 07 to 2007 08 between 

August 2007 and June 2008 it was noticed that 138 private bus operators who were 

granted permits for plying buses in city areas did not deposit token tax for different 

periods between April 2006 and March 2008 No action was taken by the RTAs to 

recover token tax from the defaulting bus owners This resulted in non/short realisation of 

token tax of Rs 22 22 lakh Additonally maximum penalty of Rs 44 43 lakh was also 

leviable 

After the cases were pointed out between August 2007 and June 2008 the 

Secretary RTAs Faridabad and Gurgaon stated in June 2008 and March 2009 that 2 

sum ए Rs 3 17 lakh had been recovered in 17 cases between August 2007 and March 

2009 and efforts were being made to recover the balance amount A report on recovery 

of balance amount has not been received (August 2009) 

The department in its written reply stated as under 

Out of Rs 24 84 180 an amount of Rs 17 73 lac relates to Secy RTA Gurgaon 

Out of which था amount of Rs 11 64 has already been recovered In rest of the cases 

buses are not plying on the Road as intimated by RTA Gurgaon 

In case of RTA Fandabad पा which an amount of Rs 7 11 lac 15 outstanding in all 

the cases RC has been cancelled Besides this all the authortties have been intimated to 

impound the said bused 1 they are plying on the Road As they have not paid the token 

tax The Excise आएं Taxation Department has 8150 been asked whether the 580 buses 

are paying passenger tax or not In these cases they had replies that these buses are not 

paying the passenger tax for the last years in these cases Secy RTA has been 

directed to recover the amount under land revenue Act/Rule PAC 15 requested to drop 

this para 

The Committee desired the department to make strenuous and vigorous 

efforts to recover the balance outstanding amount and the position of recovery be 

intimated to the Committee on quarterly 08515 

[69] 5412 Stage carriage bus owners 

Token tax on a stage camage bus plying for hire and used for the transport of 

passengers shall be lewiable at the rate of Rs 550 per seat per annum subject to a 

maximum of Rs 35 000 per vehicle per annum 

During test check of the records of 10 offices of the Secretary RTAs between 

November 2007 and October 2008 1t was 01060 that 102 buses were plied as stage 

carriages by the transport co operative societies during the years 2006 07 and 2007 08 

However token tax was either not deposited or deposited short by the societies No 

action was taken by the RTAs to recover the tax This resulted in nan/short reahisation of 

token tax of Rs 22 05 lakh Additionaily penalty was also leviable 

After the cases were pointed out between November 2007 and October 2008 six 

RTAs stated between January and June 2009 that Rs 3 83 lakh had been recovered In 

26 cases between Aprl 2008 and May 2008 and efforts were being made 10 recover the 

balance amount of Rs 10 42 lakh RTA Fatehabad stated in January 2009 that recovery 

was being made RTA Kaithal stated in February 2009 that action was being taken to 

recover the tax A report on recovery and reply from the remaining two RTAs Involving 

Rs 4 17 lakh has not been recewved {August 2009)
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The matter was pointed out to the State Transport Controller (510) Transport 

Department between December 2007 and March 2009 and reported to the Government 

in Apnl and May 2009 thetr reply has not been received (August 2009) 

The department ॥1 its wnitten reply stated 35 under 

Out of Rs 22 07 lac an amount of Rs 17 50 las has been recovered and balance 

of Rs 4 57 18८ out of which an amount of Rs 3 79 relates to RTA Farndabad In this case 

22 No of buses were involved 00 of which recovery has been made in 6 No of buses 

5 No of buses have been transfer (n other district 4 buses are exempted from token tax 

1 bus has been bunt 3 buses are impounded by PGT 1 bus has been sold पा scrap and 

1 bus 15 not plying on road 85 intimated by Secretary RTA Fandabad vide therr letter No 

1736/Audit dated 24 07 2013 Thus an amount fo Rs 4 57 lac 18 not recoverable 85 per 

position stated above and Secretary RTA जाएं and Gurgaon ahs intimated that 2 No of 

buses at Gurgaon and 1 No of bus in Jin dais not plying on Road as the permits in case 

of Jind has been deposited by the operator and Secretary RTA Gurgaon has intimated 

that 2 buses involved | case of recovery are not plying on the road ॥ these cases Secy 

R T A has been directed 10 recover the amount under land revenue Act/Rule Thus PACs 

15 requested to drop the para 

The Committee destred the department to make strenuous and vigorous 

efforts to recover the balance outstanding amount and the position of recovery be 

intimated to the Committee on quarterly basis 

[70] 541 3 Short realisation of permit transfer fee 

Under the Haryana Motor Vehicles Rules 1993 where the holder of a permit 

desires to transfer the permit to some other person under section 82 (1) of the Motor 

Vehicles Act 1988 (MV Act) they shall make a joint application accompanied by a cash 

receipt or treasury challan showing the payment of fee of Rs 100 specified for making 

application for grant of permit to the State or RTA for issue of the permit If the RTA 

allows transfer of a permit 1t shall call upon the holder of the permit ॥ wrting to 

surrender parts A and B of the permit within seven days of the receipt of the order and 

shall Ikewise call upon the person to whom the permit 15 to be transferred to deposit the 

fee of Rs 2625 and Rs 1 750 specified for grant of permit for heavy transport vehicle 

(HTV) and light transport vehicle (LTV) respectively 

During test check of the records of offices of Secretary RTA Naraingarh (now 

RTA Ambala) and Sirsa in October and November 2008 ॥ was noticed that holders of 

576 permits (HTV 463 LTV 113) applied for transfer of permits during the years 2006 

07 and 2007 08 RTAs allowed transfer of permits ॥ these cases Aganst the 

recoverable fee of Rs 14 71 lakh the department charged application fee of Rs 57 600 

and permit fee of Rs 23 400 only This resulted in short realisation of permit fee of Rs 

13 90 lakh 

After the cases were pointed out In October and November 2008 RTA Ambaia 

stated पा. February 2009 that an amount of Rs 63 500 had been recovered पा 25 cases ॥1 

December 2008 and January 2009 and efforts were being made to recover the balance 

amount RTA Sirsa stated in June 2009 that notices would be issued to recover the 

permit transfer fee from the concerned parttes A report on recovery has not been 

recewved (August 2009)
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The matter was pointed out to the STC Transport Department in November and 
December 2008 and reported 10 the Government पा May 2009 therr reply has not been 
recelved (August 2009) 

The department in its written reply stated as under 

As per rule 74 (1) of Haryana Motor Vehicle Rules 1993 when the holder of 8 
permit desires to t ansfer the permit to some other person under sub section (1) of 
Section 82 he and the person to whom he desires to make the transfer shall make a Jont 
application पा writing accompanied by 8 cash receipt or treasury challan of fees spectfied 
for making application for grant of permit (0 the state or a Regtonal Transport Authonty by 
which the permit was 1ssued setting forth the reasons for the transfer and stating whether 
any premium payment or other consideration ansing out of the transfer 1510 pass or has 
passed between them and the nature and amount of such premium payment or 
consideration 

(4) (1) if the State or a Regional Transport Authonty allows transfer of a permit 
under sub rule (2) it shall call upon the holder of the permit i writing to surrender parts 
A and B of the permit within seven days of the receipt of the order and shali likewise call 
upon the persons to whom the permits 15 to be transferred to deposit the fee specified for 
grant of permit under rule 61 

Due to difference in interpretation of the relevant prowisions of rules Works of 
RTA was transferred 0 SDO(c) पा 1997 To enable them to perform their duties smoothly 
guidelnes were issued to all the SCO(¢) vide letter No 5649 89/AT 3 dated 27™ 
February 1997 In these guidelines among other things it was indicated that न sum of 
Rs 100/ 18 to be charged as per 74(1) of Haryana Motor Vehicles Rules for transfer of 
permit However he was not mentioned 85 prescribed under rule 74(4) was made पा the 
guidelnes The Registering Authorties accordingly charged fee of Rs 100/ 85 
mentioned ॥ letter dated 27 02 1997 When this came to notice It was wrntten 10 all 
Registering Authonties vide letter dated 11 07 2007 that the fee for transfer of permits 
may be charged from the date of transfer Thereafter numerous letters have been written 
to the Registering Authorities 10 recover the amount All the Secy RTAs have been 
directed to make special efforts to recover the pending fee 

However a number of practical and legal problems have been pointed out by the 
Field Officers dunng discussions In many cases the vehicles are not out of service or 
transferred ॥ other states or there have been multiple transfers of ownership within the 
State In all such cases the recovery has become practically very difficult Further since 
the permits of these vehicles were not 15560 for 8 period of five yea s from the date of 
transfer and full fee was charged upon such renewal of permit therefore charging of 
permit fee for full fiver years may not 96 legally in order In view of the above PAC 15 
requested to drop the para 

The Committee desired the department to make strenuous and vigorous 
efforts to recover the balance outstanding amount and the position of recovery be 
inttmated to the Committee on quarterly 02515 

[t
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71 55 Non realisation of additional fee for retention of choice registration 
mark 

The Department did not observe provisions of Government notification था 
some cases at the time of allowing the registration of choice numbers which 
resulted था non levy of addrtional fee of Rs 4 35 lakh 

As per notification 1ssued by Government पा December 2005 under Section 65 of 
the MV Act and the Haryana Motor Vehicles Rules 1993 framed thereunder the 
registering authonty shall allot to the owner of non transport vehicle a registration mark 
of his choice from amongst the registration mark specified by the Central Government on 
payment of prescribed additional fee However | the motor vehicle with choice 
registration number 15 being transferred पा the name of other person the same may be 
allowed by the registering authority on payment of additional fee as prescribed 

Dunng test check of the records of five registering authonties {Motor Vehicles 
(MVs)} between February and October 2008 ॥ was noticed that ॥ 63 cases the motor 
vehicles with choice registration numbers were transferred in the name of other persons 
Registering authorities transferred the vehicles with choice registration numbers without 
charging the additional fee as prescribed This resulted in non realisation of additional fee 
of Rs 4 35 lakh 

After the cases were pointed out between February and October 2008 छिपा 
registering authorittes {MVs) stated in June 2008 and March 2009 that a sum of Rs 
15 000 (Fandabad Rs 5000 Nuh Rs 10 000) had been recovered in two cases and 
efforts were being made to recover the balance amount of Rs 3 40 lakh Further report 
on recovery and reply from registering authonty (MV) Panchkula has not been received 
(August 2009) 

The matter was pointed out to the STC Transport Department in February 2009 
and reported to the Government ॥ April 2009 their reply has not been received 
(August 2009) 

The department in its written reply stated 85 under 

Qut of Rs 4 35 lac an amount of Rs 1 35 lac has been recovered and efforts are 
being made to recover the balance amount It ts 8150 brought (0 your kind notice that the 
vehicles are personal vehicles are they paid the one time tax at the time of registration 
thereafter they can not turn back 

However efforts are being made (0 recover the balance amount Keeping पा view 
the small amount vovived in the para PAC 15 requested to drop this para 

The department should accelerate the pace of recovery and the progress of 
recovery be intimated to the Committee from time to time
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HOME DEPARTMENT 

[72] 628 2 Non realisation of police cost from Railways 

Test check of the records of the office of SP (Telecom) Panchkula in June 2008 

revealed that the department had deployed telecommunication staff on Ratiways duty on 

s own since December 1990 without obtaining the approval of the Raiways The 

deployment was made to set up a separate control room पा the GRP at Ambala पा view of 

terronst violence on the Railways The instructions to establish the control room were 

stated to have been conveyed by the then DGP on 24 July 1987 However no bill was 

raised for recovery of police cost The lapse was pointed out by audit in October 2002 

Even after that the department falled to take Immediate steps to raise and realise the cost 

from Railways 

The department raised two claims towards cost of staff deployed dunng the 

period between December 1990 and December 2006 amounting to Rs 180 crore on 

IG (RPF in July 2006 and May 2007 The Raiway authorites returned the bill 11 

December 2006 (Rs 1 19 crore raised पा July 2006) for want of a copy of Raillway Board 

concurrence order SP (Rallways) Haryana Ambala Cantonment requested the DGP पा 

April 2008 that correspondence with the Railway Board may be made for obtaining therr 

approval as desired by the Railway authorties However no reply had been sent to 

Rallway authorties upto June 2008 Delays पा raising the bills and non obtaining of 

approval of the Railways even after lapse of more than seventeen years resulted पा. non 

realisation ए revenue to the extent of Rs 1 80 crore However given the railway refusal 

to honour the claims 1t 1s unlikely that these claims would ever 06 paid by them 

During the exit conference the department stated that efforts would be made to 

effect recovery from Rallways and as regard deployment of police staff without obtaining 

approval from Railways the matter would also 06 looked into 

The department in its wnitten reply stated as under 

In this regard ॥ 15 submitted that the cost statement amounting to Rs 1 18 crore 

for the period w e f 12/90 ६० 9/2003 amounting to Rs 60 86 lac for the 06100 from 10/03 

to 12/06 amounting Rs 12 10 lac for the period from1/07 to 3/08 amounting to Rs 18 75 

lac for the period from 4/08 to 3 09 amounting Rs 19 37 lac for the period from 4 09 ५9 

310 and amounting to Rs 23 14 lacs for the period from 4/10 to 3/11 have been 

submitted by the SP GRP Ambala Cantt vide Memo No 41627/Acctts dated 

27 07 2006 No 65913/Acctts dated 19 122008 No 38157/Accits dated 17 06 2010 

No 67749/Acctts dated 15112010 No 67750/Acctts dated 15112010 

No 16346/Acctts 3 dated 11 07 2011 respectivily 10 the Railways authonties and matter 

15 under correspondence to realize the payment In tabular form 85 under 

[ Sr No | PERIOD AMOUNT 

1 12/90 to 09/03 Rs 0119 crore 

2 10/03 to 12/06 Rs 60 86 lacs 

3 01/07 to 03/08 Rs 12 10 lacs 

4 04/08 to 03/09 Rs 18 76 lacs 

“ 04/09 to 03/11 m 19 37 lacs 

“ 04/10 to 03/11 Rs 02 43 Crore 
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It is also submitted that the deployment was made to set up a separate control 
Room in the GRP at Ambala ॥ view of the terronst violence on the Railways after the 
approval of the Govt accorded by the Memo No 10/23/88-4HGI dated 15 07 88 On the 
proposal of the SP wireless Haryana Chandigarh submitted vide Memo No 12418 21 
dated 06 08 1987 on the request of SP Rallways Haryana Ambala Cantt Submitted vide 
Memo No 15246/HC dated 25 07 1987 Thus the Department has performed its duty of 
law and order and avoids terronst violence & 1055 to Govt property The matter regarding 
deployment of police staff without obtaining the approval from Railways 15 being looked पा 
to by the IGP/Telecom as directed vide Memo No 11461/A3 dated 09 11 2010 On 
2908 2011 DIG/ Telecom has decided to overcome this problem and for the 
adminidtrative necessity and convince to deploy these officials for the disposal of 
communication duties in Rallwaus may be taKen of deputation by the Raslway authorittes 
against the vacant posts 

However SP/GRP Ambala has been directed vide DGP Haryana Memo 
No 13913/Acctis 3 dated 15 07 2013 to expedite the matter of realization of up to date 
outstanding amount with Railway at personal level after arranging a meeting with them 

Therefore पा view of the position explamed above the para may 96 settied 
please 

The Committee desired the department to take up the matter of recovery of 
the due amount after holding a meeting with the Raillways authorities and its 
progress report 09 submitted to the Committee accordingly 

[73] 629 Non existence of system to monitor the raising of claims for incentive 
money for passport verification reports 

With a view to encourage timely receipts of PVRs In respect of passports GOI 
MEA introduced a scheme in Cctober 2003 for payment of incentive money of Rs 100 
and Rs 50 per PVR referred directly by the passport office to the State Government 
provided t was received within 30 days and after 30 days respectively From 
1 September 2005 the MEA decided to disburse Rs 100 and Rs 25 per PVR provided it 
was recelved within 20 days and after 20 days respectively Apart from the above the 
MEA also disbursed an amount of Rs 200 to the State Government for each passport 
application received through District Passport Cell (DPC) alongwith the PVR with effect 
from 1 Apnl 2002 

Audit observed that no system had been prescribed for monitoning the receipts of 
ncentive claims from SP/SSP offices पा respect of PVRs cleared during the year Further 
State Government/DGP was not aware of the actual amount due from MEA Absence of 
any control system for recovery of dues led 10 short payment to the State Government 

As per information provided by 18 offices of SSP/SP (between October 2008 and 
February 2009) the department cleared 2 05 460 PVRs and 1 37 421 applications for 
passport received from passport offices and DPCs dunng the 96100 from January 2004 
to December 2007 Though the department had not raised clams the MEA 080 
incentive money of Rs 3 12 crore (between January 2004 and December 2007) to the 
State Government against incentive money payable amounting to Rs 4 38 crore Thus 
an amount of Rs 126 crore was short paid by MEA to the State Government as per 
details given below
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“ Penod Number of Amount Number of PVRs for Amount of 
PVRs cleared | {(Rupees In which payment mncenttve money 

lakh) received for MEA | passed by MEA 
{Rupees पा lakh) 

Passports racelved for venfication fram the passport offices 

Within 30 days 1 January 2004 50 830 | 83 | 085 208 
10 31 August 

2005 

After 30 days |1 January 2004 to 18 485 “ 24 49 556 “ 39 
31 August 2005 

Within 20 days 1 September 93 156 ४ 9315 2357 236 
2005 to 31 

December 2007 

After 20 days 1 September 42 989 1075 80775 20 19 
2005 to 41 

December 2007 

Passport received from DPC 

1 January 2004 137421 274 84 137726 27545 
to 31 December 

2007 

Total 342881 438 81 272499 31247 

't 1s evident from the table above that the MEA had paid incentive money at the 
rate of Rs 100 per PVRs cleared within 30/20 days for 4 442 PVRs as against 1 43 986 
PVRs and at the rate of Rs 25 per PVRs cleared after 30/20 days for 1 30 331 instead of 
payable at Rs 50 per PVRs for 18 485 and at Rs 25 per PVRs for 42 989 Furthermore 
delay in sending 61 474 PVRs (after 30 days 18 485 after 20 days 42 989) from police 
authonities during the penod January 2004 to December 2007 led not only 8 public 
inconvenience due to delay पा 1ssuance of passports but also revenue implication for the 
State Government resulting in 1655 receipts of Rs 41 48 lakh 

During the exit conference the department stated that delay in PVRs पा respect 
of passport was due to the fact that passport documents for verifications were firstly sent 
to the office of District Magistrate (DM) and Cnminal Investigation Department (CID) and 
thereafter to the police department However the department agreed to take up the 
matter with the State Government for monitoring 

The department पा its written reply stated as under 

{1 In this regard 15 submitted that the Govt of Haryana has nominated City 
Magistrate as Nodal Officer at the District Headquarters and Under 
Secretary (Home) at the State level vide Memo No 14/6/2001 2PE dated 
24 05 2001 

() Vide above Memo The Collection center for the receipt of application was 
also fixed D M office था each District 

(m) The payment on account of Police verification reports on the passport 
applications received from District Passport Cell as well as received 
directly from the Regional Passport Officers Delhi and Chandigarh ts 8150 
reimbursed by the Govt of India to the Government of Haryana and not to
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the Police Department No intimation regarding release of payment 15 
given 10 the Police Department separately by the passport authorties 

The Nodal Officers for the District Passport Cells in Haryana are required 
to forward the passpert applications to the concerned Regional Passport 
Office duly completed पा all respects Including Poilce venfication report 
within the prescnbed time limit 10 obtain the benefit admissible under the 
scheme of Government of India as decided vide meme No 14/6/2001 2PE 
dated 13 07 2004 The role of the Police Department 1s only the police 
verification antecedents of the passport applications 

From the above It 1s clear that the Nodal Officers appointed by the State 
Government at the Distnict level and State level should prescribe a penodical return and 
devise the ways to ascertain the correctness of the amount recetved from MEA The 
matter regarding investigation of reasons for sending the PVRs within 30/20 days from 
the date of receipt of applications can be taken up only at the level of District Nodal 
Officers as this prescribed period includes the completion पा all respects including the 
Police verification report within prescnbed time imit and the basic records relating to the 
receipt of passport applications from the passport officers and its further subnmssion to 
the passport offices 15 avallable in the District Magistrates offices 

In view of position explained above 1t Is requested that this para may be settled 

please 

The Committee desired the department to send the latest detailed 
information about the number of cases in which the recovery has not heen made 

sofar togetherwith the outstanding amount to be recovered till date 

74 

(v) 

6 2 11 Delay in subrnussion of inventory of unclaimed vehicles 

As per section 25 of the Police Act 1861 it shail be the duty of every police 
officer 10 take charge of all unclaimed property बाएं to fumish an tnhventory thereof to 

the DM 

Audit observed that there is no prowvision in the Punjab Police Rules 1934 
regarding time limit for submission of nventory of unclamed vehicles to the DM 

As per information collected from nine offices of SSP/SP it was observed that 
950 vehicles were lying unclaimed with the district police stations as on 31 March 2008 
The delay पा submission of inventory ranged between six and 106 months as shown पा 

the table below 

Delay in submussion of inventory of unclaimed vehicles 

Particulars | Exceeding 60 | Between 48 | Between 36 | Between 24 | Between 12 Less Total 
months and 60 and 48 and 36 and 24 than12 

manths months months months months 

Number of “ 38 " 139 141 357 852 

unclaimed 
vehicles , 

Percentage 17 — 3 16 17 42 

Due to delay in submission of inventory report the disposal of these vehicles was 
also delayed resulting in deterioration ए the condition of these vehicles consequently 
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resulting in realisation of less revenue Further misuse of these vehicles 8150 could not 
be ruled out 

During the exit conference the department stated that the system would be 
streamlined 

The department पा its wnitten reply stated as under 

In this regard ॥ 15 submitted that all the Supenntendent of Police have been 
directed 1० submit the inventory to the District Magistrate quarterly to dispose off the 
unclaimed vehicles 85 socn as possible after completing all the formalities required vide 
this office Memo No 11437 58/A 3 dated 09 11 2010 

The position of Delay in submission of inventory of unclaimed vehicles of the 
nine offices of SSP/SP on 31 03 2013 1s as under 

Particulars Exceeding | Between | Between | Between | Between | Lesss Total 

60 months | 48 and 60 |36 and 48|24 and 36 |12 and 24| than12 
months months | months | months | months 

DCP Urban —Ambala _ 2 _ m 37 m m 

SP Karnal _ 7 18 27 m m m 

DCP Panchkula 212 m 77 78 m 77 m 

SP Sirsa _ 3 12 m m _ 57 

DSP HQR GGN m m m m m m 

SP Panipat _ _ _ 19 130 208 369 

SP Hisar 12 23 33 58... | | 83... 8 | 197 

DCP Farndabad _ _ 14 18 26 m 98 

SP Yamuna Nagar 63 m m 70 33 39 293 

Total Number of “ 141 202 “ 381 “ 1766 

unclaimed vehicles 

Percentage 1784 79/ 114/ 186/ 2164 227/ 

Opening Balance on 1320 

31 03 2008 

Additen  3/08 to 5244 

3103 2013 

Disposed off dunng 4798 

3/08 to 31 03 2013 

Net Balance 1766 

Therefore पा view of above posttion it 15 requested that the para may 06 settled 
please 

The Committee desired the department to get assessment of the vehicle on 
the same day when 1t 15 brought to the police station and its full detarl be entered था 

the Rojnamcha 

The Committee also desired the department to supply the detailled 
information about the undisposed 1766 vehicles to the Committee at the earliest 

»
 

-
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[75] 62 14 1 Non/Short raising of bills 

Duning test check of the records of five police offices between February 2007 and 

January 2009 it was naticed that the police forces were deployed to PSUs commercial 

companies corporations and banks between April 1974 and March 2008 However the 

department failed to recover the cost of police in advance for police personnel deployed 

to banks Haryana Urban Development Authority (HUDA) indian O1l Corporation (000 

and departments of State Government/GOl resulting in amount of Rs 4 18 crore 

remaining blocked fer long periods 

After the cases were pointed out the SP Fardabad stated पा February and 

September 2008 that efforts were being made to recover the amount of Rs 1 32 crore 

from Thermal HPCCL and banks and action would be taken on receipt of orders from 

HUDA The Commandant 1* Battalion Ambala city stated in October 2008 that the matter 

was being pursued with the [OC authonties for the early payment of outstanding dues 

The SP/SSP Ambala Kamal and Panchkula stated in September 2008 and January 2009 

that the matter was under correspondence with the Government Further reply has not 

been received (August 2009) 

The department in its written reply state as under 

In this regard the पाए wise detail of amount realized and deposited 1n Govt 

Teasury 15 85 under 85 intimated by the concerned unites as under 

fi Name of SP Name of Period Amount Remarks 

No office organization/ recovered 

Department (Amount in 
Rs) 

1 SP/Fandabad HPGCL 010504 10 | 11085164 

310309 

Canera Bank FBD | 010305 10 | 8423 133 

310709 

PNB FBD 010305 to | 10188742 

3009 09 

Gunman to Escort | 300905 to | 20 48 237 

Group FBD 310310 

Sunman fo Settn | 30 0905 to | 44 74 476 

Group FBD 310310 

Gunman to | 010407 to | 22 90 027 

Lakhani Group | 310310 

FBD 

HUDA FBD 2006-07 The matter s under 

comespondence with 
HUDA Audhonties for the 
recovery of Rs 539 lac 
DCP Hgr Fandabad has 
been directed to expendite 

the issue for the realization 

of oulistanding amount 
pending with HUDA 

Authonties at  personal 
level afier arranging the 

meehing with them 

Total 39519779 
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' Comadt / Ist Bn | 100 Ambala 2006-07 to - The matter s under 

HAP  Ambala 2007 08 comrespondence with 100 
City at Govt level 

3 SP/Ambala Post & Telegraph | 5/2007 to I The matter s under 
Deptt 4/2008 correspendence  between 

SP/ Ambala & post & 
Telegraph Deptt for the 
recovery of the amount 
DCP Ambala has been 

directed to expedite the 
15502 for the realization of 
outstanding amount 
pending with Post & 
Telegraph Deptt & 

personal leve! after 
arranging the meeting with 
them 

1 The Committee desired the department to make sincere and vigorous 
efforts to recover the outstanding amount under intimation to the Committee 

2 The Committee 2150 desired the department to pursue the case with the 
100 after arranging चाह meeting with them and thereafter expedite the realization of 

the outstanding amount 

3 The Committee further desired पार department to make थी] out efforts to 

recover the outstanding amount pending with the Post and Telegraph Department 

under intmation to the Committee 

[76] 6 2 14 2 Non/Short raising of bills 

During test check of the records In the offices of SP (GRP) Ambala Cantonment 
SP Karnal and Sirsa between December 2007 and January 2009 for the year 2004 05 to 
2007 08 it was noticed that a sum of Rs 1 14 crore was claimed less due to non 

inclusion of different elements at the tme of claims lodged with the Railways Civil 

Aviation Club and banks 

After the cases were pointed out the SP Sirsa admitted the audit observations 
and stated 1n April 2008 that concerned parties had been asked to deposit the differential 
amount SP Karnal stated ॥ January 2009 that the matter regarding recovery of police 

cost of Rs 80 61 lakh and less clam of Rs 10 84 120 was under correspondence with 

the Government Reply from SP (GRP) Ambala has not been received (August 2009) 

Dunng the exit conference the department stated that the Government had 
agreed to write off the amount due (Rs 10 84 lakh) from Civil Aviation Department 

The department in its written reply state as under 

SPIGRP Ambala Cantt (Rs 86 85 180) 

In this regard 1t 15 submitted that the claim of Rs 86 85 [80 for the year 2004 05 

to 2007 08 against the Rallways Department has been lodged by the SP GRP vide Memo 

No 49112 dated 19 08 09 and remainde vide Memo No 66126 dated 03 11 2010 for the 

realizatio] of the payment The SP GRP Ambala Cantt has been directed vide this office 

>t
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Memo No 54293/CAO dated 09 11 2010 and vide memo No 13916/Acctis 3 dated 

15 07 2013 to expedite the 15506 for the realization of outstanding amount pending with 
rallway at present level after arranging a meeting with them 

॥ 15 requested that the para may be settled please 

The department 15 advised to hold a meeting with the authonties of GRP 

Ambala Cantt for the realizatton of outstanding amount pending with Railways at 

personal level and make recovery accordingly under intimation to the Committee 

[77] 62 16 Non disposal of arms and ammunition 

As per Rule XIV of Appendix to Rule 20 14 of the Punjab Police Rules 1934 

{Volume 2) arms and ammunition which can be utiised by the police or 0४ any 

department under Government may be retained or brought into use with the sanction of 

local Government Arms and ammunition not so retained may be sold to the licensed 

dealers or other persons entitled to possess them State Government 1810 down the policy 
for allotment of fire arms पा July 1994 of non prohibited category to ehgible person in 

specified proportion A committee headed by Chief Secretary Haryana with the Financial 

Commussioner and Principal Secretary Home Department and DGP as members for the 
allotment of confiscated weapons was constituted पा July 1994 

A scrutiny of the records of the State Fire Arms Bureau (SFAB) in the office of the 

SP Ambala पा January 2009 revealed that 877 serviceable arms confiscated between 

December 1970 and May 2007 were lying in stock as on March 2008 Out of these 728 

arms were valued as Rs 29 89 lakh by the Valuation Committee Though the quantum of 

arms was reported to the Government every month by means of a monthly statement 

State Government did not sell even a single arm to the licensed dealer or dispose 1t off as 

per policy laid down dunng the years 2003 04 to 2007 06 

During the exit conference the department stated that the reserve price of arms 

was kept on higher side to discourage the general public from acquiring the same 

However the fact remains that the Government had not made any efforts for their 

disposal 

The department in 15 written reply state as under 

In this regard ॥ 1s submitted that the reserve price of the 877 serviceable 

confiscated arms 15 on higher side The State Govt has been requested to reconsider 

and reduce the reserve price fixed vide this office Memo No 13258/Accts 3 dated 

0112 2010 and Memo No 13923/ Accts 3 dated 15 07 2013 and convey the decision to 

this office The decision 15 still pending at the level of Government 

Therefore 1t 1s requestec that the para may be settled please 

The Commuttee desired the department (0 go to the valuation Committee 

again to refix the reasonable reserve price of 877 serviceable confiscated arms 50 

that the said arms may be disposed off 

The Commuittee also desmred to dispose off पार abovesaid arms within a 

period of six months under intimation to the Committee
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[78] 6217 Non disposal of condemned vehicles 

Financral Rules as well as instructions 1ssued by the State Government from time 
to ime stress upon the need to survey and dispose off quickly through auction vehicles 
which become off road due to aging and maintenancefrepairs of which become 
uneconomical Due to delay in ther disposal after condemnation the condition of the 
vehicles may detenorate and they may not fetch the expectedireserve price fixed by the 
competent authority 

As per Information supplied by 16 offices dunng August 2008 and March 2009 it 
was observed that 81 vehicles aere declared condemned between June 2002 and March 
2008 and their reserve price was fixed वां Rs 42 35 lakh but these were not auctioned till 
March 2008 Thus the Government was depnved of revenue to the extent of Rs 42 35 
lakh 

Thus continued delay पा auction wil result in 1055 of Government revenue apart 
from blockage of departmental recerpts 

During the exit conference the department stated that condemned vehicles 
would be disposed off soon 

The department पा its written reply state as under 

In this regard 1t 15 submitted that on the compliation of information collected from 

16 Nos offices shown in the Para 1t has been found tnat out of 84 vehicles declared 
condemned (against 81 shown in the Para) but not auctioned up to 31 03 2008 24 Nos 
vehicles have been auctioned 8 Nos vehicles which are invalved पा the Court cases 19 
Nos vehicles which have not feched the reserve price fixed by the competent authonty 
and 33 Nos vehicles (30 No motor cycles and 3 Nos Gypsy) were shown conaemned 
by the district offices on the basis of inspecton report of the District condemnation 
Committee and no approval for the disposal of these vehicles have been accorded by 
the competent authonty The competent authority has been directed to use vehicles for 
some time more to meet the requirement of the department for the maintenance of law 
and order being the pnme duty of the department in view of the ban on the purchase of 
new vehicles vide Govt Memo No 5/6/2002 | B&C dated 07 12 2009 to implement the 
economy measures The matter to revise the reserve price has been taken up by the 
concerned offices with the authorites and the balance vehicles will be auctioned after the 
re fixation of reserveprice after the deicision of the court cases and on the availability of 
vehicles after the lifing of the ban on new purchases after the permission of competent 
authonty 

However ॥ 15 submitted that all the concerned have been directed 10 dispose off 
all the condemned vehicles immediately after completing all the formalities 

As per latest information receved from these 16 offices as on 31 03 2013 the 
Number of vehicles declared condemned auctoned and lying un auctioned are given as 
under 

1 Total No of vehicles condemned up te 31 03 2013 183 

2 Total No of vehicles auctoned up to 31 03 2013 041 

3 Total No of vehicles not auctioned up to 31 03 2013 142 

]
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(I) Vehicles involved पा court cases 12 

() Vehicle not fetched the reserve price 38 

(1) Vehrcle non auctioned misc reasons 92 

Therefore In view of position explained above it 15 requested that the para may 

kindly be settled 

The Committee desired that the department should give directions to the 

concerned authonties for disposing off all the condemned vehicles immediately 

after completing all the formalites
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PUBLIC HEALTH DEPARTMENT 

[79] 6 1 Results of audit 

Test check of the records in departmental offices relating to Home (Police) 
Public Works Forest Co operation Urban Development Mines and Geology Medical 
and Publc Health Anmimal Husbandry Food and Supples and Agniculture conducted in 
audit during the year 2008 09 revealed underassessments of tax and loss of revenue 
amounting to Rs 55 52 crore in 29 614 cases which fall under the following categories 

(Rupees in crore) 

बज Category Number of m 
No cases 

B Public Works Department 

{) Water Services and Sanitation 

_ Non recovery of water and sewerage charges “ 953 

- Loss due to non levy of charges on un metered supply of 1457 “ 24 
water to industnal institutions/ commercial connections 

| 3. | Miscellaneous iregulantes 131 017 

Total m 603 1294 

During the year 2008 09 the departments accepted non/short realisatron and 
other deficiencies of Rs 2 00 crore involved ॥ 487 cases of which 180 cases involving 
Rs 149 crore had been pointed out dunng the year 2008 09 and the remaining ॥ा the 
earlier years The departments recovered Rs 23 28 lakh ॥ 172 cases during the year 
2008 09 of which 19 cases involving Rs 9 23 lakh related to the year 2008 09 and 
balance to the earlier years 

The department in its written reply stated as under 

This para has been included in the CAG report of India for the year ended 31% 
March 2009 (RR) were found involved for Non recovery of water and sewerage 
charges Loss due to non levy of charges on un metered supply of water to industnal 
institutions/ commercial connections and Miscellaneous iregulantes amounting to Rs 
12 94 crore The present recovery position Is as under 

Sr Category Mo of Total Cleared Am¢ Bal Bal 
No cases Amt case Cleared Case Amt. 

1 Non recovery of water and 15 953 - 263 n “ 90 
sewerage charges 

2 Loss due 10 non levy of 1457 324 872 136 585 188 
cha ges on un metered supply 
of water 10 mdustnal 

institutions/ commercial 
connections 

3 Miscellaneous irregulanties 131 017 41 013 90 m 04 

Grand To.al 1603 m 924 m | 412 | 12 687 8 B2 
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Out of Rs 12 94 crore 8 sum of Rs 4 12 crore has been recovered and efforts 
are being made 10 recover the bafance amounting Rs 8 82 crore 

The Commaittee desired the department to make ail cut efforts to recover 
the balance amount under intimation to the Commtttee 

[801 6 4 Non recovery of water charges 

The Department did not observe some of provisions of Government order 
of November 2006 in some cases which resulted वा non recovery of wa*er charges 
of Rs 73 44 Iakh 

As per Haryana Government Urban Development Department order dated 10 
November 2006 all the existing water supply un metered connections n commercial 
institutional or industrial establishment shall be converted into meterea connections by 
the occupants ॥ a penod of three months from the 086 of order otherwise the rate 
charged shall be mimimum of Rs 1 000 per month and as assessed by the concerned 
Executive Engineer (EE) of the Public Health {PH) department 

During test check of records of the offices of six EE of PHMWater Supply and 
Sanitation (WSS) Divistons for the years from 2002 03 to 2007 08 between Octocber 2007 
and October 2008 1t was noticed that there were 576 पा metered water supply 
connections of commercial insttutional and industrnal estab'ishments 85 of 10 November 
2006 All these existing un metered connections weie required to be converted into 

metered connections by the occupants of these establishments by 10 February 2007 
Neither the occupants of these establisnments had got therr un metered cornections 
converted into metered connections even up to March 2008 nor the department made 
any efforts to raise water charges at the prescribed minimum rate This resulted . non 
recovery of water charges वा minimum rate aggregated to Rs 73 44 lakh for the period 
between December 2006 and March 2008 

After the cases were pointed out between October 2007 and October 2008 the 
EE PH Division No 1 and 2 Karnal and EE W3S Diviston Jind and Panipat stated ॥1 
January and June 2009 that a sum of Rs 4 23 lakh had been recovered 1n 136 cases ard 
notices had been issued (between October 2007 and January 2008) to recover the 
batance amount of Rs 38 13 lakh Further they had installed metered connections n 44 
cases and disconnected connections In 21 cases between November 2007 and March 
2009 The EE WSS Dwvision Fatehabad stated between October 2008 and June 2009 
that notices had been Issued to the concerned parties to recover the dues The EE WSS 
Division Ambala Cantonment stated पा April and June 2009 that efforts were being made 
to recover the amount of Rs 15 12 lakh and in 13 connections meters had been instatled 
during Apnl and May 2009 Further report has not been received (August 2009) 

The matter was pointed out to the Engineer in Chief Public Works (PH) 
Department between October 2007 and October 2008 and reported to the Government in 
May 2009 their reply has not been received (August 2009) 

The department in 15 written reply stated as under 

This para has been included पा the CAG report of India for the year ended 31 ' 
March 2009 (R R ) were found involved for Non recavery of Rs 12 94 crore on account 
of converting the exsting water supply पा metered connections in commercial
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Institutional Industnal establishment into metered connections The present recovery 

position 15 as under 

(Rs In Lac) 

fi Name of Division No ofun Total Amt. No of Armount Balance 

Ne metered to be connection Recovered Amount 

Water recovered converted 

Connection into meter 

- No 1 Panipat 152 19 56 “ m 20 636 

2 Ambala Cantt 108 1612 37 m 12 m 00 

3 No 1 Karnal 109 1200 “ 921 278 

4 No 2 Karnal — 000 0 m 00 m 00 

H Fatehabad 120 8 04 80 “ 12 292 

E Jind 117 18 72 52 707 1165 

Total “ 7344 “ 4972 2372 

Out of Rs 0 73 crore 8 sum of Rs 0 50 crore has been recovered and efforts are 

bemng made to recover the balance amounting Rs 0 24 crore 

The Committee desired the department to make थी out efforts to convert 

un metered connections into metered one 50 that the wastage of water can be 

checked 

The Committee also desired the department to recover the balance amount 

at the earliest 

[
 

»
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MINES & GEOLOGY DEPARTMENT 

[81] 6 1 Results of Audrt 

Test check of the records था departmental offices relating to Home (Police) 

Public Works Forest Co operauon Urban Development Mines and Geology Medical 

and Public Health Amimal Husbandry Food and Supplies and Agnculture conducted पा 

audit durng the year 2008 09 revealed underassessments of tax and 55 of revenue 

amounting to Rs 55 52 crore in 29 614 cases which fall under the following categones 

बज Category Number of cases m 

No 

F Mines and Geology 

- Non recovery of royalty and interest 215 “ 66 

2 Non recovery of interest on late deposit of - 011 

contract money 

| 3. Miscellaneous irregulanties 18 004 

Total “ 081 

During the year 2008 09 the departments accepted non/short realisation and 

other deficiencies of Rs 2 00 crore mvolved ॥ 487 cases of which 180 ८8565 involving 

Rs 149 crore had been pointed out during the year 2008 09 and the remaning 00 the 

earlier years The departments recovered Rs 23 28 lakh | 172 cases during the year 

2008 09 of which 19 cases involving Rs 9 23 lakh related to the year 2008 09 and 

balance to the earher years 

The department था its written reply stated as under 

Out of Rs 0 81 crore involved ॥ 289 cases an amount of Rs 070 crore 

(230 cases) has already been recovered 

Balance amount of Rs 0 11 crores 10 be recovered in 59 cases relates to 

Brick Kiln owners or EX contractors 

Out of above cases 47 cases of Brick Kilns involving total amount of 0 09 

crore reiates to such kins/ units which were/ वाह lying closed and no 

recovery had to be made 

In this way out of total recovery of 0 81 crore balance amount of actual 

recovery of Rs 0 02 crore Is to be made for which efforts are being made by 

the department 

The Committee desired that the details of this case alongwith relevant 

documents be sent to the PAG Office for its early settlement and a report be sent to 

the Committee accordingly 

The Committee also desired to make strenuous and vigorous efforts to 

recover the balance amount under intimation to the Committee
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[82] 6 6 Non recovery of royalty and interest 

The Mines and Minerals (Development and Regulatron) Act and Punjab 
Minor Nineral Concession Rules provide for levy of royalty on mineral removed 
from leasehold area and levy of interest on belated payment of royalty 

The Mining Officers did not observe some of the provisions of the above 
Rules in some cases which resuited पा. non realisation of royalty/interest of 
Rs 33 56 lakh 

Rule 24 of the Punjab Minor Mineral Concession Rules 1964 as applicable to 
Haryana provides that brick kin owners (BKOs) shall pay annual amount of royaity at the 
prescribed rate in advance by 307 Aprl of every year State Government revised the 
rates of fixed royalty of various categones of BKOs from June 2005 In case of default 
interest at the rate of 24 per cent per annum 15 chargeable for the period of default BKOs 
register 15 mantamed at each mming office for levy and collection of royalty The permits 
of such BKOs by giing one months notice are required to be cancelled by the 
department who 00 not pay royalty and any sum due from the permit holders on account 
of royalty and interest thereon 15 recoverable 85 arrears of land revenue 1106 Assistant 
Miming Engineers (AMEs)/Mining Officers (MOs) are responsible for monitoring recovery 
of outstanding dues 

Dunng test check of records of the offices of MOs Rohtak and Jind for the years 
2006 07 वा 2007 08 between May 2007 and September 2008 it was noticed that 150 
BKOs were i1ssued permits between April 2005 and Apnl 2006 for the period of two years 
The BKOs were required to pay royalty for the year 2006 07 and 2007 08 by 30 April 

2006 and 30 Apnl 2007 respectively Though a period ranging between 21 and 33 
months had elapsed yet royalty of Rs 21 95 lakh was neither paid by the BKOs ror was it 
demanded by the MOs No action to cancel the permits and/or 10 recover the dues as 

arrears of land revenue was taken Lack of action on the part of the department resuited 
पा non realisation of revenue of Rs 33 56 lakh (ncluding interest of Rs 11 61 lakh) 

After the cases we e pointed out between May 2007 and September 2008 MO 
Rohtak and Jind intimated in October 2008 and May 2009 that royalty of Rs 2 41 lakh 
{including interest of Rs 64 119) had been recovered in 12 cases between May 2007 and 
March 2009 and sincere efforts were being made to recover the balance amount from the 
BKOs A report on recovery of balance amount has not been received (August 2009) 

The matter was pointed out to the Director Mines and Geology Department 
between July 2007 and September 2008 and reported to the Government in January 
2009 their reply has not been received (August 2009) 

The department 1 its written reply stated as under 

Out of total amount ot Rs 33 56 lacs (Royalty or Rs 21 95 lacs and interest 
of Rs 1161 lacs) involved ॥ 150 cases an amount of Rs 2160 lacs 
(Rs 1408 lacs on account or Royalty and Rs 7 52 lacs on account of 
interest) पा 96 vases has already been recovered from BKOs 

Now an amount of Rs 11 96 lacs (Rs 7 87 1805 on acco.nt or Royaity and 
Rs 4 09 180५ on account of interest) are 10 be recovered 

J
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Out of remaining balance amount of Rs 11 96 lacs involved पा 54 cases a 
sum of Rs 991 lacs pertains 10 45 such Kiins/units which were/are lying 
closed Hence no recovery of Rs 9 91 lacs can be made पा these cases 

Efforts are being made to recover the balance amount of Rs 2 05 lacs 

The Committee desired the department to send the latest reply alongwith 
documents to the PAG Office for its early settlement and a report be sent to the 
Committee accordingly 

The Committee also desired the department to go ahead to get the balance 
small amount of Rs 2 05 lacs wnitten-off from the Government under intimation to 

the Committee
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FOREST DEPARTMENT 

[83] 6 1 Results of audit 

Test check of the records in departmental offices relating to Home (Police) 
Public Works Forest Co operation Urban Development Mines and Geology Medical 
and Public Health Amimal Husbandry Food and Supplies and Agriculture conducted पा 
audit during the year 2008 09 revealed underassessments of tax and loss of revenue 
amounting to Rs 55 52 crore In 29 614 cases which fall under the following categories 

(Rupees वा crore) 

E Category Number of m 
No cases 

_ Forest 

1 Miscellaneous irregularities 369 5 86 

During the year 2008 09 the departments accepted non/short realisation and 
other deficienctes of Rs 2 00 crore involved पा 487 cases of which 180 cases mvolving 
Rs 149 crore had been pointed out during the year 2008 09 and the remaining 0 the 
earlier years The departments recovered Rs 23 28 lakh in 172 cases during the year 
2008 09 of which 19 cases involving Rs 9 23 lakh related 10 the year 2008 09 and 
balance to the earlier years 

The department पा its written reply stated as under 

In this para there were 369 cases of miscellaneous Irregulanties/ recoveries 
related to Forest Department amounting to Rs 5 86 crore 

॥ 15 submitted that recovery 15 being done by the department regularly पा all such 
cases except in such cases where recovenes have been stayed by competent 
authonty/Hon ble Courts The outstanding paras related to recovenes are revised by the 
Audt party every year and the balance of the paras/ outstanding recoveries are updated 
as a regular practice Para wise latest position of these cases 15 shown in Annexure | 

Keeping above in view this para may please be dropped 

The Committee desired that some active/effective steps should be taken by 
the department to submit the pending accounts to the office of PAG (Audit) 
Haryana without further loss of time under intimation to the Committes 

The Commuttee also desired to pursue the Court cases vigorously so that the 
recovery may be effected accordingly



i 

183 

CO OPERATION DEPARTMENT 

[84] 6 1 Results of audit 

Test check of the records in departmental offices relating to Home (Police) 
Public Works Forest Co operation Urban Development Mines and Geology Medical 
and Public Health Animal Husbandry Food and Supples भाव Agnculture conducted | 
audit dunng the year 2008 09 revealed underassessments of tax and 1055 of revenue 
amounting to Rs 55 52 crore ॥ 29 614 cases which fall under the following categones 

(Rupees था crore) 

fl Category Number of cases m 
No 

D Co operation 

. Non/short recovery of dvidend on share capital - 115 

| 2 | Non/short recovery of audit fees 94 019 

“ Non recovery of 10815 and interest 1 015 

Total “ “ 49 

During the year 2008 09 the departments accepted non/short realisation and 
other deficiencies of Rs 2 00 crore involved In 487 cases of which 180 cases involving 
Rs 149 crore had been pointed out durtng the year 2008 09 and the remaining in the 
earlier years The departments recovered Rs 23 28 lakh 1 172 cases during the year 
2008 09 of which 19 cases involving Rs 9 23 lakh related to the year 2008 09 and 

balance to the earler years 

The department पा its written reply stated as under 

The Co operative Societies registered under The Haryana Co operative Societies 
Act 1984 are lable to pay audit fee 85 per norms fixed by the R C § Haryana 

1 The mnsttutioins have to deposit the diwvidendt as per 80५४ of India 
instruction dated 15/07/1972 at the rate of maximum 3% The recovery 

position of this para 15 as under 

(Rs था Lacs) 

Name of departments and Number of Amount Recovered Difference of | Balance 
nature of Irregulanty cases (Actuat) amount 10/ &3/ 
Cooperation 

Non/Short recovery of 28 114 85 2118 16 40 7727 

dividend on share capital 

Short recovery of audit fees _ m 63 17 92 071 

Non/Short recovery of Loans _ 14 90 - - 14 90 

and Interest 

Total m 148 38 m 10 m 40 92 88 
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The amount of Rs 30 00 lacs 15 related to Sugar Mills Kaithat as share 
capital nstead of Dividend on Share Capital The Sugar Mills unable (0 repay 
the 5810 amount due to running in heavy 1055 

The amount of Rs 41 27 lacs 15 related to DPCARDB Sonepat The above 
bank was running m accumulated ioss this year The NP A of the bank 15 
more than 5% 

The amount of Rs 6 00 lacs 15 related to Sugar Mills Gohana The Sugar 
Mills unable 10 repay the said amount due to running in heavy loss 

The amount of Rs 14 90 1805 15 related to Sugar Mills Gohana as interest on 
loan The Sugar Mills unahle to repay the 5810 amount due to running In 
heavy loss 

The Committee desired that sincere and vigorous efforts may be made by 
the department to recover the remaining balance amount from DPCARDB Sonepat 
and the concerned Sugar Mills 

[{
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POWER DEPARTMENT 

[85] 1 6 Analysts of arrears of revenue 

The arrears of revenue as on 31 March 2009 पा respect of some pnncipal heads 

of revenue amounted to Rs 2 366 78 crare of which Rs 606 22 crore were outstanding 

for more than five years as mentioned below 

Rupees पा crore 

i Heads of revenue Amount Amount Remarks 

No outstanding as | outstanding 

on 31 March | for more than 
2009 5 years as on 

31 March 2009 

Rs 32 66 crore was at differant stages of 

action 

I Taxes and duties on 101 23 6191 Rs One crore was recoverable from 

electrcity M/s Haryana Concast Hisar Rs 38 

lakh from M/s Rama Fibres Bhwant 
Rs 30 lakh from M/s Dadn Cements 
Charkhi Dadri and Rs 16 lakh from M/s 

Competent Alloys Ballabhgarh The 
remaining amount of Rs 99 39 crore was 
pending towards the consumers of 
Dakshin Haryana Byl Viiran Nigam 
Limited/ Uttar Haryana Byh Vitnam 

Nigam Limited 

Of these sales tax arrears of Rs 1955 87 crore contributed 83 per cent of the 

total arrears Substantial accumulation of arrears of taxes show that the State 

Government did not tackle the problem wigorously It 1s recommended that effective steps 

for collecting these arrears may be taken to augment Govemment revenue " 

The position of arrears of revenue pending collection at the end of 2008 09 In 

respect of other departments was not furnished (August 2009) despite being requested 

(March 2009) 

The department in its written reply stated as under 

Intially the arrears of electricity duty 85 on 31 3 2009 were intimated as Rs 

99 98 crores tentatively 10 the Accountant General (Audity Haryana because at the time 

of audit by the Audit Party of Accountant General (Audit) Haryana the actual amount of 

electnicity Duty was available from 4/2008 to 2/2009 and the figres of electncity duty for 

the month of 3/2009 were taken as tentatve Power utiities have finally 

reconclled/audited the arrears of electneity duty and intimated the amount of Rs 99 98 

crores 85 on 31 3 2009 The decrease amear (1e from Rs 10123 crores to 99 98 

crores) 15 due to excess realization of Electricity Duty than assessment during the month 

of 3/2009 by the Nigam This position has already been intimated to the Accountant 

General(Audtt) Haryana wide this department Memo No ED/Arrear/7629 dated 

26 10 2009
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Here it 15 submitted that under Section 4 of the Punjab Electrncity (Duty) Act 

1958 as applicable to the State of Haryana the PowerUtlitiities are responsible for the 

recovery and proper up keep of the accounts because electnicity duty 15 ievied and 

collected by them The Chief Electrical Inspector Haryana however on behalf of the 

State Government only compiles the figures supplied by the Power Utilities 

An amount of Rs 5 52 81 307/ crores have been collected by the Power Utilies 
An amounty of Rs 24 20 crores (Rs 184 +22 36) 15 pending due to various court cases 
and n arbitration against permanent disconnected consumers and other connected 

consumers 

The status of each individual case as mentioned in the para 15 as under 

{a) Rs One crores cecoverable from M/s Haryana Concast Hisar 

The consumer was a Govt of Haryana Undertaking The company was a sick 
industrial unit and was referred to the Board for Industnal and Financial Restreturing 
(BIFR) पा 1t 15 order dated 16 4 99 opined that the firm was not likely to become wiable in 
future and hence 1t should be wound up U/s 20 (1) of the Act This opinion was forwarded 

to the concerned High Court as required undedr the law The Punjab and Haryana High 

Court vide its order dated 28 10 1999 decided 10 winf to wind up the company and the 

Official Liquidator attached with the 5810 court was appointed as Liquidator The claim 

has been lodged with the Liquidator The Official Liquidator vide his letter Ho HCL/Share 

Holder/Lign 5089 dated 17 10 2006 informed this office to wait and to file claim 85 when 

it 15 invited SDO OP S/Divn Satrod vide Memo No 1397 dated 10 7 2009 addresed to 

DHBVNL that 8 sum of Rs 10742989/ as E D 15 outstanding against the firm Position 

regarding recovery will be known after the decision of the Liquidator 

The Committee observed that this 15506 pertain to the year 1999 आप 

Liquidator has to settle this 1ssue The departmenrt should make vigorous efforts 

to get this 15506 settled at the earliest which 15 pending before the Liquidator forits 

decision so that the amount can be recovered accordingly 

(b) Rs 0 38 crores recoverable from M/s Rama Fibres Bhiwani 

M/s Rama Fibres Bhiwani was allowed deferment for payment of electnecity duty 

from 111987 to 21121991 by Financial Commissioner and Secretary to 00४ 

Haryana Industries Department Chandigarh vide his Memo No 7838/40 dated 

16 6 1987 The electncty duty was leviable from 1182 to 31121981 was to 

recovertable In five equal installmnents as per instructions contained in Chieif Electrical 

Inspector rto Govt Haryana letter No ED/Deferment/2/Ch 74 dated 9 1 92 The firm 

made the payment of monthly electricity duty for the penod 1/92 to 5/92 but did not pay 

deferred amount The supply of the consumer was permanently disconnected on 

371985 Later on the firm was declard a sick unit and orders to be wound up on 

117 1998 The Official Liquidator was appointed The official Liquidator vides its letter 

No RFL/LIquI/5692 dated 16 11 2006 has intimated to this department that वाई office 

has realized assets/property of the subject cited company and has adjudicated and 

settled the claims of workmen and secured creditors and there 15 no suyfficient fund left 

in the iquidation account of the company to entertain the claims of preferential matter 15 

being processed under Land Recovery /Act 1970 

The Committee desired that the final outcome of the matter being 

processed under Land Recovery Act 1970 be informed to the Committee as well
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as the office of the Principal Accountant General {Audit) for the settlement of this 

Issue 

{c) Rs 0 30 crores recoverable from M/s Dadri Cement Factory Charkhi Dadri 

The connection of the consumer was disconnected permanently on 24 4 1980 

The company was taken opver by Govt of [ndia and was entrusted to CCl wef 

25 6 1981 The Commissioner was appointed as discharge the liabuilities of M/s DDCL A 

sum of Rs 34 87 000/ was made available to the Commussioner for payment The claim 

was lodged with Commussioner The claim of Nigam was grouped undef Categoroy Il for 

priorities laid down पा the schedule of payment The claim application was submitted by 

the same was rejected Electncity charges 85 well as ED of Rs 30 00 lac could not be 

recovered and the matter for wrting off of ED amount 1sd under procesws with the 

Government 

The Committee desired that the department should proceed था the matter 

as per the relevant rules and If not be and cons:dered appropriate the department 

may get the amount wntten off by taking the orders from the competent 

authonties and the final decision taken in this regard be intimated to the 

Committee 

(पी Rs 0 16 crores redcoverable from M/s Competent Alloys Ballabgarh 

The supply of the cojhsumer was permjanently disconnectged on 20 11 97 found 

defaulter Against the order of disconnection and recovery the firm filed व case ॥1 the 4 

court ए Civil Judge Faridabad On 24 4 2003 Cwvil Court (JD) Fardabad decided the 

case In favour of the firm Against the order dated 24 4 2003 आएं appeal was filed |n the 

cloyurt of dismissed by the Ld Additional Distnct Judge Fardabad on 10 8 2006 The 

District Attorney Faridabad rendered his advice vide his letter dated 2692006 to LR 

Haryana that the case 1s not fit for fillng appeal in the Hon ble Punjab and Haryana High 

Court Chandigarh The LR Haryana also agreed with the view of District Attorney 

Fandiabad and suggested this office that it 15 not fit case to file appeal 

Here it is menticned that Powert Utilities are making their best efforts to recover 

the arrears of electricity duty form the consumers by launchihng vcarious schemes such 

as disconnectgiion of premises of the defaulting consumersand settlement of digputed 

As and when the amount of SOP of Poweor Utiliies 15 recovered the elelctnicity duty 

amount which 15 mnvolved in electricity bills/SOP shall be recovered automatically 

However It 15 brought out that the amount of electricty duty payable to the State 

Government by the Power Utilities 15 usually adjusted by the State Government aganst 

the amount of substdy payable by the State Governmkent to the Power Utilities from time 

10 time 

Regarding recovery of balance arrears it 15 submitted that ity 15 a continuous 

process which involves realization/adjustment of old electricity duty arrears and addition 

of fresh/new cases of electricity duty Thus ॥ 15 a never ending process where 

adjustment/clearance of old electricity duty arrears and addition of new electricity duty 

amrears go side by side In view of the above para may please be dropped 

The Committee desired that | the recovery 15 not possible then the 

proposal for wrniting off the amount be sent to the Government under intimation to 

the Committee
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AGRICULTURE DEPARTMENT 

[86] 16 Analysis of arrears of revenue 

The arrears of revenue as on 31 March 2009 ॥ respect of some principal heads 
of revenue amounted to Rs 2 366 78 crore of which Rs 606 22 crore were outstanding 
for more than five years as mentioned below 

{Rupees in crore) 

fl Heads of revenue Amount Amount “ 
No outstanding as | outstanding 

on 21 March | for more than 
2009 5 years as on 

31 March 2009 

I Other taxes and dutie 
on commodities and 
services 

Receipt  under thel 1278 ' Fwe sugar mills (Bhadson Rs 511 
sugarcane  (Regul crore  Naraingarh Rs 490 crore 
aton  supply and Panipat Rs 182 crore Yamunanaga 
Purchase  Control Rs 85 lakh and Kaithal Rs 10 lakh) 010 
Act not deposit the tax 

Of these 58165 tax arrears of Rs 1 855 87 crore contnbuted 83 per cent of the 
total arrears Substantial accumulation of arrears of taxes show that the State 
Government did not tackle the problem wigorously It is recommended that effective 
steps for collecting these arrears may be taken to augment Government revenue 

The position of arrears of revenue pending collechon at the end of 2008 09 पा 
respect of other departments was not furnished (August 2009) despite being requested 
(March 2009) 

The department पा its written reply stated as under 

As per detalls recerved from Accountant General Haryana the department 
Involved In five cases for Rs 12 78 Crores The Sugar mills wise detail 1s as under 

E Name of office Year Amount Present position 
No (Rs In crores) 

1 ACDO Bhadson | 2008 09 | 511 The Sugar Mill has deposited an amount Rs 

2 54 50 373/ wide vanous Challan Nos dates 
Efforts are baing made to recover balance 
amount Rs 2 57 Crore from the concerned 
Suger Mill 

The Sugar Mill Bhadson had filed a (ना Wnt 
petiion No 8828/2001 against the recovery of 
the purchase tax in the Honble Punjab & 

Haryana High Court which 1s pending for 
dacision 
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2 ACDO 200809 | 490 An amount of 2 59 85 160/ has been deposited 

Naraingarh vide vanous Challan No & dates fron 2003 04 

to 2008 09 Balance amount of 2 30 crore 
purchase tax & interest 15 o be recoverable 

A CDO Panpat 200809 | 182 An amount of 1 10 45 752/ has been deposited 
vide various Challan No & dates Balance 

amount of 71 54 lakh purchase tax & Interest 15 
to be recoverable 

I ACDO 2008 09 . 85 An amount of 47 28 453/ purchase tax has 
Yamunanagar been refunded and adusted agatnst 

outstanding Purchase Tax by Govt letter No 

1222 Agn II(3) 2008/14002 dated 26 06 2008 
Balance amount 37 72 lakh of purchase tax has 

been recoverable 

The Sugar Mill had filed a Civil Wnt petition No 
1865212008 against the recovery of the 

purchase tax था the Hon ble Punjab & Haryana 
High Court which 1s pending for deciston 

5 A CDO Kaithal 2000 01 . 10 An amount of 52 93 169/ has been deposited 

vide Challan No 30 dated 13 07 2007 mncluding 
amount Rs 8 23 lakh & Interest on purchase 
tax deposited by the Haryana Coop Sugar Mills 
Ltd Kaithal Rs 25 00 lakh vide Challan No C8 

dated 19032009 This includes interest 

amount 104836/ deposited Since the full 
payment of 010 lakh has been recovered 
hence Para may be dropped 

Total 1278 

Now a sum of Rs 5 96 crore 15 recoverable The Cane Commissioner Haryana 
vide his D O letter dated 11 10 2005 requested the Managing Director Haryana State 
Federation Cooperative Sugar Mills Ltd Panchkula for depositing the balance purchase 
tax and interest thereon due against the Cooperative Sugar Mills 50 that the pending 
audit paras may be settled [n the meeting of the Sugarcane Control Board held under the 
Charmanship of Honble Chief Minister Haryana on 10 11 2005 it was decided 10 
pursue these cases vigorously and sent to Govt Consequently a certificate was ssued 
through Collector Panchkula vide this office letter No dated 13 12 2005 to Collector 
Yamunanagar Ambala Panipat Karnal and Rohtak for recovery ए purchase tax and 
interest due against the Private Sugar Mills Naramngarh Yamunanagar and Bhadson 
The matter was also discussed पा Deputy Commissioners conference held on 12 02 2006 
under the chairmanship of Hon ble Chief Minister He directed all the concerned Depurty 
Commissioners to recover the Sugarcane purchase tax due against the Sugar Mills 
situated n therr distnct The Cane Commissioner Haryana Panchkula wrote a D O 
No 4064 dated 21 08 2007 to the Collector Panipat (0 recover the arrear of cane 
purchase tax 

A meeting was held on 2307 2008 under the Charmanship of Cane 
Commusstoner Haryana Panchkula The Managing Director Sugarfed and MDs of 
concemed Sugar Mills attended the same and necessary directions were issued to 
deposit the due Purchase Tax and interest thereon iImmediately
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A meeting was held on 15 01 2009 under the Chairpersonship of the Financial 
Commisstoner & Principal Secretary to Govt of Haryana Agriculture Department with the 
Managing Director sugarfed and all MDs of concemned sugar mills and reviewed the 
recovery of purchase tax and they were directed to deposit the due Purchase Tax and 
interest thereon iImmediately Copy of the proceedings of the meeting held on 15 01 2009 
were sent to all concerned quarters for necessary action vide ietter No 568 77 dated 
1002 2008 The reminders were 2150 1ssued vide No 858 67 dated 25 02 2009 and 
1050 57 dated 0503 2009 to all concerned MDs of Sugar Mills and MD Sugarfed 
Haryana Panchkula for necessary action A meeting was convened on 17 09 2009 under 
the Chairmanship of Cane Commissioner Haryana Panchkula The Managing Director 
Sugarfed and all the Cane Managers of the concemed sugar mills attended the same and 
were directed to deposit the due purchase tax and interest thereon Proceedings of the 
meeting were sent to al the concemed wvide No CC/Vikas/2009/3658 73 dated 
01 10 2009 for immediate necessary action 

A meeting was convened on 25 03 2010 under the Chairmanship of Addl Cane 
Commussioner Haryana Panchkula with all the Cane Managers of the concerned sugar 
mills and reviewed the recovery of purchase tax and they were directed to deposit the 
due purchase tax and interest thereon Addl Cane Commissioner Haryana Panchkula 
wrote a DO letters No 1904 1905 1908 and 1909 dated 12 052010 to Managing 
Directors Sugar Mili Panipat Rohtak Bhadscn and Naraingarh respectively to deposit the 
arrear of purchase tax immediately There after the Cane Commissioner Haryana 
Panchkula wrote DO letter No 3495 3496 3497 3501 dated 06 10 2010 to all the MDs 
Sugar Miills Naraingarh Panipat Rohtak and Bhadson respectively to deposit the arrear 
of Purchase tax 

The Cane Commussioner Haryana Panchkula wrote a DO No 2139 dated 
03 08 2011 to the Collector Ambala to recover the arrear of cane purchase tax Addl 
Cane Commissioner Haryana Panchkula wrote a letters No 2493 2507 dated 
16 08 2011 to Managing Directors of concermed Sugar Mills to deposit the arrear of 
purchase tax immediately The Cane Commussioner Haryana Panchkula wrote DO 
letter No 2097 2096 2091 and 2095 dated 26 07 2012 fo all the MDs Sugar Mils 
Bhadson Naraingarh Parnipat and Yamuna Nagar respechively to deposit the arrear of 
Purchase Tax 

A meeting was convened on 3112 2012 under the Charmanship of Cane 
Commissioner Haryana Panchkula Managing Diretor Sugar fed and all the MD/ Cane 
Managers of the concerned sugar mills have attended this meeting wherein they were 

directed to deposit the due purchase tax and interest thereon The proceeding of meeting 
sent to concern vides this office letter No CC/299 306 dated 07 02 2013 

In view of the position explained above It 15 evident that the Department 15 
serious about the recovery of the cane purchase tax along with the interest thereon and 

efforts are being made for the recovery 

The Commuittee desired the department to make strenuous and vigorous 
efforts to recover the arrears of cane purchase tax alongwith interest from the 
concemed Sugar Mills 

The Commuttee also desired the department to pursue the cases pending in 
various courts under intimation to the Committee
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Appendix Il 
(Reference Paragraph1182 Page 8) 

Statement showing shortage of Medical and para medical staff at CHC level 

| IPHS |Reguirements Availabilrty Shortage 

norms m; dSISCmH cctssln Fandabad Ambala| Fatehabad| Bhiwam| Sontpat 
(3CHC)| (3CHC) (3 CHC) | (3CHC)| (3 CHC) Total 

General Surgeon| 1 “ 1 1 “ “ 1 3 12 

Obstetncian/ 1 सी 5 - 1 - 1 - - 10 

Genealogist 

Anesthetsts n “ n 1 1 “ 1 4 11 

Other Specialist | "| |? | |? |" | |? | | | |” 

(f any) 

Physician 1 “ 1 “ “ “ “ 1 “ 

Pediatncs | 1 | | 5. | 0 | | 0 1 — 1 n 12 

Eye Surgeon — 15 — “ “ “ n 3 “ 

General duty “ - |” | 5 3 - 7 E (+)16 

officer (MO) 

Total “ “ “ “ “ “ m “ 

Public Health 1 15 - - - “ " 1 14 

Programme 

Manager 

ANM n “ 1 1 “ “ 3 14 1 

Dresser 1 “ 1 “ 2 2 “ | 6 | । 9 | 

Lab Techmcian 1 | 15 | | 0 | 2 3 “ 5 12 3 

Ophthalmic 1 15 2 - 2 - 2 n |” 

Asstt 

Sweeper | 3. | 45 n “ 7 3 5 23 22 

QPD Attendant — “ “ | 0 | | 2 | | 3. | | 1 | | 6 | 9 | 

Statistical 1 “ 1 “ “ “ 3 n “ 

Any Other staff - - 2 - - - - 2 {+)2 

{Information 

Asstt) 

m Nurse 7 105 2 “ 19 7 14 50 “ 

P H Nurse — 15 “ “ n “ 1 2 13 

Pharmacist/ 1 15 1 4 3 | रे 17 (+)2 

compo under 

Radiographer — “ 1 “ 3 “ 2 “ 7 

Ward boys 2 “ “ — “ “ 3 14 16 

Chowkidar 1 15 1 2 2 “ “ n 10 

O T Attendant 1 “ “ 2 1 — “ n 11 

Registration 1 “ “ - — “ “ - 11 

Clerk 

Total 375 “ “ “ “ “ m 189 

Note Italic pertamns to Medical Staff (Doctors}) 
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Appendix III 

(Reference Paragraph1182 Page 8) 

para medical staff at PHC level [2 
5 districts test checked 

' IPHS |Requirements | Faridabad Avallabihty Shortage 

norms | N30 PHCGs पा [ (BPHC) | bala | Fatehabad|Shiwant Sompat | Total 
Lt districts (6 PHC) | (8PHC) | (8 PHC) | (6 PHC) 

Medical 2 “ 7 - - 4 11 34 26 Officer 

Staff Nurse 3 “ 2 7 — 7 n 26 “ 

Health 1 " - - - - - ' n Educatar 

Clerks 2 “ _ _ n _ n 1 59 

m 1 30 _ _ n _ “ " 28 

Pharmacist 1 30 2 _ _ - n 21 “ 

Health . - 4 - 3 - 7 26 . Worker 

(Female) 

Health Asstt | ् 1 1 4 51 
(one male 
and one 
fernale) 

Lab - “ 1 - - - 4 15 15 Technician 

Class IV n 120 12 _ — 15 10 n 70 

Total n “ “ “ “ “ “ m m 

Note ltalic pertains to Medical Staff (Doctors) 
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Appendix Xi 
(Refer paragraph 137 page 42) Statement showing delay पा 

release of State share 
{Rupess in Jakh) 

Date of release of m Date of release of m Delay (in days) 
GOl share state share 

_ “ 3 4 5 

Hisar (6th batch) 

06/09/2000 58 13 06/12/2000 18 37 91... | 

30/10/2000 2906 02/03/2001 “ €9 123 

06/03/2001 m 38 11/06/2001 813 97 

26/04/2001 1288 25/06/2001 | 406... | 06 “ 

19/09/2001 2474 13/12/2001 825 “ 

10/02/2003 148 50 14/03/2003 49 50 32 

26/08/2003 147 47 28/08/2003 49 16 “ 

28/09/2004 147 47 08/11/2004 49 16 “ 

23/01/2006 146 59 21/02/2006 44 41 29 

15/10/2007 146 33 10/03/2006 “ 45 

29/05/2008 4878 226 

Hisar (7th batch) 

31/01/2001 67 50 29/05/2002 m 50 483 

05/03/2003 67 50 31/03/2003 22 50 |. 26... | 

26/06/2003 67 50 28/08/2003 m 50 “ 

28/09/2004 66 70 08/11/2004 |... 2223... | 23 41 

Bhiwanl (5th batch) 

21/10/1998 3375 04/02/2000 11 25 | 106. 

06/03/2000 16 88 12/05/2000 “ 63 67 

05/03/2001 3375 10/10/2001 1125 219 

23/01/2002 67 50 05/03/2002 | 2250... | 50 | 4 | 

10/02/2003 65 22 17/03/2003 22 07 “ 

26/06/2003 4974 28/08/2003 16 58 “ 

25/10/2007 3144 02/01/2008 10 48 | 69 | 

Bhiwanl (6th batch) 

06/09/2000 m 13 06/12/2000 438 “ 

30/10/2000 657 02/03/2001 219 | 125. 

06/03/2001 | 28153... 13 11/06/2001 |. 938... | 38 97 

26/04/2001 14 06 25/06/2001 | 469 | 69 “ 

19/09/2001 1237 13/12/2001 “ 12 “ 
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— 2 n “ “ 

02/02/2002 7425 29/05/2002 2475 116 

26/09/2002 7425 24/02/2003 2475 151 

13/10/2003 7308 10/12/2003 24 36 58 

29/11/2004 74 22 31/03/2005 2474 122 

20/12/2007 7002 15/02/2008 23 34 57 

Bhiwani (7th batch) 

31/10/2001 67 50 29/05/2002 m 50 210 

18/02/2003 67 50 21/03/2003 22 50 31 

03/11/2003 96 58 18/12/2003 2219 | 19 45 

07/06/2004 67 50 04/08/2004 22 50 “ 

05/03/2008 60 16 19/05/2008 | 2005. | 05 75 

“\
 

(a
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Appendix XIi 

{Refer paragraph 138 page 42 43) 

Statement showing targets and achievements of 5™ to 8" batch of DDP and 1° 
to 4™ batch of Hanyali of test checked districts 

लि Batch Number Number of Target area Achievement Percentage 

projects {Private and achlevement 

Public) 

(in hectares) 

- _ 

EE- 8th “ 2221300 20 971 00 94 

7th 20 10 098 00 9 016 00 -_ 

8th 24 12 000 00 5 642 00 A7 

o Hariyal 1st 23 11 500 00 4 979 00 43 
| 206 | 23 11 500 00 2 958 00 “ 

3rd “ 13 000 00 1232 00 “ 
4th 35 17 500 00 1 309 00 7 

_ 

[ [ 195 [ 9781100 | 4610700 | 47 

_ 

| 00? | 5th -_ 7578 83 7 554 00 -m- 

6th 13 6 503 32 3949 95 m- 

7th -_ 504817 294225 “ 

| हो | 10 | 5 000 00 2 790 05 “ 

Harryali 1st -_ 5 000 00 280900 “ 

2nd -_ 5 000 00 1552 00 “ 

3rd 10 5 000 00 2 022 00 -_ 

4th -_ 5000 00 1 856 00 37 

Total 88 44 130 32 25 475 25 “ 

_ 

Ifl_ 5th 18 972100 6 904 00 71 

6th 22 11 908 00 9 326 00 78 

7th “ 10 959 00 7 532 00 “ 

“ 27 13 500 00 7 184 00 53 

Hanyalt 1st 27 13 500 00 7 069 00 52 

m 27 13 500 00 4 498 00 | 33. | 

3rd “ 18 000 00 7 260 00 40 

4th “ 18 000 00 2 467 00 14 

Total 213 1 09 088 00 52 240 00 48 

. Fatehabad 

m- 6th “ 10 690 00 4 908 00 46 

7th 11 5 806 00 276500 47 
8th 14 7 000 00 4 466 14 “ 

m -E- “ 7 000 00 1282 00 18 

m- 14 7 000 00 1220 00 17 

‘_ 14 7 000 00 m 305 00 47 

4th 14 7 000 00 703 00 10 

Total 101 51596 00 18 649 14 “ 

Grand total 597 m 2625 32 14 2471 39 47 

(Source Quarterly reports of Directorate office and DRDAs)
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Appendix XIII 

(Refer paragraph 1381 page 43 ) 

Statement showing delayed start of works due to 
late identification of watershed areas 

Name of watershed Date of receipt of funds 

from GOI 

Date of receipt of first 

instalment in watershed 

Committees 

Delay 

(in days) 

Bhiwani district 

Dwarka 10 December 99 30 March 01 476 

Roopgarh 10 December 99 1 March 01 447 

Dudiwala Kishanpura 23 October 2000 15 November 01 388 

m 2 23 Qctober 2000 14 March 02 507 

Dhani Hunat 10 December 01 31-March 03 476 

Hisar district 

Kharbla 1 10 Apnl 2000 7 March 02 m 

Bagla 10 Apnl 2000 16 May 02 m 

_ 21 November 2001 20 December 02 394 

Birbaran 21 November 2001 3 October 02 316 

Rewan district 

Alawalpur Tatarpur 

Khalsa 04 December 99 03 August 2000 243 

Chhawwa 08 December 99 08 August 2000 244 

Dhamlawas 24 March 01 11 Apnl 2003 748 

Kumroda 29 March 01 18 December 2002 m 

(»
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Appendix XIV 

(Refer paragraph 139 page 46 ) 

Statement showing component wise expenditure incurred by Watershed 
Comnmuttees selected for physical venfication 

{Rupees था lakh) 

Expenditure 

u Name Fund | UGPL | Plantahon | Sewer | Land E-n— Khurral ChmeUW:'asmr: wsmonsfi Total 

released nullah [levelling] ntank | retaming |plpeline ation plot 
wall 

7 m: | | 

Dwarka 1875 | 509 m | 000 | 1342 | 000 | | 000 | | 000 | | 000 | | 000 | | 000 | | 000 | 18 66 

Roopgarh m 533 | 000 | | 000 | 755 | 12 | | 000 | | 000 | | 000 | 000 | | 000 | | 000 | 1414 

2454 1240 m | 000 | 949 | 189 | | 000 | | 000 | 000 | 000 | | 000 | 0 0ट 2348 

Matanr2 | 2049 | 402 m | 000 | | 1268 | | 000 | |. 0900 | | 000 | | 000 | 000 | | 000 | | 000 | 1670 

प्ल्ा 2400 1759 048 फ्य | १0 | 0 १७४ | 511 H m m fl 2278 

Hunat 

शशि] | हक 894 | 0७ | फय | हैक 2.51 08 | ७0 पा प्र हक | १७ | 1796 
Sanwa! 

m 12203 | 4337 m 000 39 25 | 536 | | 000 | 311 | 000 | 000 | | एफ | | 000 | 11372 

m | 

Kharbia 1 2160 m m m m m m | 1234 | | 000 | | 000 | | 000 | | 000 | 1765 

Bagla 21 60 m m m 072 311 |. 000 648 m m m 078 1763 

m 2170 594 037 | 000 | | 000 | 175 | 000 | 1289 | 000 | | 000 | | 099 | | 000 | | 2184 | 

Birbaran 2220 | 000 | 000 | 000 m m m m m | 000 | | 000 | |. 095 | 12 59 

| 50018 total 8710 1437 080 m 165 m 16 m 3171 | 000 | 000 | 13 | 39 173 89 81 

Rewan | 0001. 000 | 000 | क्ल्ि 

| Alawalpur 1738 73 114 013 057 479 H 188 fi H 000 85 

Tatarpur 

Khalsa 

Chhawwa m 02| 377 m 53 043 013 247 | 99 | 96 37 | 000 | 00 | 000 5] m 00 m 2100 

¢ m %43 582 m 158 116 m 200 410 m m m 000 1842 

Dhamlawas m 107 075 | 385 | | 253 | | 325 217 m m m m m 1415 

Kishanpur पक] 000 m 182 m | 84 | | 000 | | 000 | | 000 | | 000 | 000 m 99 

Kumroda m m m 122 088 | 89 | |. 680 | | 415 | | 000 | | 000 | | 000 | | 000 | 1945 | 

500 total | 12504 | 18 09 m m m m n m m 188 m m m 98 84 

G Total 33417 | 7583 m 5 m 62 6573 46 83 |. 2542 | 42 m 3 188 | 006 | 06 | 139 | 39 173 28297 
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Appendix XVI 

(Refer Paragraph 211 Page No 82) 

Statement showing the amount recovered from the cashier and date of actual 

disbursement or deposited पा treasury 

i Date of Name of Amount Date of Date of actual disbursement or 

No drawal scheme/ | [प्रा Rupees) | disburseme deposited पा treasury 
from treasury purpose nt 

of as shown पा 

cash book 
drawal 

I 15 Oclober House 72785|15 October | The amount of Rs 72 000 was deposited 

2007 Tax 2007 With Municipal Committee  Jind on 03 

September 2008 and Rs 785 on 14 
November 2008 

n 31 March 2008 | JSY 57 600 | 31 March | The amount was disbursed to CHC 

2008 Julana on 08 September 2008 

n 31 March 2008 | JSY 3180031 March|The amount was disbursed to 

2008 Generai 

n 11 August DRY 50 000 - The amount was disbursed to CHC 
2007 Kalwa on 08 September 2008 

I 11 August DRY 4 200 QOut of Rs 50 000 drawn on 11 August 

2007 2007 the amount of Rs 45800 was 
deposited in post office on 22 February 

2008 and the balance amount of 
Rs 200 was deposited था treasury vide 
challan No 88 dated 14 November 2008 

n 15 October DRY 50 000 The amount was disbursed to CHC 
2007 Khark Ramj on 08 September 2008 

7 |28 November |DRY 50 000 The amount was disbursed to CHC 

2007 Uchana on 08 September 2008 

n 28 November | DRY fl 300 The amount was disbursed to CHC 

2007 Uchana on 08 Sep ember 2008 

Total 3426856 

कि
 

दे
ं 

पड
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Appendix XVlI 

(Refer paragraph 215 page 89 ) 

Statement of loss of Interest on retention of money outside the Government account 

Rupess in विधि) 

§r Name of the bank Account number Name Penod of heavy | Interest |Interest|Loss of No of Balances on earned | interest 

account fn treasury 
holder banks bill rate 

1 |Onental Bank of 08432011006856 DRO cum |July to 2007 82 83 NIL 82 83 
Commerce (080) 180 March 2009 
Civil Road Rohtak (IB) 

Rohtak 

I 080 MDN Public 1168101110001189 ' Apni 2607 to n 65 NIL H 65 
Schoo! Near Bus March 2009 
Stand Rohtak 

I 08८ MDN Public 11681011000034 u February 2007 |14 65 NIL 14 85 
School Near Bus to March 2009 
Stand Rohtak 

4 |Allahabad Bank SB 15213 _ March 2007 to |4 68 196 272 
दी8]]8 Road Rohtak March 2009 

I Punjab National Bank |3341002100009104 ' January 2007 to (21 65 NiL 2165 
Model Town Rohtak March 2009 

Bank of 88008 21400100005985 u December 17 07 256 14 51 
HUDA Complex 2006 10 March 
Rohtak 2008 

7 |OBC दा Road 08432041000046 . May2008 to 3557 NIL 
Rohtak March 2009 

I State Bank of India 58 30046800579 DRO cum (May 2006 to 472 94 201 37 27157 
Ambala City 180 (9) March 2009 

Ambala 
City 

“ 65304. | 04 20589 |447 15 
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Appendix XVIIi 

(Refer paragraph 2 3 2 page 94 ) Statement showing extra expenditure 

{Amount in Rupees) 

जे Description of tems executed Quantity Rates paid 10 Sh m Rates offered by | Amount 

No executed Ishwar Singh Mis Neeraj 
Contractor Builders 

- Providing and Layng 22 5 mmthick {4 90131 cum | Rs 700 Pleum 34 30917 | Rs 600 Plcum 2940786 

GSB 

2 | Collection and दाह of Stone 3274 15 cum Rs 510 Pfcum 16 69 817 | Rs 450 Picum 1473368 

Metal 90-45 mm Gauge 

3 | Collection and Camage of Stone 2494 09 cum Rs 560 Pfcum 1396 690 | Rs 475 Plcum 1184693 

Metal 63-45 mm Gauge 

n Collection आएं Camage of Stone 4 890 64 cum Rs 585-Picum 28 61024 | Rs 475-Plcum 2323054 

Metal 53 22 mm Gauge 

E Providing and Laymng tack coaton 46 320 18 Sqm | Rs 23 P/Sgm 1065364 | Rs 16 P/Sqm 741123 

WBM surface at 75 kg 

fl Prowiding and Laymg tack coaton 66023 75Sqm | Rs 18 P/Sgm 1188428 | Rs 10 50 P/Sqm 693 249 

WBM surface at 50 kg 

7 | Prowiding and Laying 75 mm thck 347399 cum | Rs 2 400-Pleum 8337576 [ Rs 1 775-Pleum 6166332 

BUSG 

n Providing and Laymg 50 mm thick BM { 207524 cum | Rs 3750 Plcum 77821501 Rs 2 950 P/cum 6121958 

“ Providing and Laying 20 mm thick 66023 75Sam | Rs 80 P/Sqm 5281900 | Rs 59 PiSgm 3895401 

PG 

10 | Providing आएं Laymg Seal Coat type A| 66 024 00 Sqm 1 Rs 35 F/Sqm 2310840 | Rs 27 PiSqm 1782648 

11 | Earth Work on bems 10503 00 cum | Rs 80 Plcum 8 40 240 | Rs 27 Pfeum 283 581 

12 | Laying and consolidation of stone 327415 cum Rs 100 Plcum 576824 | Rs 80-P/eum 461459 

soling 2 494 09 cum 

13 | Laying and consolidation of stona 4890 64 cum Rs 100 Pleum 4 89 064 | Rs 95-P/cum 464611 

metal 

14 |CC 1816 58500 85 cum Rs 1 500-P/cum 8775 | Rs 1100 Pleum 6435 

| 15 1tclassbnck work lad वा 05015. | 1247 cum Rs 1800-P/cum 22446 | Rs 1 500-Pfeum 18705 

“ Laymng RCC Pipe m 50 mir Rs 70 Pfmir 2 975 | Rs 65-P/mtr 2763 

17 | Supply of 2 dia RCC hume pipe 4250 mir Rs 1200 Pimtr 51000 | Rs 900 P/mtr m 250 

18 | Prowiding आएं Laymg tack coatwith | 41505 25sqm | Rs 8 PISqm 332042 Rs 525 PiSqm 217903 

biturmen 25 Kg of 60/70 grade 

fl Preparabion of sub-grade 2187569 S8qm | Rs 2 50-P/Sqm 54 689 | Rs 3-PISqm 65627 

20 | Collection and carnage ए screerung | 383 40 cum Rs 150-Pfeum 57 510 | Rs 200 Pleum 76 680 

37760271 28958626 

Total Lessrebate 65/ 2454418 1255 rebate 0.24/ 69 501 

35305853 28689125 

Extra expenditure= Rs 3 53 05 853 less Rs 2 88 89 125 =Rs 64 16728 

¥ 

(&
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Appendix XX| 

{Refer paragraph 2 6 1 page 111) 

Statement showing the names of Department where 
Action Taken Notes were awaited 

m Name of Administrative Years of Para number | Number of | Total 

No Department Audrt Report paragraphs 

i Animal Husbandry Department 2007 08 46 10031 1 _ 

u Co operation Depariment 2007 08 451 1 “ 

200708 |411° _ _ 

Environment Department 2006 07 33 423 2 2 

Finance Department 2006 07 457 462 2 2 

200708 428 461 () 1 1 

Food and Supplies Department 2007 08 434 _ 1 

Forest Depariment 2007 08 31 1 1 

General Administ ation 2006 07 442 - 1 

Department 

H Home Department {Pohce) 200607 |422°436'452" 3 3 

2007 08 432436 2 2 

m Housing Department 2007 08 33 _ 1 

10 |Irngation Department 2006 07 4214222 455 2 2 

200708 4112423427 4 4 

429 442 

11 |Industnes Department 2006 07 51 1 1 

12 }|Industnal Traming and 2007 08 4112 

Vocational Training Department 

13 |Jail Department 2007 08 51 _ “ 

14 | Public Works Department 2006 07 132 422" 1 1 

(Water Supply and Santation Branch) 200708 |428441452" 2 2 

15 | Public Relation Department 2007 08 437 _ n 

16 | Rural Development Department 2007-08 32422 2 2 

17 | Socral Justice and 2007 08 435 - - 

Empowerment Depariment 

18 |Transport Department 2007 08 424433 _ 2 

Total _ “ 
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Appendix XXl 

(Refer paragraph 26 1 page 111 ) 

List of paragraphs where recovery has been pointed out but no action has 
been taken by the Administrative Department 

E Name of Administrative Year of Audit Paragraph Amount 
No Department Report Number {Rupees In lakh) 

I Animal Husbandry 2000 01 - 4 2196 

2001 02 63 747 00 

n Finance 2001 02 33 ” 62 

n Food and Supplies 2002 03 468 23 89 

I Rural Development (DRDA) 2001 02 6111 054 

2003 04 451 27300 

I Town and Country Planmng 2000 01 316 1552900 

(HUDA) 
2001 02 m 10 4 055 00 

Total - 20656 01 

{«
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APPENDIX 

Statement showing the outstanding observations/recommendations of the 

Public Accounts Commuttee of the Haryana Vidhan Sabha on which the 
Government 15 yet to take final decisions 

Sr Name of department Paragraph Brief subject 

No 

1 2 3 4 

9" Report 

1 Industnes 5(2) Credrt faciliies for development of small 
industnes 

14" Report 

2 industries 16 Purchase of Cotton Yarn 

16™ Report 

3 Industries 2(a)&(d) Subsidy of seting up industnes Units in 
selected Backward areas (Cases of 
Mis BK Steel Roling Mill) Tohana and 
M/s Modern Industnes Charkhi Dadn 

18™ Report 

4 Co operation 39 Co operative Consumer Stores 

22 ® Report 

5 Industries 10 () Industnal Estate 

ठि Irngation 20 Penal recovery of cost of coal 1ssued to Kin 
Contractors in excess reguirement 

7 Revenue 40 Non levy of registration fee 

8 Excise and Taxatton 54 Shortfall in duty 

9 Excise and Taxation 56 Recovery due from contractor 

23 ° Report 

10 Food and Supplies 35 Haryana State Federaton of Consumer 
Co operative Wholesale Stores Limited 

Chandigarh 

11 Excise and Taxation 47 Uncollected Revenue 

12 Excise and Taxaton 55 Result of test 300 in general 

13 Excise and Taxation 57 Falure to initrate acton to recover the 
licence fee 

14 Excise and Taxation 59 Loss of duty on excess wastage भा botting 
operation 

25" Report 

15 Colomzation 9 Encroachment of Land 

16 Colonization 11 Recovenes from plot holders 

17 Fisheries 31 Development of Fishenes
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1 2 3 4 

18 Excise and Taxation 54 Un collected revenue 

19 Excise and Taxation 58 Incorrect computation of tax on interstate 
sales 

20 Excise and Taxatton 87 Irregular allowance for wastage 

21 Excise and Taxation 69 Failure to enforce licence condition 

26" Report 

22 Revenue 10 Gratuitous rehef for crops/houses damaged 

23 lmgation 22 Faulty measurement of work resulting in over 
payment 

24 Excise and Taxation 49 Uncollected revenue 

25 Excise and Taxation 61 Duty not recovered on spirit loss ॥ bottling 

operation In excess of noms 

26 Excise and Taxation 63 Non recovery of icence fee and interest 

28™ Report 

27 P W (B&R) 14 Shortage of Steel 

28 Excise and Taxation 41 Registration of dealers under Sale Tax Act 

29 Excise and Taxation 44 Non recovery of icence fee and nterest 

29" Report 

30 Forest 8 Forestation Social Forestry & including 

Rural fuel wood plantation and farm forestry 

31 Irmgation 17 Excess 15506 of coal 

32 Excise and Taxation 47 Non levy of penalty 

33 Excise and Taxation 50 Non levy of penalty 

34 Excise and Taxation 51 Non levy of penalty 

35 Excise and Taxation 53 Interest not charged 

36 Excise and Taxation 55 Non levy of duty on spint lost in redistillation 
of conversion 

37 Revenue 62 Resuits of Audit 

38 Revenue 63 Under valuation of iImmovable property 

39 Mines and Geology 71 Results of Audit 

32 YReport 

40 Industnes 4 Development of small industnes 

41 Irigation 12 Misappropnation 

42 Irngation 20 Shortage of Stores 

43 Revenue 25 Inadmissible payment 

44 Town and Country Planning 36 Loss due to defective storage of Cement 

(HUDA) 

45 Mines and Geology 47 Uncollected revenue 

46 Mines and Geology 48 Results of Audit 

[
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1 2 3 4 
47 Excise and Taxation 61 Uncollected revenue 

48 Excise and Taxation 69 Irregular levy of tax at concessional rate 

34" Report 
49 Development and Panchayat 8 Irregular and wasteful expenditure on 00005 
50 Revenue 29 Land reforms 

51 Revenue 30 Compensation (0 landowner 

52 Revenue 3 Consolidation of holdings 

53 Food and Supplies 47 Under storage of wheat 

54 Mines and Geology 55 Uncollected revenue 

55 Excise and Taxation 63 Uncollected revenue 

56 Excise and Taxation 66 Short levy/non levy of purchase tax 

57 Excise and Taxation 69 Non levy of penalty 

58 Excise and Taxation 70 Non filling the quarterly retumns 

59 Irrrgation 72 Arrears of revenue 

60 Irngaticn 74 Non raising of demand 

61 Chief Electncal Inspector 78 Uncollected revenue 

62 Chief Electncal Inspector 80 Arrears of electnicity duty 

63 Revenue 83 Results of Audit 

64 Revenue 84 Under valuation of immovable property 

36" Report 

65 Local Self Government 3 Non recovery of Government dues 

66 Food and Supplies 7 Loss due to storage of wheat 

67 Transport 9 Irregular payment of overtime allowance 

68 Industries 13 Non utiization of loan 

69 Revenue 18 Inadmissible gratuttous rehef 

70 Pubiic Health 23 Construction of a water tank 

71 Haryana State Lottenes 25 Suspended misappropnation ए Government 
money 

72 P W (B&R) 29 Excess measurement 

73 Revenue 43 Results of Audit 

74 Revenue 46 Misclassification of instruments 

75 PW (B&R) 51 Results of Audit 
76 Excise and Taxation 53 Uncollected Revenue (PG T) 

77 Excise and Taxatton 54 Uncollected Revenue (State Excise) 
78 Excrse and Taxation 58 Results of Audit (Sales Tax) 

38" Report 

79 Scrence and Technology 16 Evaluation and monttonng 

80 Medical and Health 18 Stores and Stock
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81 Imgation 32 Surplus matenal 

82 Irngation 36 Shortage of tiles 

83 Public Health 41 Excess payment to the contractor 

84 Public Health 42 Excess Payment 

85 Mines and Geology 50 Results of Audit 

86 Mines and Geology 51 Receipts from Mines and Minerals 

87 Agnculture 56 Interest not charged on belated payments 

88 P W (B&R) 61 Arrears of rent 

89 Revenue 84 Results of Audit 

90 Revenue 68 Misclassification of Instrument 

91 Excise and Taxation 7 Uncollected revenue 

92 Excise and Taxation 76 Stay of Sales Tax demands against bank 
guarantee by the High Court/ Supreme Court 

93 Excise and Taxation 79 Suppression of purchases 

94 Excise and Taxation 81 Irregutar stay of tax and interest 

95 Excise and Taxaticn 87 Recovery at the instance of Audit 

40" Report 

96 Town and Country Planning 19 Delay 1 land acquisition cases 

97 Public Health 33 Stores and stock 

a8 Public Health 34 Injudicious purchases 

99 P W (B&R) 37 Extra payment due to incorrect entnes in 

Measurement Books 

100 PW (B&R) 38 Avoidable extra expenditure due (0 

retendenng 

101 Co operation 41 Embezzlement 

102 Food and Supplies 47 Damage caused to wheat in Storage 

103 Supphes and Disposal 49 Extra expenditure due to retendenng 

104 Excise and Taxation 51 Uncoilected Revenue (Sales Tax) 

105 Excise and Taxation 52 Uncollected Revenue (State Excise) 

106 Excise and Taxation 55 Delay था re assessment of remand cases 

107 Excise and Taxatron 57 Appeals entertained without deposit of tax 

108 Excise and Taxation 60 Loss of revenue due to delays in assessment 

and demand of tax 

109 Excise and Taxation 61 Application of incorrect rate to tax 

110 Excise and Taxaticn 62 Non levy of tax 

111 Excise and Taxation 66 incorrect deduction on account of sales to 

registered dealers 

112 Excise and Taxation 68 Non levy of penalty 

113 Excise and Taxation 69 Interest not charged 

f,
“ 
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114 Excise and Taxation 74 Non recovery of duty on wastage in excess 

norms 

115 Excise and Taxation 75 Interest not charged 

116 Revenue 79 Cutstanding Inspection Reports 

117 Revenue 80 Results of Audit 

118 Revenue 81 Under valuation of immovable property 

119 Revenue 82 Misclassifications of instruments 

120 Revenue 83 Irregular grant of exemption 

121 Revenue 84 Non/Short levy of stamp duty 

122 Revenue 85 Irregular registration of supplementary deeds 

123 Revenue 87 Evasion of stamp duty and registration fee 

through power of attomey 

124 Revenue 89 Embezzlement of Govemment revenue 

125 Mines and Geology 93 Outstanding Inspection Reports 

126 Mines and Geology 94 Results of Audit 

42 “Report 

127 Imgation 13 Jawahar Lal Nehru Lift Imgation Scheme 

128 Food and Supplies 42 Loss due to negligence 

129 Public Health 60 Inflated/Fictitious measurement 

130 PW (B&R) 71 Shortage of tools and Plant 

131 Revenue 101 Outstanding Inspection Reports 

132 Revenue 103 Results of Audit 

133 Revenue 104 Irregular exemption of stamp duty 

134 Excise and Taxation 108 Uncollected Revenue 

135 Excise and Taxation 109 Frauds and evaston of taxes 

136 Excise and Taxation 1171 Results of Audit 

137 Excise and Taxation 112 Details of appeals pending on 31 3 90 

138 Excise and Taxation 113 Delay पा taking up of appeal cases 

139 Excise and Taxation 115 Stay of Sales Tax demands by the Appellate 
Authonties 

140 Excise and Taxation 116 Recovery of Demands in arrears under Sales 
Tax 

141 Excise and Taxation 118 Non recovery of arrears due to delay m 

assessment 

142 Excise and Taxation 119 Falure to venfy the genuineness of 

dealers/sureties 

143 Excise and Taxation 120 Irregular grant of exemption certificate 

144 Excise and Taxation 121 Delay था mitiating/non pursuance of recovery 
proceedings 

145 Excise and Taxation 122 Other interesting cases
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146 Excise and Taxation 125 Application of incomect rate of tax 

147 Excise and Taxation 126 Non/Short levy of interest 

148 Excrse and Taxation 127 Results of Audit 

149 Excise and Taxation 128 State Excise Duty 

150 Excise and Taxation 129 Loss of revenue due fo re-auction of vends 

151 Excise and Taxation 130 Short recovery of composite fee 

152 Excise and Taxation 131 Non recovery of license fee and interest £ 

153 Excise and Taxation 132 Loss due to non-observance of prescrbed 
procedure regarding auction of vends 

154 Excise and Taxatton 133 Interest not recovered 

155 Excise and Taxation 134 Non recovery of penalties 

156 Excise and Taxation 136 Uncollected Revenue 

157 Excise and Taxation 138 Results of Audit 

158 Excise and Taxation 139 Under assessment due to wregular grant of 
exemption to non manufacturers 

159 Excise and Taxation 142 Under assessment due to short levy of 
purchase tax and incorrect deduction 

160 Excise and Taxatron 144 Short levy of penalty 

161 Excise and Taxation 145 Results of Audit 

44" Report 

162 Public Health 3 Sub Standard execution of work 

163 Irngation 12 Surplus matenals 

164 Irmgation 17 Shortage of T&P articles 

165 Social Welfare 23 Payment of pension to inehgible persons 

166 Social Welfare 26 Liberation of scavengers 

167 Rural Development 36 Integrated Rural Development Programme 

168 Town and Country Planning 41 Functioning of State Planning Cell 

169 Town and Country Planning 43 Avaidable payment of interest डे 

170 Revenue 46 Mewat Development Board 

171 Mines and Geology 48 Uncollected Revenue 

172 Mines and Geology 50 Results of Audit 

173 Mines and Geology 53 Short Calculation of interest 

174 Mines and Geology 54 Uncollected Revenue 

175 Mines and Geology 56 Results of Audit 

176 Mines and Geoclogy 57 Non realisatton of contract money and 
interest 

177 Mines and Geology 58 Non recovery of dead rent and interest 
thereon 

178 Mines and Geology 59 Interest not charged on delayed payments
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Mines and Geclogy 

Mines and Geclogy 

Mines and Geclogy 

Mines and Geclogy 

Mines and Geclogy 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Prohibition 

Prohibition 

Prohibition 

Prohubition 

Prohibition 

Prohibifion 

Prohibition 

Prohibition 

Prohubition 

Prohibition 

Prohibition 

Prohibriion 

Prohibrtion 

Agriculiure 

Agnculiure 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

60 

61 

62 

63 

64 

86 

67 

68 

69 

70 

71 

72 

73 

76 

78 

79 

80 

92 

94 

95 

96 

97 

98 

99 

100 

101 

102 

103 

106 

107 

108 

109 

Uncollected revenue 

Results of Audit 

Non recovery of contract money and interest 

Non recovery/Short recovery of royalty 

Interest not charged 

Uncollected Revenue (Land Revenue) 

Results of Audit 

Short levy of Stamp duty 

Under valuation of immovable property 

Evasion of Stamp duty and registration fee 

through power of attorney 

irregular exemption of Stamp duty and 

registration fee 

Misclassification of instruments 

Uncollected Revenue 

Results ए Audit 

Irregular exemption of stamp duty 

Shart reahzation of stamp duty due to under 

valuation of immovable property 

Misclassification of instruments 

Uncollected Revenue (Sales Tax) 

Resuits of Audit 

Non registration of dealers liable to 

registration 

Grant of Certficates of registration without 
following proper procedure 

Non-observance of departmental instructions 

regarding cross venfications 

Non observance of prescnbed procedures 
for receipt and 15506 of declaration forms 

Non observance of prescnbed procedures 

for 8८81 and 1ssue of declaration forms 

Irreguiar deduction allowed against stolen 

forms 

Incorrect deduction from tumover 

Incorrect levy of Concessional rate of Tax 

Other points of interest 

Results of Audit 

Interest not charged 

Non recovery of purchases tax and interest 

Non recovery of purchase tax and interest
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46™ Report 

211 Housing 6 Loss owmng to construction of houses on 
unapproved layout plan 

212 P W (B&R) 25 Short receipt of matenal 

213 PW (B&R) 27 Procurement of sub standard cement 

214 \mgation 34 Procurement of sub standard cement 

215 Haryana State Lottenes 36 Appointment of main stockists s 

216 Haryana State Lottenes 37 1055 due to excess claims of Pnze winning 
tickets 

217 Haryana State Lotteres 40 Other points of interest 

218 Prohibition and Excise 41 Arrears In revenue ! 

219 Prohibition and Excise 42 Resulls of Audit 

220 Commercial Taxes 43 Arrears In revenue 

221 Commercial Taxes 46 Outstanding nspection reports and audit 
observations 

222 Commerzial Taxes 47 Results of Audit 

223 Commercial Taxes 48 Sales Tax Check Barmers 

224 Commerctal Taxes 50 Short levy of Purchases Tax 

225 Commercial Taxes 51 Non/Shent levy ए interest and penalty 

226 Commercial Taxes 52 Results of Audit 

48" Report 

227 Agriculture 4 Arrears हा revenue 

228 Animal Husbandry 8 Frauds and evasion of taxes/duties 

229 Mmnes and Geology 14 Arrears पा revenue 

230 Mines and Geology 15 Outstanding inspection reports and audit 
observations 

231 Transport 20 Outstanding audrt objections i internai audit 1 

232 Housing 27 Avaidable liability of interest 

233 Education 29 Purchases without assessment of 
requirement 

234 PW (B&R) 31 Irregular/Excess expenditure on execution of & 

works 

235 Excise and Taxation 33 Arrears in revenue 

236 Excise and Taxation 37 Resuits of Audit 

237 Excise and Taxation 43 Irregular deduction allowed against invald 
declaration forms 

238 Excise and Taxation 44 Loss of revenue due to defray in finalization 
of assessment 

239 Excise and Taxation 45 Non levy of interest and penalty
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50™ Report 

240 Finance (Lottenes) 3 Prnting of lottery tickets 

241 industnes 5 Capntal investment subsidy 

242 Industries 6 Irregqular release/non reccovery of assistance 

243 Social Welfare 8 Panin Plants 

244 Home (Jail) 9 Imjudicious purchase 

245 Imgation 18 Stores and Stock 

246 Irngation 21 Physical venfication 

247 Irngation 22 Surplus matenals 

248 Town and Country Planning 24 Construction of Bulding and Roads by 
HUDA 

249 Town and Country Planning 25 Construction of Building 

250 Town and Country Planning 26 Test check of records relating 10 construction 

of roads 

251 Town and Country Planning 27 Other points of interest 

252 Town and Country Planning 28 Non recovery of compounding fee 

253 Town and Country Planning 29 Avoidable payment of interest 

254 Transport 32 Purchase of Sub standard tubes of butyl 
rubber 

255 Forest 36 Generation of employment 

256 Forest 38 Alkal/saline land plantation 

257 PW (B&R) 47 Construction of major building including Staff 
Quarters 

258 P W (B&R) 49 Execution of works wiathout technical 
sanction of cost estimates 

259 PW (B&R) 52 Undue financsal favour to the contractors 

260 PW (B&R) 57 Reimbursement claims 

261 PW (B&R) 58 World Bank and Asian Development bank 
[081 

262 PW (B&R) 60 Execution 

263 PW (B&R) 61 Release of advances nct covered by 
agreement 

264 P W (B&R) 83 Excess payment of prnce increase on diesel 

265 PW (B&R) 65 Irregular adjustment of expenditure 

266 Rural Development 77 Other points 

267 Rural Deveiopment 78 Non recovery/non adjustment of advances to 
Ex Sarpanches 

268 Rural Development 79 Non recovery of misutiised subsidy 

269 Town and Country Planning 80 Non levy of Penalty 

270 Town and Country Planning 81 Non recavery of auction money 

271 Town and Country Plarning 82 Non transfer of developed sectors
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296 

287 

298 

299 

300 

301 

302 

303 

Transport 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Chef Electncal Inspector 

Mines and Geology 

Animal Husbandry 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

100 

101 

102 

103 

104 

105 

106 

107 

108 

109 

110 

112 

115 

116 

118 

120 

121 

122 

124 

125 

126 

127 

128 

Avoidable payment of compensation due to 
incorrect filing of affidavit before the Tnbunal 

Arrears i revenue 

Frauds and evasion of taxes/duties 

Results of Audrt 

Internal Audit 

Results of Audit 

Stamp duty and Registration Fees 

High pendency of cases of undervaluation 
with Collectors 

Misclassification of instruments 

Short levy of stamp duty 

Pre audit of registrable documents 

Arrears In Revenue 

Frauds and evasion of taxes/duties 

Resuits of Audit 

Outstanding audit objections in Internal Audit 

Results of Audit 

Short recovery of stamp duty on mortgage 
deed 

Evasion of stamp and registration fees 
through power of attorney 

Evasion of Stamp Duty 

Arrears था revenue 

Results of Audit 

Frauds and evasion of taxes/duties 

Arrears In revenue 

Under assessment due to madmissible 
deduction from tumover 

Under assessment due to irregular deducton 

allowed agamst invald declaration forms and 
non/short levy of purchase/sales tax 

Under assessment 

Under assessment 

Under assessment due to application of 
incorrect rates of tax 

Non/short levy of purchase tax 

Results of Audit 

Interna! control mechanism of receipts from 
distillenes and brewenes 

Low yield of spint 

(
-
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304 Excise and Taxation 129 Loss of spirit duse to re distilation 

305 Excise and Taxation 133 Interest short charged 

308 Excise and Taxation 134 Short realization of composite fee 

307 Revenue 135 Results of Audit 

> 308 Revenue 137 Armrears In revenue 

309 Mines and Geology 139 Arrears In revenue 

310 Agnculture 141 Arrears पा revenue 

- 311 Agriculture 142 Results of Audit 

312 Agnculture 143 Non recovery of purchase tax and interest 

313 Finance (Lottenes) 146 Results of Audit 

52 YReport 

314 Education 8 Extra expenditure on purchase of paper 

315 Agriculture 15 Non recovery of pnncipal and interest from 

Sugar Mills 

316 Irngation 39 Miscellaneous Public Works Advances 

317 PW (B&R) 43 Miscellaneous Public Works Advances 

318 PW (86९) 44 Stores and Stock 

319 PW (B&R) 46 Short receipt of matenal 

320 Town & Country Planning 51 Excess payment of land compensation due 

- to partial mplementation of Supreme Courts 

Judgment 

/321 Towm& Country Planning 52 Avoidable payment of interest due to 

— abnormal delay in processing of land award 

cases 

0 322 Town & Country Planning 63 Non recovery of rent from the lessees due to 

non observance of conditions of lease deed 

323 Town & Country Planning 54 Recovery due from Junior Engineer owing to 

mis appropnation of matenal 

1 324 Housing 56 Delayed disbursement of loan to the 

beneficiaries led to avoidable habilty of 

interest 

325 Housing 58 Infructuous expenditure due 10 construction 

of retaimning wall without requirement 

326 Social Welfare 60 Embezzlement of Rs 3 99 lakh 

327 Food and Supplies 63 Possibility of pilferage of four thousand 

quintals of wheat 

328 General 65 Write off of losses 910 

329 Animal Husbandry 67 Arrears ॥ revenue 

330 Revenue 69 Results of Audit 

331 Revenue 7 Evasion of Stamp Duty due fo under 

valuation of immovable property
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332 Power (Chief Electnical Inspecter) 74 Levy and collection of Electncity Duty 

333 Power (Chief Electnical Inspecter) 76 loNodn charging of electricity duty on extended 
a 

334 Power (Chief Electncal Inspector) 77 Short realization of electnicity duty due to 
application of incorrect rates 

335 Power (Chief Electnical Inspector) 78 Electricity duty not charged after expiry of 
exemption penod 

336 Transport 79 Results of audit 

337 Haryana State Lotteries 86 Results of audit 

338 Haryana State Lotteries 87 Short deposit of sale proceeds of lottery 
tickets 

339 Agnculture 88 Arrears In revenue 

340 Agriculture 89 Results of Audit 

341 Excise and Taxation 94 Arrears ॥ revenue 

342 Excise and Taxation 95 Arrears पा assessment 

343 Excise and Taxation 96 Frauds and evasions of taxes/duties 

344 Excise and Taxation 97 Results of Audit 

345 Excise and Taxation 101 Under assessment due to non levy of tax on 
branch transfers/consignment sale 

346 Excise and Taxation 102 Under assessment due 10 non submission of 
declaration forms 

347 Excise and Taxation 104 Arrears | assessments 

348 Excise and Taxation 105 Evasion of tax due to suppression of 

purchases 

349 Excise and Taxation 106 Under assessment due to ncorrect 
- - - - deduction allowed against invalid declaration 

forms 

350 Excise and Taxation 107 Incorrect levy of concessional rate ot 1o~ 

351 Excise and Taxation 108 Inadrmissible deduction from turnover 

352 Excise and Taxation 109 Non levy of purchase tax 

353 Excise and Taxation 111 Application of incorrect rate of tax 

354 Excise and Taxation 112 Non levy of tax 

355 Excise and Taxation 114 Under assessment due to excess rebate 

356 Excise and Taxation 115 Non levy of penaity 

357 Excise and Taxation 118 Non reconciliatton of revenue depcsits into 
treasury 

358 Excise and Taxation 117 Results of Audit 

359 Excise and Taxation 118 Short/non recovery of passenger tax 

54™ Report 

350 Revenue 17 Inadmissible payment of ¢cash compensation 
to manufactunng units/industry owners 

361 Revenue 18 Fictiious payment of gratuitous relef 

(
]
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385 

386 

387 

388 

389 

390 

391 

392 

393 

Revenue 

P WD (B&R) 

Irrigation 

Agriculture 

Education 

Town and Country Planning 

Town and Country Planning 

Prnting and Stationery 

Ammal Husbandry 

Chief Electncal Inspector 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise आएं Taxation 

Excise and Taxation 

Excise and Taxation 

Drawal of funds without requirement 

Avatdable payment of interest 

Fallure of the Spnnkler Imgation Scheme 
and wastage of Government funds 

General 

Nugatory expenditure due to payment of idle 

wages 

Non utilization of land 

Loss due 10 non-recovery of rebate 

Pilferage of Paper 

Fraud and evasion of taxes/duties 

Arrear In revenue 

Arrear in revenue 

Resuits of Audil 

Resuits of Audit 

Non/Short recovery of Stamp duty 

Incorrect exemption of Stamp duty 

Evasion of stamp duty due to undervaluation 

of immovable property 

Short levy of stamp duty due fto 
misclassification of instruments 

Incormrect refund of Stamp duty 

Evasion of stamp duty and registration fees 

through power of attorney 

Short recovery of stamp duty on exchange 

deeds 

Results of Audit 

Intemal Controls n  Land Revenue 

Department for recovery of dues treated as 

arrears of land revenue 

Procedure for receipt and disposal of 

revenue recoJ/ery cases 

Retumn of RRCs 

Arrears था revenue 

Arrears In assessment 

Results of Audit 

Disposal of appeal cases 

Delay पा finahzing assessments 

Delay in finalization of remand cases 

Recovery certification cases 

Incorrect levy of concessional rate of tax
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394 Excise and Taxation 74 Incorrect deduction allowed against invaiid 
declaration forms 

395 Exctse आएं Taxatron 75 Inadmissible deduction from turnover 

396 Excise and Taxation 76 Short levy of tax on sales 10 Non government 
bodies 

397 Excise and Taxation 77 Excess refund due to incorrect exemption 
from payment of tax 

398 Excise and Taxation 78 Under assessment due to excess rebate 

399 Excise and Taxation 79 Resuilts of Audit 

400 Excise and Taxation 80 Incorrect levy of entertainments duty 

401 Transport 81 Results of Audit 

402 Imgation 84 Recovery of water rates from canal water 

403 Irngation 85 Arrears of revenue 

404 Irngation 86 Less measurement of area irngated 

405 Irngation 88 Excess credit to an industnal unit 

408 Irngation 90 Short recovery of 12856 rent 

407 Agriculture 91 Arrears था revenue 

408 Agnculture 92 Results of Audit 

409 Agricuitu e 93 Non recovery of purchase tax and interest 

410 Mmes and Geology 97 Arrears in revenue 

411 Mines and Geology 98 Results of Audrt 

412 Mines and Geology 99 Short recovery of contract money and 
Interest 

56" Report 

413 Education 4 Nutntional support to Primary Education 

414 Forest 5 Rehabilitation of common lands पा Aravall 
Hills 

415 Medical and Health ] Working of Medical आएं Health Department 
including Manpower Management 

416 Medical and Health 7 Hosprtals and dispensanes 

417 Medical and Health 9 Hospital Waste Management 

418 Medical and Health " Qutstanding Inspecticn Reports 

419 Fmance 14 Overpayment of pensionary benefits 

420 Home 18 Stores and Stock 

421 Prohibition Excise and Taxation 20 Fraudulent drawls and embezzlement of 
Govermnment money 

422 Revenue 21 Loss of interest due to delayed refund of 

unspent amount 

423 Revenue 22 Excess payment of Gratuitous Relief 

424 Imgation 34 Undue retention of heavy Cash Balances
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425 Co operation 37 Loss due to neglgence and mproper 
maintenance of cold storage plant 

426 Supphes and Disposal 42 Extra expenditure due to finalization of 
tenders after vahdity penod 

58™ Report 

427 Forest 3 Rehabilitation of common lands 10 Aravalli 
Hills 

428 Excise and Taxation 4 Arrears in revenue 

429 Excise and Taxation 5 Arrears in assessment 

430 Excise and Taxation 6 Frauds and evasions of taxes/duties 

431 Excise and Taxation 3 Results of Audit 

432 Excise and Taxation 9 Cross venfication by Audit 

433 Excise and Taxation 10 Incorrect deduction from turnover 

434 Excise and Taxatron 12 Non levy of purchase tax 

435 Excise and Taxation 13 Non recovery of tax 

436 Excise and Taxation 15 Non/short fevy of purchase tax 

437 Excise and Taxation 16 Non levy of tax 

438 Excise and Taxation 17 Results of Audit 

439 Exeise and Taxation 18 Short realization of passenger tax 

440 Mines and Geology 19 Arrears था revenue 

441 Mines and Geology 20 Results of Audit 

442 Mines and Geology 21 Recetpts from Mines and Mmerals 

443 Mines and Geology 22 Non/Short recovery of dead rent royalty and 
interest 

444 Mines and Geology 23 Non/Short recovery of royalty from Bnck Kiln 
Owners 

445 Mines and Geology 24 Non recovery of lease fee on short term 
permits 

446 Mines and Geology 25 Non recovery of iterest on belated 
payments 

447 Animal Husbandry 27 Frauds and evasions of taxes/duties 

448 Revenue 29 Results of Audit 

449 Revenue 30 Stamp Duty छाए Registration Fees 

450 Agnculture 31 Arrears In revenue 

451 Agnculture 32 Results of Audit 

452 Transport 33 Results of Audit 

453 Transport 34 Non deposit of token tax 

454 Irngation 36 Results ए Audit 

455 Co operative 38 Results of Audit 

456 Finance 39 Non charging of interest and penal interest
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465 

467 

468 
469 
470 
471 
472 

473 

474 

475 
476 
477 
478 

479 

480 

481 

482 

483 

484 

485 

486 

Finance 

Forest 

Power 

General 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Education 

Medical and Health 

Medical and Health 

Medical and Health 

Co operative 

Finance 

Irngation 

Imgation 

Imgation 

Imgation 

Public Health 

Loans to Municipal Councils/Municipal 
Committees 

Short Recovery of royalty on forest produce 

Arrears पा revenue 

Resuits of Audrt 

Working of Education Department (Pnmary 
Education wing including  Manpower 
Management 

Incentives to scheduled castes and weaker 
section students 

Pass percentage पा class V 

Literacy rate 

intemal Audit 

Sanchoned posts and actual strength 

Depioyment of teachers beyond norms 

Cutstanding inspection reports 

Monitonng and Evaluation 

District Pnimary Education Programme 

Management cost ॥ excess of norms 

Programme managemant 

Cwil Works 

Appointment of teachers/instructors/staff 

Traning 

Monitoring and Evaluation 

Manpower position 

Working of Pandit Bhagwat Dayal Sharma 

Post Graduate Institute of Medica! Sciences 
Rohtak 

Implementation of Prevention of Food 
Adulteration Act 

Storage gan on account of maisture n 
wheat stocks below norms 

Overpayment of pensionary benefits 

Unauthonzed excess execution of work पा 
post tender stage 

Hathnikund Barrage 

Avoidable expenditure due to ncorrect 
sanction of estimates 

Unfruitful expenditure on extension of 
existing channe! 

Non responsiveness to Audit findings and 

cbservation resulting i erosion  of 
accountability
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516 

517 

Pnnting and Stationery 

Prnnting and Stationery 

Environment 

Environment 

Environment 

Environment 

Environment 

Envircnment 

Urban Development 

Rural Development 

Town and Country Planning 

Food and Supplies 

General 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxatton 

Exctse and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxaton 

Excise and Taxation 

Excise and Taxation 

Revenue 

Revenue 

Revenue 

Revenue 

118 

119 

Excess payment due to falure | intemal 

control system 

Excess 15516 of paper to pnvate printers 

Implementation of environmental Acts and 
Rules relating to Water Pollution 

Status of water pollution 

Treatment of Industnal effluent 

Domestic sewage treatment plants 

Environment education  and 

awareness 

training 

Monitonng and Evaluation 

Urban Employment Generation Programme 

Loss of Central assistance under integrated 

Rural Development Programme 

Non recovery of enhanced compensation of 

land 

Pilferage of large quality of wheat due to 

mampulation of weight 

White-off of losses etc 

Arfrears In revenue 

Arrears | assessment 

Frauds and evasions of taxes/duties 

Results of Audit 

Evasion in sales tax 

Non comphance of departmental instructions 

regarding cross venfication 

Under assessment of notional sales tax 

lability computed on taxable turncver 

Non levy of purchase tax 

Non recovery of tax 

Non tevy of interest 

Under assessment due to excess rebate 

Results of Audst 

Short realization of passengers tax towards 

expenditure 

Non recovery of icence fee 

Resuits of Audrt 

Short levy of stamp duty on exchange of 
property 

Evasion of stamp duty due to undervaluation 
of immovable property 

Evasion of stamp duty
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518 Revenue 120 Short levy of stamp duty 

519 Transport 121 Taxes on Motor Vehicles 

520 Transpor 123 Short realization of permit/countersignature 
fee 

521 Transport 124 Lack of co-ordimation between Transport and 
Excise and Taxation Department 

522 Transport 125 Nen recovery of token tax पा respect of Stage 
carnage buses 

523 Finance 126 Results of Audit 

524 Forest 129 Results of Audit 

525 Forest 130 Less due to delay in harvesting of poplar 
trees 

526 Forest 132 Absence of physical venfication of timer 

527 Forest 133 Loss due (0 excess unit cost 

528 Irngation 135 Resuits of Audit 

529 PW (B&R} 136 Utibzation of departmental receipts towards 
expendrure 

530 Co operafive 137 Non charging of interest and penal interest 

60" Report 

531 Medical and Health 3 Prevention and Controi of Diseases 

532 Architecture 14 Fraudulent drawals and embezzlement of 
Govemment money by थे Cashier 

533 Animal Husbandry 16 Non recovery of cost of land 

534 Co operative 17 Non responsiveness to audit findings and 

observations resultng mn  erosion of 
accountability 

535 Education 18 Utilized girls hostel 

536 Revenue 24 Fraudulent drawals and embezzlement of 

Government money 

537 Revenue 25 Drawal of funds था advance of requirement 

538 50091 Welfare 26 Fraudulent payment of Old Age Pension 

539 Town and Country Planning 27 Non collection of Extemmal Development 

Charges (EDCs) 

540 Town and Country Planning 29 Less recovery of plan scrutiny fee 

541 Town and Country Planning 30 Avoidable 1055 due to delay in handling over 

possession of plots 

542 Irngation 34 Formulation of schemes 

543 Irmgation 36 Implementation of schemes 

544 Imgation 39 Land under unauthorized possessions 

545 Irngation 41 Recoverable amount 

546 Imgation 42 Store management 

547 Irngation 43 Complaint Cases 

£ 2
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4 

554 

576 

577 

Imgation 

Imgation 

Imgation 

Imgation 

P W (B&R) 

P W (B&R) 

Environment 

Environment 

Environment 

Environment 

Environment 

Environment 

Environment 

Environment 

Environment 

Agriculture 

Focd and Supples 

Prnting and Stationery 

Excise 210 Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

& 

51 

65 

68 

90A 

101 

102 

103 

104 

105 

108 

107 

108 

109 

110 

Introduction of selection grade of Engineers 

Recoverable amount from HUDA 

Monitonng 

Wasteful expenditure on construction of 
imgatien channels 

Extra expendiiure 

Non responsiveness to Audit findings and 
observations resuthng n  eroston  of 
accountability 

Implementation of Environmental Acts and 
Rules पा regard to Air Pollution आएं Waste 

Management 

Environment 

underutihzed 

Status of industnal poliution 

laboratonies grossly 

Stone crushing umis 

Rice shelling units/solvent extraction plants 

Vehtcuiar pollution 

Training/mass education programme 

Waste Management 

Prosecution under Air Act 

Non recovery of extension fee from allottees 

Loss due 10 delay ॥ supply of wheat to Food 

Corporation of Indra 

Overpayment to private pnnter 

Arrears In revenue 

Qutstanding nspection reports and 800 
observations 

Resuits of Audit 

Recovery of sales tax था arrears 

Non recovery due to delay in assessment 

Non-delay i raising of demands for the 

assessed dues 

Failure to inttiate follow up action for recovery 
of arrears 

Disposal of recovery certificates 

Demands under stay 

Non inclusion of interest ॥1 the demand sent 
to the liquidator 

Under assessment of noticnal sales tax 

lability 

Appiication of incomect rate of tax
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578 Excise and Taxation 111 Non levy of purchase tax 

579 Excise and Taxation 112 Non recovery of tax 

580 Excise and Taxation 113 Re ults of Audr 

581 Revenue 114 Results of Audit 

582 Revenue 115 Outstanding inspection reports and audit 
obszrvations 

583 Revenue 116 Results of Audt 

584 Revenue 117 Short levy of stamp duty on exchange of 
property 

585 Revenue 118 Short levy of stamp duty on plant and 
machinery 

586 Revenue 118 Short levy of stamp duty on lease deed 

587 Revenue 120 Embezzlement/Evasion of stamp duty 

588 Revenue 121 Inccrrect exemption of stamp duty 

589 Agriculture 122 Resulis ए Audit 

590 Agnculture 123 Outstanding inspection reports and audit 
observations 

591 Agnculture 124 Results of Audit 

592 Agniculture 125 Non/short recovery of purchase tax and 
Interest 

593 Agniculture 126 Non realization of lease money 

594 Agriculture 127 Res tlts of Audit 

595 Transport 128 Results of Audit 

596 Transport 129 Non‘short charging of fitness fee (Passing 
fee) 

597 Transport 130 Non realization of fees 

588 Home 131 Arrears ॥ revenue 

599 Home 134 Arrears पा revenue 

600 Co operative 136 Results of Audit 

601 Co operatve 137 Non redemption of Government share caprtal 

602 Forest 139 Out tanding mspectton reports and audit 
observations 

603 Forest 140 Results of Audit 

61 ' Report 

604 Development and Panchayats 3 Non responsiveness to audit findings and 
observations resulting In  erosion 0 
accountabihity 

605 P W (B&R) Execution of Works 

606 Water Supply and Sanitation 9 Tool and plant retums 

607 Rural Development 12 Shortage of matenal 

608 Rural Development 15 Allotment of houses to ineligible families
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609 Rural Development 16 Other irregulanties 

610 Rural Development 22 Reclamatton work not taken up for 2/ years 

611 Animal Husbandry 24 Non recovery of lease money 

612 Town and Country Planning 26 Non recovery of extemal development 

charges 

613 Food and Supplies 27 Avoidable 1055 due to delay in disposal of 

rice 

614 General 28 Misappropnations defalcations etc 

615 General 31 Lack of accountability 

62 * Report 

616 Excise and Taxation 3 Arrears in revenue 

617 Excise and Taxation 4 Arrears in assessment 

618 Excise and Taxation 5 Frauds and evasions of taxes/duties 

619 Excise and Taxation 6 Results of Audit 

620 Excise and Taxation 7 Assessment ॥ arrear 

621 Excise and Taxatton 8 Irregulanttes ॥  the grant of ehgibilty 

certificates 

622 Excise and Taxation 9 Incorrect acceptance of applications 

623 Excise and Taxatron 10 Incarrect determination of zones 

624 Exclse and Taxation 11 Implementation of the Scheme by Sales Tax 
Department 

625 Excise and Taxation 12 Excess availing of tax deferment 

626 Excise and Taxaton 13 Irregulanties पा assessment of 

exempted/defered units 

627 Excise and Taxation 14 Under assessment due to applicatton of 

concessional rate of tax 

628 Excise and Taxation 15 Under assessment tax due to rregular 

deduction 

629 Excise and Taxation 16 Under assessment of notonal sales tax 

liability 

630 Excise and Taxation 17 Non monitonng of exempted/deferred units 

631 Excise and Taxation 18 Non levy of purchase tax 

632 Excise and Taxation 19 Non levy of tax on (8858 rent 

633 Excise and Taxation 20 Non levy/under assessment of purchase tax 
due to application of incorrect rate of tax 

634 Excise and Taxation 21 Irregular deducton allowed against mvald 

declaration forms 

635 Excise and Taxation 22 Non levy of interest and penalty 

636 Excise and Taxation 23 Non raising of demands for interest 

637 Excise and Taxation 24 Non realization of tax 

638 Excise and Taxation 25 Results of Audit
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639 Excise and Taxation 26 Receipts of excise duty from auction of 

venders 
640 Excise and Taxation 27 Short recovery of licence fee and interest 
841 Excise and Taxation 28 Loss of revenue due to re auction of vends 
642 Excise and Taxation 29 Non recovery due 10 incomect adjustment of 

securnity 

643 Excrse and Taxation 33 Results ए Audit 
644 Excise and Taxation 34 Non/short realization of passengers tax 
645 Revenue 36 Resulis of Audit 

646 Revenue 37 Results of Audit 

647 Ravenue 38 Evasion of stamp duty due to under valuation 
of iImmovable property 

648 Revenue 39 Non levy of stamp duly on exchange of 
property 

649 Revenue 40 Evasron of stamp duty 

650 Revenue 41 Short levy of stamp duty 

651 Revenue 42 Inadmissible exemption of stamp duty 

652 Transport 43 Non realization of token tax 

653 Agniculture 44 Armears पी revenue 

654 Agnculture 45 Results of Audit 

655 Agnculture 46 Outstanding inspection reports and audit 
observations 

656 Agniculture 47 Non/short recovery of purchase tax and 
Interest 

657 Co operation 49 Non redemption of Government share capitai 

658 Agnculture 50 Recovery from Patedars 

659 Medical and Health 56 Manpower 

660 80108 and Health 57 Manufactunng and seiling units 

661 Medical and Health 59 Statistics of prosecutions vis 8 ४15 cases filed 

662 Social Justice and Empowerment 60 Facilities to handicapped persons 

663 Social Justice and Empowerment . 61 Budget provision and expenditure 

664 Social Justice and Empowerment 62 Identrfication of persons with disabilities 

665 Social Justice and Empowerment 63 Non maintenance of record 

666 Social Justice and Empowerment . 64 Monitoring 

867 Urban Development 66 Non collection of fire tax 

668 Education 67 081 mquiry 

669 Finance and Justice 68 Recovery regarding appointment of daity 
wage workers 

670 Forest 69 Felling of Trees 

671 Town and Country Planming 70 Exemption of Sales Tax
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672 Irmgation 72 Non responsiveness to Audit findings and 

observations resulting i erosion of 

accountability 

673 Food and Supplies 73 Recovery of amount from the Millers 

674 P W (B&R) 76 Non adjustment of storage charges 

675 PW (B&R) 77 Irregular/un-authonzed expenditure of 

storage charges 

676 P W (B&R} 78 Non recovery of difference of sales tax 

677 Education 80 Delay पा 1ssue of Inspection Reports and 

settlement of old objections 

63 * Report 

678 Excise and Taxation 3 Armrears of revenue 

679 Excise and Taxation 4 Evasion of tax 

630 Excise and Taxation 5 Results of Audit 

681 Excise and Taxation 6 Posttion of collection of revenue receipts and 

ammears 

682 Excise and Taxation Delay in finalizaion of remand cases 

683 Excise and Taxation Under assessment of tax due to incorrect 
deduction of subsequent sale under CST 

684 Excise and Taxation 9 Under assessment ए tax due to inadmissible 

deduction 

685 Excise and Taxation 10 Non levy of purchase tax 

686 Excise and Taxation 11 Non levy of interest and penalty 

687 Excise and Taxahon 12 Non recovery of tax 

688 Excise and Taxation 13 Other tax receipts 

689 Excise and Taxation 14 Non recovery of penalties 

690 Excise and Taxation 15 Non/short realization of passengers tax 

691 Excise and Taxation 16 Short/non recovery of entertainment duty 

692 Revenue 17 Results of Audit 

693 Revenue 18 Evasion of stamp duty due 10 under valuation 

of iImmovable property 

694 Revenue 19 Shorl levy of stamp duty on exchange of 

property 

695 Revenue 20 Evasion of stamp duty on release deeds 

696 Revenue 21 Short levy of stamp duty 

697 Transport 25 Non deposit of token tax 

698 Agriculture 26 Arrears In revenue 

699 Agnculture 27 Results of Audit 

700 Agnculture 28 Non recovery of purchase tax and interest 

701 Co-operation 29 Results of Audit 

702 Co-operation 30 Audit in arrears
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4 
C“‘—___—\——_Mperatlon 

Co-operation 

Co operation 

Co operation 

Finance 

Finance 

Finance 

Fmance 

Urban Development 

Urban Development 

Forest 

Power 

Mines & Geology 

Mines & Geology 

Home 

Home 

Home 

P W (उदार) 

Imgation 

Med!ical & Health 

Animal Husbandry 

Education (Prathmik Shiksha 
Panyojna Panshad) 

Education (Prathmik Shiksha 
Panyojna Panshad) 

Education (Prathmik Shiksha 
Pariyona Panshad) 

Public Works (B&R) 

Public Works (B&R) 

Public Works (B&R) 

Public Works (B&R) 

Revenue 

65 

66 

Short levy of audit fee due to incorrect 
computation of profit 

Non deposit of Govemnment share capl'tal 

Non redemption of Government share capial 
due (0 late fixation of terms and conditions 

Non redemption of Government share capital 
as per terms and conditions 

Results of Audit 

Incorrect classificaion / non collecton of 
guarantee fee 

Government guarantees 

६ onclusion/Recommendations 

Results of Audit 

Non recovery of 832 supervision charges 

Results of Audit 

Arrears of Revenue 

Arrears of revenue 

Results of Audit 

Arrears of revenue 

Results of Audit 

Results of Audit 

Results of Audit 

Results of Audit 

Resuits of Audit 

Results of Audit 

Mis utihzation of teaching leaming equipment 
funds 

Iregular purchase of matenal 

Payment of teachers and School grant 

Deficient agreements 

Execution of works without technical 
sanctions 

Loss due 10 failure to include sales tax clause 
पा the contract document 

Supply of Portland pozzalona cement instead 
of ordinary Portland Cement 

Palicy for recovery of banefictanes share not 
formulated 

) 

र
त
 
ध
न



i
 

227 

1 2 3 4 

732 Revenue 87 Inadequate supply of dnnking water 

733 Food & Supplies 68 [0] Food  Secunty Subsidy and 

Management of Foodgrain 

(n) Financial arrangements 

734 Food & Supphes 69 Loss of interest due to delay पा deposit of 

cheques 

735 Food & Supplies 70 Loss due to non adherence of the 
nstructions of FCI 

736 Food & Supplies 7 Millers had not supphed the rnice after milling 
of paddy 

737 Food & Supples 72 1.055 due to damage of wheat 

738 Food & Supplies 73 Suspected misappropnation/pilferage  of 
wheat due to short accounting of moisture 
gan 

739 Food & Supplies 74 Superviston mechanism of PDS 

740 Food & Supples 75 Conclusions 

741 Finance 76 Mismatch of expenditure data ॥ OTIS 
database 

742 Home T7 Wastefull expenditure on creation of Haryana 

State Industrial Secunty Force 

743 Forest 79 Nugatory expenditure 

744 Transport 81 Avodable expenditure due to non adjustment 

of insurance premum 

745 Imgation 83 Lack of response to audit findings and 
observations resulting in erosion  of 

accountability 

746 General 84 Financial assistance to local bodies and 

other institutions 

747 General 85 Misappropnations defalcations etc 

748 General 86 Whte off of losses etc 

64™ Report 

749 Public Health 3 Non recovery of loans and non contribution 
of share by MCs 

750 Public Health 4 Recoverable amount from HUDA 

751 Public Health 5 Non completion of sewerage schemes 

752 Public Health 6 Yamuna Action Pian 

753 Revenue 7 Crganizational set up 

754 PW(B&R) 8 Over payment to contractors 

755 General 9 Financial assistance to local bodies and 
others institutions 

756 General 10 Misappropnations defalcations etc 

757 General 11 Whte-off of losses etc 

758 Agnculture 12 Arrears of revenue
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Agricutture 

Agriculture 

Agrnicutture 

Transport 

Transport 

Transport 

Transport 

Transport 

Transport 

Transport 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxatlon 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

Results of Audit 

Resuilts of Audrt 

Non/short recovery of purchase tax and 
interast 

Cost of collection 

Results of Audit 

Replies to Inspection Reports 

Departmental Audit Committee Meetings 

Response of the Departments 10 Draft Audit 
Paragraphs 

Results of Audit 

Short realization of bid money on stage 
carnage permits 

Amears of revenue 

Arrears In assessments 

Evasion of tax 

Write-off and waver of revenue 

Results of Audit 

Delay पा assessments and ther impact on 

revenue and collechon of 59185 tax demands 

Absence of provisions for finalzing 
assessments 

Recovery Certificates 

Delay पा 1ssue of demand notice 

Delay पा finalization of assessment 

Under assessment due 10 incomect deduction 
at first stage 

Non levy of purchase tax 

Non levy of interest 

Results of Audit 

Short recovery of licence fee and interest 

Non/short realization of passengers tax 

Results of Audit 

Levy and Collection of Stamp Duty and 
Registration Fees 

Sales and utihzation of non judicial stamps 

Defects noticed in Sub Registrar Offices 

Indents for supply of non-judicial stamps 

Short receipt of stamps 

Non-disposal of obsolete/damaged stamps
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792 Revenue 50 Evasion of stamp duty due to 
musclassification of sale deeds into release 

deeds 

793 Revenue 51 Failure (0 cross verify the transactions 

794 Revenue 52 Short levy of stamp duty 

795 Revenue 53 Under valuation of imovable properties 

796 Revenue 54 Short levy of stamp duty due 10 incorrect 
application of rates 

797 Revenue 55 Non levy of stamp duty on exchange of 
property 

798 Revenue 56 Incorrect grant of exemption 

799 Revenue 57 Incorrect grant of exemption 

800 Revenue 58 Misclassification of instruments 

801 Revenuve 58 Short levy of stamp duty on lease deeds 

802 Revenue 60 Short levy of stamp duty 

803 Revenue 61 Non/short levy of registration fes 

804 Revenue 62 Results of Audrt 

805 Revenue 63 Falure of senor officals to enforce 
accountabiity and protect interest of 

Govemment 

806 Power 64 Arrears of revenue 

807 Health 65 Results of Audit 

808 Industries 66 Rasults of Audit 

809 Co-operaticn 67 Non redemption of Govemment share capital 

65™ Report 

810 Town and Country Planning 3 Qutstanding recovery of Planning water 

sewerage charges 

811 Town and Country Flanning 6 Avoidable payments of Planning interest due 

to delay making payment of enhanced 
Acquisition to tand owners 

812 Town and Country Planning 7 Execubon of work without Planning technical 

sanction/preparation of detalled estimates 

813 Town आए Country Planning Undue financial aid to Plannung contractors 

814 Town and Country Planning Occupation of shops by Planming 

Govemment departments 

815 Town and Country Planning 10 Land under unauthonzed Planning 

possession 

816 Food and Supplies 1 Additional Benches not constituted 

817 Food and Supplies 12 Non constitution of Circuit Benches 

818 Food and Supplies 13 Inadequate infrastructure 

819 Food and Supplies 14 State/Distnct Consumer Protection Councils 

not functional 

820 Food and Supplies 15 Consumer club in schocls scheme not
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implemented 

821 Food and Supplies 16 Excess consumption of gunny bags 

822 Rural Development 17 Misappropriation of wheat under Sampooma 
Grameen Rozgar Yojana 

823 Rural Development 18 Advances from former Sarpanches not 
recovered/adjusted 

824 Agricufture 19 Inadmissible payment of special pay 

825 Finance 20 Overpayment of pensionary benefits 

826 Finance 21 Response of the Departments to Draft Audit 
paragraph 

827 Family welfare 22 Lack of response to Audit findings and 
observations resuling mn  erosion 0 
accountability 

828 General 23 Fmancial assistance to local bodies and 
other institutions 

829 General 24 Misappropnations defalcations etc 

830 General 25 Whnte off of losses elc 

831 Excise and Taxation 26 Arrears ए revenue 

832 Excise and Taxation 27 Arrears In assessments 

833 Excise and Taxation 28 Evasion of tax 

834 Excise and Taxation 29 Whnte off and waver of revenue 

835 Excise and Taxation 30 Results of Audit 

836 Excise and Taxation 31 Disposal of remand 08585 

837 Excise and Taxation 32 Non levy of penalty 

838 Excise and Taxation 33 Delay in deciding cases in revision 

839 Excise and Taxatton 34 Under assessment due 10 incomrect deduction 
from gross tumover 

840 Excise and Taxation 35 Non levy of purchase tax 

841 Excise and Taxation 36 Application of incorrect rate of tax 

842 Excise and Taxation 37 (rregular refund of tax 

843 Excise and Taxation 38 Under assessment due to non levy of 
surcharge 

844 Excise and Taxation 39 Results of Audit 

845 Excise and Taxation 40 Non recovery of penalty 

846 Excise and Taxation 41 Non imposition of fine 

847 Excise and Taxation 42 Loss of revenue due to re auction of vend 

848 Revenue 43 Results of Audit 

849 Revenue 44 Short levy of stamp duty and registration fee 

850 Revenue 45 Non realization of stamp duty 

851 Revenue 46 Non levy of stamp duty on Exchange of 
Property
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852 Revenue 47 Short levy of stamp duty due to incorrect 

application of rate of tax 

853 Transport 48 Results of Audit 

854 Transport 49 Short realization of bid money on stage 

camage permits 

855 Transport 50 Non recovery of token tax in respect of stage 

carnage buses 

856 Transport 51 Short charging of driving licence fee 

857 Transport 52 Short realization of Registration fees 

858 Transport 53 Short/non levy of penalty on overloading of 

vehicles 

859 Transport 54 Pnvate Service Vehicles 

860 imgation 55 Armear position of Abrana 

861 Imgation 56 Arrear of water charges 

862 Imgation 57 Non/short levy of addrional 
charges/surcharge 

863 Imgation 58 Non/short imposrtion of penalty for un 
authonized supply of water to gardens 

864 Agnculture 59 Arrear of revenue 

865 Agriculture 60 Resuits of Audit 

866 Agnculture 61 Nonfshort recovery of purchase tax and 
interest 

867 Co operation 62 Resuits of Audit 

868 Co operation 63 Non deposit of dmidend on State share 

capital 

869 Co-operation 64 Non realization of dividend on share capital 
of State Govemment 

870 Mines and Gzology 65 Arrears of revenue 

871 Mines and Geology 66 Aurears of revenue 

872 Mines and Geology 67 Nornvshort recovery of royalty and interest 

873 Home 68 Armears of revenue 

874 Power 69 Arrears of revenue 

875 Power 70 Outstanding inspection reporls आएं. audit 

observations 

876 Power 71 Results of Audit 

877 Publc Health 72 Results of Audit 

878 Finance 73 Results of Audrt 

879 Forest 74 Results ए Audit 

880 Health 75 Results of Audit 

67" Report 

381 Forest 3 Misappropnation Losses defalcations etc 

882 Forest 4 Financial Management
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_*——_———fi*—ass 
Forest 5 Selection of villages 

884 Forest 6 Implementation of project 
components/Physical targets and 
achievements 

885 Forest Fire protection measures not taken 
886 Forest Community institutron strengthening 

process/Villages Resource Management 
Commitiee 

887 Forest 9 Expenditure वा violation of project guideunes 
888 Forest 10 Expenditure 1 viclaton of project 

guidelines/Wasteful  expenditure on 
construction of coffer dam 

889 Farest " Expenditure on tabour on construction works 
890 Rural Development 12 Execution of works/Works undertaken 
891 Rural Development 13 Executton of works without technical 

sanctions and splitting of works 
892 Rural Development 14 Wasteful expenditure on Below Poverty Line 

census 
893 Housing 15 Financial and  physical  performance/ 

Profitability and working results 
894 Housing 16 Loss of interest due to delay In transfer of 

funds to head office 
895 Housing 17 Avoidable 1055 due to delay in deposit of 

advance tax 

896 Housing 18 Non achievement of financial and physical 
targets of construction of houses 

897 Housing 19 Construction of houses without demand 
survey 

898 Housing 20 Utlzation of land meant for EWS hauses 
towards LIG houses 

899 Housing 21 Extra expenditure due to allotment of work at 
higher rates 

900 Housing 22 Non recovery of compensation from 
contractors 

901 Housing 23 Fire fightng systems remamning non 
functional 

902 Education 24 Misappropnation losses defalcations etc / 
Whte off of losses etc 

903 Town & Country Planning 25 Estate Officer HUDA Fandabad 

904 P W (B&R) 26 Misappropnation losses defalcations etc” 
White-off of losses etc 

90) PW (B&R) 27 Viofation of confractual obligations/undue 
favour to contracters/avoidable expenditures 
inadmissible payment of interest to the 
entrapreneur 

906 P W (B&R) 28 Analysis of outstanding balances 

s 
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917 

918 

919 

920 

921 

922 

923 

924 

925 

926 

927 

928 

929 

930 

931 

932 

Imgation 

Imgation 

Imgation 

Imgation 

Imgation 

Imgation 

Transport 

Public Health 

Finance 

Home 

Co-operation 

Excise and Ta»ation 

Excise and Taration 

Excise and Taration 

Excise आएं Taration 

Excise and Taration 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

29 

30 

39 

56 

Misappropnation losses defalcations etc/ 
Whte off of losses etc 

Extrafaverdable 
acquisttion 

expenditure on land 

Blocking of funds due to tardy 
implementaton of Hisar Ghaggar drain 

project 

Miscellaneous Public Works Advances/ 
Intcoduction 

Analysis of outstanding balances 

Other points of interest 

Extra financial burden on State exchequer 

ldle investment/idle establishment/blocking of 
funds/unfruitful expenditure incurred on 
electrodalysis based Desalination Plants 

Overpaymsnt of pensionery benefits 

Inadmssible  payment of conveyance 

allowance to the newly recruited constables 

dunng basic training penod 

Regulatory 1ssues and othersfinjudicious 
payment on account of traming and 
managenal subsidies to self help groups 

Amears of revenue 

Arrears In assessments 

Evasion of tax 

Whte off and waiver of revenue 

Refunds 

Results of Audit 

Evasion of tax by unregistered dealers/Non 

levy of tax on contractees 

Acceptance of incomplete/ invalid declaration 

forms 

Acceptance of incomplete/ mvakd declaration 

forms 

Non comphance of departmental instructions 
regarding cross venfication 

Non compliance of departmental instructions 

regarding cross verfication 

Non complrance of departmental instructions 
regarding cross venficaticn 

Non compliance of departmental instructions 

regarding cross verfication 

Non levy of interest and penalty 

Incorrect allowance of concessional rate
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958 

959 

960 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Tfiaxallon 

Exctse and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Mines and Geology 

General 

Transport 

Transport 

Transport 

Agriculture 

Revenue 

Revenue 

Revenue 

Revenue 

Revenue 

58 

59 

a5 

86 

Under assessment due 10 application of 
Incorrect rate of tax 

Under assessment due to application of 
Incorrect rate of tax 

Results of Audit 

Uncollected Excise revenue 

Short recovery of licence fee and interest 

Non recovery of additional licence fee for 
Ifting of short/addittonal quota 

Non imposition/recavery of compounding fee 

Non imposition/recavery of compounding fee 

Results of Audit 

Arrears of revenue 

Non short realization of passengers tax/ 
Transport co operative societies 

Maxi cabs taxis and auto rickshaws 

City bus service 

Non levy of interest 

Non realization of goods tax and addit -al 
tax 

Non registration of max cabs 

Non disposal of challans 

Non recovery of royalty and interest 

Results of Audit 

Taxes on Motor Vehicles/Short realization of 
permit and counter signature fee 

Non realzation of token tax from private 
service vehicles 

Short realization of bid money on stage 
camage permits 

Non recovery of purchase tax and interest 

Results of Audit 

Short levy of stamp duty due to 
misclassification of deeds 

Iregular exemption of stamp duty & 
registration fee on mortgage deeds executed 
& registered by the agncultunsts 

Miscellaneous imegulanties 1 e the detall of 

stamp papers issued by Treasury Office was 
not mentioned on the office copies of the 
instruments registered 

Evasion of stamp duty due 10 non execution 
of conveyance deeds
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961 Revenue 87 Evasion of stamp duty due to non execution 

of conveyance deeds 

962 Revenue 88 Misclasstfication of documents 

963 Revenue 89 Short levy of stamp duty due to under 

valuation of properties 

964 Revenue 90 Short levy of stamp duty due to under 

valuation of properties 

965 Revenue 91 Unauthonzed relention of receipts 

68™ Report 

966 Agnculture 3 Financial management 

967 Agnculture 4 Non preparation of Balance Sheet 

968 Agriculture 5 Outstanding temporary advances 

969 Agrniculture 6 Non recovery of miscellaneous advances 

970 Agricuiture 7 Non recovery of expendrture incurred on the 

schemes 

971 Agnculture 8 Strength of teachers 

972 Agriculture 9 Execution of works 

973 Agnculture 10 Loss due to non charging of interest from 

allottees 

974 Public Health 11 Misappropnation losses defalcations 600 

975 Public Health 12 Avoidable payment of interest 

976 Public Health 13 Blocking of funds 

977 Public Health 14 Physical targets and achievements 

978 Public Health 15 Taking up of schemes wihout ensuring 

availabilty of raw water 

979 Public Health 16 Extra burden on State excheguer due 10 

unrealishc eshmates 

980 Public Health 17 Taking up of schemes without ensunng 
availabilty of raw water 

981 Public Health 18 Taking up of schemes without ensunng 
availability of raw water 

982 Public Health 19 Delay in commissioning of schemes In the 

absence of electrc connections 

983 Public Health 20 Execution of works without technical 
sanctions and excess expendifure over 

estimates 

984 Public Health 21 Defective execution of work 

985 Public Health 22 Excess consumption of pipes 

986 Public Health 23 Purchase of cement at higher rates 

987 Environment 24 Assessment of waste and nsks associated 
with it 

988 Environment 25 Sale of used ail to unauthonzed dealer 

989 Education 26 Budget provision and expenditure
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990 Educaticn 27 Incorrect reporing of enrolment leading 10 
excess claim of central assistance 

991 Education 28 Unauthorized utilization of mid day meal 
packets 

992 Education 29 Exira expenditure on uneconomic hinng of 
vehicles 

993 Food and Supplies 30 Loss due to lack of supervision and improper 
storage of wheat stock 

984 Food and Supplies 3 Loss due to non recovery of transportation 
charges 

995 Irmgation 32 Loss of interest due to heavy unspent 
balance 

996 Town and Country Planning 33 Due to slackness णा the part of EQ s HUDA 
Fandabad Gurgaon and Panchkulza था 
revislon of rent after every three years आएं 
noncharging of rent for additional filling 
points  of petrol pumps  nstafled 
subsequently HUDA was depnved of the 
revenue of Rs 1 49 Crore (2003 Civil) 

997 Town and Country Planning 34 Extra expenditure on account of delayed 
payment of land compensation and interest 
thereon 

998 Town and Country Planning 35 Unfruitful expenditure on incomplete work 

999 Home 38 Mrsappropration losses defalcation elc 

1000 Home 37 Extra expenditure on account of delayed 
payment of land compensation and interest 
therean 

1001 PW (B&R) 38 Misappropnation losses defalcation etc 

1002 P W (B&R) 39 Imegular expenditure on operation of excess 
ex-cadre posts 

1003  Sports and Youth Affairs 40 Non realization of central share of assistance 

1004 Revenue 41 Misappropnation losses defalcation 60८ 

1005 Health 42 Delay था furmshing utilization certificates 

1006 Health 43 Misappropnation losses defalcation efc 

1007  Health 44 Avcidable payment due 10 non insurance of 
vehicles 

1008  Health 45 Unauthonzed retention of the departmental 
receipts outside the Consolidated Fund of the 
State 

1009  Health 46 Non responsiveness to audit findings and 
observations resulting in  erosion 0 
accountabiiity 

1010  Health 47 Follow up on Audit Reports 

1011 Industries 48 Abstract of performance of the autonomous 
bodies 

1012 Pnnting and Stationery 50 Departmental Commercial Undertakings 

= 
.
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1044 

1045 

Animal Husbandry 

Women and Child Development 

Development and Panchayats 

Fishenes 

Public Relations 

Rural Development 

Technical EdLcation 

Urban Local Eod 65 

Urban Local Eodies 

Urban Local Eodies 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxaton 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxaton 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Mines and Geology 

Transport 

Transport 

Transport 

Agnculture 

Misappropriation losses defalcation etc 

Misappropriation losses defalcation etc 

Delay in fumishing utihzation certificates 

Non submission of Accounts 

Misappropnation losses defalcation etc 

Allotment of houses to ineligible families 

Misappropnation losses defalcation etc 

Delay पा fumishing utthzation certificates 

Non submission of Accounts 

Non furmishing of accounts of utiization of 

grants 

Arrears of revenue 

Armrears In assessments 

Evasion of tax 

Wiite-off and waiver of revenue 

Refunds 

Results of Audit 

Non levy of interest 

Non levy of interest and penalty 

Arrears of sales tax 

Non inclusion of interest in the demand sent 

to liquidator 

Under assessment of tax due to incorrect 

determination of gross turnover 

Under assessment of tax due to application 
of incorrect rate 

Non levy of tax on liquor 

Results of Audit 

Non/short realization of passengers tax 

Non/shorst realization of passengers tax 

Non levyfrecovery of penalty 

Non levy/recovery of penalty 

Results of Audit 

Lack of control over monitoring of duplicate 
enginelchassis number 

Same registration numbers were allotted to 

two vehicles 

Registration of two or more vehicles with 
same Insurance cover note 

Arrears of revenue
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1074 

1075 

1076 

A———-——‘*\—__—gncunure 

Agnculture 

Revenue 

Revenue 

Revenue 

Finance 

Finance 

Finance 

Finance 

Finance 

Home 

Home 

Pubhc Health 

P W (B&R) 

Irmigation 

Power 

Co operation 

Co operation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

101 

102 

103 

104 

105 

106 

107 

108 

109 

110 

111 

112 

113 

114 

Results of Audit 

Results of Audi 

Results of Audit 

Short levy of stamp duty due to application of 
incormect rates of immovable property 

Non levy of stamp duty on plant and i 
machmery 

Non recovery of Loans and interest 

Non recovery of loans and interest ‘j 

Non recovery of interest and penal interest 

Nuan recovery of loans granted पा leu of 
deferment of sales tax and interest 

Non reconcihation of outstanding loans and 
interest 

Arrears of ravenue 

Resuilts of Audit 

Results of Audit 

Results of Audrt 

Resuits of Audit 

Arraars of revenue 

Resuits of Audit 

Non deposit of dwvidend on State share 
capital 

Analysis of arrears of revenue 

Arrears In assessments 

Performance of assessments 

Evasion of tax i 

Whate off and waiver of revenue 

Refunds 

Compirance with the earlier Audit Reports & 

Results of Audit 

Absence of mechamism (0 venfy the tax 
deposited before allowing input tax credit 

Absence of a mondonng mecharsm to 
ensure cross venficaton of purchase 
transactions 

Misuse of decfaration forms STD IVVAT DI 
and C 

Incorrect allowing of exemption/concession 
without declarations/documents or against 
Incomplete declaration/documents 

Non levy of penalty
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Excise ard Taxation 

Excise ard Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise 810 Taxation 

Excise 810 Taxation 

Excise and Taxation 

Transport 

Transpot 

Transpot 

Transport 

Transport 

Agriculture 

Agnculture 

Agnculture 

Agncultore 

Co operation 

Revenuz 

Revenus 

Revenue 

Revenue 

Revenue 

Revenue 

115 

116 

17 

118 

119 

120 

121 

122 

123 

124 

125 

128 

127 

128 

129 

130 

131 

132 

133 

134 

135 

136 

137 

141 

142 

143 

144 

145 

148 

Non levy of penaity 

Short recovery of lump sum tax on Works 

contract 

Excess allowing of input tax credit 

Underassessment of tax due to allowing of 
excess benefit of deferment 

Underassessment of tax due to application of 
incorrect rate 

Inadmissible allowing of input tax credit 

Resuits of Audst 

Non/short realization of passengers tax from 
Co-operative Transport Societies 

Non/short realization of passengers tax from 

educational institutions 

Non/short recovery of passengers tax from 

tax from City Bus Operators 

Results of Audrt 

Non realisation of differential licence fee 

Short recovery of licence fee and nterest 

Loss of revenue due to non levy/collecton of 
passengers tax on students concession 
passes 

Non-charging of permit transfer fee 

Non realisation of 90 money on stage 
camage permits 

Non/short recovery of token tax from stage 

carmage bus owners 

Short realization of conductor s licence fee 

Analysis of arrears ए revenue 

Results of Audit 

Results of Audit 

Non recovery of interest on purchase tax 

Results of Audit 

Absence of database of revenue foregone 

Absence of mechanism to detect availing of 
iregular exemption by not presenting 

documents for registration 

Contracts for catching fish from pubic ponds 

incomect grant of exempbion on instrument cf 

SEZlreal estate developer 

Exemption of SD on coliusive decrees 

Remission of SD on instruments of 

compensation awards
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06  Revenue 147 Incorrect grant of remission of SD 
1107 Revenue 148 Irregutar exemption of 50 on supplementary 

deed 
1108 Revenue 149 Delay 17 implementation of enhanced rates 
1109  Revenue 150 Evasion of stamp duty due 1o undervaluation 

of immovable property 
1110  Revenue 151 Loss of stamp duty due to misclassificaton of 

documents 
1111 Revenue 152 Short levy duty due to application of incomect 

rates of iImmovable property 
1112  Revenue 153 General controls 
1113 Revenue 154 Audit findings/Generai controls 
1114  Revenue 155 Inadequacy of input controls & wvalidation 

checks 
1115  Revenue 156 Disputed lands and properties 
1116 Revenue 157 Non allotment of unigue 10 number to fand 

owner/cultivator 
1117  Revenue 158 Absence of provision था HARIS 10 capture 

senal number of stamp papers 
1118  Revenue 169 Other pomnts of interest 
1119 Medical & Public Health 160 Results of Audit 

1120  Home 161 Analysis of amears of revenue 
1121 Power 162 Analysis of arrears ए revenue 
1122 Anmal Husbandry 163 Results of Audit 
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